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The Lok Sabha met at Eleven of the
Clock

IMR SPEAKFR wn the Chair]
ORAL ANSWERS TO QUESTIONS
Arrears of Taxes

*1(1 SHRI ¢ K CHANDRAPPAN
Will the Mnister of FINANCE be
pleased 1o state

(a) whethe: the attention of Govern
ment has been drawn to the report
appearing 1n Patriol’ daled the 2nd
October, 1972 under the caption ‘ [ax
arrears reach Rs 1000 crore mark ,
and

(b) if <0, the reaction of Govein=
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a) Yes Sir

(b) There 1s an editorial mistake in
the caption It should have been
“Tax collections reach Rs 1000 crore
mark' instead of ‘ Tax arrears reach
Rs 1000 crore mark” This is also
clear from the body of the report in
which Rs 1000 crores refer to the col-
Jections of income-tax and corporation
tax duning the financial year 1971472
The net arrears as on 31-3-1972
amounted to Rs 438 60 crores

S8HRI C K CHANDRAFPPAN In
view of the answer given to the Ques-
tion by the hon Minister, I would
hke to know what was the collection of
tax arrears from the corporate sector
during the last three years and what
was the arrear of the tax in that sec-
tor during the same period

- ———

2
MR SPEAKLCR Your quesfion was
only abou' the news in the Patriot

SHRI C K CHANDRAFPPAN In
that repoit there 1s a mention about
corporate tax arrears and collections
In that relevant report which 1s men-
tioned 1n my question there 13 a pos:
tive reference fo tax arrears mm the
corporate sector Mpy supplementary
15 arising out of that

MR SPEAKER In the mam Ques-
tion 11 18 said tax arreary rearh
Rs 1000 crore mark” to which the
Minicter has given the reply

SHRI C K CHANDRAPPAN That
15 the caption of the report I have
got the report the Mimster has got
it In that there is a positive mention
ahbout this aspect of tax arrears and
collection

MR SPEAKER You want to discuss
the whole of the news” Why can you
not put a separate and specific ques-
tion’ Why do you rely on that®

SHRI C K CHANDRAPPAN In
the report it 1s mentioned as one of
the important items

MR SPEAKER I think vou follow
it but you do not want to say that
you have folowed it My contention
1s this  You had mentioned about the
tax arrears reaching Rs 1000 crore
mark and the Minister has rephed that
it was a misprint or somethng like
that

SHRI INDRAJIT GUPTA The ques-
tion reads

‘whether the attention of Govern-
ment has been drawn fo the report
appearing 1n ‘Patniot ¥
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The caption has got some misprint,
but the question refers to the ‘report’
Under the caption there is a report
contailing many things about tax
collection. '

SHRI JYOTIRMOY BOSU: There is
a mention in the Comptroller and
Auditor General's report ending March
31, 1472, that the arrears of taxes
have been considerable, (Interruption)

MR. SPEAKER: Mr. Chandrappan,
you asx a question from your own
self rather than asking, ‘Have you read

that article?” and then start asking
questions.

SHRI K. R. GANESH: The hon,
Member has raised a question like this,
It 1s a very difficult thing. I have to
cover the entire gamut of arrears of
taxes

MR. SPEAKER: He is
specific question.. ..

asking a

SHRI K. R. GANESH: I shall try to
give some answer that I have got. I
do mot have the latest break-up what
arrears are there in the corporate
sector and in the other sector. I have
the figure as on 30-9-1971 of arrears;
it is over Rs. 5 lakhs....

SHRI JYOTIRMOY BOSU: Why is
it s0? Why does he not come pre-
pared? It is a very vital and impor-
tant matter for the couniry to know.
The arrears are about Rs. 1000 crores
and the Minister says that he does
not have the break-up!

MR. SPEAKER: The hon, Member is

alrpady on his legs. Why should you
interrupt him?

SHRI JYOTIRMOY BOSU: The
question is the property of the House.

MR. SPEAKER: The Member is ask-

ing the question, Please do mnot
interrupt him.

SHRI C. K. CHANDRAPPAN: He
has not answered.....
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MR. SPEAKER: You
question again.

put your

SiIRI C. K. CHANDRAPPAN: My
question is this. With regard to the
arrears in the collection of tax from
the corporate sector, what was the
perforinance of the Governmeni during
the lasi three years and what are the
arrears of tax in that particular sector
in the last three years?

SHRI K. R, GANESH: Let me first
clear this point. The hen. Member
was asking about Rs, 1000 crores of
arrears. 1t is not Rs. 1000 crores cf
arrears; Rs. 1000 crores refer to col-
lections of taxes. There was a wrong
caption given in the ‘Patriot’. The
arrcars are only Rs. 438.60 crores.
That is the net arrears. If you will
be a little patient, I may be able to
enlighten you because il is a very
complicated process,

The hon. Member put a question as
to what is the share of the corpurate
sector 1n this tota! arrcars of Rs. 438
crores. I replied that as far as the
latest flgures are concerned, the divi-
sion into corporate sector and other
seclors is not available with me. I
have some figures....(Interruptions)
Because we do not maitain that.

SHRI JYOTIRMOY BOSU: You do
not want to expose your godfathers.

SHRI K. R. GANESH: No question
of godfathers....(Interruptions)

wew  wEww qar Aé, ¥ W
FE Rt e FT ¥ &1 oy
€ =R oad ¥ qor al, T owy
Y 4y ¢ whw w o W
i ¥ wn & dr wrn & Bfe
2 &t o @t o g wd
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SHRI JYOTIRMOY BOSU: We do
not have any sleep.

MR. SPEAKER Mr Minister, pleasc
do not get provoked. He wanis o
provoke you hut you should kecp
calm.

SHRI K, R. GANESH: I am keeping
calm, but he ig taking advantage. He
is trying to disturb the atmosphere.
He does not want 1o understand.

SHRI JYOTIRMOY BOSU: You arc
ruining the country.

MR. SPEAKER: Order, pleasc,

SHRI K R GANESH: 1 will give
some figures. The position abeut col-
lection ol direct iaxes in the current
year is as under:—

Upto October 1972

Incom. Tax, Rs. 2273 crores.

Corporation Tax . Rs. 243 crores.
@

‘ToraL Rs. 466 crores.

MR. SPEAKER: This 1s what he was
asking,

SHRI BHAGWAT JHA AZAD. Just
now it wa® stated in the House that
the corporate sector taxes and other
taxes are not kept separate. Butl he
has now quoted the figures. All the
time ihey are kept scparate,

SHRI JYOTIRMOY BOSU: Sir, this
is a very serious matler. On a point
of order. Before you proceed further,
may I make a submission? Why is it
that the Minister misled the House and
was trying to conceal these facts?

MR. SPEAKER: He said that the
facts are there but it is npt as they
are mentioned in the ‘Patriot’

SHRI JYOTIRMOY BOSU: I want
wour ruling.

AGRAHAYANA 3, 1894 (SAKA) Oral Answers 6

MR. SPEAKER: No ruling on 1it.. .
(Interruptions). Order, please. Please

sit down. There is no need of any
ruling.

SHRI JYOTIRMOY BOSU: The
Minister 1s telling an untruth He

15 shielding his godfathers.

SHRI C. K. CHANDRAPPAN: Even
now the Mimister has not replied to
the second half of mv gquestion, He
gave a bifurcation of the taxes they
have collected.

MR. SPEAKER:
second question.

Please ask your

SHRI C. K. CHANDRAPPAN No.
Sir. Even the first question has not
heen answered,

MR SPEAKER: I am not allowing
any more questions.

SHRI C. K. CHANDRAPPAN: The
question which you allowed wiz., what
about the arrears of taxes from the
corporale sector—that he is not say-
ng.

MR. SPEAKER: So, you betfer ask
the question now.

SHRI C. K. CHANDRAPPAN: Then
you will say that I will lose my second
question.

MR. SPEAKER: He said from the
beginning that so far as the bifurca-
tion or collection is concerned, he has
not got the detail, but so far as the
arrears are concerned, he has

SHRI INDRAJIT GUPTA' He has
got for 1971, He was going lo read
the 1971 figure. Even that was not
audible.

MR. SPEAKER: Have vyou got
1971 figure?

the

SHRI K. R. GANESH: I was reading
it. ... (Interruptions).

MR. SPEAKER: Order, please.
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' SHRI JYOTIRMOY BOSU: We know
the AICC is coming. It will cost you
a lot of money....(Interruptions)

SHRI BHAGWAT JHA AZAD: Don't
say that,

MR. SPEAKER: These are political
things which you talk while sitting;
this is not proper.

SHRI K. R. GANESH: I gave certain
figures of collection; I said that latest
figures of corporate arrears and other
sector arrears are not available but
that I have got figures upto 30-9-1871.
I have mentioned apout those figures.
The total arrear figures are Rs. 182.48
crores out of which the corporate sec-
tor accounts for Rs. 57.85 crores and
others 124.63 crores ...

AN HON. MEMBER: Are they lakhs
or crores?

SHRI K. R. GANESH: Crores.

SHRI C, K. CHANDRAPPAN: Trhis
is my second question..

MR. SPEAKER: Don’t put the second
question also like the first one,

SHRI C. K. CHANDRAPPAN: [le
said that collection of tax arrears has
improved. In that connection, I want
to know this. What is the amount of
tax arrears written off during the last
three years?

MR. SPEAKER: You refer to news
item; you base all your questions on
that. You make it the very subject-
matter of all your questions. You are
asking about whatever appeared in
that news item, You should have out
a direct supplementary question rather
than relying on that. I am not going
to encourage this practice. You may
put a direct question. .

SHRI C. K. CHANDRAPPAN: Sir,
may I now put a direct question?

MR. SPEAKER: Don't try to be
clever with me, please,
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SHRI C. K. CHANDRAPPAN: I am
not. .

MR. SPEAKER: I am not going to
encourage thie practice in future,

SHRI C. K. CHANDRAFPAN: The
Minister has stated...,
L
MR. SPEAKER: You have taken
twenty minuteg on this.

SHRI C. K. CHANDRAPPAN: I am
sorry, Sir. I asked what are the fax
arrears writlen off during the last 3
years.

MR. SPEAKER: When you mentioned
the report, he said this was a wrong
caption,

SHRI ATAL BIHARI VAJPAYEE:
Cannot we ask supplementary gques-
tion arising out of the reply of the
Minister?

R WERT STV T R
€ {1 AQ, T AT GIERT A4 v
g

st wew fagrt Twqd | fomw
o o, A I g | & ok ¢,
F a1 T9a A R 1 I T AY Al
Hedw ¥ Foed org & ot e &1

MR. SPEAKER: Instead of putting a
question, he taks about the caption
and says that 1l is Rs, 1000 crores
arrears. The hon. Minister says ‘No';
he says that it is not arrears but it is
collection. I think that that should
suffice. It the hon. Member wanted
to ask for further information, he
should have sent his separate question
on that. But now he is relying on
that caption and he ie going into every
line of the report, If he wants to ques-
tion the hon, Minister on every line,
Be should make a reference to those
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lines in the main question and not _ust
get up now to ask supplemeniary
questions on those lines.

SHRI INDRAJIT GUPTA: The hon.
Minister has not claimed that the
report was wrong. He has only said
that the caption was wrong. He lias
not said that the report is wrong. The
hon. Member 1s now asking a supple-
mentary question arising out of the
answer given by the hon. Minister
already.

MR, SPEAKER: The main guestion
related only to the correctness or
otherwise of the caption....

SHRI ATAL BIHARI VAJPAYEE:
The heading is ‘Arrears of Taxes'. We
cannot confine ourselves only to the
caption. What you are saying is some-
thing fantastic,

MR. SPEAKER: The hon. Member
should have tabled a question speci-
fically.

SHRI SEZHIYAN: The question
asked by Shri C. K. Chandrappan is
_very clear; it reads thus:

“Whether the attention of Govern-
ment has been drawn to the report
appearing in Patriot dated the 2nd

October, 1972 under the caption
“Tax arrears reach Rs. 1000 crore
mark’;”

So, he 1s not worried aboui the cap-
tion, but he is worried about the report
about arrears So, his question relates
to the arrears and not to the caption.

MR SPEAKER: The hon. Minister
has said that the caption is wrong, and
it is not arrears but it is collection.
That should have finished the matter.

Now, let the hon. Member ask tis
question and finish it now.

SHRI C. K. CHANDRAPPAN: My
question is this. The hon. Minister
has said in his answer that the col-
lection has improved, and the arrears

of taxes are now a smaller figure
than before. So, I want to know fhe
amount that they have written off
during this period. because that wav
also they can show reduced figure: ..
arrears.

MR. SPEAKER: If the hon, Minister
is aware of 1t, he may answer. He
should come prepared as if he is sitting
for an examination.

SHRI K. R GANESH:
submut one thing, Sir ...

I wish to

MR, SPEAKER: I am not holding
him wrong....

SHRI K. R. GANESH: I am prepared
to answer the question....

MR. SPEAKER: Looking at the
papers.. ..

SHRI K. R. GANESH: I am prepared
to answer all the questions.

MR. SPEAKER: Let him go on then,
I would not go to the next guestion.
Let him now go on please, and tell
tbe hon, Member whatever informa-
fion he has.

SHRI K. R. GANESH: You said, Sir,
that I should come prepared. I have
come prepared. In replv to his ques-
tion in regurd to the actual amount
writien off, I would like to submit
that 1n 1969-70, 9730 cases of agsessees
had to be written off, amounting to
about Rs. 2,38 crores ...

SHRI JYOTIRMOY BOSU. Ilow
much in the corporate sector?

SHRI K. R. GANESH: Please lei me
answer the question,

In 1970-71, 13,662 cases had {o he
written off amounting to about Rs. 5
croreg odd. In 1971-72, 13,776 cases
were written off amounting to Rs. 4
crores odd. I may submit the condi-
tions under which the cases are written
off.v.s
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SHRI JYOTIRMOY BOSU: We
have not asked that question.

SHRI SHYAMNANDAN MISHRA:
We have not asked for that informa-
tion, So, why should he go into it?

SHRI K. R. GANESH: The answer
will not be complete otherwise.

SHRI INDRAJIT GUPTA: The %on.
Member had only asked for the figures.

SHRI BHAGWAT JHA AZAD: The
hon. Minister has clasimed in his reply
an improvement in the tax dollec-
tion. May I know how he substanti-
ates his statement if he has no figures
for the back years? Can he say what
the tax arrears were 1n the previous
years, by comparing with which he
can say that there has been improve-
ment or that the improvement has been
only due to the writing off?

SHRI K. R. GANESH: I would give
the hon. Member the collections from
the period 1967-68 to 1971-72. In 1Y67-68
the collection was Rs. 636.40 crores.

SHRI BHAGWAT JHA AZAD: Only
ihe total amount that is realised?

SHRI K. R. GANESH: I am speak-
ing about total collections. I will give
the percentage also if a separate ques-
tion is asked. In 1467-68, the collec-
tion was Rs. 636,40 crores, in 1968-69
Rs. 678.24 crores, in 1970-71 Rs. 839.4
crores, in 1971-72 Rs. 1,002.57 crores.

SHRI BHAGWAT JHA AZAD: 1his
has no meaning. A few crores more
does not convey any meaning, To
know whether there is any improve-
ment or not, we should know what is
the proportion of it to the total tax
arrears.

SHRI RAM GOPAL REDDY: What
are the criteria for writing off arrears?

SHRI K. R. GANESH: These are:
the assessees have died leaying behind
no’ assets, the assessee companies have
gone into liquidation, the assessees
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have become insolvent, the assessees
are untraceable, the assessees have
left India, the assessees, have no at-
tachable assets; then there are amouats
written off ag a result of settlement
with the assessees; demands found nit
due on the basis of subsequent infor-
mation such as duplicale demands,
demands wrongly made, demands be-
ing protective etc

SHRI SHYAMNANDAN MISIHRA:
How many assessees are there of more
than five wyears duration? Would
Government be pleased {o lay a hst

of the names of such assessees on the
Table?

SHRI K. R. GANESH: If the hon,
member wants it, 1 can place it.

MR. SPEAKER: Next question, We
have spent half an hour on this.

SHRI JYOTIRMOY BOSU 1 have
been trying to calch your eye.

MR. SPEAKER: He has been inter-
fering more than with supp.ementaries.

Increase in Exports during current
year

+163. SHRI P. VENKATASUB-
BAIAH: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether there has been an in-
crease in exports during the current
year,

(b) if so, the quantum of increase
as compared to the corresponding
period last year; and

(c) the steps envisaged to keep up
this trend in exports?

THE MINISTER OF FOREIGN

TRAPE (SHRI L. N. MISHRA): (a)
Yes,: Sir, -

(b) The increase in exports includ-
ing re-exports during the first five
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months  (April—August) of 1972-73
was Rs. 118.5 crores over the corres-
ponding period of lasl year.

(c) All possible eflorts to promote
exports are being made, the explora-
tion of foreign markeis, the genera-
tion of export surpluses and stepping
up of export production are continu-
ous processes. A close watch is being
maintained on the trends of exports
angd appropriate action is taken as and
when the need arises,

SHRI P. VENKATASUBBAIAH:
Does this increase in exporis include
exports made to Bangla Desh?

SHRI L. N. MISHRA: Yes. Exports
to Bangla Desh are also there, There
are a number of other countries to
which cur exports have increased.

SHRI P. VENKATASUBBAIAM:
This is 1ot foreign exchange earned.

SHRI L. N. MISHRA : Our trade with
Bangla esh is on a hard currency
basis. The only thing i1s that we have
given them a credil of Rs.20) crores
earlier and Rs. 25 crores later. What
we export to Bangla Desh is our ex-
portable surplus, Therefore, our
exports to Bangla Desh have to he
taken into account in this. It is a
foreign country, a sovereign country.
It is of course on credit basis, but how
can we kay that it is not export? II
we had not exported these items o
Bangla Desh, we would have exported
them to other countries from which
there is demand. Instead of sending
it to East European countries and also
some developing countries of Asia, we
have sent it to Bamgla Desh. Thereis
no cash payment because we nave
given them a credit, as I mentioned.
This was given sometime in March
or April. The utmost you can say is
that it is on credit basis.

SHRI P. VENKATASUBBAIAH:
The hon. Minister says that if we had
not exporied to Bangla Desh, we
would have exporteqd to other countri-
es and got foreign exchange. What are
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the specific items he has in mind which
he could have exported to other coun-
tries and earned foreign exchange?
Secondly, may I know whether in
itemwise exports that have been madec
there was increased percentage and
also the guantum and the amount in-
volved, whether there has been an
increase in the amount of foreign
exporis? Cou'd he give the breakup?

SHRI L. N. MISHRA. I have given
the total in the orginal guestion; the
total increase is Rs. 1168 crores over
the last vear, for the same period. I
can give lhe items where we have
made an increase in exports. Aboul
Bangla Desh, that figure is not with
me; if the hon. Member wants it 1
can give it later. Items where there
has been an increase are: cashew
kernels, engineering goods, tanned
hydes and skins, finished leather, fish.
oil-cakes pearly and wnrecious stones,
cotton apparels. cotton yarn, etc,

SHRI P. VENKATASUBBAIAII:
The first part of the question—the
names of couniries—has not Dbeen
answered.

SHRI L. N, MISHRA: It could have
been any country—East European
countries, developing countries in Asia
or lL.atin America. Thal depends upon
the orders.

MR, SPEAKER: You can supply the
information later on.

SHRI L. N. MISHRA: About Bangla
Desh, I shall lay it on the Table of
the House,

SHRI SOMCHAND SOLANKI: May
I know the percentage of export in
non-traditional items and whether the
Government is expanding domestic
capacity for production?

SHRI L. N, MISHRA: The precise
figure about non-traditional items, I do
not have. This morning I looked up
the papers and found that about twenty
per cent of our exporis were non-
traditional items.
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SHRI JYOTIRMOY BOSU: Will the
hon, Minister kindly tell us the
quantum of increase as compared to
the corr:sponding period last year?
What are the Reserve Bank of In-
dia’s figureg and how do com-
pare with your Ministry's figures?

SHRI L. N. MISHRA: My flgure is
our Ministry’s figures. I have not got
the Reserve Bank of India’s figures
with me., If there is any conflict, I
shall request Mr. Bosu to pass it on
to me., I have got only one figure,
which the Foreign Trade Ministry has
got.

SHRI JYOTIRMQY BOSU: If that
huge Ministry of Foreign Trade has
not got it, if he says so, he is trying
to evade because there is a big gap....
(Interruptions.) The Reserve Bank
has given the correct flgures.

MR. SPEAKER: You are asking him
for something; he is very politely ask-
ing you to give information saying
he is not aware of it.

SHRI JYOTIRMOY BOSU: He s
aware of it; I can tell you.

MR. SPEAKER: I allow you to bring
to his notice the discrepancy just now.
If you expect the Minister to be a
superman, you can also do it just now;
please tell him.

SHRI JYOTIRMOY BOSU: I shall

MR. SPEAKER; You are putting this
question; it is within your knowledge.
Why don’t you tell him? Please tell
him what is the discrepancy.

SHRI JYOTIRMOY BOSU: This
afternoon, I shall give him that.

MR. SPEAKER: He can also let you

know in the afternoon. I want to
check on your knowledge,
SHRI JYOTIRMOY BOBU: I am

saying that there is a substantial dis-
crepancy between the two.
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MR. SPEAKER: If you cannot rely
on your own memory about it, why do
you ask him?

SHRI JYOTIRMOY BOSU: They
are maintaining a huge secretariat at
the cost of the tax-payer. How can
you suggest a thing like that to me?
Commonsense fails me,

SHRI SHYAMNANDAN MISHRA:
The Reserve Bank figures are not
available to the Government? Thig 1s
certainly something extraordinary.

SHRI BHOGENDRA JHA: May I
know the wvalue and the proportion ot
the increase in our exports to the
rupee payment countries and Jollar
earning countries?

SHRI L. N. MISHRA: I would not
like to go into the question raised by
Shri Jyotirmoy Bosu, but I crave your
indulgence to point out that about lost
year, the Reserve Bank figure was 5
to 6 per cent increase in our exports.
That was the figure of the World Bank
aiso. That was our figure also, So,
therea was no conflict. There are some
people who do nol accept our export
figures, but we are advised b,s our
Economic Adviser that Bangla Desh
export is as good as expori to w vy
other countries.

Qur export to the East Eurjpean
countries has been on the increase, In
1960-61 our export to socialist coun-
tries was 8.7 per cent. This year it is
20 per cent. It has more than doubled
in 10 years’ time, There has been a
change in the number of items also.
Qur exports to socialist countries and
developing countries are increasing
while it has declined so far as develop-
ed countries are concerned,

SHRIMATI MAYA RAY: About the
exports made to Bangla Desh. would
the Minister kindly tell us what pro-
portion of this export is from West
Bengal, if he has the figures?
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SHRI L. N. MISHRA: State-wise

figures I have not got.

SHRI P. R. SHENOY: May I know
whether the export flgure fincludes
export of foodgrains to Bangla Desh?

SHRI L. N. MISHRA: Some quantity
is given as help and some quantity
of foodgrains is sold. The quantity
which is sold to Bangla Desh is in-
cluded in our exports.

st fafar foet - wezer S, gamar
oY qIE ATEL TW F 9 AT gt
9T, qg FqTe ¥ S i g7, G AR
W Y A F aw o@E w
afeg #r 1 & s wgar § o
# 91 A qew w g A,
wa g fow war § ¥ & foay nar @,
Jaat foord @ § 7

&t g&o Qo faw: ag FgAT At
gfewe & f B wmar & orvar a1 i
wa A W E, A feer g wfea e
A & AaEAg 7T & FEA A2 E,
dff & et a7 & wra §, gwfo AR
forpraa griY, sy o gy @m @&
affg & arg gz q9rer @ g

SHRI MUHAMMED KHUDA
BUKHSH: May I know if incentives
by way of what is popularly known
as export promotion import licences
are still being granted and if the
answer is in the affirmative are the
goods being brought banned by the
import control order?

SHRI L. N. MISHRA: I will refer
him to the Red Book published every
year placeq in the Library of ihe House.
He can see it.
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Wanchoo Committee recommendation

regarding share dealings
+

*165. SHRI P. M. MEHTA;
SHRI K. LAKKAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Union Government pro-
pose to accept the recommendation of
the Wanchoo Commitiee on irect
taxes that share dealings by Companies
should be disclosed in their Balance
Sheets;

(b) if so, when the final decision in
this regard is likely to be taken; and

(c) when the proposal is to be made
applicable to the shareholders?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The Wanchoo
Committee’s recommendation in this
context is that the results of dealings
in shares by companies other than
investment, banking and finance® com-
panies should be treated in a manner
analogoys to speculation busiaess.
The Committee's recommendation is
being considered,

(c) Does not arise.

SHRI P. M. MEHTA: May I know
whether the Department of Company
Affairs has come to the conclusion
that this proposal for the disclosure
of the share dealings by the compani:s
will result as a deterrent to the un-
healthy share dealings® If so, when
will the government take the fina!
decision?

SHRI K. R. GANESH: The Depari-
ment of Company Affairs has been
considering this question, It was also
raised in the Consultalive Commitiee
of Parliament of the concerned Minis-
try. It is still under consideratiun.

SHRI P. M. MEHTA: I want {o
know whether the Department has
come to the conclusion that the dis-
closure of share dealings by the com-
panies will result as a deterrent to
the unhealthy share dealings. He may
say either “yes” or “no".

SHRI K. R. GANESH: Yes, thal is
the opinion of the Department of Com-
pany Affairs.

SHRI P. M. MEHTA: May I know
whether the department feels that
these proposals shoyld be applicable
also to the investment companpies
since such companies helonging to Lhe
big business houses act as their instru-
ment or tool for such transactions?

SHRI K. R, GANESH: Ag far as the
Wanchoo Commitiee recommendations
gre goncerned, they have stated that
this shou'd not apply to investment
companies, banking companies aud
finance companies,
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SHRI P. M. MEHTA: What is the
opinion of the department?

SHRI K. R. GANESH: If he relers
to the Department of Company AfTaits,
he will have to put the question to
that depariment.

SHRI MADHURYYA HALDAR:
There are two reports of the Wanchoo
Commuttee, the interim report and the
final report. He has referred to one.
What about the implementation of the
recommendations of the other =epnri
of the Wanchoo Committee?

SHRI K. R. GANESH' He is referrirg
to iwo reports of the Wanchoo Com-
mittee. This point has been rlearly
explained many times here. There is
only one report of the Wanchoo Tom-
mittee which has been placed before
the House.

SHRI SHYAMNANDAN MISHRA:
An authenticated copy of the other
one was also placed on the Table.

MR. SPEAKER: He savs there aie
two revorts. You can tell him wheiler
you are referring to one or the other.

SHRI K. R, GANESH: The final re-
port of the Wanchoo Committee has
been placed before the House,

SHRI ATAL BIHARI VAJPAYEE:
If this is the final report, where is the
interim report? Is the hon, Minister
denying that the Wanchoo Commitiee
submitted the interim report?

SHRI K. R. GANESH: The hon.
Finance Minister has announced in
this House that the Wanchog Com-
mittee did present an interim report.
Government went into the interim
report and tock certain decisions on
that interim report. That has heen
mentioned on the floor of the House.

SHRI ATAL BIHARI VAJPAYEE:
A litfle while ago the hon, Hinllter
salgd that tbm was only one " report.
Now ‘he says there are two réporis.
How does he reconcile’ fhese two
statements?
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SHRI K R GANESH Only one r~
port has heen placed on the Table of
the House

SHRI SHYAMNANDAN MISHRA
Which report makes reference lo

MR SPFAKRLIl Will the “imister
explain 10 which report he refers’ He
sald that the Finance Minister ctated
something in the House To whch
report did he refer?

SHRI K R GANESH As I explained
the Finance Mimsier had stated that
therc was an interim i1eport and on
the basis of that interim report the
Government took certain decisions
The Government has not thought right
io place the interim report on the
Table of the House

SHRI JYOTIRMOY BOSU The
Minister said that onlv one report nas
heen placed on the Tab e of the House
In fact two rcpoiis have been placed
on the Table of the House You can
look into the records He 1s mislead
mg the House (Interruption)

MR SPFAKER Next Question

Targets achleved for the development
of Tourism 1p the Country durmg
Iourth Plan

171 SHRI NAWAI KISHORE
SAARMA Will the Minister of TOUR-
ISM & CIVIL AVIATION be pleased
to state

(a) whether th= expenditure ear-
marked for the development of tourism
in the countrv during the Fourth Five
Year Plan has actually been incurred
ani the targets achieved and

(1) if not the reasons for not
achie ing the targets®

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
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MAHISHI) (a) and (b) It 1s ex-
pected that barring marginal short-
falls the money alocated for ihe
development of tourism in the Fourth
Plan period will be utilised and the
targets largely achieved

ot Taer femlc wal - seaer Y,
! OI9E WAR A qOAT AEAT 4T AT
9% AT ag # fr St B wrE g e
2, 399 S "R T § Ay O f5a
araft 7w fawn @ fr qv a7 g
AR, AT AT ATHAH AZHA FEO
qr ¥ ey wAF ¥ Qe W@ g fF
o AT ST JIT AT ITAA & IAN ATIHY
safa, star A7 9T F7 AW ¥ A7
fra aww 78 ok wer A7 fefars
TREH FY T ¥ Ty A Fw fro
g2 AF T g€ aw Fom fedsw ow
g |
DR SAROTINI MAHISIHI I do now
know whether the hon Member wantiy

Stlatewise detalls or the details of th>
expenditure incurred by the Centce

SHRI NAWAL KISHORE SHARMA
Ay jyou hike

DR SAROJINI MAHISHI Tourism
1~ a Stal= subject The Department
of lourism Government of India
invests some money in that the India
Tourism  Development Corporation
also invests sothe money in that, the
Sti1'e Governments alco invest some
money 1n that The net result that
we achieve 15 the effect of al  the
combineq eflorts of all these three
organisafions out {ogeiher Therefore

I do not know whether the hon
Member wants all these details
MR SPEAKER I think, you can

prepare some brochure about it for
ihe benefit of the hon Members
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SHRI NAWAL KISHORE SHARMA:
The Minister has not replied to my
question.

MR, SPEAKER: The question was,
how much money has been spent and
how much has been achieved. It is
easier to tell how much money has
been spent but the targets may have
a very wide fleld.

DR. SAROJINI MAHISHI: We have
heen able to spend on behall of the
Depariment ot Tourism nearly Rs. 53
r10-2s and the rest we hope to spend
in the remaining period of the Fourth
Plan.

o\ 7aw fiemie wat . & ag srEw
argar q1 fF s emen wow oW A
A ¥ ¥ 1T F A7 1 4, A qur Wt
ar SR IEF wa® qE qgr e
SITF AT A 0 X gD 8, ¥ AT A
¥ 1 WO TR ¥ N E@E FW UK
Zfeee $fed #1 3a=w w77 F A7 K,
wEwa Wi agT ¥ uw I gfiwe,
gay frad zriew s R 6T &,
g & M ST g o

DR. SAROJINI MAHISHI: There
were some shortfalls in the year-wise
-expenditure, but during the last three
years a.together, the shorifalls have
been made up....

SHRI NAWAL KISHORE SHARMA:
‘Please explain it

DR. SAROJINI MAHISHI: On we-
count of certain delays, administra-
tive delays, and on account of delay
by the State Goverpmentis also, cer-
tain projects are not completed and
they are carried on ss8 spill-over works
to the next year, The performance
during the last three years, I can say,
by and large, is satisfactory,
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SHRI NAWAL KISHORE SHARMA:
My question was very specific....

MR. SPEAKER: Information is
sometimes much more outside the
scope. But when it is allowed, accept
as much as is given. If it is com-
pletely irrelevant, then you have got
the right to contradict alse. But do
not put the Minister in the dock all
the time. Ministers are there to reply
and not in ihe dock.

SHRI SAMAR GUIIA® May I know
whether it is a fact that Central fund
was allocated for extension of the
tourist lodge at Darjeeling and setting
up a youth hostel, and if so, the
amount allocated and the i1eason for

the delay 1w the execution of the
scheme?

DR. SAROJINI MAHISHI Approxi-
mately, an amount of Rs. 10 lakhs was
allocat=ad for this The reason for tha
delay 1s. as the hon. Memler knows.
ihere were certain difficulties 1In West
Bengal in 1967, 1968 and 1969. But
we are awaiting the allotment of the
site by the West Bengal Government
in this respect.

Trade Agreements between India and
Egypt

+

*174. SHRI M RAM GOPAL
REDDY:

SHRI SHRIKISHAN MODI:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the present trade agree-
ments between India and Egypt have
resulted into trade imbalance between
the two ecountries; and

(b) if so, the steps proposed to
correct it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
A statement is placed on the Table of
the House.
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STATEMENT

The current Tradé Agreement bet-
ween India and Arab Republic of
Fgypt which 14 for the period 1st
October 1972 to 30th September, 1973
envisages both exports from India
and imperts from Egyol worth Ry 316
million respectively Temporary 1m-
balances are unavoidable in bilateral
trade The position 1s watched con
tinuourly and appropriate steps are
taken {from time to time with a view

to preventinp anv substantial im-
balante having cdue regard to the
neel to maintain our exporis At the

end of any trade plan if any imbal-
ances persist the are to be carried
fornard for drawing up a balanced
trade plan for the subsequent year

SHRI M RAM GOPAL REDDY In
the statement 1t 1s stated that they
are going to adjust if there me 1m-
balane~s eithcr during this agreement
period or under subsequent agree-
ments I want to know whether there
are anyv aclual imbalances 1n the agree-
ment which 15 running out now

SHRI A C GFORGE There was
som~ imbalance which was provided
for in the arrangement arrived at on
23-9-1972 to wipe 1t out there is al-
ready provision made 1n this arrange-
ment

SHRI M RAM GOPAL REDDY
Can he not give the figure?

SHRI A C GEORGE 1 do not think,
the exact figure in public interest, can
be given

SHRI M RAM GOPAL REDDY" 1s
the calculation month by month or
half yearly or yearly?

SHRI A C GEORGE The imbalance
iz ca culated quarterly

SHRI JYOTIRMOY BOSU What is
the public interest involved” I do not
quite understand this
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MR SPEAKER Giving such infor-
mation 1s not against public interest
They have been giving in the House
Why to make an exception in respect
of one country”

SHRI A C GEORGE Since this was
d delicatt negotiation tstween two
countries I thought

SHRI ATAL BIHARI VAJPAYLE
(Gwalior) The agreement has been
coucluded At the moment no negotia
lions dre taking plice Is 1t the con-
tention of the Mimister that negotia-
fions aie {aking plice at the mcment?
Pirhhament 14 enfitled to know about
{ No question of public inferest 1s
involved

SHRI JYOTIRVIOY BOSU How 1~

it that the Miniister 15 considered
1chiable and we 11e considered un-
reliahle?

MR SPEAKER Mr Mimmster

SIIRI A C GEORGE I can mve
the figure

MR SPFAKER When public in-
terest 1s mmvolved vou will have to
give previous information salso

SHRI JYOTIRMOY BOSU I am so
glad at your ruling

SHRI A C GEORGE If vou allow
it

MR SPEAKER No public interest
involved now?

SHRI A C GEORGE If that 1s the
ruling, I will gwive the figure The
outstanding figure 15 69 mlhion rupee«

SHRI P VENKATASUBBAIAH
Mav I know 1n the matter of our
bilateral trade agreements with the
UAR whether we are still importing
cotton from that country? If so, what
15 the worth of the cotton imported?
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MR. SPEAKER: That is not the
question involved here. It is not a
relevant guestion.

VENEKATASUBBAIAH:
Bilateral trade agrecments include
import of cotton also, I am only ask-
ing him whether we are still import-
ing cotton from that country.

SHRI P.

MR. SPEAKER: I have not allowed
1. This question does not arise out
of 1it.

Commitments by International Finance
Corporation to Private Business in
India
+

#175. SHRI P. GANGADEB.

SHRI PURSHOTTAM
KAKODKAR
Will ithe Minister of FINANCE he
pleased to slate

(a) whether there was no com-
miiment to India during I971-72 for
the serond year in succession by the
International Finance Corporation;

(b) if so, whether earlier Inter-
national Finance Corporation’s com-
mitmenis {o private business in
India totalled 42 million dollars; and

(c) if so, the reasons for Inter-
national Fmance Corporation not
making any commitment during
1971-727

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH): (a) and (b). Yes, Sir.

(c) The international Finance Cor-
poration 1s willing to expand its
businesg in India. The Limiting factors
are the cost of its finance and avail-
ability of sdlind proposals which IFC
can invest in,

SHRI P. GANGADEB: I would like
to knoty from the hon. Minister whe-
thet theve is any reluctanc: on the
pait of fHe private business in India
towards getting assistance from the
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International  Finance  Corporation
even though out of the lumitation fac-
tors. If so, what ,are the reasons for
1t?

SHRI K. R. GANESH: The IFC's
cost of financing is very high and.
therefore, there is a reluctante to take
investments from the IFC.

SHRI P. GANGADEB: May I also
know what are the major sectors in
which IFC's assistance has Seen forth-
conung in the last two years?

SHRI K. R. GANESH: I have a list
of fnvestments in wvarious companies
which IFC has made and I can place
this ou the Table of the House.

SHRI PURUSHOTTAM KAKOD-
RAR: I would like to know trom the
Mimster whether 1t is a fact that in
the rcporti of the International Finance
Corporation it has been staled that
the year 1971-72 proved to be a duffi-
cult fime for the private investor be-
caude of the crisis 1n the Inlernational
Monetary Fund and also because ot
nationalisation of privale enierprise in
some countries and also, whether it is
a Iact that the same report, winle
analysing, states:

“In cerlain countries there is no
cncouragemeni {o private enter-
prise.”

If so, is that a reason for no comm:t-
ment for the last two ycars?

SHRI K. R. GANESH: As I mdi-
cated earlier, because of the high cost
of the finatee provided by the IFC,
theie has been a reluctance in this
rountry 0 take it and there are also
other éviriues available. The Govern-
ment has its own resources. Then, we
have got soft loans given by the IDA.
There are bilateral credits which are
gvailable from Japan, UK ang West
Germany.

The other question the hon. Mem-
bet ntked is about nationalisation, Of
course, it may W®e the opinion of
certain  ou'side agencies. But, this
countty's pokicy will be ‘decided Yy the
ecanamie obje¢tives and policies we
have before us,
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SHRI SAMAR GUHA I want
know from the hon Mmmster whethe
for applying for financial help fron
the iF'C applicationg are required to ty
channelled through the Governmen.
and 18 that one of the conditions the
Government has set for getting this
loan trom the TFC? 1 would also like
to know as to what 1s the number ot
applicationy pending with the Govern

ment

SHRI K R GANESH S8Suu T can
gel the figures If there are any appb
cations I will supply the figures

SHRI SAMAR GUHA What abnut
the first part of my question?

SHRI K R GANESH It <« not
necessary to route the applications

through the Government
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Abolition of Misceltaneous charges
Order

#164 SHRI GIRIDHAR
GOMANGO

SHRI V MAYAVAN

Will the Minister of FINANCE be
pleagsed to state-

(a) whether Ministry of Finance has
suggested abolifion of the Miscel-
laneous Charges Order that pays for
bus and train farvel reguired by the
airlines passengers on thelr visits
abroad; and 5

(by if so, what purpose will be
served by this suggestion»

NOVEMBER 24, 1872

Written Answers 33

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 K. X.
GANESH) (a) No, Sir. Acton s,
however, being taken to ensure {hat
Miscellaneous Charges Orders are
issued Yy Aurlines striclly in acord-
dnce with the regulations in this
regard so as to avold likely misuse of
the facihiy for covering part of the
cost of sight-seeing package tours etc,
which are not intended io be covered
by the 1ssue of Miscellaneous Charges
Orders,

(b) Does not arise

Irregularities committed in  Jocal
Branches of Delhi and New Delhi
of Btate Bank of Bikaner ang Jaipur.

*166 SHRI BHOLA MANJHI

SHRI DINEN BHATTA-
CHARYA

Will the Minister of FINANCE be
pleased to state

(a) whether any enquiry was made
by officers of Siate Bank of India and
by Inspectors of the Reserve Bank of
India into the alegations of fraud
and torgery and other wuregularities
committed in the local branches of
Delli and New Delhi of Stiate Bank
of Bikaner and Jaipur, and

(b) 12 s0, the malp findings thereof
and the action teken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (s) Yes, Sir

(b) A statement 18 laid on the
Table of the House
STATEMBRT

It 1# reported thal the inspection
report of the State Bank of India
referred to three ecases of fraud m the
State Bank of Bikaner & Jaipur, one
in Chanfini Chowk bréinch and fwo in
the New Delhi bkranch and centain
irregu’arities in the working of the
Chandni New Delhi ahd New
Rdvek "Road branchés, The nspeciioch
report of the Reserve Bank of India 1y
also more or lets on the same line,
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In'so far as the fraud in. the
Chandni Chowk pranch is concerned,
the bank had filed a complaint with
the local police and a criminal case is
pending against the constituent firm.
The “ank is also taking steps to file &
civil suit agalnst the firm. ' The bank
has reported that departmental action
against the official concerned has been
héld over pending the outcome of the
criminal case.

Of tle two frauds in the New Delhi
Branch the bank has reported that
complaint was filed with the Crime
Branch of the Police in respect of one
of the cases and the criminal case is
pending in the court. Disciplinary
proceedings have been drawn against
the official concerned in respect of the
second fraud.

The bank has also reported that it
is taking steps to realise to the extent
possible the outstandings in respect of
the variows accounts relating to the
small scale industries in the New
Rohtak Road branch. Regarding other
irregularities pointed out in thh report
the bank has reported that appro-
priate corrective actlon is being taken
by them.

Evasion of Income-tax by investment
in Chit Funds

#167. SHRI K. SURYANARAYA-

NA: Will the Minister of FINANCE

be pleased to refer to the reply given
to Unstarred Question No. 2604 dated
the 18th August, 1872 and state:

(a) the names of Chit Fund Com-
- panieg operating in the Union Terri-
tory of Delhl;

(b) whether he iz aware that huge
profits made by these Companles and
the, subscribers as a result of aurtion
of the Chit amount are not subject to
Ingome-tax and payment of Income-
tu is being mded., ,

(c)whcfhﬂ' mmmnfdblac.k
-_,mmlshein‘hwuﬁeﬁlnmefomor
: "then(‘:hit!‘unds and

(dy whether Government propose tu
inves'igate into the evasion of Income- -
tax as a result of investments in these
Chit Funds and take suitable action t?
amend the Law, if necegsary?

THE MINISTER OF STATE IN TIE
MINISTRY OF FINANCE (SHR1 K. K.
GANESH): (a) The names of all the
Chit Fund Companies operating in the
Union Territory of Delhi are being
obtained and will be laid on the table
of the House, However, a list of such
companies assessed to tax in Delhi is
laid on the Table of the Housr,
[Placed in Library See. No. LT-1"
72].

(b) The profits made by Chil Fana
companies and subscribers are liable
to tax. Investigations are carried out
wherever tax evasion is suspected.

(c) Some instances of unaccounted
money invested with Chit Funds huve
come to notice and necesasry action
for taxing ther, has been taken.

(d) Investigalions in the matter are
Yeing made during the courss of asess-
ment proceedings of Chit Fund com-
panies ami the persons making de-
posits in or subscribing towards the
chits of such companies. No amend-
ment of the Income-tax Law is requir-
ed for this. .

Steps to meet accommodation problem
at Tourist Centres during Asia’ 72 {air.

#168. SHRI D. P. JADEJA: Wwill
the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state.

(a) whether Government have taken
any concrete steps to meet the pro-
blem of accommodation at Tourist
Centres during Asia’72 Fair: and

(b) if so, 1he nature thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Recognising the
prevailing general shortage o©f good
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holel accommodation at tourist centres
all over the country, Government ha.
announced speclal incentives to the
private sector for hotel investment,
and the construction of hotels has also
been taken up by its public sector
undertakings. As regards the specific
problery of accommodation for vistors
to the Asin’?2 Fayr in Delhi, 84 single
room apartments and 64 double room
apartments fully furnished, with
arrangements for catering, have been
made available at hostels at Kasturba
Gandhi Marg and Tagore TRoad.
Arrangements for cheaper accommu-
dation have also heen made through
the provision of 94 unfurnished quai-
ters. In addition, the Fair authorities
have registered offers of paying guest
accommodation from 300 private
homes,
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Permission to Ethiopian Airlines to
Fly to China via India

#170 SHRI Y. ESWARA REDDY:
SHRI ARVIND NETAM:

Will the Minister of TOURISM AND
CIVIL AVIATION b pleased to state

(8) whether the Eethiopian Arrlines
has been given permission to fly to
China vie Indig with traffic nghts at

Bombay;

(by if so, what reciprocal benefils
India has derived by granting such
facihties to Ethioplan Airlines;

(/) whether some other countries
have also requested Indla for permi¢
sion for thelr national airlines to iy
to Chuna vig Indis; and

(d) 1f s0, what declgion has beep
taken thereon®

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) The designated airline of India
has been granted the right fo operate
air services vig Addis Abeba to points
in the African continent, points in the
islands of te Indlan Ocean and back
to points in India. The services can
be operated in a clockwise or anti-
clockwigse direction.

(¢) and (d). Yes, Sir, At the Inter
Governmental consultations between
India and Switzerland which were
held in New Delhi in August 1972, the
Bwiss de requested rights for
Swigsalr to fly to China vie India,
The request is under éxamination,
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Increase in adminisirative expenditure
of Government

#172. SHRI DHARAMRAO AFZAL-
PURKAR:

Will the Minister of FINANCE Le
pleased to state:

(a) whether there has been a consi-
derable increase in the adminisirative
expenditure of Government as com-
pared to the last two years; and

() if so, the steps taken by Gov-
ernment to cffect economy in the ad-
ministrative expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The provision for ad-
ministrative expenditure in the Budgnt
Estimates for the year 1872-73 shows
some increase over the expenditure cn
the same account during 1970-71 and
1871-72 (R.E.). This is mainly due to
following factors.

(1) additional interiy relief to

Central Government employees.

(2) additional expenditure due to
continuing tension prevailing on our
borders.

(3) normal annual increments
granted to stafl.
(b) A number of measures have

been taken during the last few years
for achieving economy in adminis-
tralive expenditure of Government.
Some of the importan! measures that
have been taken are—ban on revision
of pay scales, partial ban on recruil-
ment to cerlain categories of posts,
ban on creation of posis on non-plan
side, curbs on white-washing, foreign
travel, use of telephones and sta® cars,
purchase of furnishings, decorative
artidles and jmported cars, curtail-
ment ¢f traveling allowances, intensi-
fication of =taff inspection studies and
non-filling of vacant posts bes'des
regirictions oh unproductive items ot
expenditure by curtailing the provi-
sion made for contingencies and an
entertasinment and printing of greedng
chrds etc. M

Economy efforts being a continual
process, the matter is constently
engaging the attention of Goverament.

Setting up of Jute Mills
#173. SHRI C. K..JAFFER
SHARIEF:
SHRI DASARATHA DEB:

Will ‘the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government have de-
cided to set up jute mills in certain
States in the public sector; and

(b) if so, the States in which the
mills are to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) No, 8ir.

(%) Docs not arise.

Purchase of elecirical plant and

machinery by Renusagar Power
Company Limited

*176. SHRI JYOTIRMOY BOSU*
Will the Minister of FINANCE be
pleased to state:

(a) whether ‘Renusagar Power Com-
pany Limited’, wholly-owned subsi-
diary of HANDALCO (a Birla con-
cern) had purchased electrical plant
and machinery worlh several crores
of rupees from LG.E, US.A. during
1966-87 and onwards;

(b) it so, whether as per the term
of contract, Messrs Traders Inter-
national, Washington D.C,, U.S.A. (also
u Birla concern) were covered for pur-
chase Commission;

(¢) whether the Birla concerns
managed duplicate remittance of the
purchase Commission te their Office
located in Switzerland which is kr.own
as Messrg Birla AG.Z.G.V.; and

(d) if so, the action taken in the
matiee® .
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THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a). Yes, Sir

(b) to (d) mm under 1=
vestigation by ni avihori-
ties Jn the course of the investigation.
certamn documents have alsp come to
be sealed by courts and the appeal
filed by Enforcement authorities 18
pending before the Supreme Court

Plan to augment Indian Airliney Fleet
to meet the Growth in Alr Traffic

*177 SHRI TEJA SINGH
SWATANTRA
SHRI M KATHAMUTHU

Will the Mumster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) what is the expected growih in
sir iraffic in the country in the Fifth

Plan period,

(b) how many additional awrcraft
will have {o be acquired by Indian
Airlines to meet the expected growth
in traffie,

(¢) whether any plan has been
drawn up to augment the Indian Air-
lines fleet to meet the growth mn traffic
during the Fifth Plan, and

(d) if so the main features therecf?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (a) to (d) The management
of Indian Aurhines is making the neces-
sary studies and is preparing its Fufth
Plan proposals.

Indo-Iraq Trade Agreemesnt

*178 SHRI B 8 BHAURA-
SHRI M S SANJEEVI RAQ

‘Wil the Mmister of FOREIGN
TRADE be pleased to state:

{a) whether India and Iray propose
to sign trade mgreement in the near
future;

NOVEMBER 24, 1972

Written Answers 40

(%) whether tglks have taken place
between the representatives of the two
Governments in thig regard; and

(c) if so, the outcome of fhe talks?

THE MINISTER OF FOREIGN
TRADE (8HRI L. N. MISHRA)* (a) A
trade agreament between Indis and
Iraq already exists since 24th Septem-
ber 1871

(b) and (¢) Do not arise

Incident of Smuggling in  Gujarat

#179 SHRI VEKARIA Wil the
Minister of FINANCE be pleased to
state

(a) the number of incidents of smug-
gling of gold and watches detected
in Gujarat State in last six months
and

(b) the value of goods involved 1n
them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (ay During the last six
months there were in all 25 seizures
of smuggled gold and @5 seizures ol
smuggled waiches in the Gujarat
State

(b) The value of goods invioved in
smuggling cases referred to in (a)
above is about Rs 2,84,000/- (gold)
and Rs 3,85,000/- (watches)

Fiscal Rellel given to Jute Industry

#180 SHRI B. K. DASCHOW-
DHURY Wili the Mnister of
FOREIGN TRADE be pleased to state,

(a) whether on 1st November, 1973
the Indian Jute Mills Association had
expressed itz disappeintment over the
fiscal relief given to the jute indiwmtry
by reduction of export duty by Rs, 490
per ionne;
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by i so. the reaction of Govern-
ment there'w. and

(c) whether any relief was sought
by the Jute Mills to compete with
synthetics arid if so, the teaction of
Governiment thereto?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
The LJ.M.A. have not made any writ-
ten representation to Government in
the matler.

(" Does not arise.

(¢) The industry has been making
requests for such relief, and these were
taken into account while reducing the
export duty "on primary carpet hack-
ing by Rs. 400 per tonne.

Concessions to public sector under-
takings

1601. SHRI M. S. SIVASWAMY:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
cently extendeg any concessions to the
public sector undertakings; and

(b) if so, what?

THE MINISTER OF STATE, IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). Presumably
the Hon'ble Member is referring to the
concessions granted by Government {o
Public Undertakings by way of pur-
chase and price preference and relief
in loan labilities.

With a view to maximising the uti-
‘lisation of installeq ecapacity in the
public sector undertakings, which have
"been set-up on . over-all grounds of
public policy, Government have agreed

" that subject to . quality and delivery
" requirements. Government purchasing
agencles may aeccord to Publi; Enter-
prises a price preference not exceeding
.10permt. In some cases. where a
"* price preferenpe :of more than 10 per
cent is required by the supplying pub-
e sector undertaking the: purchasing

" Government suthority may negotiate R

the terms ang in case g setflement is
not achieved within a reasonable time
the matter could be submitted to Gov-
ernment for decision. These conecs-
slons are not meant to be permanent -
and the enierprises are expected fo
reduce costs.

In certain companies where heavy
loan liabilities have inhibited their
operations and according to estimates
there are reasonable prospects of these
companies improving their perfor-
mance, Government have also agreeld
to inferest-free loans and moratorium
repayment of loan Instalments. for
specific periods. In addition, it has
also been decided that the capital out-
lay on township may be financed by
equity and not by loans.

Scheme to improve Sericulture Imdus-
try in Mysore

1602. SHRI S. M. SIDDAYYA: Will
the Minister of FOREIGN TRADE be
pleased to state.

(a) the various schemes approved by
Government to improve the Sericul-
ture industry in Mysore State;

{(b) the amount alloited for the
above purpose in the year 1972-73;

(¢) whether the amount allotted in
the year 1971-72 was fully utilised;
and

(d) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Ninteen
schemes were approved for develop-
ment of sericulture Industry in
Mysore. These schemes related to food
plants, silk worm rearing, seed organi-
sation, Marketing &  Cooperation,

Research, Training & Miscellaneous.

{b) Rs. 45 lakhs,
(c) No,. Sir,
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(d) The full amount sllotted for
the year 1871-72 wag Dot uti-
lized because:

(a) some posts were deliberately
kept vacant inasmuch as the
schemes where they had been shown
had just got off the mark;

(b) There was a marginal .aving
under the Head “Loans & Advan-
ces’. In March 1972 an economy
order banned the sanction of loans.

(¢) The amount allocated to capi-
tal works was not fully utilised.

Researches made in Central Institute
of BSericulture ang Trading, Mysore

1603. SHRI 8. M. SIDDAYYA: Wu
the Minister of FOREIGN TRADE be
pleased to state:

(a) the researches made in the Cen-
tral Institute of Sericulture and Trair.
ing, Mysore so far:

(b) whelher any of them have bLecr
put into practice; and

(c) if so, the results achieved so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) to (¢).
Important regearches conducted by the
Central Sericultural Research & Traw-
ing Institute, Mysore, and the results
achieved are stated below:

(1) Through selections made from
open pollinated population, two Im-
portant strains have been evolved
namely Kanva-l and Kanva-2 of
which Kanva-2 is particularly popu-
lar giving 20 to 25 per cent 1nore
yield as compared f{o the local. It
responds particularly well to ierl-
gation and manuring when it pre-
duces excellent quality leaves suit-
able for feeding silk worms.

(2) It has “een establighed that
through amsured irrigation and
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heavy tertilisgtion of nitrogen nione,
it is possible o increase the average
vield of 3,000 kgs. to an average of
15,000 kgs, per hectare. The advan-
tage is not only in ths increassd
yield, but also in the quality of
leaves obtained from mulberry gar-
dens under such intensive culti-
vation.

(3) Conmderable amount of work
on the nutritional physiclogy of silk-
worms has been carried out from an
applied angle,

(4) Improved techniques of rear-
ing have been evloved for ensurmg
sustained and maximum produ-tion
of silk-worm cocoon crops.

(5) Breeding experiments for
evolving new iniproved races weie
taken up under a crash programme
and a large number of new races
have been evalved and suitable hy-
brid combinations with these new
races have also peen fixed up, The
new races have also indicated an in-
creased yield of 30 per cent over the
hybrid currently being used in the
industry.

(6) It has been successfully estab-
lished for the first time that bivol-
tine hybrid combinations could be
reared in Mysore Btate. The silk
yield in respect of bivoltine hybrids.
Besides, the quality of the fAvoltine
raw sllk is far superior end is of
international grade.

These researches when they were
experimented upon here produced
the following results:—

(1) The mulberry raw silk pro-
ducfion in Mysore Siate increased
from 10.94 lakhs kgs. in 1968 to 18.10
lakhs kgs. in 1971

(2) With the adoption of new
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(3) The yield of reeling cocoons
per hectare increased from 244 kgs.
in 1908667 to 333 kgs. in 1970-7T1.

(4) The yleld of reeling cocoons
per 100 disease free layings (dfis)
increased from 21.50 kgs, in 1966-67
io 26.5 kgs. in 1970-71.

(5) The bivoliine seed cocoons
fetched a price of Rs, 20/- to Rs.
25/- per thousand as against Rs. 10
to Rs. 12/- per thousand for local
race seed cocoons.

Collection of Extra Premium by L.I.C.

1604. SHRI 8. M. SIDDAYYA: Wil
the Mimster of FINANCE be pleased
to slate.

(a) which are occupations that were
considered hazardous and on account
of whirh extra-premium was collected
by the Life Insurance Corporation of
India;

(b) since when the collection of
extra-premium has been discontinued;
and

{c) whether {he extra premium
ajready collected will be adjusied to-
wards the future premiums or return-
ed to the insured?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)
{a) Extra premiums are charged
generally in respect of ocrupationsin-
volving (1) additional hazard of acci-
dent, (2) additional health hazard due
to exposure to dust, fumes etc., (5)
additional risk on account of un-
healthy working conditions. «

() and (c). With effect from 1-12-
1970 exira premium have been dis-
continued in respect of assurances
under whole Life Limjted Payment
and Endowment Assurance Plans in
respect of .occupations for which extra
premium chargeable egrlier was up to
Rs. 4 per thousand sum assured. In
respect of the policies of the aforesaid
description in force on 1-12-70, alao, no

extra premium is chargeable ofter
1-12-70 and the amount paid in excess
if any, would be refunded at the time
of the settlement of the claims,

States that have not cleared overdrafis

1605. SHRI S. M. SIDDAYYA: Will
the Ministor of FINANCE be pleased
to state:

(a) which are the States that have
not cleared the overdrafts and what
is the amount of ovedraft of each
State as on the 1lst November, 1872;
and

{b) what arrangements or adjust-
ments have been made to clear the
overdrafts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) All States
have cleared their overdrafts. As on
Ist November, 1872, no State had an
overdraft on the Reserve Bank of
India.

(b) Does not arise,

Difference in rates of House et
allowance given to employees
working in Government Offices

and PubHe Undertakings

1606. BHRI N. K. SANGHI: will
the Minister of FINANCE be pleased
to state:

(a) whether Central Government
employees are paid 15 per cent of
their present salary as House Rent
Allowance and the percentage
house rent allowance given to the
employees of Public Sector Under-
takings is 30 per cent of the maxi-
mum of the grade;

(b) if so, the criteria in fixing such
discriminating rates of house rent
allowance; and
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(c) whether Government have
conmdered the desirability of remov-
mg this anomaly and if 86, when a
decision m this regard 15 expected io
be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH): (a) The Central
Government employees are paid 15
per cent of their basic pay (inclu-
sive of Dearness Pay) as house rent
allowance 1n ‘A’ Class cities subject
to certain lhmits The house rent
allowance paid by the Central Gov-
ernment undertakings to therr em-
ployees n ‘A’ Class cities exceeds 15
per cent 1n many cases According to
the guidelines laid down by the Gov-
ernmenti, the ceiling rates for house
rent allowance for employees of Cen-
tral Government undertakings in the
major ‘A’ Class uties of Delh:, Cal-
cutta and Madias 15 25 per cent of
their basic pay; in Bombay the co1res-
ponding ceiling 1s 30 per cent

In view of the general increase of
house rent in Delhi, the Govern-
ment had 1n September 1971 allowed
the enterprises to raise the ceiling
from 25 per cent to 30 per cent m
Delhi and also to calculate the allow-
ance on the basis of the maximum of
pay scale applicable to individual
employees These orders, however,
have been made inoperative since
Decemter, 1971 as an economy mea-
sure

(b) The various allowances, in-
tluding house rent allowance, paid to
Central Government employees are
normally based on Government deci-
siogs on the recommendations of the
Pay Commissions, which are sot up
from time to time. In the casc of
public enterprises, however, these
allowances are determined by the
enterprises themselves on various
considerations, including the practices
which are followed generally in in-
dustry and commerce,

(¢) The Third Pay Commission 15
cunrently examining the existing
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structure of emoluments of Central
Government employees, including
house “rent allowance, and their re-
commendations are awaited by Cov-
ernment,

Marrel Elevators purchaseg by the
Ministry of Towrism ang Civil
Aviation lying idle

16807. SHRI N. K SANGHI: Wil

the Munister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether hi1s Mimstry had pur-
chased Marrel Elevators for Rs, 21.32
lakh with 60 per cent of foreign ex-
change component;

(b) whether these Elevators are
now being used by Catering Divi-
sions at various airports and some of
them are still lying idle, even though
the purchases were made some time
back;

(c) whether these Elevators were
intended for use of Catering Divi-
sions and 1if not, the purpose for which
they were onginally purchased and
why they were not being put to use
for the purpose for which they were
intended; and

(d) whether Government have
made an enquiry intoe ihe whole trans-
action to find out the justification for
the purchase and whether it was
ascertained if these could be had 1n
the country?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR, KARAN
SINGH): (a) Indian Airlines had
placed an order in 1868 for six Marrel
Elevators at a cost of Rs, 31.32

(b) and {(c},
intended for use by the
Catering Depertment of
tiocn and are being used
partisent,
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&) The Indian:Airlines has inves-
tlgated the justification for the pur-
¢hase of 'this’ “equipment -and has
come to the conclusion that while
some Elevators were required, the
purchase of the entire lot was not
justified at that time.

It appears that equipment of the

specifications required by the Corpo-
ration, was not available indigenously.

Proposal to open New Textile Mills in
Madhya Pradesh and Bihar

1608. SHRI MARTAND SINGH OF

REWA: Will the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to open new textile mills in the
backward areas of Madhya Pradesh
and Bihar; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) No, Sir.

* (b) Does not arise.

Financial assistance provided fo Adi-

vasi area of Madhya Pradesh under

the Scheme of  concessiomsl rate of
interest

- 1609, SHRI MARTAND SINGH OF
REWA: Will the  Minister of
_ FINANCE be pleaseﬂ to state:

(a) whﬂher a acheme to provide
for ‘concessional rate of interest to
members of  Scheduled Castes and
Scheduled Tribes and others engaged
on a modest scale in agriculture or
allied activities, . processing of
forestry products, cottage and rural
_ . industries, has been started by Gov-
L ernment' a.nd

"(b) if so, the salient features re-

garding the financial assistance pro-

vided under the scheme by the Cen-
tral Government to the Adivasi areas
in the State of Madhya Pradesh dur-
ing the current year?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) and (b). In pursuance of the
policy statement placed by me on the
Table of the House on March 25,
1972 public sector banks have started
operating a scheme of concessional
rate of interest for certain categories
of borrowers. The scheme is current-
ly at the pilot stage and is to benefit
amongst others Scheduled Castes and
Scheduled Tribes also, The conces-
sional rate of interest is not at 4 per
cent. The scheme is intended to help
primarily the weaker among the
workers engaged in productive en-
deavours. The income ceiling for per-
sons eligible to borrow from the
public sector banks at concessional
rate has been set at Rs. 1200 per
annum per family in rural areas and
Rs. 2000 per annum per family in
urban areas, In terms of Jand hold-
ings, barrowers holding less than
one acre of irrigated or 2} acres of
non-irrigated land alone would be
eligible to get the benefit of the con-
cesgional rate, The amount of loan
per borrower under the scheme 1s
not to exceed Rs. 500 for working
capital and Rs. 2500 for term loan.
At the pilot stage the banks will
operate the scheme in certain select-
ed districts only, In Madhya Pradesh
some districts with tribal concentra~
tion have been selected for pilot
stage operation of the scheme.

Fall in value of Indlan Rupee in
the Countries of South East Asia

1610. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to state: '

(a) whether attention of Govern-

ment has been drawn to the report
‘Statesman’ dated

appearing in the
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the lst November, 1972 under the
heading “Rupee Dropa further in East
Asia”, and

(b) af so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)
(a) Yes, Sir

(b) The Government does not agree
with the views contamned in the aaid
report The unofficial rates, which
form the basis of the report, neitsin
to transactions which take place 1n
contravention of Foreign Exchange
Regulations Due to the stray and
sporadic nature of such illegal tians-
actions, the unofficial rates may vary
from time to time and place to p.ace
and de not reflect the intrinsic value
of the rupee All authorised trans-
actions of the country in foreign ex-
change are carried at rates whach
are within the permissible Lmmts of
deviation of 225 per cent from the
central rate of £52721 per Rs 100
specified in the Government of India s
notification dated 20th December,
1971

Damage to Avre Aircraft at Cochin
Airport

1611 SHRI VAYALAR RAVI Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Ques-
tion No, 1868 on the 11th August,
1972 regarding Avro aircraft dam-
aged 1n an accident at Cochin Airport
and state

(a) whether the investigation has
since been completed, and

~
(b) i so0, the outcome, thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a) and (b) The report is
expected to be compieted shortly

NOVEMBER 24, 1072

Written Answers 52

1071~72 ¥ fievrs wd i wrew sewre
W fierw dw & e e s

1612. Wk gww wr wyww :
wr fed waft oy vt o gur w33 s

(¥) 1971-72 ¥ faeltw a§ ¥
FOOT HY frvw ' & strr wepEn
oW AN F § wwwr ezfowr W7,

(o) zaer dfedr aar wwifza
TwEr g, WX

(w) ®ar ¢Fedrar o7 wrew o
SIHr HEAT V&7 § 7

farw st (Wt qeesroe wagv )
(%) X (@) s #, fowds
o7 weriedin fawr qw ¥, 9 ST
wefl o gor R el farew d & @
qear }, fam F1é w7 [ wray
¥ fear orra § femy areaw & wpor fav
&% war wRhdi fawrw @9 ¥ adft
Tz 3w & fom o ATw wra et
faer o & forg ot Swerew firg o
o ¥ 39 W qenw arrh
qer & frer vy & forg Y X §
wequY W1 YAt & o Ry wy ek
Tt oY & BTRO ¥ qEE 6 weiwe
fafas w0 vt wnafor fear wor

g
(w) o nfr



§3. Written Answers AGRAHAYANA 3, 1804 (SAKA) Written Answers 54--

e o ot

_.'1.013 @t vm wwr Gfew -
- mmmmmmn
AR pTEE iR

(wr) W1 A AW HCHC A U
& fem Zadt Far wrow 539 ¥ A
wanfa wily ff; s

(w) afz g7, @ 9q T F+Ha
FTHTTTTU FAT SRAATET 6T @Y wqar
o1 9 F1 frare y 7

vz wie arre fawrw Wt (w0
vt fag) : (%) e fasrae fawmr
# %1€ AT VAT A1 FHT AT 74N

L g
(=) v AV AT |
-vivew, Yl ey e & fewe

wh of av g @ Wk yfeww
_r‘_ @ _

: 1614, dt wmm o

ﬂwmmmwnm
qhmﬂr?fﬁ '

(.sj-mizt_ﬁl.ﬁﬁ&m_..mj-
e s g ey A

fadt ﬂﬁm%’wﬂ'ﬁm
fradt @ ¥ wé; '

(@) w79 & fradt 3o arfaa
#7927 wftar wuF @ wr € T4
Igm wa ¥ fRadt ¥ a1, o
FX T GG FY TE; W

() STAY ¥ fasrx £ qqy ITH
s Iy Far s ?

qdzw st anre faster ot (wve.
wifag) : () & (7) @ wdfee
a7 AT uF faaer wAT YEw 0
@i § (Wwama {§ wwr) 7ar ) Ay
&7 UFo o—3786172) |

w,wmmimmw
w s

1615. it v weey @fe : wr
qEn o Arre fewmw qdt 9 qamw
# g1 7 v

(%) w8, Sor e T ey
W wdTr ¥ E '

(t) W et X fear Wt
ATl w0 FT @ § W

(1) & Wi ¥ v oAl ¥

ad-are fora® efew W@ W L



55 Written Answers  NOVEMBER 24, 1072~

e s e et st (w10
(%) omare g (Afear

ﬁﬁq) :
¥
it w7 “
o

W g
wg g

(%) &1

() wdewi  *Y dwar

aq

dffaded fw & wwwd

1969 2,935 — 8,352

1970 2,874 — 9,432

1971 3,522 — 11,618

- wyea s ¥ ovewdt wit wegwi et -
TEYT W

1616, ot Wy wew @fewe : w7
few st g Ty 9 5T K P
(%) mwzuﬂ%%ﬂuwm
- sAw ¥ e el oX wend) ¥t TRyg
'wﬁnft '

(u) mtﬁﬁmmm
mi’tq&mu{’ta u‘tt '

(%) N el ot Rt

"wmmwﬁma oTT

firer - shwrorr W - e sivfr- (oY
Fowres wohw): (%) o o afAl &
Rw- (wk 1972 % TEAT, 1072
%) e SN Prerlatas Ao ¥
aardl & wew qFET AAT '

(1) &, (2) wawgE (3)
afaaz, (4) W, (5) INlq,
(6) Tagz, (7) fawragz, (8)
aramare, (9)Trar, (10) gwam, (11)
weAl, (12) wiwar, (13) @orar,.
(14) ™, (15) Fraw 347 ( 16)
fafewr 1 '

(&) wramaes wfufaaw, 1962
¥ wew sEAEr @ o @ §
TEFTITTI FY TwA ¥ fad oo P
@ uF gepee faddt sy fed
MRE

z(")qwm W o
. _

Restzictive and manonotistic practl-

1617. SHRI:w K MYANARA
YANA: Wil the mm of COM-
PANY AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3809 -on: the: 25%h . August,
1972 regarding nlleged mtieﬂve

- and monopblistit “trade’ ‘practices

againgt’  Indian chwm ;- Compgny
Limited and. Vazir Spitan “'Pobacco
Company umitedandmn _

(a) the ‘outcomé “of; the - tuvw
tim mbythsmmpqnuemd-.
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(b) Government’s reaction therelo’

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) The Director of Inves-
tigation has not yet completed nis
preliminary investigation on the com-
plaints referred to him by the
MRTP Commission

(b) Does not arise

Finanual Assistance given by Banks
to Farmers for Agricultural Pro-
duction in Andhra Pradesh

1618 SHRI K SURYANARA-
YANA Will the Minister of FIN-
ANCE be pleased to state

(a) the financial assistance given to
the farmers for agricultuial produc-
tion as crop loan et by the Coapera-
tives and other scheduled commercuial
banks, including State Bank of India
and nationalised banks, during last
three years upto the 31st August, 1872
in Andhia Pradesh and

(b) the break up of the loans given
to the small farmers and big farmera
and the lirmuts of the credit aven to
an individual farmer or institution if
any?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
The figures of agricultural advances
by the scheduled commercial banks
gnd cooperatives to the farmera m
Andhra Pradesh, as available are fur-
nushed below

(Ks. m crores)
Scheduled Commercial Bonks
Amount outstanding as at the end of

December, 1970 December 1971
|mn BY

Cooperatives

Amount of loans advanced during
1969-70 1870-71

{Tuly June) (July June)
47 20 48 b6

(b) Statewise-Statistics as regaids
loans advanced bv banks are not
mawntdained 1n the manner asked

No pre-deterruned limits are Jaid
aboul the quantum of loan 1n indivi-
dual cases The linut of the credit
to a farmer 18 fixed on the basis of
the crudit requirementis keeping in
view of the size of the holding crop-
Ing pattern etc the purpose of the
loap ang the income generating c pa
city of thd pdarticular uvestment In
regardq to Cooperatives share capital
contribution made by the  member-
borrower 1s yeiL another deternuning
factor in fixation of credit limit

Sale of Shares by Foreign Invistors

16]9 SHRI M S SIVASAMY Wil
the Minister of FINANCE he plea ed
to slite

(a) whether foreign investorr 1n
Paint Company in West Bengal  are
seling theirr entire holdings mm the
company 1o Indian interests fm a
low price payable in India and

(b) if so, the details thereof and
the reaction of Government thereto’

THE MINISTER OF FINANCE
(SHRI YESHWANTRA( CHAVAN)
{a) and (b) Reserve Bank of India
has received a proposal from one Shri
S P Sinha of Artah, Bihar for the
purchase of 196083 equity shares of
Rs 10 each held by Jenson and Nic-
holson Group Ltd, UK 1n Jenson and
Nicholson (India) Lid, a paint com-
pany in West Bengal The proposed
sale price 18 Rs 175 per share Ac-
cording to the nformation given by
Rleserve Bank, the UK compeny orr-
ginally held 248,083 egquity shares of
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Rs 10 each (representing 62 per cent
of the paid-up éapifal) in the Indian
company out of which 52,000 shares
were sold by them in 1971 to an In-
dian Company named M/s Hoechest
Pharmaceutical, Ltd Bombay, 8hri
Sinha has also applied to the R B L
for transfer of these 52,000 shares 1o
him The proposal is under consi-
deration

way wreit yro wfeforr s
cavire € fa¥ W aw

1620 ot qoo qwo guedt : w
farer] et 7w A T w9 e

(%) food gr af & g wea
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Pending Applications with Industrial
Redonstruction Corporstion

1621. SHRI S, C BESRA Will the
Minister of FINANCE be pleased to
state:

(a) whether a number of applica~
tions gre pending with the Industrial
wmcmm@ulmg

(b) if so, the number of pending
spplications and remsons for delay in
their disposal?

THE FINANCE MINISTER (SHRI
YESHWANTRAOQ CHAVAN (a) and
(b) As at the end of Oectober. 1872
out of the 380 applications received
by the Industrial Reconstruction Cor-
poration of India 203 applhecations
have been disposed of, three were
ready for filnal decision, twenty-two
were under study and 152 appli-
cations were pending to be
taken up for study gradually The
scrutiny of each application received
from an industrial concern wnvolves
considerable time in the examination
of 1ts various diverse and relevant
factors, such as existing financial con-
ditions, present management set wup,
prospects’ of fitture viability, product
mix, future management set up,
schemes of modermsation etc More-
over, the Corporation was set up only
in April, 1871, with a skeleton staff
and 1t had to rely on theservices of
consultants and professionals in the
market for appraisal of the projects

Film Producers’ Guld'g allega-
tions against Indian Motion
Pictures Export Council

1622 SHRI K BALADHANDA-
YUTHAM-
SHRI N K. SANGHI.

Will the Minster of FOREIGN
TRADE be pleased to state.

(x) whether the Film Preducers’
Guld and Council have made certain
allegations against the Indian Motion
Pictures Export Council;

(b) if so, the nature of allegations
made,

(c) whether Government have
made any investigation into these al-
legations; and

(d) if so, the findings thereof and
the action taken thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b)
The All India Film Producers Coun~
cil, Bombay, of which the Film Pro-
ducers Guild of India 15 @ member n s
represented against who working of
the Indian Motion Pitures Expo t

Corporation

(c) and (d) The maiter 1s beng
looked into

Report of ihe Commiitee set up by
Planning Commussioy, to Review the
Working of Selected Pubhe Sector

Undertakingg ]

1628 SHRI C K CHANDRAPPAN
Wil the Muuster of FINANCE be
pleased to state

(a) whether the Commutiee set up
by the Planning Commussion to under-
take a thorough review of the work-
ing of the selected public Lectr
undertakings has submitted its reporl

(b) if so, the main findings and
recommendations of the Commtiee

Md st

{(c) the Governments decivons

thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) (a) The Actun
C'ommittee on Public Enterpricec
up under the Charrmanshio of Mem-
ber Planning Commussion has so far
submitted report~ on seven plants tn
Government, the Committee has alen
completed 1ts examnation of <some
other units and expects to submutl 15
reports to Covernment shortly

(b) and (¢) Some of the mamn re-
commendutions made by the Commit
tee and accepted by Government auc

(1) strengthening of management
and technical services.

(1) changes iIn organisational
structure and manning at corporate
end plant levels,

2HT L8,

62

(1) 1mmprovement in industiial
1elations, pereonnel management,
motivation, ete

(1v) improvement of maintenan-
¢ mat rials management, production
planning a d control,

( ) provision of “ertain palancing
facilities

(vi1) changes 1n inaterial
in certain proccsses

inputs

(vn) ereater integration between
Corporations, ongaged in similar
activities, and

(vin) a time-bound action plant
for implementation of these recom-
mendatione

Article 1n Blit: entitleg “I A S
scuitle IPA to Grab Power

1624 SHRI C JANARDHANAN
Will the Minicter of FINANCE he
pleased to state

(a) whather attention of (fovern-
ment has been drawn to an artule
m Blitz dated the 2nd Sept~mber 1872
captioncd ‘IA S scuitle IPA to grab
pover ann

(h'f =0 (Governmenis resrion

thereto”

THE MINISTER OF STATF IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) (2) and (p) The
Government has seen the artice i
the BLITZ captioned “TAS scuttle
IIPA to grab power' Apparently
the reference 18 to the Memcraioum
submitted by certain Membeis of the
Academic Faculty to the Prime Min-
ister in her capacity of President of
the Institute The Government has
not received any Memoiandvm fiom
the Members of the Arademuc

Faculty

Indian Institute of Public Admums
tratiort 1% an autonomous ovganisution
registered under the Societres’ Regis-
tration Act of 1860 snd a. such the
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Government do net interfeve -witt, the
internal admumstration of the Insti~
fute However, Prime Minigter, a4
the President of the Institute suggest
ed to the Chairman of the Institute
that someone familiar with the pio
blems of Public Admanistration be
asked 10 sugges! necessary changes in
the Institute’s organisation and pro-
grammes to cnable 1t to fuldl the pur-
pose ior which the Institute has been
sel up, as 1n her view the~r was need
{0 eritically exarmme what should Le
done to ensuzc that the Institute lived
upto the high expectations

Ralds by C.BI on the residence of
Authorised Controller, Muir
Mills Kaopur and his relatives

1625 SHRI MADHURAYYA  1tAf
DAR Will the Minister of FOREIGN
TRADE be pleaved to state

(a) whether the residence of the
Authorised Controller, Muu Mlls,
Kanpur and the residences of his 1e-
latives at Bombay Calcutta Patna
Delh: and Varanas: and many other
places were raided by the Central
Bureau of Investigations o so the
results thereof,

(b) whether a sizable portion of
two core loan given by the Central
Government and State Government
{o this mall] has been misappropriated
and

(e) if so the action taken by the
Government in the matter®

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A C GEORGE) (a)
The remdence of the former Autho-
rissd Controller of Muir Mills, Kan-
pur, was searched by the CBI on
26th August, 1972 in connecilon with
a case relating io allegations of cor-
2yphon againgt him It is, howewer,
mot corveet that the residences of his

at Bombey, Calouita, Pstna,
snd Varenasi and many
were raided by the CBI

I

H
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tb) The National Textile

(c) Does not arse

Refw-al of Birla G oup of Companies
o furaish information to Monopolles
Commission

1626 SHRI DINESH JOARDER Will
the Mimster ol COMPANY AFFAIRS
he plapsed to state

(a) whether th. Birla Group of Com
panies have refused to furmsh infor-
mation to the Moaorolie. Commission
with 1egaid to Supur Paper Mills and
Onienl Paper Mulls

(h) 1f g0 the reasons therefo: and

(e) the
thereto?

reaclion of Government

IHE MINISIER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) to (c) Sirpur Paper
Mills Ltd and Orient Paper Mills Ltd
had cha lenged by wnt petitions 1o
the High Court of Delhi umdar Art:-
cle 226 of the Constitution the Qrde:
of the MRTP Commission directing
them to preduce certain documents/
Lecords meakonod in the said Order in
the case of application of Kesoram
Industries & Coifon Mills Lid umngder
section 22 of the M.RTP Act for
establyshment of a new undertaking
I'he Court dismissed the writ petitions
on the ground that the Court could
not go into the gquestions of law raised
in the writ petifons apnd express
opinien and that the pelitionens ceuld
raise those points hefore the Comapis-
«lon iteeif
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Bulldings eccupied by Ford Feundation
In India

1827 SHRI VAYALAR RAVI
SHRI SHASHI BHUSHAN

Will the Mimstier of FINANCE he
pleased to state

(a) the total number of buil@ings
the Ford Foundation has taken on rent
In India during the last three years;

(b) how many of them belonging to
Government officials and service per-
sonnel; and

{c) the number of houses they
vacated during this peried and the
total number of houses they still
occupy?

THE MINISTER OF FINANCE
{8HRI YEESHWANTRAO CHAVAN)-
(a) Fourteen;

{b) One;

(c) The Ford Foundation has vacat-
ed 58 houses during the last three
years It is now in occupation of 33
houses.

Pro@uction of foreign comtirolles
companies

1828. BHRI GADADHAR SAHA:
Will the Minister of COMPANY
AFFAIRS be pleased to state the total
assets in India, turn over and gross
profit of foreign controlled companias
year-wise, during the last three yvears.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): The value of total assets,
turn-over and gross profits in India of
foreign companies sz defined under
Section 591 of the Companies Act,
1988, during the %ast three yesrs are
given balow:—

JS— —

(Rs, in croves)

1968-69 1969-70 1970~71

1. *Assets in
Indis

12,343 14,11.5 14,68.6

3, *Trm-over/
Sales 12,58.2 15,356 18,88.2

3. *Gross Profits 33.2  39.9

Expulsion of U.S, Peace Corps
Volunteers from Haryana Stats

1629. SHRI TEJA SINGH
SWATANTRA:

SHERI N. K. SANGHI:

Will the Ministes of FINANCE be
pleased to state:

(a) whether Haryana Government
have expqlled the U.S. Peaca Corps
Volunteers from that State;

{b) if so, the causes therect: and

(¢) whether any other State also
wanted to do away with the services
of U.S. Peace Corps?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQO CHAVAN):
(a) Haryana Government requested
the Government of India in March
1972 to withdraw U.S. Peace Corps
Volunteers from that State.

(b) Haryana Government felt that
these volunteers were no longer
needed.

(¢) The Government of Kerala re-
quested the withdrawal of U.S. Peace
Corps Volunteers in 1967 and the
Government of West Bengal requested
the cancellation of gll pending re-
quests for such voluntaer}in 1969,

) "Rdn;‘ms:;mto!mmmluu work in India a3 on 331-3+1972. The re-

mxining 19 comparies have only globa!
. » regpect of their Indian business

sccounts and do not have separate agmoawit
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Polythylene Powder “Scandal by
» Bombay Cable Company

1630. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether a former Minister and
certain top ranking officials are al-
legedly involved in what appears to
be multi-mil.ion rupee scandal per-
taining to the disposal of 2200 tonnes
of polythylene powder held by a pri-
vate Cable Company in Bombay for
the past three years;

(b) if so, the allegalions 1eceived
by his Ministry;

(c) the name and description of each
party involved in this case; and

(d) whether any investigations have
been ordered?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(BHRI A. C. GEORGE): (a) No, Sir.

(b) Information was received that
some cable companles had imported
Polythelene powder and either dis-
posed them of without using them-
selves or have imvorted quantities in
excess of their normal requirements
or used it for the manufacture of
items which were not permissib'e
under the Industrial licence issued to
them,

(e) The following 5 firms are re-
ported tfo be involved.—

(1) M/s. Aslan Cable Corporation
Lid,

(ii) M/s.

Ltd.

(i) M/s.

;'IM.

{iv) M/s. Shamgher Sterling Cor-
poration, Bombay.

‘ {v) M/s. Henley Cables, Bambay.

Thewe firms are all manufacturers of

yables arid wiges,

{d) Investigations have been’ com-
pheted, M

Oriental Power Cable

Motl Eleciric Works Pvt.

NOVEMBER 24, 1072  Weritten Answers 6g

Appohitment of Cheirman of
Government Concerny

1631, SHRI PRABODII CHANDRA:
Will the Minister of FINANCE be
pleased to state:

(a) the qualifications prescribed for
Chairmanship of mmportant Govern-
ment concerns like the State Trading
Corporation, Food Corporaiion of
India, Cotton Corporation of India,
Minerals and Metals Trading Corpora-
tion, Hinduxtan Steel Limited, Indian
Airlines Corporation etc., and

(b) Wwhether the persons 1m position
have passed the test of the<e qualifica-
tions?

THE MINISTER OF BSTATE 1IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) (a) and (b) It would
nol be feamible or desirable to lay
down rigid gqualifications for appoint-
menis to the posts of Chairmen of
public sector undertakings. These
positions require a high degree of
general manageria’ ability more than
any functional specialisation. Appoint-
menis 1o posts of full-dime Chairmen
of public sector undertakings are
normally made from the panels mamn-
tained by the Bureau of Public Enter-
prises. The panels are drawn up from
amongst those who have offered them-
selves for public secior service, after
due Bcreeming and a personal inter~
view by the Empanelmeni Selection
Board consisting of four Secretaries
to Government and four public sector
chief executives. The panelists are
persons of top managerial experience
drawn from the officers of public enter-
prises, Industrial Management Poul,
managers of private sector indusiyy
as well as from the Government Ser~
vicés. In the case of part-time Chalr-
men of publi¢ sector undertakings also,
Government select persons from a
wider fleld who have the necessary
aptitude in the connected spheres and
who are to the concept of
sector, ’

-
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Winding up of US. Peace Corps
Orgamsation in India

1632 SHRI SHASHI BHUSHAN
Wili the Minister of FINANCE be
pleased to state

(a) whether certain State Govern-
menis have conveyed to the Central
Government theiwr decision to expel
US Peace Corps Volunteers in view
of the alarming stuation created by
them there, and

(b) whether Government contem-
plaie to wind up the US Peace Corps
organisation in the country keeping in
view their subversive activities which
are dangerous to the interesis of the
country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)

(a) Neo, Su
(b) No, Sir

Export of Irom Ore to South Korea

1633 SHRI BANAMALI PATNAIK
SHRI NARENDRA SINGH

Will the Minister of FOREIGN
TRADLC be pleased to state

(a) whether an agreement has been
reached with South Korea lor export
of wron ore from India

(b) if so, the salient features of the
agreement and

f¢) the steps being taken to explore
foreign markets for export of iron ore
and the results achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(SHRI A C GEORGE) (d) and (b;
Yes, Bir A long term contract for
supply of 114 lakh ton of Barajamada
iron ore tliough Pradeep and Haldia
porte during the period February, 1073
to December, 1977 has been concluded
with South Korea The agreemenis
include terms and conditions as are

applicable to exports of other coun-
tries m this region

(c) Every effort 18 being made to
explore new markets As a result of
these efforts a new market of Taiwan
has been secured for export of iron
ore Steps are being taken to remove
mternal constraints 1n the miniming,
transport and port sectors It wall
take some fime for results to flow
from all these sleps

Statement by Kerala Labour Minister
Regarding distribution of Raw
Cashew Nuts

1634 SHRI C K CHANDRAFPAN
Will the Minister of FOREIGN TRADE
be pleased io slate

(a) whether attention of Governh-
ment has been invited to the stata-
ment made by the Labour Minister
of Kerala at the Press Conference
held on the 30th September, 1872 at
Trivandrum, as published in ‘Janayu-
gom' (Quilon), dated 1st October, 1972
in which he is reported to have criticig-
ed the policy of the Cashew Corpora-
tion of India in the matter of disin-
buting raw nuts, and

(b) if so, the reaction of Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b)
The Government has been made
aware of the reported suggestions for
certain modifications 1n the existing
arrangements relating to distribution
of imporied raw nuts by the Cashew
Corporation of India The subject has
been under review with a view to
ensuring equtable distribution ar-
rangements on a national basls,
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Profimering by Gsbls Co.

1638, SHRI JYOTIRMOY BOSU:
SHRI N. K. P. SALVE:

Will the Minister of FOREIGN
TRADE be pleased to state.

(a) Whefher hiz attention has been
drawh to a4 newsitem published 1n
‘Beonbnti¢ Times’, Bombay dsted the
20th August, 1872 under the caption
“Profiteering by Cable Company-High-
up involvement alleged”; and

(b) if so, Government's reaction
thereto?

THR DEPUTY MINISTER IN THE
MINISTRY QF FOREIGN TRADE
(SHRI A. C. GEORGE) (a). Yes Sir

(k) Frem the quantity mentisned
in the “Econdmuc Times”, it is pre-
sumed that the article refers toM/s
QOriental Power Cable Co. Avtion 18
being taken to divert the excess quan-
tity of about 2000 tonnes of Low
Density Polythelene Moulding Powder
imported by the Company to other

users in exercise of the powers
under the Imports and Exporis (Caa-
trol) Act and Orders issued theio-
under. Diversion will be ordered
purely on “no profit” basis,

Grant of Leave to Shrt V. P. Mallvo-
tra, Chief Cashizr of BState Bank of
India

1836. PROF. MADHU DANDA-
VATE: Will the Minister of FINANCE
be pleased to slate:

(1) whether ®hri Ved Prakash
Majhotra, Chief Camshier of the Stute

THE MINISTER OF PINANCE
(SHRI YESWANTRAO CHAVAN):
(a) to (¢). No, Sir. Shrl V. P. Mal-
Rhotrs had beén under with
dffect from 25th May, 1671. Ho was
granted leave for 20 days in Augugt/
September 10872 in connection with the
marriage of his daughter, The Slate
Bank of Indla has reported that the
diseiplinary proceedings imtiated
ughinst Shri V. P. Malhotra have
eénded in his dismissal from service of
the Bank wita effect fromn the 10th
November;, 1972

Procedure followed rczarding jrece
ruitmiént of Clerks and Assistants
in nationafised Banks

1637. PROF. NARAIN CHAND
PARASHAR: Wil the Mmister of
FINANCE be pleased to state

(a) whether any shift has taken
place 1n the policy for recruitment of
Clerks and Assistants by the Nationa-
Lsed Besnks, after the nationalisation
of Banks in 1969,

(b) 1f so, the nature of shift; and

(c) if not, the broad eutlines of the
procedure for such recruitment follow-
ed by these Baniy?

THE MINISTER OF BTATE IN THE
MINISTRY OF FINANCE (SHRI
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Seiting up of an independent Appel-
late Tribunat for Costoms and Ceatyal
Exciae

1688, SHRI K MALLANNA.

SHRI BIRENDER SINGH
RAO:

‘Will the Minister of FINANCE Le
pleased to state:

(a) whether attention of Govern-
ment hes been drawn to the state-
ment made by Shr1 R. C, Shah, Presi-
dent, All India Importers’ Association
appearing in the TFinancial Express'
dated the 27th October, 1972 regarding
the need for setting up an indepen-
dent Appeliste Tribunal for both
Customs and Central Excise; and

(b) if so. Government’s reaction
thereto”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH). (a) and (b) Yes, Sir
Actually 8hri R. C. Shah had earlier
sent a detailed communication, stres-
sing the need for setting up such an
independent appellate tribunal Ths
communication from Shri Shah was
examined by the Government very
carefully The Government observed
that an independent machinery to hear
both Appeals and Revision Applica-
tions had already been provided. The
point was also considered that in
dealing with commodity taxation there
have to be essentially speedy deci-
sions. The Government are, there-
fore, of the view that the improved
Appellate and Revisionary machinery,
which will incidentally also keep down
the posts, should be allowed to have
a fair trial.

Requesi from Foreign Countries for
Rallway Wagons

1639. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) Whether Government have
recplved requests from same foreign
countries for the expart of Rallway

74

wagons io those countries; if so, the
names of the countries and the num-
ber of wagons to be supplied to them,

(b) whether the payment would be
received 1n foreign exchange or in
rupees, and

(c) whether Government are in
position to export wagons to foreign
countries when the domestic needs are
not fulfilled and 1f so, how Govern-
ment propose to mect both domestic
and foreign demands of wagons’

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) (a) and (k!
Yes Sir. The following export orders
with details shown against each have
been received from various foreign
countries and are under cxecution

Number

Name of the Country of

Wagons
1 VPoland . 500
2 Iran 492
3. Snlanka 40
4. lreg . . . . 45
5 Yugoslane 3,600

Excepi for the exports orders at Sl
Nos (1) and (5) sbove which are
bemng executed under bilateral trade
agreements, paymert is lo he made
in free foregn exchange

(c) There 1s sufficient capacity for
meeting the domsstic requivernents
and export orders,
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Export of Mﬂgc‘il'lm through
R of AN

1640 SHRI D B CHANDRA GO-
WDA Wil the Mimster of FOREIGN
TRADE he pleased to state

(a) whether Government have de-
cided to canalise the export of Rail-
way Wagons through the State
Trading Corporation, and

(b) If so, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI A C GEORGE)
(a) and (b) Ihdia has a well
developed wagon  industry and
there 1z great scope for expoit ot
wagons However, it needed organi-
sed efforts follow up action and
elimination of unhealthy competition
and other mal-practices amongst
wagon bulders/exporters Since the
Projects and Equipment Coiporation
had already gamed conmderable ex-
perzence m this fleld it was consider-
ed the most approprate canalising
agency Therefore  the =xport of
Railway wagons has been canalised
through the Project and Equipment
Corporation

T Tdm N gra
W TN wEm
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1643, SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether public sector enter-
prises have been permitted to entice
talented managerial personnel from
one another according to the’ def:i.lion
of Government; and '

(b) if so, the broad outlines of the
decision?

THE MINISTER OF STATE IN
THE MINISTRY Ol FINANCE
(SHRI K. R. GANESH): (a) and
(b), Presumably the Hon'ble Mem-~
bers are referring to the decisions of
the Government that private confi-
dential negotiations will be permit-
ted in the public sector for appoint-
ment of managerial personnel work-
ing in one enterprise to managerial
posts in cther enterprises. In the
context of the above provision, it
has also been provided that such
negotiations will be permissible only
in respect of persons, who are on
one of the approved panels main-
tained by the Government for top
posis or below-top posts, These
decisions are intended to secure
greater mobility of managerial per-
sonnel within the public sector
family, so that the available manage-
rial talent is shared within the public
sector as a whole. Public enterprises
have not expressed -any serious diffi-
culty as a result of the operation of
these decisions.

Conversion of loan into equity in
respect of Industria] concerns
1644. SHRI P. M. MEHTA:
SHRI PURUSHOTTAM -
KAKODKAR:

Will the Minister of FINANCE ha
pleased to 5tate
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(a) whether the Industrial Finance
Corporation has stipulated the con-
ditlerr of cunfvérsiont of loan ihto eqiifty
at its optien in respect of 34 industoial
concerns te whom rupee and pound
;nt;rlll;:‘s.loun-wmnncumed during

(b) if so, the total financial assist-
ance pgiven to imdustrisl projects
duzing 1971-73;

(c)} the assislance given durimg the
last year; and

(d)y the States in which the pro-
jects for which the Corporation gave
financial assistance, were set up?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)}
¢a) Yes, Sir. During the year 1871-72
(Fuly-June), the Corporsfion has
sanctioned rupee and pound sterling
loams b0 34 industrial conecerns with
the conditian of the right of conver-
sion eof part of the loans into equity
at its opijom, stipulated in the res-
pective loan sgreements,

(b) to (d). The total State-wise
financial assistance sanctioned (gross)
and disbursed by the Corporation
during the years 1070-71 (July-
June) and 1871-72 (July-June} 18
given in the statement laid on the
Table of the House. [Placed in Libr-
ary. See No, LT-3787/72]
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Aleged undesirable activities of
American peace corps volunieers

1847. SHRI SAMAR MUKHERJI:
SHRI N. K. SANGHI:

Will the Minister of FINANCE be
pleased to State;

(a) The number of American Peace
Corps Volunteers in India State-wise.

(b) Whether any State Govern-
ment has asked for the withdrawal of
the Peace Corps Volunteers;

(c) If so, the names of the States;
and

(d) Whether it has come to “the
notice of the Government that some ot
these volunteers are indulging m
undesirable activities and if so, what
action has been taken against them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) 142—A  statement conteining
state-wise distribution of American
Peace Corps Volunteers as on 1st

November, 1972 is attached,
(b) Yes, Sir.
(c) Haryana.
(d) No. Sir.

Statement

n

1. Andhre Pemdesh |, . 19

3
2-'Bihu. ] v . 5

3 Hauyap ~ ,
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4. Madhys Pradesh , . 22
5. Maharashtra . . . 15
6. Mysore . ' . . 13
7. Orissa . . " . 15
8. Punjab . . . 22
9. Rajasthan . s 18
10. Tamil Nadu . . 4
11. Uttar Pradesh. T 5 -

12. Chandigarh, Union Territory

ToraL . 142
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Plan investment for Public Section

1650. SHRI G. Y. KRISHNAN:
SHR1 MUHAMMED SHERIFF

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have set
up a special high power board to speed
. up scrutiny and approval of the pro-
posals for investment in the public
sector; and

(b) it 50, the constitution and terms
of reference thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR)
K. R, GANESH): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House.

Statement

The compaosition of the Public In-
vestment Board is as follows: —

Secretary (B), Chairman
M.m.intry of Finance
ecretary (EAD), Member
M:mm of Finance
Secretary. Member
Plnnmng Commussion
Member

Secretary,
Industrial Development

Secretary to the Prime Minister, Member
(Dr. P. N. Dhar)

Secretary of the administra-
tive Mimstry concerned with
the public investment

Member

All proposals for public investment
in Public Sector Corporations/Under-
takings involving an amount of Rs. 1
crore and above would be considereu
by the Board. It will also conside:
proposals of departmental undertak-
ings if the investment is of Rs. 1
crore or above, Investment proposals
in the joint sector invelving direct
Government capital investment (ex-
cluding all public financial institu-
tions) of Rs. 1 crore and above
would also be considered by the
Board. The investment proposals ot
the Ministry of Railways, Ministry
of Defence, Department of Atomic
Energy, Space and Electronics will
be outside the purview of the Public
Investment Board.

The main functions of the Board
are:

(a) Examination of the broad
contours of an investment proposal
in the project formulation stagé
based on which a decision to pre-
pare the Feasibility Report would
be taken;

(b) Taking investment decision
on proposals for public investment
to produce goods and to provide
services;

(c) Consideration of proposals
for revision of cost estimates which
exceed those approved at the time
of investment decision,
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Guidelines to Mills regarding Sale of
Controlled Cloth

1651. SHRI RAMSHEKHAR
PRASAD SINGH:

SHRI V. MAYAVAN:

Will the Minister of
TRADE be pleased to state:

FOREIGN

(a) whether Government have sent
guide-lines to Mills on sale of con-
trolled variety of cloth;

(b) if so, the broad outlineg there-

of: and

(c) the reaction of the Mills thereto
and the steps being taken to see that
the guide-lines are properly ohserved
by them?

" THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

- (b) The mills have been directed not

to deliver any controlled cloth except
under the specific directions of the
Textile Commissioner., The  Textile
Commissioner issues specific instrue-
tions for sale wof 10 per cent of the
cloth produced by each mill through
its own retail shops. Orders for dis-
tribution wof the remaining cloth
through the prescribed channels are
dlso issued by the Textile Commis-
sioner.

“{e) There has been no opposition
so far from the mills to the revised
procedure for distribution of con-
trolled cloth. The Textile Commis-
s;gnp; is keeping .a close watch on
comhance of his orders for sale of
this cloth, .

Managerml Service for Public Sector
Umlertakmgs

1652. SHRI BANAMALI PATNAIK:
Will the Minister of FINANCE be
pleased to state:

. (a) whether the desirability of hav-
ing an All-India Service for Managers
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of Pubiic Undertakings has been con-
sidered;

(b) whethey Govermment propese fo
revive the Industrial Management Pool
to meet the shortage of competent
managers in the Public Sector: and

(c¢) if so, ithe steps being taken in _
this- direction?

THE MINISTER OF STATE IN THE.
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c¢). The desir-
ability of having a common Manage-
ment Cadre for all Central Govern-
ment Undertakings has been examined
but this was not-found feasible mainly
because it would abridge the opera-
tional autonmomy of the individual
enterprises. . Efforts = are therefore
being made to encourage Public Enter-
prices to builg up their own Mana-
gerial Cadre. Measures taken to
promote the development  of such
homogeneous Managerial Cadre within
the Puklic Enterprises include the
decision to reduce the dependence of
these enterprises on deputationists
from the Government Services, for-
mulation of proper recruitment and
service rules to attract and retain
talent, imparting of suitable Manage-
ment training, adoption of scientifie
Management Development Program-
mes, improving the Managerial Ap-
praisal system, job rotation, ete. There
is no proposal under consideration to
make further recruitment to the In-
dustrial Management Pool Cadre, af-
ter the initial intake in' 1959-60.

Request made by LF.C. to amend
Articles of Associations

1653. SHRI M. KATHAMUTHU:
Will the Minister of FINANCE ke
pleased to state:

(a) whether the Industrial Finance
Corporation has requested Govern-
inent to amend its Articles of Associa-
tion to enable it to extend credit fo
private limited companies; and .

(b) if so, the

decision taken

" thereon?
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THE MINISTER OF TFINANCE
(§HRI YESHWANTRAO CHAVAN)
() and (b) The Industrial Fimanve
Coarporatian of India was established
#¢ B staiutory Corperation by the
Industrial Fipance Corporation Aet
1948 and has, therefor¢ no Articles
of Asscciation 8s a company incor
porated under the Companies Aet
1998 The Corporation has, however
requested the Government to make
certain amendments to its statute in
cluding one whith would enable 1t to
extend financal assistance to private
limited companiss The matter 1s
under consideration

Effect of suspension of US ald on
indusirial growih
1654 BHRI R S PANDEY Will the

Minister of FINANCE be pleased tc
state

(a) whether the suspenmon or non
availability of promised US aid has
affected the industrial growth in the
country during the current vear,

(b) if so, to what extent and

(e) the steps proposed to be taken
to exp ore alternative sources for the
required assistance to maintain the
industrial growth already planned”

THE MINISTER OF FINANCL
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) No Sir The suspensinn
or nan-availghilityof US ald hasnot
affected the Industrial growth in the
country during the current year

(&) Consequent an the suspension of

US ald, suppliss of vaw msterials
from the U 8.A have to be pald for

able Steps have also been taken to
augment indigensus preduction und

sssential raw materials to crucial sec-
is not affected
aiversely on account of the suspension
of BB sé

Efforis made for Export of Indlan
T V sets

1655 SHRI R S PANDEY Will the
Minister of POREIGN TRADE be
pvleased to state

(a) whether am eflorts have heen
made [or the export of Indian made
lelevision sets and

(b) f 0 =sn account of the efforts
made?

THE DLPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) aad (b)
Production of ielevision sets in India
has not vel started in a significamt
way to enable manufacturers concern-
ed to undertake export marketing

Dispute sver Price of Irem Ore
Exported to Fspan

1656 SHRI R R SINGH DEO Wil
the Mimster of FOREIGN TRADE be
pleased 1o state

(a) whether there has been some
aispute with Japan regarding price
fixation of the iron cgre already ex-
ported to that couniry,

(b) it so, the mamm pounts of di.
pute and

(¢) whether the Japanese Govern-
ment has agreed to pay the additional
amount J4od If not, the action taken
to recover the same’

THE DARPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

(SHRI A C CGEORGE) (a) No Sir
(b) Does not arise
(c) Consequent on US Dollar

devaluation on 25th December, 1871,
Iron Ore Exporters are contmuing
negotiations with the Japanese Steel
Ml Industry for an increase in iron
ore prices
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Forelgn Markets for Export of Hich
and Low Grade Ores

1658. SHRI K, MALLANNA: Wil
the Minister of FOREIGN TRADE he
pleased to state:

(a) the progress so far made in
finding foreign markets for high grade
and low grade ores in the interest of
earning foreign exchange; and

{b) the amount of foreign exchange
likely to be earned as a result of
export thereof during the period
1972-73 and 1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) As a
result of continuous efforts for finding
new markets for ores, High and low
Grade, South Korea and Taiwan have
been added to the list of buvers of
ores from India,

4{b) The value of foreign exchange
lhikely Lo be earned as a result of «x
port of these ores during 1872-T3 and
1973-74 is expected to be about Rs, 145
and Rs. 165 crores respectively ac-
coriling to the present indications.

Export of Indian Iron Ore to Far East
Countries by MM.T.C.

1659. SHRI MUHAMMED
SHERIEF:

SHRI M. M JOSEPH:

Will the Minister of FOREIGN
TRADE be pleased to state:

{a) whether any agreement hag been
signed for the export of Indian ,Iron
Ore to the Far East by the Minerals
and Metals Trading Corporation; and

(b) if =0, the salient features
thereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) and (b),
Numergus long term, coniract have
been vopcluded with Jepan, South
Korea and ‘Taiwan for supply of aboul
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62 million tonnes, 1.14 million tonnes
and 1,16 million tonnes, of iron ore
respectively, The delivery period in
respect of these contracts spreads from
1972 to 1978, The confracts are based
on the terms and conditions usuaily
accepted.

Policy of MM.T.C. reganding Prices

1860. SHRI G. Y. KRISHNAN: Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the President of the
[Bombay Metal Exchange has called
for an early and clear-cut declaration
of the policy of the Minerals and
Metals Trading Corporation on the
determination of prices from gquarter
to quarter and on the basis of its profit
margin and service charges; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): {a) No Sir.

(b) Doss not arise.

Closure of Cashew Factories due fio
Defective Policies of C.CX.

1661. SHRI C. K. CHANDRAPPAN:
SHRI A. K. GOPALAN:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the defective policies
of the Cashew Corporation of India
in distributing raw nutz has resylied
in the closure of the factories owned
by the Kera'a Cashew Development
Corporation;

(b) if s, what is the basts on which
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(d) whether Government have re-
ceived si¥ representation from Kerala
Government to this effect?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHAL A C GEORGE) (a) to {d)
The imported raw cashew nuts are,
presently being distributed by the
Cashew Corporation of India to the
export orlented industry on the basi.
of the lowest quantities calculated in
relation to

(1) Best imporis 1n 1068, 1969 and
prorata for 1970 prior to can-
alisation

(h) Best exports in 1968, 1969 and

prorata for 1970 prior to
canalisation

(in) The processing capacity of the
Unit

Ths poliey was evolved on the ba-
sis of (onsensus arrived at after con-
sulung all the concerned interests

2 The Government of Kerala have
roquested the Central Government for
certain modifications 1n the existing
distrsbution arrangements for impor
ed rawnuts by CCI and have desired
mn particaiar the meeting in fu'l of

requirementis of raw nuts for the
‘mctories under the Kerala State
Cashew .Development Corporation The
suggestion. of the Kerala Goverrment
are being kept in view ensurme at
the same time an equitable distmbu-
tion arrangements on a national level

3 Despite strenuous efforts of CCl
to impcrt ay much raw nuls as pos-

sible ihe gap between the availahle
supplies and the actual requirements
of wndustry etill continues and a8 »
result the closuie of some factories for
certain period in a year becomes un-
avoidable However, as a result of
more organised imports and distribu-
tion system during the first year of
CCI's operations, the export of cashew
have increased to a record-level

Profits by Public Sector Undertakings

1662 SHRI C K CHANDRAPPAN
SHRI ONKAR LAL BERWA

Will the Minister of FINANCE be
pleased to state

(a) the total investment made in all
the Public sector undertakings in India
w0 far and

(b) the profit earned from these
undertakings every year during the
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) and (b) The audited
accounts for 1971-72 have not been
received from all the undertakings
Complete information based on audit-
ed accounts 1s available only for the
vears uoto 1970-71 The tota invest-
ment (eoulty and loans) 1n the Cantral
Government industrial and cormmercial
undertakings as at the end of 1970-71
was Rs 4,682 crores The overall
working resulls of these undertakings
(excluding Life Insurance Corpora-
tion ot India and those under con-
struction) during the last three years
were as follows —

1970-71 1669-70 1968-69
Net Net Net Net Net Net
Profut Loss Profit Loss Profit Loss
(Rs 1n corres) . 65 23 —_—
T 828 70 97 75 BS

,1’3%) T 48) (¢} (42) il
Oversll 337 488 27 67
NeLos @9 (3 ()

e

Nowe —Frgures in brackets mdicate number of undertakings

Take ower of Siok Texiile Mills
1663 SHRI GIRIDHAR
GOMANGO

SHRI V MAYAVAN

2547 LS4

Wil the Minister of FOREIGN
TRADE be pleased to state

(a) whether Government have taken
ovir the contro of b sick tevtile Mmills
in the rountry and
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(b) the number of sick mills still
left, State-wise, and the reasons for
not taking them over?

THk DEPUTY MINISTER IN THE
MINISITRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b).
The management of 48 fexhile muli
i the eouniry covered by the defim-
t.on of Suh textile undertaking’ con-
tommed 1in the Sick Textue Undertak-
g (Taking Over of Management)
Ordinance 1972 has been taken me
by Government

Increase in Exports by ST.C

1664 SHR1 GIRIDHAR GOMANGO
SHRI M S SIVASWAMY

Will the Minster ot
TRADE be pleased to state

FORFIGN

{a) whethey there has been 35 per
cent ncrease mn exports by the Sti»
Trading Corporation during first <ix
months of the current nnantial 'eur

(b) if so, what 13 the net profit
earned during these six months and

(¢} what 15 the tolal value of gonds
desp itched and to which counire ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT A C GEORGE) (a) Yer Sir

(b) Rs 302 crores (provisional)

{c) Goods va'ued at Rs 38 croves

were exported m  April—September
1972 to the following countries

Australia, Bangladesh, Bulgaria,
Burma, Canada, Ceyion, Czechoslo-
vakia, France, Hongkeng, Indonesia,
Japan, Kenve, Kuwait, Mozambique,
Newzealand, N Korea, Persiag gulf,
Philippines Poland Singapore, S
Korea, Sudan, Switzerland, UK,
USA, USSR W Germany and
others

ROVEMBER 24, 1972
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Indo-Yugosiav Tradle Talks

1665 SHRI P M. MEHTA:
SHRT P GANGADEB:

Will the Mimster of FOREIGN
TRADE be pleased to state:

(a) whether the Indo-Yugeslav
trade talks were held i QOctober, 1972,

{l;) whelhey any final agreement has
been reached and

te) 1L o the salient features of the
apreement 1eached’

THL DEPUIY MINISTER TN THE
MINISTRY ©OF FOREIGN TRADE
(SHRI A C GEORGE) (a) Yes, Sir.

(b} and t¢) The agreements 1each-
td are as iollows —

(i) The current rupee Trade &
Payment Agreement between
the two countries, shall ex-
pre on 31-12-1972

(1) From Ist January, 1973, all
trade and payment transac-
tion« between India and Yugo-
slavia <hall be concluded in
freelv convertible currency

tm) A fresh Trade Agreement
shall be concluded by the
two Governments, which shall
he ertective from 1-1-1973

(iv) All outstanding rupee debts
betwecn the two countres
+hall be adjusted between the
two Governments

Decline in Imporis

1866 SHRI P M MEHTA-
SIIR] SHRIKISHAN MODI

Will the Minister of FORBIGN
TRADE be pleased to state:

(a) whether during the last five
months, exports went up and imperts
came down according to the figures
compiled by s Ministry,

(b) if so, the reasons for Hecline in
the imports: and
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(¢) to what extent the imports have
declined?

THE DEPUTY MINISTER IN TLIE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE): (a) Accord-
ing to the latest five-month period
namely April to August, 1972 for
which data is available, exports went
up and imports came down

(b) Detailed item-wise break-down
of import data for the period April to
August, 1972 1s not availahle and as
such 1t is not possible to draw any
specific inference regarding the reasons
:or the decline in imports of various
tems

(¢) Imports have declined to the
extent of Rs 64 51 crores during April
to August, 1972 over the correspond
mg period of Apml to August 1971

Rise 1n Indo-UK Trade

1667 SHRI P M MEHTA
SIIRI P GANGADEB

Will  the Mister ot FOREIGN
TRADF be pleased to slite

(8) whether there has Feen steads
nse 1 Indo-UK trade and

(b) 1f so the quantun the:
ing the last 3 years® cor dur-

THE DEPUTY MINISTER
IN THE
?{INISTRY OF FOREIGN TRADE
SHRr A ¢ GEORGE) (a) Yes Sir

(b) Statistics ©f Indo-UK trade
during the last three years are gt en
below —

Value 1n Rs, lakhs

Year
India to
from UK
UK.
1969-70 10259 16507 6248
1970-71 12676 17044 4368
1971-72 21686 16870  =—4816

o . s A —  —

Increase in Public Sector Bank
Lending

1668 SHRI SHRIKISHAN MODI
SHRI P M MEHIA
}

Wi1'l the Mimster of FINANCT be

pleased to state

(1) whether there ha< been a 220
per cent increase in the public sector
banks' lending to the “Weake1 sec-
tions” of society during the two and
nali  ears since their nationalisilion
el

(b) the amounti of tolal lending to
thus section n Jume 1969 ard the
imount of lending 1n October 1172°

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SURIMATI
SUSHILA ROHATGID) (a) lhe out-
anding advances of public  sector
hanks 1o weaker secfions nundl  agn
culture, small scale industries road
transport operators retail tride .nd
small business professional ani ¢elf
employed persons and erducalion re
gistered an increase of about 1.0 pe:
cent (and not 220 per centd Tinng
the period under 1eference

{b) The outstanding advance  of
public sector banks to these categories
ag at the end of June 1969 end June
1972 were Ry 43850 crores aad
Rs 1066 70* crores 1e.peclively

*This 15 the Iatest date for which dfa are available

98

—

Im Exports  Balance of
:mom from Trade

*
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Arrangements for Recruitment and
Tralning of Girl Guides for ASFA'72

1669. SHRI BHOLA MANJHI: wil
the Minister of FOREIGN TRADE be
pleased to state;

(a) whether any arrangements were
made by Government for recruitment
and training of Girl Guides for
ABIA'72: and

tb) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The Asian Fair Organisation
decided lo arrange for recruitment ol
gir! guides centrally, give them a
general course of training, and make
their services available to the different
participants in the Fair. This scheme
hat been satisfactorily implemented.
The pirls were recruited after iaviting
applications through opem advertise-
ments, Out of 707 girls interviewed,
292 girls were selecled. Al] the
selected girls (exeepi 26 who did not
joln) underwent a training course
organised by the Indian Instifute of
Foreign Trade for a period of 16 days.
The emoluments of the girls which are
paid by the participants are also uni-
form. They are Rs, 350 p.m. during
the training period; Rs. 750 p.m. dur-
ing thelr posting as girl guides.

Re-employment of Members of Cenfral
Board of Excise snd Custems

1670, SHRI K. SURVANARAYANA:
Wil the Minister of FINANCE be
pleased to state;

(a) whether some Members of the
Central Board of Excise and Customs
in his Ministry who were due %o retire
dyiing 1872-73 are being given extsh-

of gervice or being re-employed,

80, their particulars;

(b) fhe number out of thém who
frave been refussad leave preparatory
to retirement as a first steg towards
their re-employment or retirement;

NOVEMBER 24, 1972
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(¢) whether some retired officers of
the Board are also being re-employed,
it 50, against which posts and for what
duration; and

(d) whether no suitable officers in
the regular Central Clifohhs snd Ex-
cise Services are avaflable to mam
these pbsts which are being offered
to super-annuated officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) There is only one case,
namely that of the Member, Centiral
Excise who retired from service on
16-11-1972 (Afternoon) and whose
employment ag an Officer on Speclal
Dutly is currently wunder considera-
tion.

(b) NIL.
{(c) There is no such case

(d) In the case referred to in (a)
above, the officer has been the Depart-
ment's representative on the Central

cise Self Removal Procedure (Re-
view) Comrmuttee since its Iinception
last year. The Commitlee is required
to submit its report by 30-9-1973, and
1t was felt that there would be distinct
advantage in the continued represen-
tation on the Commitiee of {he same
senior officer.

Foreign Enquirieg; regarding Leather
Goods

1672. SHRI K. M MADHUKAR:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether exporis of leather
goods declined considerably 4n last
two years;

(L) if so, the exient thersof and
the reasons therefor; and

(¢) whether 280 foreign enquiries
were made for leather goods and, if
§0, the manner in which Government
dealt with them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGF) (a) No, Sir

{b) Does not arise

{¢t) The Export Promotion Council
for Fimished Leather and Leathe:
Manufactures Kanpur received 224
enquiries trom abroad for leather
goods during 1970-71 and 290 during
1971-72 These enquines were allended
1o promptly and passed on to members
of the Councull Government have no
information about enquiries that ex-
port houses and ndividual exporters
may have received direct

Study regarding development potemtia-

lties of the areas covered by the

NationaliSed Banks under Lead Bank
Scheme

1873 SHRI ¥ ESWARA REDDY
Will the Mimister of FINANCE be
pleased to stute

ta) whether under the Lead Bank
Scheme, the nationalised banks were
to take mitiative to study the deve op-
ment polentialities ot the area covered
by them find nul the manner in which
funds should he channelised and act as
a catalyst In the arca and

{b) f so how iax the banks have
succoede 1n dischaiging thus responsi-
bilaty”

THE MINISTER OF FINANCE
(SHRI VESHWANTRAO CHAVAN)
(a) Yes Sir The public sectos banks
are to study the ovotentialities as re-
gards banking business so that they
can orevide credit lacilities to vianle
schemes of production and dist+ibu
‘twon

(b) The banks have been taking
s‘eps to disctharge their ‘lead res-
ponsibihty’ fawrly satisfactorily
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Total outlay for Tourism Development
during Fourth Plan for Rajasihan

1674 SHRI NAWAL KISHORE
SHARMA W11 the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state p

(a) the total outlay for Tourism
Development during Fourth Plan for
Rajasthan and the specific programme
of development,

(b) whether the work on the pro-
gramme is proceeding accurding  fo
schedule, and

(c) 1f not, the reason theretor’
THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR KARAN
SINGH) (a) A statement 1~ aftached

(b) Yes, Sir
{c) Does not arise

Sratemoant

F'OURISM SCHEMES IN HAN
INCLIIJRllg HIBN THE FOll}R#'ii‘?qul;L&N

SECTOR
Department of Tourum

Schemes Plan Allocstion
(Rs 1n lakhs)

1 Rest House at
i4 49

2 of one mum
bus at Bh’-"lplﬂ' 0 41

3 tion of

Sarska Wild Lafe
318

4 Provision of one

mini bus at Sanska
Wild Life Sanctuarv o 41

s Landscaping of

Seriska Wild Lafe
Sanctuary O 0§

6 Tounst Bungalow
at J 5 00

7. Electnic supply to
Ramskpuc . o 8g
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B. Tourdst
st Ranakptix 100 &3'
would
be spall
Over exs
pend-if
ture in
the Fifth
Plan).
9. Reception Centre at
Jaipur . - 12°2%
10. Youth Hoste!l at Jaipur 4°3§
11. Camping site at
Iuwr . . . I'00
TOTAL . 43°00

Indsa Tourism Development Corporatien

Proposal to purchase “Tri Star’
Alreratt

1675 SHRI NAWAL  KIRHORE
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION %e
pleased to state:

(a) whether "Tri Star’ aircraft was
recently brought to India om a sale
promotion tour;

(b) if so, the capavity of the air-

eraft and its fuel H

(¢) whether Government propose to
purchase these airéraft; end

(d) it so, the number &f pircraft
propased to be purchased?

THE MINISTER OF TOURISM AND
CIV¥IL AVIATION (DR. KARAN
SINGH): (a) Yes, BIr. ™ '~ "

NOVEMBER 24, 1972
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(b) The awrcraft has a oapacity of
between 256 and 400 passengers de-
perding on the configuration. Hew-
ever, the aircraft brought to India
for demonstration had a
capacity of 378 seats in an all tourist
configuration and 1ts average fuel
consumption 18, reportedly 7760 kilo-
g ams pes flymng hour

(c) and (d) There 18 no proposal
at present to purchase this type of
aircraft

Holidas trafic captured beiween Italy
and Maidive Islands by Indian Airlines
and Air India

1676 SIIRI NAWAL KISHORE
SHARMA Will the Mmster of
TOURISM AND CIVIL AVIATION be
pleased to state

(a) whether Indian Aimrlneg and
Ajir India are losing to Qantas and
Awr Ceyloi. holiday traffic between
Italy and Maldive Islands;

(b) 1if so, the measures taken by the
Indian Aiilines and Air Incia to meet
the challenge;

(¢) whether both the Airlines have
<approached Government to make good
the loss suffered by them on ths
account, and

(d) if so, the total amount of the
loss ard the decision of Government
in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). Air India recelv-
ed a proposal from our Tourist Officer
m Milan suggesting that in co-opera-
tion with Indian Alrlines It eoyld
transport groups of Italian Tourists
from Italy to the Maldive Islands
Since neither Airline operates to these
Istends thiz would have involved the
operation of special shuttles from
Trivandrum to Male by Indian Airlines
at discounted fareg resulting in a loss
of sbowt Rs 6 Imkhs. Indigp Airlines

spprowched Governwment for & subsidy
to cover that anlicipsied loss This
was not acceptabls.
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Export of Ginger to Soviet Union and
East European Countries

1677. SHRI C. K JAFFER
SHARIEF -

SHRI G Y. KRISIINAN

Will the Mimster o1 FOREIGN
TRADE be pleased to state:

(a) whether the Soviet Union pro-
sose o buy 1,500 tonncas of dchy-
rated guhger Diom Misorem {hrough
Ceniral Government;

(t) whethey scveral othcr  Fast
Eurtpean  countiies  have alo
evinged kecen interest 1 ginger: ard

tc) 1f so, the names of the coun-
tiies, the quontity demandrd and the
amount of foreign exchange expect-
ed to be earned through thig trade”

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. ¢ GEORGE). (a) The
Government ot Irndia have no nfor-
mation regarding the propused pur-
chase of 1,500 tonnes of dehydrated
Ginger by the USSR. However,
USSR has imported 150 tonnes of
Gumnger from India m the period
January—Septamber, 1972,

(br and (c). The East European
countries import Ginger from India
und + the bilateral Rupee Trade
Ag)croents cntered into with them
eveiv ycar During January 1o
Soptember, 1972, USSR, Czechoslo-
vakia, Poland and East Germany
have purchased about 369 metric
tous ol Ginger worth Rs. 13 lakhs

from Indis,

Proposal to create a separate Tea
\ Prometion Agency

is?q. SHRI ‘M. RAM GOPAL
REDDY: Wil the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether the
Agsociation and  United

Tndian Tea
Planters

joh

Assoviation of India had jointly pro-
poscd the creation of a separate tea
momotion agency, antl

(h) 11 50, Guverngent’s decision on
their proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(' The matier 1= under considera-
twon,

Fisral Pclicy of CGovernment

1Y SHRI M RAM GOPAL
REDDY. Will the  Mmster of
FINANCE bg pleased 1o state

(a) whether All India Manufac-
turer's Organisation has urged upon
Goverument to reorient their fiscal
policy to encoarage investment out of
current mncome, and

(b) 11 so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRi YESHWANTRAO CHAVAN):
(a) and (b). The Government’s aften-
tion has been drawn to the news re-
poit published in The Financial
Express of 10th September 1872 on
the speech of the Pregident of the
All Incdha Manufacturers’ Orgamsation
et the first quarterly meeting of the
Centra] Commitiee of the organisation
at Madras during the course ¢f which
he has urged that the fiscal policy
should be re-oniented to  encotirage
investment out of eurrent incomes No
concrete proposals m this behalt have,
however, heen rcceived from the
Organisation

Leans and Granis to Himachal Pradesh

1680. PROF NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the tota] pmoumt of Tloans,
grants and other forms of assistance
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given to Himachal Pradesh for non-
Plan projecrs by Central Government

during 1968-70, 1970-71 and 1971-T2,
and

(b) the varioug heads under which
these loans and assistance have been
g1ven?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) No non-Plan assistance for speci-
fic projects has been given to Hama-
chal Pradesh during 18689-70 1870-71
and 1°71-72

(b) Does not arise
Finance Minister'’s visit to Japan

1681 SHRI P GANGADEB

SHRI PURUSHOTTAM
KAKODKAR

Wil the Minister of FINANCE be
pleased to state

(@) whether he had talks with the
Japanese Prime Mimister during his
1ecent visit to Tokyo, and

(b) if so, the subjects discussed and
the outcome of the talkse

THE MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN)
(a) Yes, Bar

(o) There wag a broad discussion
and exchange of wews on pobtical
and econonmuc relationg between the
two couatries

“Povelgn AM given to Indis from
(*F

1662 SHRY P GANGADER
SHRI P M MEHTA,

Wil the Minister of FINANCE be
plédised to stute:

{d) whether Britain is the largest
(o given to Indid;

{b) the tota) amount of joan UK,
hes paontised 0 Indis for 187273,

NOVEMBER M, 172

Written Amssiers 108

{c) whether the loan would be
interesi free, and

{(d) the number of imstalments for
repayment of the loan?

/
THE MINISTER OF TINANCE
(SHRI YESHWANTRAO CHAVAN)
{a)} No, Sir

(b) At the aad India Consortium
Meeting held in June 1972, Britan
pledged asmstance of £68 mullion
(Rs 11950 crores) for 1972-73

(¢) Yes, Sir

(d) The loan is required to be re-
paid over a period of 25 years with
an 1tial grace period of seven years,
in 36 gemi-annual instalments.

Hindustan Alominiem Corporation

1684 SHRI JYOTIRMOY BOSU
Will the Minister of COMPANY
AFFAIRS be pleased to state

(a) the principal shareholders of
HINDALCO, a firm under the control
of the Birlas and percentage of the
shares hold by each, and

(b) whether “Renusagar Power Co
Ltd” is a wholly-owned subsidiary of
HINDALCO?

THE MINISTER OF COMPANY
AFFAIRE (BHRI RAGHUNATHA
:mnon
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Siaismont
—— - — - :
Ns- - tage of
0. ame
=
1. Kalser  Alumumum
Chemical Corporation 24 70
2. Sutley Cotton Mills Lud,
Amritsar . . 11457
3 Pilam Investment (Cor-
porstion Litd 431
4 Jiyapeerao Cotton  Mill
1d . . . 4 07
5. Buhwaneth Jhunjhurwala 2 1%
6 SutleyCotton Mills (Supplv
Agencies) Lid., Gwalior 201
7 Kaser Alummmum Tech-
nzeal Sewvices Inc 2 00
8. Life Insurance Corpora
tion of India . 157
9. United Commercnil Bank
Cilenita . 1 56
10. Central Bank of Inia 112
11. M P. Birla Jontly with
another | ' © 98
13. New ‘India Assurance Co
Lid. - o o8
13 Bank of Ind;a o 65
14. Indus'rial  Crednt & Ir-
vestment Corporationf Ltd. 0 44
15. Inchan Guarentes & Gene-
ra] Ingurance Co. Lid, o 44
16. Industrial Trust Lid. 0 43
17. Bharat Arogys Mandir o 37
18, Babulal Champalal Biyan; | 0 37
1 Mn. Gita Dma;uwn 0 35
{Jr?l- 0 34

,.,,.._,.._.._.-..

mww
1685 SHRE! JYOTIRMOY BOSU
Will the Minster of FINANCE be
pleased to state:
ta) whether SHNDALCO slong with
e gubsidiary, "Renysager Power Co

g

was mvolved in a foreign exchange
racket of serious natare 1n connection
with the purchase of plant and
maclunery -worth several crores of
rupec from IGE USA, during
1°66-67 and onwards,

(b) whether 1t has been alleged
that the Birlas managed to get duph-
cate Commission remutlanceg tg their
offices 1n Washington and Switzerland,
in viclation of foreign exchange regu-
lations

(¢) if so the details thereof and

(d) whether the Govelnment pio-
pose to order a thorough probe by a
11gh powered Commission?

THk MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (d) The matter 15 under
it vestigation by Enfoicement autho-
rities In the course of the investiga-
tion ceitain documents have alsa come
to be s aled by courts and the appeal
filed by Enforcemen' authorities s
pending before the Supreme Court

15 per cent statutory expeort obligation
on Cotton Textiles

16868 SHRI JYOTIRMOY BOSU
Will the Minister of FOREIGN TRADE
be pleased to state

(a) whethcr  Government  have
abandoned the Plan of iumposing 15
per cent statutory export obliga ion
on the cotton textile industry, and

(b) if s0o on what grounds?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b}
By consensus within the mdustiy a
scheme has oseen evolved on a volun-
tary basis whereunder the Indian
Coiten Mills Federation has called
upon each composite mill to under-
take to expoit 15 per cent of therr
production during 1973 The working
of the scheme needs to be watched be-
fore taking a final decision D;}bout
Jm;oumn of statutory export obhga-
tion on the cotton textile mpdustry.
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Cemplaing frem the Instiiute of
Chartereq Accountants

1687. SHRI TEJA SINGH SWA-
TANTRA: Will the Miruster of COM-
PANY AFFAIRS he pleased io state:

(a) whether the Institute of Char-
tezed Accountants of India has com-
plawned that the Department of Com-
pany Affairs docs not consult the
Institute on matters wvitally  affecting
the profession of Chartered Accoun-
tants;

(b) whether the Institute  has
puinted out any <pecific nsiances 1n
which no consultation was made; and

{¢) if so, what are Gevernments

reactions thereto?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). Yes, Sir. Two
instances pointed out are (i) the
provisions contained in the Companies
{Amendment) Bill, 1972 regarding
appointment of auditors and (ii) the
view expressed by the Depariment
that when a fi'm of Chartered
Accountants 1s appdinted as the
auditor of a company the sudit re-
port should be signed by a pariner
and not mérely affix the firm's name,

(c) The first point relates to formu-
lation of legislative policy and the
secorid one to ihterrvetation of Sec-
uion 228 of thé Cempanies Act, 1856.
Consultstiont t6 the extent feasible was
made with the Institute in respett of
the situations which called for re-
medical attion and the Government has

all relevant aspectsexhaus-

in sofaras The amendment of

: Companies Act'relating to appeint-

mént of autlitor, is concerned. 'The

question of corimuiltation with the Insti-

tits in Mterpieling the provislons of
the Companies Act does not arise.
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Expert of Jute to Zambia

1688 SHRI B. S. BHAURA: Wt
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government propos.
to supply six thousand tomnes of
Indian Jute to Zambia;

(b) whether after the visit of oul
President, trade ties with Zamina have
been sirengthened; and

(¢) i so, the broad oullines of the
new irade relations with Zambia?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADS
(SHR1 A C GEORGE). (a) Yes, Sir

(b) Conseguent upon the vimt of
our President, a number of proposals
for strengthening economic ties with
Zambia are under active consideration

(c) Greater emphasis on export of
non-traditional items, export of turn-
key projects and technical collabora-
tion is envisaged.

Incidents of smuggling in Gujarat

1689 SHRI NANJIBHAI VEKARIA.
SHRI D. P. JADEJA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Customa Officers
Gujarat are short of vehicles and
necessary equipment to detect smug-
gling in coastal area; and

(b) if =0, the action taken by
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.

R. G ): {(a) and (b). Va:;l?
equipment .

uadx wnmhla with the Customs for
in Gujarat State. Additions
vemﬂl‘s have slso been sanétionsd e
cently. The positiof {x kept 7itder
1 onatant W ‘THOCSUSATY; TR~
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Exemptions sanctioned from New
Hotel Order

1600 SHRI B K DASCHOW-
DHURY
SHRI MUHAWMED
SHERIFF

Will the Mimister of TOURISM
AND CIVIL AVIATION be pleased
to state-

(a) whethet any exemptions from
new Hotel Qider regarding payment
of hotel hills m foreign exchange were
granted {o the nationals of some of
the foreign t¢nuntries; and

L]

tb) 1f &« the exemplions pranted
and the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (a) and (b). Yes, Sir
Natienals of the following countries
are permitied to pay hotel bills in
Indian rupees:—

(i) Bulgaiia, Czechoslovakia,
German Democratic  Republic,
Hungary, North Korea, Poland,

. Rumania USSR and Yugoslavia,

(ii) Nepal, Sikkam and Bhutan.
As regards the first category, these
are countries with which India has
entered into bilateral agreements
according to which trade and other
payments are settled in non-conver-
tible rupees As far as Nepal, Sik-
kim and Bhutan are concerned, it
is not feasibly to demand vpayment
from them in convertible curren-
cies.,

Demand made for paymeni of bonus
to all Govermuent employees

1891, SHRlI B. K DASCHOW-
PHURY

SHR] SATYENDRA NARA-
YAN SINHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have con-
gidered the demard for payment of

bonus to all Goverament
in the country; and

~raployees

(b) if so, the decision arrived at®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
(GANESH)- (a) Yes, Sir

(b) Government have decided that
the existing position under the Pay-
ment of Bonus Act. 1865, should, for
the present, be maintained,

Lifting of ban on exports to Sudan

1692. SHRI H. M. PATEL. Will the
Mmister of FOREIGN TRADE be
pleased to state:

(a) whether Government had mm-
posed & ban on exports to Sudan some-
time back;

(b) whether the ban has now been
hfted; and

(c) whether any understanding had
been arrived at with the Sudanes~
Government before the ban was lifted
and 1if so, the broad outlines thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) to (c).
A statement is placed on the Table of
the House. [Placed in Library. See
No LT-3788/72].

Stocks of handicom accumulated in
Tami] Nadu

1693 SHRI ARVIND NETAM. Will
the Minuster of FOREIGN TRADE be

pleased to state:

(a) whether huge stocks of hann-
loom have accumuiated in Tamil
Nadu;

(b) whether the Tamil Nadu Gove-
mment have asked the Centre for
special assistance to help clear : ihe
stocks; and
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(c) if so, the reaction of the Centre
“ in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRIL A. C. GEORGE): (a) and (b).
Yes, Sir.

(c) The matter has been remitted
to the Working Group on Handlocoms
and Powerlooms appointed under the
Chairmanship of the Textile Commis-
sioner in July, 1972 for thorough
serutiny.

Agreement for loan from Belgium

1694. SHRI ARVIND NETAM:
SHRI M. S. SANJEEVI RAO:

Will the Mniister of FINANCE be
pleased to state:

(a) whether India and Belgium
have recently signed an - agreement
providing for a Belgian non-project
loan to India; and

(b) if so, the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) The loan of Rs. 354.5 lakhs
(Belgian Franecs 225 million) carries
an interest ~rate of 2 per cent per
annum and is repayable over a period
of 30 years inclusive of 3 grace pericd
of 10 years. The loan also includes
Rs., 111.50 lakhs towards Debt Relief.
The . balance amount of Rs. 243 lakhs
-is ayailable for the import of goods
and services .of Belgian origin,

Support price of Raw Jute and Cotton

1695. SHRI ARVIND NETAM:
SHRI INDRAJIT GUPTA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government are con-
sidering the question of raising the
minimum support price of raw jute;

NOVEMBER 24, 1972
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(b) whether Government arc also
considering the question of fixing
minimum support price for cotton;
and 4

(c) the time by which final decision
in this regard will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN THADE
(SHRI A. C. GEORGE): (a) A re-
view of the minimum support price
for raw jute has been undertaken.

(b) Yes, Sir.
(¢) As early as possible,
Proposal to improve Airport’at Man-
dakalli near Mysore City

1696. SHRI S. M. SIDDAYYA: Will
Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether there is a proposal- to
improve the airport at Mandakalli
near Mysore city so that it can receive
Avro, Fokker Friendship and other
planes; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir,

(b) Does not arise.

Thit daadfr g & S fadsh
TEITAT Y FA & FICA QU (07
FT WA T@AT

1697. *t WIWg WAT : 4T
fas 52 7z 3T #7 Har Fa ¥

L A=) =T THRATT ST 4T
GFadta At § ud g of @A
FEAAT 0 AAT F wEA QU FE A

T
-

- |Fr &, AR
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frswr  afemr X 1968-69 ¥
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1969-70 1582 10
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Increase in trade with Hungary

1701. SHRI BIRENDER SINGH
RAQ: Will the Mister of FOREIGN
TRADE be pleased to state.

(a) whether there 1s any possibility
or an increase n trade belween
India and Hungary. duung 197°-7.
and 1973-74;

(b) whether any fresh
has been signed between
countries; and

(e) if so, the salient features of the
sgreement and the annual increase
expected in the turn over?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) VYes,
Bir,

agreoment
the two

AET WA F O W AT F

faits qrer wfza STTOTT
(Fus wif) gafarta T
1357 87 -550 76

1113 28 ~168.82

1535 16 ~=99, 04

1606 ol =205, 41

639 80 -125.16

756 27 - 55. 82

{b) and () The curtent Trade

and payments Agrcement, vahid for
a period of five year+ (1971-75), was
signed at Budapest on i1d  March,
1971, beiween the Government ot
India and the Goveinment of #he
Hungauian People Republic Copies
of thus Agreement are availabla n
the Paihament Labiary As regards
the w«alient features of this Agree-
mcnt, attention 15 nvited to the repih
given to Unstorred (uestion No 13b.
answered 1 the Lok Sabha on 28th
March, 1972

At the time of rming of the Agree
ment, 1L was expected tnat the vorurm
of 11adc between the two c¢ountrw.
would imurcase at an annual 1ate !
10 per cent Curing the period of the
rahdily of tue Aercement

Meeting of Tourict Development
Council m Panaji

170! SHR1 BILENDER SINGH
RAO Will the Mimster of TOURISAL
AND CIVIL AVIATIOM be plessed
to state-

(a) whether a meeting  of Tourk:
Developmert Counal  vas beld  at
Parap dung October, 1972,

(b) if so, the numes of prianns who
participated n the meeting wnd  the
outeome of the discussions held,

(¢) whether the Council has made
some recommendation 1o Govern-
ment, and



§33  Wniten Asswers ~ NOVEMBER 24, 1072

{d) if so, the broad guthines thereot
and Governmer t's reaction thereto?

THE MINISTER OF TOURISM

AND | CIVIL AVIATION (DR
KARAN SINGH) (a) Yes, S8ic The
Tourist Development Council held
ns 15th Meetmmg in Panap Goa from
23rd to 26th October 1072
(b) to (d) The luwt ¢f var ¢~ ct
members of the Counal who parlici-
pated 1n the meeting 13 laxd on the
Table of the House [Plated in Libr-
ary See No L7T-3789/72] The deh-
berations of the Council were embo-
died 1n 22 Resolutions adopted by the
Council recommending varQus
measures for the development and
promoiien of tourism Broadly these
1ecommendations covered:
1 Inter-State movement of tour-
ist vehicles on "single point” tax-
ation basis.

2 Development of roads and pro-
visinn of way-side amenities, camp-~
mg facilities aoic

3 Inland water transport and or-
ganisation of regular cruises m-
¢luding ocean trips,

4 Railways and their role in the
growth of tourism

5 Indian Airlines role in tourism.
8 Amrpart rdevelopment

7 Control over tounst taxis

8 Encouragement for the cons-
fruction of now hotels and motels—
Hotel Development Loan Scheme

9 Traned personnel for hotels

10 Financia]l asdstance tp  the
hotel industcy by Stete Funance
Sorprrations and grant of  submdy

ont rderest of losms by State Gov-
mu

Written Angwers 1324

11 Restaurpnts and the develop-
meat of Indian Cumine and enter-

tainment ’

12 Government control over un-
classified hotels

13 Proper management of Na-
tion2] NMarks and Wild Life Sanc-
tuaries

14 Prournotion of Wild Life Tour-
T

15 Cultural tounsm.

16 Pigrim tourism.

17 Cu'turat
tourists.

programmes  for

18 Development of sports &=
tounist attractions, specially swim-
ming and golfing, and import of
motor boats and water skung equp-
ment

19 Fifth Five Year Plan: Central,
State*and private sectors

20 Organisation of State Tour-
1sm Departments and Tramning ef
tourist personnel.

21 Role of Local Bodies

22. Abolition of permits fer res-
tricted/prohibited aress

23. Convention ama Fait Touristn,
24 Role of Travel Agents

25. Fiims for towrism publicity.
26 Tourist literature,

27 Tourist lterature i Indian
longusges

28 Infarphation regarding tourist
publications,

28 Motivations! puklicity
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30. Thematic publicity,
3l. Regional publicity.
32. Tourism Education.

Various agencies of the Central
Government, State Governments and
the public and private sectors are
concerned with the implementation
of these recommendations, The Gov-
ermment hopes that these recommen-
dations would be implemented to the
fullest extent possible by these
agencies,

Cenversion of loans to Private Sector
into Equity

1703. SHRI SHYAMNANDAN
MISHRA: Will the Minister of FIN-
ANCE be pleased to stute:

(a) the number of cases in which
loans to private sectbr concerns have
been converted into equity so far; and

{b) the number of loan agreements
which contain clauses for conversion
of loans into equity?

‘THE FINANCE MINISTER (SHRI
YESHWANTRAO CHAVAN):
Government’s decision in regard to
conversion of loans into equity of in-
dustrial concerns receiving subs-
tantial assistance from the all-India
term financial Institutions,

wvert the whole or part of the loan
granted or debentures subscribed in
future, into equity shares, The ins-
titutions have cormmenced writing in

of the loan and debenture assistance
into equity capital in respect of 137
loan and 41 debentures issie agree-
ments.

Decline in Indo-Bangladesh Tmade

1704. SHRI M. M. JOSEPH: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether there has been short~
fall in Indo-Bangladesh trade; and

(b) if so, the extent thereof and
the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The reference of the Hon'ble Member
18 perhaps to Indo-Bangladesh trade
under the Limited Payments ﬁ.n'ange-
ment, which provides for balanced
trade in commodities of special in-
terest to the two countries to the
extent of Rs. 25 crores each way.
According to available information,
contracts registered under the Limit-
ed Payments Arrangement reveal
that exports from India to Bangla-
desh would be larger than those
from Bangladesh to India, It emerg-
ed during the mid-term review that
this 15 due mawmnly to the fact that
whereas essential goods such o8 coal
and cement were urgently needed in
Bangladesh and had to be procured
immediately, inadequate transport
facilities and other institutional diffi-
culties had inhibited exports from
Bangladesh to India. Lack of avail-
ability of supplies has been another
factor restraining the level of im-
ports from Bangladesh.

It is difficult to forecast at this stage
what ‘might be the actual imperts
apd exports under the Limuted Pay-
ments Arrangement by the end of
the current trade year March 27,
1978. Consequent on the mid-ferm
review it is the hope that as trans-
port facilities improve and institu-
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New Export service by U. N. L D.O.

1705. SHRI M. M. JOSEPH: Wil
" the Minister of FOREIGN TRADE
be pleased to state;

(a) whether a new export promo-
tion service has been provided by the
United Nations Industrial Develop-
ment Organisation in collaboration
with the India Investment Cenire; and

(b) if so, the salient features there-
of and the progress achieved in this
regard?

- THE DEPUTY MINISTER IN THE
MINISTRY OF TFOREIGN TRADE
(SHRI A. C. GEORGE): (a) and
{b). No Sir. However, the Indian
Investment Centre, an organisation
under the administrative control of
the Ministry of Finance of the Gov-
ernment of India, is :collaborating
with TUnited Nations Industrial Deve-
lopment Organisation in respect of
the Industrial Promotion Activity
undertaken by UNIDO at its pavilion
in the Third Asian International
Trade Fair at New Delhi. This acti-
vity is aimed at stimulating con-
tacts among business men to promote
industrial development of develcping
countries. Inter alia, export of manu-
factures is also facilitated through
the Industrial Promotion Service.

Functioning of Tirupathi Airport

1706. SHRI M. M. JOSEPH:

SHRI MUHAMMED
SHERIFF:

" Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether 'the Tirupathi Air_por‘t
ha's started functioning; Wi ST

(b) if so, since when; and® so0i
< fe)- «the names of new au‘ports hke-
ly to be opened in-the country in -the
near future?

NOVEMBER 24, 1972
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THE MINISTER OF TOURISM
AND CIVIL  AVIATION (DR.
KARAN SINGH): (a) Yes, Sir.

(b) 7-11-1972.

Barapani

ready

(c¢) The

(Shillong) is expected to be
by the end of 1973.
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o) the totsd nurber of registered
functioning in Bihar; amd

-

(b) the year-wise number of com~
panies out of them which got them-
selves registered during the last thiee
years?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). Four hund-
red and fitfy six companies limited
by shares registered under the Com-
panies Act, 1956, were at work in
the state of Bihar as on 31st March
1972 Of them, 18 were registered
during 1869-70, 29 during 1970-71
and 41 during 1971-72

Reservation of Jobs of L.DCs. imin-
come-tax Department for class v
Emplovees

1710 SHRI RAMAVATAR SHAS-
TR1 Will the Minister of FINANCE
be pleaseg to state

(a) whether Government have made
provision 1n the recuitment rules to
reserve 10 per cent posts 1n  Lower
Division Clerks cadre or Cliwss 1V
employees to the Income-tax Depart-
ment;

(b) whether no such recruitmont
test or apponitment of Lower Division
Clerks from (lass IV employees work-
g 1n Income-Tax Commissioner
Delhr's charge has been held since
June, 1871;

(¢) Whether Delh: Avakar Sam-
yukt Karamchann Sangh, New Delhi
has repeatedly demanded an early test;
and

(d) if so, the reasons for delay and
Government’s reaction thereto?

THE MINISTER OF BSTATE IN
THE MINISTRY OF FINANCE (SHR1
K. R. GANESH): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Deihi Ayskar Semy

requested
test and
the
the

E
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i
£14

the
was
woutkd be

:
|

:
%.
i

!

i

f
:

E



131 Written Answers

(d) The last recruitment test for
appointment of Class IV employees to
the posts of LDC’s was held in Dece-
mber, 1970 and a panel of four candi-
dates who qualified in the test was pre-
pared. All the four candidates were
offered appointment during the period
February-March 1971. The rules for
promotion to the grade of LDC {rom
amongst Class IV employees were un-
der revision and the revised rules
were notified on 16th September, 1972.
The next Recruitment Examinaticn
for promotion of Class IV employees
to the grade of LDC is proposed io be
held on 6th and 7th December, 1972.

Resolution Passed by Income-Tax
Employees Federation

1711. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether Income-Tax Employees
Federation has submitted to Govern-
ment various Resolutions passed at
their Annual Conferences held in May,
1970 at Jaipur and September, 1971
at Bangalore;

(b) if so, what is the gist thereof;
and

(c) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (e). No Resolu-
tion as such have been received from
the Income-Tax Employees Federation.
Demands are, however, raised by the

- Federation from time to time in the
periodical meetings of the Ministry of
Finance Departmental Council or
through written Memoranda. These
are duly considered by the Ministry.
Since no copies of Resolutions have
been received, it is not possible to
give the gist thereof and reaction of
the Government,
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Warning by - World Bank regarding
Debt Service difficulties to develop-
ing countries

1713. DR. H. P. SHARMA: Will the-
Minister of FINANCE be pleased to-
state:

(a) whether the World Bank has
recently warned developing countries,
including India, that they would have-
serious debt service difficulties, in
near future unless there is a rapid in-
crease in their export earnings;

(b) whether any official communi-
cation has been received by Govern-

ment in this regard; if so, the main:
features thereof; and
(¢) Governments’ reaction thereto

and the present debt service liahili-
ties of India that are likely to mature
during 1972-73 anq 1973-747

THE MINISTER OF FINANCE.
(SHRI- YESHWANTRAO CHAVAN):
(a) The President of the World
Bank had mentioned in his speech at
the 1971 Annual Meeting of the Gover-
nors of the World Bank that to meet
the increasing debt obligation, the
foreign exchange resources of deve-
loping countries will need to grow by

over 7 per cent a year and that the-

major portion of the increase will have
to come from increased export earn-
ings. He had also indicated that the-
developing world as a whole can ach-
jeve this large export expansion only
by a very rapid growth in its manu-
factured exports. In this context he-
had urged both the more advanced
countries and the less developed coun-
tries to expand their trade with one
another, the former by more fully ad-
mitting labour-intensive products and
the latter by not resorting to exces—
sive import substitution.

(b) No, Sir:

(¢). The Government has itself beenr
emphasising. both export promotion
and import substitution in its quest for
self-reliance. The debt-service liabi-
lities during 1972-73 and 1973-74
amount to about $ 680 million in each.
‘year. :
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High Upy In Indism Alrlines Forced
to Resign

1714. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether certain high ups 1n
the Indian Airlines have been forced
to resign, and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): (a) No, Sir.

(b) Does not arise.

Joint Council Meeting boycotted by
the Officers’ Association of Indian
Mrilng\s

1715. SHRI SUKHDEQ PRASAD
VERMA. Will the Mumster of
TOURISM AND CIVIL AVIATION
be pleased to state.

(a) whether the Officers’ Associ-
ation of the Indian Aulines boy-
cotted the meeting of joint council
held recently, and

(b) if so, the reasons thercfor and
the action taken by the management
in the matter?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
'SINGH): (a) The meeting of the
Joint Council held on 31-10-72 was
not attended by Indian Airlines Off-
cers’ Association.

(b) The management of Indian
JAirlines have not-received any com-
anunication from the Association in
ithe matter,

Role of Public Sector Agencies 1Ip
Forelgn Trade
WGN mm'. be pleasel to

(k) whethel his atteptdési hiss been
amwn to the remarks made by Sbhri

P. A. Nariawala, President of the
Federation of the Indian Export
Organisation as, published in the
‘Indian Express’ dated the 12th Sep-
tember, 1872 under the caption “plca
for better export policy”; and

(b) 1f so, the reaction of Govern=
ment in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) Yes,
Sir,

(b) The expanding role of public
sector agencles 1s justified both on
economic and social consideratioms.
One of the important axms of the
public sector Corporations has been
the broad social objective of ensur-
mg that fair and equitable return 1s
guaranteed to the producers and to
prevent theiwr exploitation by muddle-
men or mtermedaries,

Experience has shown that the
State agencies are importing raw
materials and other goods at compe-
titive prices with 1increasing effi-
ciency and supplying them to the
actual user at reasonable prices, As
1egards exports, the State organisa-
tions are able to receive itha best
prices from  foreign buyers and
ensure the export of various goods
conforming to the quality gcpecifica-
tions and delivery schedules

The Government also hoids the
views that exports in the long-run can
only mse if the pace of industrial pro-
duction is adequate to guaraniee a
rising rate of exportable surplus.
And, any regulatory measure applied
on short-term basis relating either
to domestic consumption or compul-
gory exporis should be applied with
care and selectivily.

In cases, where export obligations
are nnpoudatthedﬂmltm
mummhhkmwuu

are as realistic practicable as
posdible. There ia. thepefore,. no
question of thrsulening  the AEportere
with extinction.
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Intreduction of convertibility clause
by Public finarcini irsiitutions to
=@ convert loans”into equity

1718, SHRI SUKHDEO PRASAD

VERMA:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Public Financial
institutions have insisted on introduc-
ing in their loan agreement -a clause
to convert loans into equity; and

(b) if so, the reaction of Govern-

ment in this regard?

THE FINANCE MINISTER (SHRI
YESHWANTRAO CHAVAN): (a)
In accordance with the recommenda-
Industrial Licensing
was

tions of the
Policy Enquiry Committee, it
the Government which decided that
in the case of major industrial pro-

jects involving substantial assistance

from all India long term public finan-

cial institutions, the institutions
should ordinarily include a
clause vesting the option with
them to convert the whole or

part of the loan granted to industrial
concerns in future into equity shares
of the concerns. Detailed guidelines
were accordingly issued by Govern-
ment to the institutions in'this regard
in June, 1971. A copy of the guide-
lines was laid on the Table in reply to
Uﬁstﬁftéd ‘Question No. 3765 answer-
ed m the Lok Sabha on the 2nd July,
19?1 The institutions have according-
1y eommencéd writing in the conver-
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tibility
of loan assistance to industrial con-

clause in appropriate cases

cerns,

(b) Does not arise in view of the:

answer ¢ part (a).

Hreithe fawm Awar &1 7@ sEr
1719. *¥ ®A[E NI@ : FIAT -
fas @ ag FaT Fr Far &3 fF o
(F) #a1 qWR & W F 74-
forfgs a1 frad a9 § oiafhs
famm &t wig H Agar w7 F R

& A

HEAAT T &

; HIT

gfeasrr
stefiw e @war g4 §

R

(@) afz &, 1 3§ & AT AT

e ? |
faq qdt (= quaana qaa) -
(%) #X (@). TS SR FT
et ad & fou, arfmfsas % s -
FTAFMA G FT ATHAGIHT T
et FT ¢ | feg waq wdawor
gut 2, awrh aa & d% wiagfa ar
Fomamt 1 faxia feufs #r s
Frstaet & fasiia A qEwdar awar
F W 9T FgE@ar 3 FY, gfadfa
A H=qET (nﬁ'sr:r) wife ¥ A
w7 ¥ A T wE G F e
WX wreAfaafaa  savaanfast # 1 &
¥ H & R A At o wi
FEETE FAT F afz T T%‘E (I
AT dt & oY fad w0
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uret gt ot 75 fewe o  wffe
o g, &%, S dwE & T o
wrAteafore  srreatfawr afenr g
& A Al #1 IA AT ¥ Fre Seafia
aw@e

wgr ax 4 wafa ¥ fau fe-
sgaeat w77 T FrETd faefr arani
w4l WA Aafe faw e,
arEa Wi fave 47 9t wre-
e = fa o frw 10w &vafr =
® =7 ¥ & @A aer AT
w1 v g, ar 3474 2 oaewn
® 987 97 %4 1411 71 Framrdy ot
93, fafwa < s Adia 7rsq Gy
¥, 37 feE gy faader &, f&F
graarwEtn & fratfea fam 3, o-
fax Y2 o Tvfagd =9 & avm
#t framdt wit w fadia &g
X Y drorard q4TE B 1 WA F weqd
wiEifas oFer w1 (&) sfewa #
JEFF T A q9m) 7 whwg w6
Fearaat sater 22 9z = f7g W@
oy wey Fearad € ot @ 397 7 Famad
wifger § S won A A AN gz
@ty ad g wafy F o o
% Qe W, (TWEr |WO10-15
w§ ® gey wafi & awT aed
o safir ¥ 15-20 of a7 W
wrer ST 2 W ol o fy o
¥ ‘FOnagat @y ¥ w40 feay wwr
Wt o wereed o R 8 § s
fer W fleg ww ol 0 W
b whdforr & frwe @at ¥ e

amat ® e ooft § e wfiw
g1 Fght | qfEeET # ' Wk
o & mfaw & T ¥ From) ¥
wUTH § gafgq g wal & @
dtor & o gwt §

arey wafe fawm d5 o
sefraE w7 ¥ somwatn ¥ fag
sragriar sady fryd a7 svd & Frg
qQIrRETE| EATHT FT =T gEA %Y
7T 2 o A 7 T gEvAAT Aqra-
IO AT 97 qg= Arosr T sla-af
gt AL 1 tfira fafaw frard atanas.
g qfargamt & fie T7eq gln
FFT TATHAT T T AT T FUE T
¥ ouhyr 721 w09 99 T @
IA AT BIE W TN T F CEF
¥ fam, Wit 97 go foeirjsfer 1 wqrfeA
for s, @9 10 slwd wEE 4T
TeAEEAT &4 Ry AT & s g |

fomdt demT F weTT, Wt
& irfos fawre &% ¥ faet oy
& Wt quRaT 1 931§ ¥
fq aaew s g & fem § 1 W,
e frw frery/arfofsaw &6t @,
W2 T & I QRN B S A ALY
o ¥ fog fade Fameflt @ I
frer e weew § o fred ge A
#, oPeiwr ey feard sT W
s, srchiane seageiat wea dame
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wt s favge afciorr o it
st & fag e goenfanlt Rt
¥ syereqy R & wavETd, foew A%
¥ eyt & g a6 AR e dar
¥z eaif ferr § 1w T X A
Y ¥ anfve g ar awd €

qam et o wwnn e

1720 st wwmrg we™ : ¥4T
few Wl o TR A PO WG fE
3197, 1972 9 W ¥ FY awrAT
Tfr 1 TogeET o T § ?

fr wwvw ¥ e it (o
o WTCo W) : Weqw FQ F A} A
TIqarT AT Iowew Ay § 1 wfew
WETE W & wd-aat § agan
[ gor Sowew §

31 wrd, 1972 W WA we A
g oI g7 TERT e ¥ wR ¥
W awr Too X o o frreer ¥
Ry o B [wwrwa o vwr o

s1urd; 1973 B wHAR, TP,
By WY ST 0 e
W TEW & v S8R e ore e
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o iy Prwor ¥ fo wir §1 {waven
& cwt qq  Fx? wayr LT-3700/
72]

tw o fifaey Wivar weafady ¥ wTeelt Wt
T g

1721, ot agfas fag s
et faw @ ag FAA W FA TN
fe

(%) = 2w "wr fafwx  dvar
wqfady ¥ @rararkar & Aafar sgT
may wT & oA

(&) ®aT §THT ITT T ARK W
frafarr &1 & wra of & wAY;
st

(7) afx @, & 1971-72 ¥
Feadt frar weafrdy ¥ figara & s

™ gt ?

farmt ot (ft quravercre wagn ¢
(%) & (1) fafaw B s
ol Sreit oft TEY srEeyT ATETLETY
uwed §re §F Py vl of wre, TP
qriset @ gefer wrgwWl € T IER
ﬁmiivﬁm;’rﬁim
fm ot t¢ T H

'Nﬁ'ﬂ N’d mtttm
Wl e et i ot gl
e @ @ oeaew v @
AR
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Qe sarere fvmy gro erarhver eyt
& wwr ar W

1723. ot wg @aw fag =g :
ot sifwre wrrer weat ¢

w7 fedw waTe weft ag gary v
‘g war o

(%) #ar wa fer oot & sl
Teget ¥ fal gx TrowETe mwR
frr & 10 P & f wfew s
HET §;

(@) afz gr, & 37 a=gpa & a0
qYT FNA T AN ¥ AT AT E,
L1

(7) 37 & sfa grwre A Fw
sfafomr € °

fadwr s Wwrea § Fws
(s go o wrt): (%) wiv(@) o
72) ¥ fafy 9% voq = A F
#w aat ¥ 10 gfvw F afys T
ufsra fear &, Sa&T WA =aT 0%
Farazor a=r &1

(&) g s for grar s
faa fafww g6 & F59 1@ 9 TR
aA AT W @Y @, e g
ofafy oo fuife arift frar
Famc e feffe A T § 113
gfifer wmame-faala & je froas A
wswaT & wrfen o of § W) ol
syaifie firere etz ¥ arfus qam:
¥, WEE GV (WY J9T), a%e
Ay fewrg & s Frkers, ar e
it famrr, fetw swTC wAWT &
Rt o & ¥ & Wi & 4

frwew

(1) % wrary =g, far ¢ 1969-70
* w10 g ¥ wies
FATYTT AT FHTGT 4T TGT7 Gl
* ady gor arw wfr —

(9w %o F)
L wios v
1 %57 AT
2. AT IGE
3 TAEfTE 94rd

808. 79
2 36
183 28

(2) & wrara =g FA7 9T 1970-71%
¥ 10 sfws & afgs s
RN FAT 7 797 wiwg #7 af
7 ama-ufw —

"3 gfeT &g

(7rx 50 7)
1 §9 397 726 97
2 wriafas qamg 174 82
3 gifaadr aer 2.57
4 FEF AT 92.26

(3) & smamr AT farac 1971-72 &%
R 1o gfwa ¥ wfew W™
FAAT 4T FqT Wiwa * T ¥TW
arq ufw —

(7= o &)
w3 ufsra @9

627,97
78. 15
117. 58
§1.67

—

1. &0 AR

2. TraTafaE Tand
3. ouw aqr WEY
4 WITTE IR
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A @A wiAt § gfveaT gaeaEn sqv
_uag, gfrear & gher e §Q
famET #v dear

1724, =0 ®Er «a5 fag zEw ¢
FTGqeT Wik wwe fawEw w5t
Tg IR AN FA FGT F o

(%) @ d #wmi § gfreaw
aqTarEd 47 a7 3 fvear F wg a%
fran fmm gaeamEr gu; W)

(@) & gzl F GeeaeT
s-arer & e afq g€ ?

qiER T A fawEa /5 (2ho
& feg) : (F) 91 (¥@). 1 774,
1972 & o aF *1 wafg & IO+
wax zftear &1 #vé fmm g
T& gt | T el & gfeaw I
ATEFE FT GFag 3, 9961 T Th-27
faRr Froo—FoTH oo 11-8-1972
1 faeet fawm da o% gheAwe g
ot faas famra & gar s #1faF M7
14 TAT T R T |

Indian occupancy of Five-star Hotels
: in the Country

1725. SHRI N. K. SANGHI: Will
the. Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether in all 5:Star hotels
nearly 20 per cent of the capacity

NOVEMBER 24, 1972:
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always goes_abegging and the foreign
tourists are always given preference
in the matter of allotment of accom-
modation: and

(b) if so, what was the Indian.
occupancy of the 5-Star hotels in the-
country during the last three years?

THE MINISTER OF TOURISM'
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Depending.
upon seasonal and other considera-
tions some rooms do remain - vacant
in the Iluxury hotels. In order to-
maximise our foreign exchange earn-
ings Government would like as-
many hotel rooms as possible in the-
luxury hotels  to be occupied by-
foreigners.

(b) It is estimated that approxi-
mately 30 per cent of rooms in luxury"
class hotels are occupied by Indians.
The scheme for enhancing tariff by
33 1/3 per cent where the bill is paid:
in Rupees has been-deferred for the
time being. .

Loan outstanding against Rajasthame

1726. SHRI N. K. SANGHI: Wil
the Minister of FINANCE be pleased
to state:

(a) the total amount of loan out-
standing against Rajasthan State”
out of the loan advanced by the Cen~
tral Government and the centrak
financial institutions, separately, io-
the State;

(b) the percentage of these loans-
compared to the annual income of the
State and the amount of money the
State Government is paying by way
of repayment and interest; and

(c) whether the Centre propose to
staggering the period of loan re-
payment to ease the present financia¥
burden of the State?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) An amount of Rs. 532 crores im
respect of Central' loams was out-
standa.ng from tre State Governmen®
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as on 31-3-1971, According tc the
Finance - Accounts of the State. Gov-
ernment, the following loans were
outstanding from the State Govern-
ment to various central financial and
other institutions as on 31-3-1971:—

(Rs. crores)

1. National Agricultural Cre-
dit Fund of Rederve Bank

of Iﬂdia : 241§
2. Life Irsurarce Corporation
- of India . ; . 9:23
3. Nional ‘Ch-np2rative De-
velopmert G2 poration 2 2142
4. . The Khadi and ViJlage
_ _'indusuics Commission 001
5. The Cetral Warehousing
Corporaticn ; 0-o2
ToTAL I3°53

(b) The: total receiptis of the State
Government - during 1970-71 are given
below: —

Reczipts
(Rs. crores)
1. Consolidated Fund

(a) Ravenue ., h 16885

(b) Public Debt and
TLoans and Advances 33668
B2 Cmtig:ﬁcy Fund (net) : . 0'0I
3. Public Account (net) 14-22
TortAaL 51976

The loans outstanding referrsd to in
(a) above constitute about 105 per
cent of the total receipts of the State
Government. During 1970-71 the
State. Government repaid to the
Centfe Rs. 85.16 crores on account of
loans and paid Rs. 24.92 crores as in-
terest. They repaid - Rs. 71 lakhs to
the autonomous bodies and paid in-
terest amounting to Rs. 69 lakhs to
them during the 'sameyear.

_ade) 'The question uf repayment of
lOans graﬁféd to*vhnous “States by

146-

the Central Government has since-
been referred fo the Sixth . Finance-
Commission.

Demands for Indian Shoes in Foremn'

Countries
1727. SHRI RANABAHADUR
SINGH: Will the Minister of

FOREIGN TRADE be pleased to state:

(a) whether there is a good de--
mand for Indian  shoes in foreign.
countries;

(b) if so, the names of the countries
to which India is exporting shoes;
and

(c) the amount of foreign exchange
India is earning annually?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEGRGE): (a) Yes,
Sir. L

“(b) USSR, USA, UK, Canada, Aus-
tralia, Zambia, UAR and Nepal.

(c) Exports of shoes (including
canvas shoes) during the last three
yearg were as follows:—

1969-70 Rs. 9-23 crores
1970-71 R ITdf5
1971-72 Rs. 1L:960 ..

Production of Minimum Quality of
Coarse Cloth
1728. SHRI PAMPAN GOWDA:

Will the Minister f . FOREIGN
TRADE be pleased to state:

(a) ‘whether some fextile mills in
the country have not produced the
minimum quant1ty of coarse cloth
'reqtﬁi’bduunder the' regulattaoms, and

(b) if'so,- rthe:name of such textile
“mills and ma’a'eachon ‘of Government
‘M"' s ’



147 Written Answers

THE DEPUTY MINISTER IN THE
‘MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Under
‘the scheme in force with effect from
1st June, 1971, the industry’s com-
‘mitment to produce 100 million sq.
‘metres of controlled cloth every quar-
ter is being fulfilled.

(b) Does not arise.

Inconvenience caused to Public due
to Rescheduled Flights of Indian Air-
lines

1729. SHRI FATEHSINGHRAO
‘GAEKWAD: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether the Indian Airlines
flight schedule effective from 15tk
June, 1972 was suddenly rescheduled
on  17th July without prior public
notice despite the announcement that
the former schedule would be in
force for a year; and

(b) if so, the reasons therefor and
the steps taken or proposed to be

taken to avoid such changes in
future?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). Yes,
Sir. The schedule was changed to

enable aircraft to be available for
other sectors. Indian Airlines are
now stablising the issue of their

schedules and are making efforts to
.ensure that changes are not made at
short notice. : :

Foreign Tours by Mmlsters aml
. Officers

.. 1730. SHRI FATEHSINGHRAO
‘GAEKWAD: Will the Minister of
FINANCE be pleased to state:

(2)  whether - Foreign Tours by the

Ministers and Officials have of late
~been: becoming 1 very. expensive in
» terms “of: foreigr exchange and prov-
ing a drain on the ~neagre resuwwes
-of the country; )

- NOVEMBER 24; 1972
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(b) the steps which Government

propose. to take to  reduce their
number to the barest minimum; and
(¢) the amount of expenditure, .

together with the foreign exchange
component thereof, incurred on the
foreign tours of Ministers and Gov-
ernment Officials and on the Official
Delegations sent abroad during the
current year so far?

THE MINISTER OF STATE IN
FINANCE
(SHRI K. R, GANESH): (a) and
(b). The need for achieving maxi-
mum possible economy in expendi-
ture on deputations abroad has been
continually engaging the attention
of Government. A rigorous proce-
dure has been laid down for clear-
ance of such proposals. They are
required to be approved by a Commit-
tee of Senior Secretaries in the case
of Government officials and at the
level of Finance Minister/Prime
Minister in the case of Ministers.
Strictest parameters are applied in
judging the necessity for a deputation
abroad and the estimates of expendi-
ture are closely scrutinised and kept
to the minimum.

(¢) The information is being col-
lected and will be laid on the Table
of the House as soon as it is avail-
able.

Findings of Mid-year Economic Re
view og N.C.AE.R.

1731, SHRI SAMAR GUHA:
SHRI JYOTIRMOY BOSU:

" Will the Minister oz FINANCE be
pleased fo state:_

. (a), whether the attention of Gov-
ernment has been drawn to the latest
mid-year review published : by~ ‘the
National ‘Council “of Applied: Econo-
m1c Research;

{‘h) 1f so, the mam facts and find-
enumerates in the reporh; and
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{c) the reaction of Government
thereto and the steps proposed to be
taken to enhance the rate of growth
of production of basic and essential
commodities?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) Yes Sir. An article entitled “A
Brief Mid-year Review of the Indian
Economy” appeared in the October
1972 issue of Margin, a quarterly pub-
lication of the NCAER.

(b) The main conclusions of the
article are briefly as follows:

Due to our having suffered a poor
monsoon this year there has been a
rise in prices which has become a
major challenge which the Gov-
ernment and the people have to
face. The Government should im-
plement a concerted policy for
arresting any further increase An
esgential part of this policy should
be to slow down the growth of
money supply, another should be to
carry out productive schemes quick-
ly and a third may be greater con-
centration on the increase in out-
put of food articles other than ce-
reals While the effects of the poor

In industrial production there
has no doubt beéen some improve-
ment; production during January
to April 1972 shows an increase of
over 7 per cent compared to the
same months of 1971—but an im-
portant reason for this rise 15 the
mcrease 1n the production of cotton
yarn and textiles, and the indus-
trial chmate has still not taken a
clear aspect of confident growth.

Finally, 1t 1s essential that large
mmports of essential requirements
should be planned for right from
now, even though the effect may
be felt next year rather than in the
rest of the year

(c) While the Government broadly
agree with the assessment made in the
Counail's study, there are some signi-
ficant areas where it has diffeiences
of opimion For example, the revival
in ndustrial production is not prin-
cipally confined to cotton textiles as
stated, but 15 fauly widespread
Nevertheless the Government re-
cognses the need for stepping up
production m all sectors and has
alieady taken a number of steps such
as the 1mplementation of the Crash
Rab: Programme and adoption of the
package approach for increased pro-
duction of oseeds Imports of rape-
secd and palm o1l have been arranged
Incentives have been given to hoth
sugarcane growers and sugar mills,
and production of sugar this year 1s

runming higher than last year, The'

Government announced on 3rd Octo-
ber, 1972 the addition of 11 more in-
dustries to the list of 54 important in-
dustries for which a liberalised licens-
ing policy was adopted in January
1872, To check the dechining trend

commissioning of the Bokaro Steel

-
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~Corporation,. - The Governmeni have
also adopted measures to reduce
liguidity in the economy, and the
growth of money supply during the
-slack season - this year has been
markedly lower than last year.
Renewals of Trade Relations with

China

1732, SHRI SAMAR GUHA: Will
“the Minister of FOREIGN TRADE
be pleased to state:

Government  have
made = any renewed efforts for re-
suming economic relations, including
that of trade and commerce with
-China;

(b) if so, the proposed
“thereof; and

(a) whether

outlines

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF. FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c).
The Government has consistently ex-

pressed its desire to normalise rela-
tions with China, including trade
relations. There has, however, been

no response from China so far.

Steps Formulated to restore Import-
ance of Calcutta Airport

1733. SHRI SAMAR GUHA: Wil
. the Minister of TOURISM AND C{VIL
AVIATION be pl_eased to state:

(a) whether during the last meeting
-of the Consultative Committee held in
Calcutta the issue of restoration of the
‘importance of Calcutta Airport was
dlscussed .

(b) whether the State Government
“held any discuission w1th his Mlmstry
in t}us regard

(c) 1{ su, the., sahent features of the
xssues dzscussed, Aand . .

(c}) the steps formutated or contem-
.j\plateﬂ to. res;pre ‘I:he 1mp0rtanrce of
.Calcutta Airport?

NOVEMBER 24, 1972
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THE . MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN_
SINGH) (a) . Yes, Sll“

(b) and (c¢). Shri Tarun Kanti
Ghosh, Minister for ‘Commerze, Indus-
tries and Tourism, Government of
West Bengal met the Minister of Tou-
rism and Civil Aviation in New Delhi
on 27th July, 1972 and discussed with
him matters concerning civil aviation
and tourism including the problemg of
Caleutta Airport.

(d) Government are anxious fo pre-
serve the importance of Calcutta air-

nezt. A mod-m infernational termi-
nal building and a control tower
have been construted at a cost of

nearly 2.5 crores. An Airport Hotel
ig under constructed.

Air India has started operating one
west-boung flight originating from Cal-
cutta, on the route Calcuita-Bombay-
Cairo-Geneva-London. The flight is
operateq on every Friday with Boeing
707 aircraft.

India’s Foreign Debt

1734. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to
state:

(a) the interests on foreign loans
paid in 1971 and 1972 and payable in
the remaining period of 1972 and in
1973 to different bodies;

(b) the time schedule to repay all

foreign debts and make the country
self-reliant?

THE MINISTER OF STATE IN THE

"~ MINISTRY OF FINANCE (SHRI K. R.

GANESH). (a) A gfatement is laid on
the Table of ' the House.” [Placed in
Library. See No. LT-3791/72] :

(b) The time- «_gchedule of repayment
of tm‘e1gn debts ‘depends ‘on the terms
of “the loans ang T:l'edlts ‘A consider--
able ° proportian '6f 16ans ' 'and crediis
received By India havesbesn on soft
terms_ Wwith" ‘maximum’  repayment
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period of 50 years. Thus, repayraent
of debt already contracted will be
spread over this time period. The
obijective of seli-reliance in the sense
of reaching a zero net aid position ‘will
necessarily be reached earlier than
this.

Crash Preogramme for Exports to
U.S.A.

1735. SHRI M. KATHAMUTHU: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the Trade Development
Authority had launcheq in April last
a crash programme of exports to the

“4J.8.A;

(b) if so, the aims of the crash pro-
gramme; and

(c) the progresg achieveq so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A, C, GEORGE): (a) Yes, Sir.

(b) The aim of the crash programme
i1s to develop the exports of 18 selected
products from India to the U.S.A. from

- the level of about Rs. 7.7 croreg in

1970-71 to about Rs 22.3 crores in
-1972-73. and about Rs. 51 crores in
1974-75..

(c) Export orders for g wvalue of
.Rs. 9.5 crores were received by the
.clients of the Trade Develcpment
"Authority during the periog April-
September, 1972 for delivery in 1972-
<73.

Recommendations of Tourist Deyelop-

.ment Council Regarding Recognition

..of Approveq Travel Agents as part of
-Export Industry

1736. SHRI.M. KATHAMUTHU: Will

“the-Minister of TOURISM AND CIVIL
“AWATION be pleaseg to state;

(a) whether the Tourx.,m Develop-
A@qent CDunciL has ' recommended that
“Travel Agents approved by the Centre

‘Table . of the House.

be fully recognised ag part of aa ex-
port - industry  and all fisral and tax
benefits applicable to other export in-
dustries be extended to them; and

(b) if so, what ig
decision thereon?

Government’s

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. The 15th meet-
ing of the Tourism Development Coun-
cil held in Panaji, Goa, in Ocinber

1972 resclveq that “Travel agents ap-

proved by the Government of India be
fully recognised ag part of an export
industry angd all fiscal and tax beuefits
as applicable to other export indus-
tries be given to them”. ‘

(b) The recommendation is under
the consideration of the Government.

Opening of New Branches of Nationa-
lised Bankg

1738. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the nameg of the new Branches
operred by the Nationaliseq Banks
during~ the first 10 monthg of the
calendar year 1972;

(b) whether these banks had fixed
any target for opemng new branches
in the country for®the calendar year
1972; and

(c) if so, whether there ig any gap
between the target ang the actual per-
formance?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN:
(a) The information as on 30-9-1972
is given in the statement laid on the
[Placed in
Library. See No. LT-3792/72].

(b) and (c). While no' specific tar-
get for branch expansmﬁ by nationalis-
ed banks as such was set, ior the corms"
“hercial’ ban‘ﬂs *'aé a whole it was anti-
cipated that' ‘about 1500 offices would
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be opened by them during the calendar
yvear 1972. By the end of September,
4972, commercial banks had opened
1052 offices and current expectations
are that by ang large the earlier anti-
cipation of 1500 new offices would be
substantially realised.

Proposal to Construct 5 Chain of Public
Sector Hotles for the Promotion of
- Tourism during Fifth Plan

1739. SHRI K. BALADHANDAYU-
THAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal to
construct a chain of public ~ sector
hotelg in the country for the premo-
tion of tourism during the Fifth Plan;

(b) if s2, the number of hotelg fo
be constructeq and their location; and

(¢) the estimated cost of the propo-
sal?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (e). Proposals for
the construction of hotels in the pub-
lic sector during the Fifth Plan period
are being worked out.

Names of Foreign concerns using
“National” Words in their Names

1740. SHRI SHASHI  BHUSHAN:
Will* the Minister of COMPANY AF-
FAIRS be pleased to state:

(a) the names and other particulars
of foreign companies which have been
allowed to use - words like ‘India’
‘Hindustan’ and such’ other “National”
words in the ' names of their firms:
and : ;.

(b) - the reasons - for which  such
words have been allowed to be used
by foreign firmg and under whose. pres-
sure and the steps Government pro-
pose to take in thls regard?

NOVEMBER 24, 1972
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THE MINISTER OF COMPANY AF--
FAIRS (SHRI RAGHUNATHA RED--
DY): (a) and (b). Foreign companies
as defined in Section 591 of the Com--
panieg Act, 1956, are companies incor-
porated outside India under the Laws-
applicable to the concerned foreign
company in the country of its incor--
poration. No permission of the Gov-
ernment of India is necessary for in-
corporation of such foreign company
in the country of origin with the
“India”, “Hindustan” and
such other “National”, words as part"
of their names. Such foreign com-
panies can establish a place of busi-
ness in India if the provisiong of Part”
IX of the Companies Act, 195 are-
complied with.

Procedure for Imporiing Steel

1741. SHRI BANAMALI PATNAIK:
SHRI R. S. PANDEY:

Will the Minister of FOREIGN'
TRADE be pleased to state:

(a) whether the procedure laid®
down for importing steel is L'L.I“lbel“-
some angd time-consuming;

(b) if so, the reaction of Govern--
ment thereto; and

(c) the steps taken or proposed to
be takepn for speedy disposal of appli-
cations for import licences?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (¢). In
framing the import policy; special em-
phasis has to be given on the availa~--
bility of foreigr exchange and import:
substitution. In view of this, certaim:
checkg and restrictions are reguired to.
be exercised to ensure that no import
is allowed of items which the country"
can do without er are awvailable indi--
genously. The procedure has been-
su‘npllﬂed to  ensure expeditious dis—
posal of applications to' the extent:
possible within the constraint of foreign:
exchange avaxlablhty and import sub-
Apart from various slmp]:l—-

;ﬁcatlons mtroduced in the procedufe‘
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for jssue of licences for steel items,
the ' following spezial measures have
been taken to ensure timely supply of
steel itemg for export production as
welk ag for meeting the requirements
of the actual users:—

(1) A Special Commities on Sleel,
consisting of the representatives of
the Ministries concerned, scrutinises
and giveg clearance for import of
steel items by individual parties and
for distribution of imported steel in
the case of bulk imports through the
canalising agencies.

(2) Under a Special Scheme, sup-
ply of imported steel is being made
to registered exporterg to enable
them to execute firm export orders
for which the requisite quantum of
indigenous steel is not available.
The progress of the Scheme is being
reviewed regularly and remedial
measures are being taken to simnpli-
fy the procedural formalities involv-
ed,

(3) A Steel Bank has been step up
under the Hindustan Steel Itd. to
make off-theshelf supplies of crifi-
cal and strategic categorics of stvel
itemg requireq by actual users both
in the private as well as public tec-
tors for the execution of priority
major projects. The objective ol

the Scheme js to help reduce delays’

in matching priority demands and

actual availability in termg of time.
Allocatiop of Foreign Exchange for
LC.S. Officers

1742: SHRI BANAMALI PATNAIK:
Will the Minister of FINANCE be
pleaséd to state:

. (a) whether I.C.S. Officers while go-
ing abroad are entitled to foreign ex-
-change to unable them to undergo
-medieal treatment; - ' -

(b) it 5o, the number of 1.C.S. Offi-
*‘cers who have availed themsclves of
- thig tacility during the last three years
* -~gnd the “amount of - foreign exchnnge
“ginétioned for the purpose;

2547 LS—6.

(c) the ailments for which such
facilities are allowed and whether
there is any ceiling for an Individual's
entitlement to the game; anq '

(d) the steps proposed to be taken
in regarqd to the outflow of foreign
exchange for medical treatment in
general?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) to (c). There is no special policy
governing ejther the procedure or en-
titlement of I.C.S. Officers for release
of foreign exchange for medical treat-
ment abroad. I.C.K, Qfficers are sub-
ject to the same policy regarding re-
lease of exchange for medical treat-
ment abroad to which otherg are sub-
ject.

(d) Policy regarding release of for-
eign exchange for medical treatment
abroad is already restrictive and ex-
change is released based on certifica-
tion by medical authorities to Lhe effect
that: either facilities for treatment in
India are not available or that in spite
of the best treatment available in India
no improvement has taken place and it
ig necessary’'ip the interest of ths hea-
1th of the patient to seek treatment
abroad. While some instances of abuse
of this {acility have come to nolice and
action hag been {aken under the regu-
lations, the present policy doeg not
result in 3 large outflow of foreign ex-
change.

Agreements for Credit from JIuater-
national Development Association

1743. SHRI R. 5. PANDEY:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased fo stale:

(a) whether agreements for two
credits have been signed with the In-
ternational Development. Association
for industrial and shipping develop-
ment in India; .

(b) if so. the terms oand enndltitms
thereof; and
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(c) how for it is going to help in
development of industries in the coun-
try?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN)
(a) Two credits have been mgned with
the International Development Asso-
ciation for Industrial Imports and
ucquisiilon of tankers by the Shipping
Corporation of India

(b) The Industrial” Imports Credit
1 for an amount of $75 million and
the Shipping Credit 15 for an amount
of $83 million They catry only a sei-
vice charge of 3/4th ol 1 per cent and
are repayable 1n 50 ycars including a
grace period of 10 years.

(c) The Industrial Imporis Credil
would facilitate imports of raw mate-
rials, components, and sparss for fulle:
utilisation o! capacity by indusimal
units in certain prioriy industizeg in
the country The Shipping Credit
would help the acquisition of crude
and product tankerg by the SCI for
transport of crude to the Indian Refi-
neries and the movement of refined
products to other internal consumption
centres

Financial Assistance to I'armers from
Nationalised Banks

1744. SHRI R. 8. PANDEY: Will the
Minister of FINANCE be pleased to
siate:

{a) whether gmall farmerg are not
getting adequate financma] assistance
from the nationalised banks;

(b) whather a deputation of small
Tarmers from Mysore and Maharashtra
recenily called upon him and the Piime
Minister to apprise them of lheir difil-
culties in  getting loans from those
banks; and

(c) the stepy contemplated to re-
move the difculties of smatl farmérs
in this regard and make the procedire

fop graiting lowns by nationalised
banky ap eady one? )

NOVEMBER 24, 1072
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SURIMATI
SUSHILA ROHATGI): (a) While there
18 roun for considerable {mpiovement,
i1 would not be correct to gay that the
small farmers are not getting adeyuate
financial assistance from the nationa-
lised banks, The number of borrowal
accounts of farmers with holdings uplo
5 acres hag risen from 180754 1 1870
tc 203478 1n 1971. During this period,
the amount of loans outstunding has
risen from Rs 24.16 croreg to Rs 23083
crores.

(b) No deputaiion ot small Larmers
ag such either from Mysore or Maha-
rashira has recently calledq upon either
the Prime Minisier or the Finance
Minister,

(c) There has been a dJdeliberate
shift in the lending policy of punks
from securify-omented lending to
production-oriented lendiag which 1s
intended to facilitate small land hol-
ders. Among other steps taken to €n-
courage assistance to small land-hol-
ders and sumplifying procedure ar?
the provision of insurance cover to
bankg under the Credit Guarantee
Scheme, 1971, introduction of collec-
tive guarantess in groups of small fur-
mers {ncluding share-croppers, intro-
duction of the differential rate of inte-
rest in specified greap for specified
categories of farmers with holdings
upto ons acre and the active associa-
tlon of banks with the SFDA and
MPAL agencies in different perts of the
country. The banks have taken steps
for gimplitying thelr forms and printing
them in the regional languages. They
also assist farmers in filling the £orms
and explain to them the warious
schemeg adopted for thelr benefit

Allotmént of Lang for censtraciion of
Hotely in Delhi

1745. SHRI R. § PANDEY: Wil
the Minister of TOURISEM AND CIVIL
AVIATION be pleased io gtate:

(a) wiwther the mﬁyd wm
and Housing has sarmarked
mqmmmm mho
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5 star hotels in Delhi and place the
same at the disposal of his Minlstry
for allotment t» the hotel entrepre-
urs,

(b) if so, the slepg laken io allot
those sites to suitable parties; and

(c) the critieria for
land for constructing hotels to
parties concerned?

allotment of
ithe

THE MINISTER OF TOLRISM AND
CIVII. AVIATION (DR. KARAN
SINGH): (a) to (c). It is proposed io
reserva some sites in New Delhi for
the construction ot hotels. The {erms
ang conditiong 17r the lease of the
siles are being worked out

Loap from World Bank

1746. SHRI D. D. DESAiL; Wul the
Minister of FINANCE be pleased lo
state:

(a) whether India will he gett ng
World Bank soft loans:

(b) it so, whether the World Bank
has sanctioned the International Deve-
lopment Association loans; aud

te) it so, the detals thereol uud
the total amouni of loa, India has
neceived?

THE MINISTER OF FINAMNCE
(SHRI YESHWANTRAO CHAVAN)*
() India has been getting and is
likely to get credils on soft-termg from
the International Development Asso-
ciation, the soft-lending sfliate of the
World Bank.

{(b) and (c). Since its eslablivh-
ment in 1881, India hag received from
the International Development Assn-
ciation credits to the extent of $1931
million. These credits carry only a
service charge of Jth of 1 per cent on
the outstandihg balances ang are re-
payable in 50 yearg includmg a graos
period of 10 years. The credils have
been obtained for priority sectors like
sgriculture, power, railways, transport
and  abipping, telecommunications,
fertilisers, and industrial gevelopment,

Opening of new Branches of Natioma-
lised Banks

1747. SIIRI JAGANNAT!I MISHRA"
Will the Minister of FINANCE he
pleased to «tate-

(a) whether there i, g propussl te
open one Bank for everv 42,000 por-
wcns 11 the country, and

(b) the number of pew branches
opened in 1972 s» tar?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
(a) Coverage of populalinn ;5 one of
the several criteria for opeming bank
branches. At the end ol September,
1672 the average populatiun per bLunk
office in the country ag & whols was
already below 42,000,

(h) Dunng the period Juanuary, 1972
th end Seplember, 1472, 1032 new ofh-
ces were opened by coinmelcial hangs.

Decline in Exporg of Coir Yarn, ( offee
and Cashew from Cochin

1744. SHRI JAGANNATH MISHRA
Will the Minister of FOREIGN TRABE
he pleased 1o state

(a) whether expor! of corr yarm
cotfee and cashew from Cochin has
considerably rome down, and

() if =0, the reasony, therctor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (1) No, Nir

(b) Does nng unse

Benefits from India-Egypt-Yugoslavia
Agreement

1749. SHRI JAGANNATII MISHRA®
Will the Minister of FOREIGN TRADE
be pleased to state the Lenefity achev-
ed from Indis-Bgypi-Yugoslavia agree-
ment on trade expansion and econemic
cooperation signed in 19677
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THE DEPL [Y MINISTER IN THE
MINISTRY OF POREIGN TRADE
(BHRI A, C. GEORGE): The ugree-
ment has resulted in the expansion
and divergification of India's exporis
tu Egypt and Yugoslavia. The possi-
alities for cooperation in the other
economic fleldy are belng explored.

Proposal to Operate Flights at reduced
rates to certain World Capitals by Air
Indla

1760. SHRI VAYALAR RAVI. Wil
the Minister ot TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether Air India propuse to
operate flights at reduced rateg to cer-
tain world Capitals;

(b) if so, the broad cudlines of the
proposal and the routeg included
the scheme together with the general
criteria adopted for the sele.tion of
the routes, and

(c) the reasons for excluaing Mos-
cow from this list?

THE MINISTER OF TOURISM AND
CIVIL: AVIATION (DR. KARAN
SINGH): (a) and (b). Air-India has
a variety of promotional tares belween
India and other major tourist generat-
ing countries. It is alsp operating
charter flights to London and Amster-
dam.

(c). Group inclusive tourist fares
are avalable for Moscow. This s
considered adequate for present traffic.

Demand for share of power for
developing nations in
International Monectary Fund

1751. SHRI VAYALAR RAVI: Wil
the Minister of PINANCE be pleased
to slate:

* () whether be siated in the recemt
maeeting of the Inberdstional Monstery
Fund that the fanctisning of the Inter~
national Mdnblary Pund s balanced

NOVEMBER 24, 1072
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heavily in favour of the developed
nations and He demianded more share
of power in the International Momne
tary Fund for developing countries;
and

(b) if so, the details thereof and the
reaction of other developing and
developed countries to thas demand?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
(a) Yes, Sir.

(b) During the course ol my speech
at the 1972 Annual Meeting of the
Board of Governors of the IMF I
pointed to the gross imbalance in the
degree of influence that the develop-
ing countries exercised 1in the deci-
sions ol the Fund and reiterated that
such a gross mmbalance would not be
tonducive 1n the long run to the
evolution of a satisfactory type of
mutudl cooperation between the
developed and developing countries, I
further expressed the hope that the
coming discussion on international
monetary reforms will a'so include
questions such as the relative share
m quotas and voting rights and the
institution of appointed Directors
TChis and other matters relating to the
reform of the intermational monetary
system are to be discussed in the re-
cently constituted Committee of
Governors comprising representatives
from developing and developed coun-
tries,

Strike by semior staff of SBIL
New Delhi
1752, SHRI MUHAMMED SHERIEF:

SHRI ISHWAR CHAUDHRY:

Will the Minister of FINANCE be
pleased to state:

(a) whether there was any wirtke
by senjor siefl of Biate Bank of India
on the Srd October, 1972:

(b) ltta.thmommmm;
and

(eammmwmm
in the mattery |
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN)’
(a) "to (c). Many membeis of the
supervising staff serving at the vari-
ous offices of the State Bank of India
in the Union Territory of Dell
abstained from work on the 3rd Octo-
ber 1972, to protest against the transfer
of certain individual officers in the
bank. The agitation has since been
withdrawn. The entire issue 18 being
discussed by the State Bank of India
with the All India State Bank of India
Supervising Staff Federation, the
recognised Union of the bank tfo
supervising staff,

Impact of Britain’s eniry into European
Economic Community on her aid to
India

1763 DR, KARNI SINGH. Will the
Minister of FINANCE be pleased {o
state-

(a) whether Britain’s participation
in the European Economic Community
is hkely to endanger ils aid fo India

(b) if so, the extent thereof,
(¢ whether Britain has given anv

assurances in this regard and if so,
the nature thereof; and

(d) the reaction of
thereto?

THE * MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) No, Sir.

(b) to (d).

Government

Do not arise.

Taxes on Cinema Industry

1754. SHRI SAROJ MUKHERJEE
Will the Minister of FINANCE be
pleased to state:

(a) how mgny kinds of taxes are
levied on Cinema Indystry by the
cwt‘u;

(b) how the Central GCovernment
digtributes these taxes in Alm “indus
try: and

(¢) what percentage of the revenue
derived from Cinema Industry is
ploughed back to develop the Industry
State-wise or reglon-wise through the
Film Finance Corporation and other
agencies centrally controlled for the
purpose”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) There is no tax
levied as such on the ‘Cinema Indus-
try' by the Centre, entertainment tax
18 a State subject. However, on
materials and equipments used by the
Cinema Industry, Customs Duty {8
levied on exposed and un-exposed
cinematographic films, cinematographie
projeciors and cine cameras, Likewise
there are Union Excise Duties on these
commodities. The rates of excise duty
differ in the case of exposed fllms
depending on whether they are |In
black and white or colour and on the
number of prints cleared.

(b) No portion of Central duties
evied on materials and equipments
used by the Cinema Industry Is
specifically earmarked for that in-
dustry

(c) 20 per cent of the net proceeds
of all Central Excise Duties including
ihose mentioned in answer to part
(a) above are passed on to States as
their share under the Award of the
Fifth Finance Commission, States’
share inter se belng as prescribed by
that Commission. Apart from this no
specific percentage of revenue derived
is earmarked to develop the cinema
industry direct or through Film Fin-
ance Corporation or other centrally
contirolled agencies.

Indo-Nepalese Trade Prospects

1756. SHRI BHOGENDRA JHA:
Will the Minister of FOREIGN
TRADE be pleased to refer fo the
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Nepal mn 1970-T1 as compared to
1969-70 and 1068-68, and

{(b) the value of imports in 1971-T2
and what are the prospects of exports
to and 1mports from Nepal in the
coming years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(8HR!I A. C GEORGE): (a) The
decline 1n India's exports to Nepal
during 1970-71 was due mainly to the
fuet that there was a time lag be-
tween the expiry of the Indo-Nepal
Treaty of Trade and Transit (1960)
and the conclusion of a new Treaty in
August 1871 'There has been an up-
ward trend in exports during 1971-72,
which were of the order of Rs. 28 44
creres, compared to Rs 24 crores
during 1970-71 Rs 27 crores 1n
1969-70 and Rs 25 crores in 1968-69

(b) Impoits from Nepal duing
1971-72 ‘were of the order of Rs. 1027
crores It 18 hoped that Indo-Nepalese
trade would show a growing frend in
the commng years

Demand made by All India General

Insurance Employees re. formation of

single Corporation of General In-
surance

1756 SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state

(a) whether the General Insurance
Employees’ All-India Association has
been demanding formation of one
single monohthic Corporation of
General Insurance Industry; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINJSTRY OF VINANCE (SHRI-
W&SUM.-A ROHATGI): (a)
s,

« (B} The dempnd was duly con-
sidred before the Geaneral Insursnce
Budines (NMationalisation) Act, 1972
was passed. The Act peovides, inter
alig, for formation of the General
Itiirarice of Indla and
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for framing schemes with the object
of ultimately bringing into existence
four companies (excluding the Cor~
poration) carrying on general in-
surance business all over India.

wrael ww W reed
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" ¥ §  fdfowd it sfoem,
fudfos, o aer wore, wwd o
TR AT afcer, AT WY AT,
gy seX owr farwr fira, ey o
arsft g o i, el s, e
<, qepf e, aoft aRgy aar
Hfer srfe 1 1973 & o wiw
el AT ¥ WG WY W
fordr vy arrefl sveper w2 & § . agor Wi,
TR AT I ¥ JeqTE, A WA,
aTErEw aar dwrfire ITETT, TR
e, wwfew st ofitn feelt, Te-
afire qand, wfede v dew (T
x), qRfw s arf

Survey by Indian Investment Centre

1761 SHRI ISHWAR CHAU-
DHRY Will the Minister of
FINANCE be pleaged to state:

(a) whether the Indian Investment
Centre ever undertook a study for
the Umted Nations Industnial Deve-
lopment Organisation and if so, what
were the fees received;

(b) whether the fees were surren-
dered to the Department of Economic
Affairs and 1f not, what use was made
thereof, and

(c) whether the fees of Rs. 4 lakhs
earned from the USAID on acoount
of the “Toy Survey” that the Centre
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fee of Rs, 63,760, An expenditure of
Rs, 48363 was incurred on the study
and according to audited accounts
there was a saving of Rs 15387
The quantum of Government's
granis to the Centre for 1871-72 was
reduced to the extent of this saving

(¢) At the instance of the Ministry
of Foreign Trade, the Indian Invest-
ment Centre was approached in
November, 1870 by the USAID to
undertake a survey of the export
potential of Indian toys and decora-
tions, and for this work the USAID
was to pay, in instalments, a tolal
payment of about Rs. 4.69 lakhs, The
survey work actually began in early
1972. So far a sum of Rs. 2,890,640 has
been received from USAID against
which expenditure on the survey 1s
being incurred. A separate account
is being maintained in respect of the
income and expenditure relating to
this survey, and except for a small
complement of staff recruited specifi-
cally for this study, the work relating
to the study is being done by the
existing officers and staff of the
Centre. Savings are expected to arise
and a corresponding reduction will
be made in the quanium of Govern-
ment grant to the Centre,

Staft Working in the Office of Com-
missioner, Income-Tax, Delhi

1762. SHRI R. V. BADE: Will the
Minister of FINANCE be pleased to
state:

(a) the number of posts in the grade
of LD.C. and Stenographers lying
vacant in the Office of the Commis-
sloner of Income-Tax, Delhl with
Hesdquarters at New Delhi for the
period from the 1st July, 1972 to 8lst
October, 1972 and the number of
vacancies in the above categoriez re-
served for Scheduled Castes and
Scheduled Tribes;

(b) whether the vacant posts were
notified to Central (Surplus Staff)
Call of Department of Personnel, if
s when;

{c) whether the vacant posts were
filled up by the staff provided by the
Central (Surplus Staff) Cell; and

(d) whether the said Department
has obtained a ‘No Objection Certifi-
cate’ from the Cell to the effect that
the Central Pool had no suitable
candidates in the above grades avail-
able to offer during the above period,
and if so, the date when ‘No Objece-
tion Certificate’ was issued by the
Cell?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
number of posts lying vacant in the
grade of LD.C and Stenographer
for the period from 1st July, 1972 to
81st October, 1972 was as follows:

L.D.Cs. Stenographers
20 27
The reservations for Scheduled

Castes and Scheduled Tribes in these
two grades were as under

s, e

L.DCs. Steno-
graphers
Scheduled Castes 10 16
Scheduled Tnibes 10 ]
(b) Yes Bir. 80 vacancies in the

grade of LD.C. were netiled on
18-2-1871 and 9 on 21-3-1972. As re-
gards Stenographers, 18 vacancies
were notified on 19-6-1972 and 3 on
5-7-1872.

(c) Yes, Sir, partly 2{ ﬂ:; ur;tln“f:
sponsored by the Centr
Staff) Cell and partly through open
market.

(d) Yes Sir ‘No Objection Certifi-
cates’ were obtained from the Cen-
tral (Surplus Staff) Cell on 22-2-72
and 17-11-1872 regarding filling up
the vacancles in the grade of L.D.C.
As regards Stenographers No Objec-
tion Certificates’ were obtaimed on
23-8-72 and 18-7-T3,
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Fliling Vacant Posts of L.D.C, UD.C.
and Stenographers in Office of
C.CLERE

1763. SHRI R. V BADE: Will the
Mmister of FOREIGN TRADE be
pleased to state

(a) the number of posts in the
grade of LDCs, UDCs and Stero-
graphers lying vacant in the office of
the Joint Chuef Controller of Imports
and Exports, Delhi with headquarters
at New Delhi, for the period from 1st
January 1872 to 31st October, 1972,

(b) the number of vacancies 1n
the above categories reserved for
Scheduled Castes and Scheduled
Tribes,

(¢y whether the vacant posts were
notified to Cential {(Surplus Staff)
Cell of Department of Personnel, if
so, whether these were fillcd up by
the staff provided by the Centra’
(Surplus Staff) Cell, and

(d) whether the said Departmen!
have obtained a ‘No Objection Certi~
ficate' from the Cell to the effect that
the Central Pool had no suitable
candidates in the above grades avail-
able to offer during the above period
and if so, the date when ‘No Objection
Certificate’ was 13sued by the Cell?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADF
(SHRI A C GEORGE)* (a) Nil

(b) to (d) Does not arise in view
of reply to (a) above

ey ey e ¢ frenw g T
o fasrr wrdvekt wr vy

1764 Wt qwe que YO
¥ v Wt wrre e 8 oz
Tk o W w i e
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Mobilisation of additional Resources
from Taxation

1766. S11IR1 M, KALYANA SUNDA-
RAM: Will the Minister of FINANCE
be pleased to stale.

Government have
examined the question of widening
the seope o direet taxalon as a
measure to rase additional yesources;
and

(a) whether

thy il o, what dewsions have bewn
taken theicon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESI: (a) and (b) The
matter 15 under examination of the
Guvernment

Utilization of Foreign Aid

1767, SIIRT M. KALYANA SUNDA-
RAM* Will the Minister of FINANCE
he pleased 1o state

ta) whether due 1o rising burden
of 1epayment of foreign loans, the
aclual contmbution to financing ot

ecconnmic development has  been
markedly roduced in recent years,
and

(b) how long it will take {v repay
the foreign debis?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) A~ has been mentioned in  the
Ecunomic Survey for 1971-72, due to
decline in disbursement of external
assistance  following decline in com-
mitment, and the rising burden of re-
payment, the actual contribution of
external essistance to financing of
economic  development haz been
declining markedly in vécent yemrs.
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(b) The foreign debts will be re-
paid in actordance with thelr terms,
which in some cases range upto 050
years,

Kerala Government's reguest for
Raw Cachew Nuts

1768, SHRI K. R. UNNIKRISHNAN
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government of Kerala
have requested the Government of
India to meet in full the requirement
of raw nuts for Cashew factories in
Kerala; and

(b) if so, the reasons for delay 1n
evolving a policy in fhis regard®

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and
(b). The Government of Kerala have
requested the Central Government
for certain modification in the exist-
ing arrangements relating to distn-
bution of imported raw cashew nuts
by the Cashew Corperation of India,
and have desired at particular the
meeting in full, of the requirements
of permits for the factories under
the Kerala State Cashew Develop-
ment Corporation, The suggestions
of the Kerala Government are being
kept in view ensuring at the same
time an eguitable distribution
arrangement in all other States con-
cerned also on a natlonal basis

Guidelines for Public Sector under-
takings on States demand “sons of
the sofl”

1760, SHRI K. P. UNNIKRISHNAN:
SHRI C. K. CHANDRAFPAN'

Will the Minister of FINANCR be

NOVEMBER 24, 1072
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(b) the nature and details of these
guidelines; and’
(¢) whether it is not in contraven-

tion of the declarations of the National
Integration Coumncil?

THE MINISTER OF B8TATE IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) and (b). The
Hon'ble Members are presumably re-
ferring to the instructions {issued by
Government to the public enter-
prises to recruit their staff against
posts carrying a basic salary of not
more than Rs 500 pm. only through
National Employment Service, and
tap other sources of recruitment for
such posts only 1f Employment Ex-
changes 1ssue “non-availability cer-
tificates” The instructions also pro-
vide that recruitment for the mddle
level and senior posts in the public
enterprises should be made on an
All-India baus, taking into account
merit and qualifications.

(e) No, Sir.

Proposal for Marine Drive from Veli
to Kovalam, Kerala

1770. SHRI EBRAHIM SULAIMAN
SAIT.

SHRI RAMACHANDRAN
KADANNAPPALLIL

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state-

(a) whether the proposal submitted
by Governmeni of Keralg for the cons-
truction of Marine Drive from Vel to
Kovalam has now been accepied; and

(b) It nog whether in view of the
importative of Kovalam as an Inder-
national Tourist ‘Centre Government
of India intend to consider the prope-
sal favourably?

N MLISTER OF TOURIRE A
SINGH) (a) and (b). No, Hir.



Night Duty Allowance to Assistant
Agrodrome Officers in Civil Aviation
Depariment

1771, SHRI K. MAILLANNA: W.ll
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state.

(a) whether Asasiant Aerodrome
Officers 1n Civil Aviation Depariment
do nol get any Nigh{ Duty Allowance
when they perform night duties for 12
hours continuously on the Airport,
and

(b) il so, the reasong theivior aud
Government’s reaction in this regard”

THE MINISTER OF TOURIFM
AND CIVIL AVIATION (DR KARAN
SINGH), (a) and (b) As gazelied
officers, Assistant Aerodrome Oficers
are not entilleg to over-lime allowanet
o mghi-duty weightage. Their duly
hours do not exceed 42 hours per week
as applicable to other operatisnul staf!
They are rostered for night-duiy con
tinuously for 12 hours somelinws su
that thewr duty hours do not begin or
end at odd hours and the officers irc
nol put to difficulties in the matler
of transpori elc in that proce:s

Financial Assistance lo Reraly ifor
Rubber Cultivation

1772. SHRI RAMACHANDRAN
KADANNAPPALLI

SHRI N. SREEKANTAN NAIDR

will the Minister of FOREIGN
TRADE be pleased to refer to  the
reply given to Unstarreq Question N9
3032 on the 22n4 August, 1972 regard-
ing financial assistance to the Kerala
Government for cultivation of Rubbo
and state;

(a) whether a decision regarding
finahcial assistance to the State for
rubber plentation during IV Plan has
gince been taken; and

(b) if so, the broad outlines {Ler
of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b)
The question of giving additional fin-
an.:ial assistance to the State Govern-
ment of Kerala during the IVth Five-
Year Plan over and above the Central
Assistance of Rs. 4.5 crores already
releascd to the Stale Government
during the 3rd Five Year Plan peniod
for taking up rubber planta'ions, is
blﬂltl‘.der consideration of the Govern-
en

Price control on Cotton Yarn

1773 SHRI BAKSI NAYAK: will
the Mimster of FOREIGN I'RADE he
pleased to state:

(a) whether Goverment are plan
ning 1o impose price control oan cutton
yarn, and

(b) 11 so, how has the industry re-
acted to the proposed mitiative of Gov-
ernment”

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) No, Sir.

(b) Doe, not arise

fawrasiter 3 a¢ v e W o
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faaea
14 ® qAA -7

aeqf
qOAF |rAr
(zf 10

W)

e
31-3-1972 . 202.05
28~-4-1972 ., 209,10
26~5-1972 . 230.17
30-6~1972 ., . 233.58
27-7-1972 . 231,85
26-8-1872 . 241,30
29-9-1972 . . 251.33
292~10-1972, . 248.35
; 15-11-1972. Y 2432.00

A13 s afra
(sfr Ate—wa e TrAT)
48.45 48.42 49.47
50.00 49.68. 50.35
57.05 JTHTE  56.14
64.75 64.75 65.39
66.70 66.55 87.07
67,40 67.30 68.42
64. 40 64. 40 65,22
64.62 64. 62 64.39
62. 07 62.12 62.15

n —
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Wealthiest Individuals in India

1779 SHRI D K PANDA Will the
Minister of FINANCE be pleased to
state

(a) whethei, as reported in the
‘Financial Express' of October 23, 1972
among the 10 wealthiest persons in
India mm 1870, there weie a Central
Minster, a State Minister and a few
Members of Parliament belonging to
rulmg party, and

(b) if so, thewr nameg and what are
the names of 10 wealthiest persons at
the end of 19717

THE MINISTER OF STATE IN
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any person who was a Central Minis-
ter or any Member of Parliament be-
longing to the ruling party. None of
these 10 persons were, as far as is
known, State Ministers The informa-
fion regarding the names of 10
wealthiest persons at the end of 1971
is8 not readily available. It 18 being
collected and would be laid on the
Table of the House,

Delegation tp USSR, to promote
Export of Automobile Ancillaries

1780. SHRI D. K. PANDA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether in a bid to promote
exports of automobile ancillaries to
the Soviel Union, a 12-man delega-
tion was sent by Government tothe
U.S.S.R.; and

(b) if so, the value of automobile
ancillaries likely to be exported to
the Soviet Union during the ensuing
one year and the details of the export
orderg already secured from that
country for this item?

THE DEPUTY MINISTER IN THE
MINISTIY OF FOREIGN TRADE
(SHR! A. C. GEORGE): (a) and (b).
A delegation representing ien auto-
mobile manufacturing units and led
by a representative of the Projects
and Equipment Corporation, a sub-
sidiary of the State Trading Corpora-
tion, visited Moscow in October, 1872
for talks on technical issues connected
with export of Automobile ancillaries
from India to USSR. The matter is
being pursped. No agreement has
been concluded so far,

Introduction of GSP. by Hungary
ang COséchosiovakia

1781. SHRI D, K. PANDA: Will the
Minigter of FOREIGN TRADE be
pleased to state:

(a) whether Hungary and Czecho-
slovakia have introduced the Genera-
" lUsed Tystem of Preferentes in favour
#¢ tmports from developing countries,
including India;

37 L8~T

(b) if so, the salient features of the
said system;

{c) how the operation of the said
scheme is likely to affect India’s
Forcign Trade during the ensuing
years and what steps have been taken
by Government to obtain maximum
benefit from the scheme; and

(d) what efforts if any, are bemg
made 1o set uy a well organised econo-
mic association. of developing coun-
tries, extending such preference
mutually among themselves?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) With the exception of a few
products, products of export interest
to the developing countries including
India will enjoy about 50 per cent
tariff cuts on a preferential basis.

(c) All possible steps have been
taken to give wide publicity through
press and other sources, in order to
sece thal the maximum benefits are
derived by India. As both the
schemes have been implemented only
in 1972, no accurate forecasts of the
advaniages to be derived by India
can therefore be made at this stage
except that considerable benefits
particularly in respect of non-tradi-
tional manufactures and semi-manu-
factured products are likely to be
derived during the ensuing years.

(d) Under the auspices of GATT
a trade negotiations Committee of the
developing countries wag established
in 19687 in Geneva. On the blogal
level, India has concluded negotia-
tions for exchange aof tariff conces-
slons with eigth countries namely
Brazil, Chile, Mexico, Peru, Philp-
pines, Spain, Turkey and Tunisia. At
the inter-regional level, India is al=
ready a party to the India-Egypt-
Yugoslavia Agreement on trade ex-
pansion and economic cooperation
signed in 1967. At the regional level,
India is participating in a trade
liberalisation exercise under the aus-
pices of ECAFE,
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‘Delegation of Handloom Weavers

1782, SHRI D. K. PANDA:
SHRI R. P, ULAGANAMBI:

Will the Minister of FOREIGN
TRADE be pileased to state:

(a) whether representatives of the
All India Handloom Organisation met
the Prime Minister in September this
year and submitted a memorandum
seeking relief measures to avert a
crisis in the handloom industry in
the country; and

(b) if so, the precise demands made
by them and Government’s reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The demands made by the All
India Handloom Organisation in its
Memorandum, dated the 18th Septem-
ber, 1872, to the Prime Minister and
the pusition with regard to thein are
Eiven below:—

DEMANDS: (1) Grant of three
months special rebate at 10 paise
per Ruges to Weavets' co-opera-
tive scbieties; and

(2) Opening of Relie? Weaving

- POSITION.—The devéldpment of
‘hmdloom industry is primarily tbe
conceth pf the State Governments, and
all ﬁchemes for davelopmmt of the

byiﬁcstutoaovemmenhmdi

gor the purpose have to be found
ﬁe lﬂynm !prﬂlemwl’!wsof
cmd }uubeen
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.-@d@_ﬁ

ﬂ’@&ﬁ%ﬁfw

andPawerlomut_

.-..!

. Written Answers-. :gq

under the
Chairm of the Textile Commiis-
sioner in .Tnly, 1972, and a report on
these two demand is expected shortly.

Demand (3) Passing of an Ordinance
for the reservation of coloured
sarees for handlooms.

POSITION.—Government have al-
ready banned production of coloured
sarees by powerlooms. The orders
banning production are already statu-
tory. . Issue of an ordinance is not,
therefore, necessary.

Resumption of U.S. Aid to India

1783. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether during his recent visit
to U.S.A., he expressed the desire for
resumption of American aid to India
and re-establishment of normal rela-
tions between the two countries; and

(b) if so, the reaction of the U.S.
officials whom le met in this connec-
tion?

MINISTER OF FINANCE

{( YESHWANTRAO CHAVAN):
{a) ang (b). During my recent visit
to USA, Ididmlholdanydhml
uon with US bﬁchls on' resumnptiom
of American aid. In my addréss to
the National Press Club on 27th
Septembér 1972 and in w to

th tou’t m:
m: iuf hh,tm-uto

ourwiﬁinmmtem-iveniadnper
appreciation of each ¢ : _

mmmm g?u,
the  Minister o7 FORFEIG . Wlll
be pl?eued to state: S5
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(b) whether, even after expiry of
the agreement with Motion  Picture
Export Association of America on
30th June, 1871, some im Us
filmg are being shown in Bombay and
other cities; and

(c) if so, whether any inquiry has
been held into such illegal business?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A. C. GEORGE): (a) One
licence for import of fllms from
USSR. and one Customs Clearance
Permit for import of two filmg from
West Indies were granted to the
8.71.C. during 19871-72, No licence has
been issued to the S.T.C. for import
of foreign films during 1972-73.

(b) Some films have been released
for exhibition by the member com-
panieg of the Motion Picture Export
Association of America after expiry of
the agreement on 30th June 1971
These films were either imported by
them during the currency of the
agreement or after 30th June 1971
against valid licences issued before the
agreement expired.

(c) Does not arise.

Sale of Metro Cinema Houses v
Calcutta and Bombay

.. 1785. SHRI INDRAJIT GUPTA:
Wil the Minister of FOREIGN
TRADE be pleased to state:

(a) whethér the U.S. owners of the
Metro Cinema Houses in Calcutta and
Bombay have sold these properties
after the expiry of the agreement for
the import of American films;

(b) ¢ ub, the pafties fo whom the
#dle fag been éfféeted; and

(¢) whether the etnployees of the
Metro Cinema are facing retrenchment
anti unemploymsnt?

THE DEPUTY MINISTER IN THE
Y OF FOREIGN TRADE
(SHRI A.C. GEORGE): (a) to (¢).

Government are not aware of the sale
of Metro cinema houses at Bombay
and Caleutta. Such a tramsaction
would require Reserve Bank of India’s
rermission, for which nmo proposal has
been received as yet.

Gunry Exports Irom Osicuita Port

1786. SHRI INDRAJIT GUPFTA:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether his attention has been
drawn to the Press reports of conti-
nued under-invoicing of gunny ex-
ports from Calcutta Port;

(b) the number of such cases
ported by the Calcutta Licensed
Measures who are responsible for
measuring/weighing consignments of
cargo; and

re-

(c) whether any steps have been
taken to tighten up the machinery of
detection?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) and (c). Information is being
eollected and will bé laid on the Table
of the House.
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Request from Kerala Government te
set up 2 Small Air Landing Port at
the Thekkadi Tourist Centre in
Kemla

1788, SHRI A. K. GOPALAN: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Union Government
received eny request from Kerala
Government to set up a small air
landing port at Thekkadi Tourist
Centre in Kerala;

NOVEMBER 24, 1972
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(b) if so, when the request was
made; and

(c) the reaction of Union Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH): (a) and (b) A teleprinter
message dated 10th October, 1972 was
1eceived from the Government of
Kerala enquiring whether the Gov-
ernment of India had any scheme for
the construction of an air-strip at
Thekkad: for the benefit of tourista.

(c) A reply has been sent stating
that no such scheme 18 under con-
sideration

Airport at Edakkattuvayal near
Cochin (Kerala)

1789 SHRI A K GOPALAN
SHRI VAYALAR RAVI*

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state*

(a) the progress made in the pro-
ject to set up an alrport at Edakkattu-
vayal near Cochin (Kerala); and

(b) the broad outlines qof the
technical team’s report?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A miting board
consisting of representatives of the
Civil Aviation Department, Central
Public Works Department, the Navy
and the State Government is being
convened by the Director General of
Civil Aviation to finally pssess the
suitability of the Edakkattuvayal site
near Cochin and to decide the layout.
The terms of referemnce of the board
also include the examination of any
other site avajlable in the vicinity,
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Development of Tourist Centres in
Bekka) Fort and Erhimalai in Kerala

1790 SHRI A K GOPALAN Will
the Minmster of TOURISM AND CIVIL
AVIATION be pleased 1o state

(a) whether Government are aware
that there 18 scope for development of
Tourist Centres in Bekkal Fort and
Ezhimalai in Kerala,

(b) if so, whether Government pro-
pose to develop these places as tourist
<entres, and

(¢) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH) (a) to (c) Government are
aware of the attractions of the Bekkal
Fort and Ezlumalan However, due to
other priotities, the Department of
Tourism has no proposalg for their
development

Accounts of Individnal and Firms in
Foreign Banks
1791 SIIRI SAMAR MUKHERJLE
SHRI HUKAM CHAND KACH-
WAI

Will the Mimister of FINANCE be
pleased to state

(a) the total number of individuals
and firms having accounts in Poreign
Banks,

(b) the names of the individuals
and firms (country-wise), and

(¢) the number of individualg and
firms who were asked by the Reserve
Bank to close foreign bank aicounis
recently?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)
(a) and (b) 1130 individuals and
187 firms/compaiues are having ap-
proved foreigh Currémcy  accounis
abroad. Their names (country-wise)
are glven in the stalement laid on
the Table of the House. [Placed
Library See No LT-3786/72].

(c) Recently the Reserve Bank of
India adwviseq 67 individuals and 17
firms/companies to close their {oreign
currency accounts Thelir names are
given m the gtatement lug nn the
Table of the House [Placed in Lab-
rary See No LT-3796/72)

Role of Public Sector Agenties in
Import Trade

1792 SHRI C CHITTIBABU Wil
the Minisiter of FOREIGN TRADE be
leaged to stater

(a) the measures taken duing
1971-72 for entending nto role ol pub
Iic sector agencies m handhing the
country s 1mport trade, and

(b) the names of publc se.lor
agencies and the commodities which
are mmported through them as a result
of these measures?

THE DEPUTY MINISTER IN "1iD
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) (1) During
1971-72 51 additional 1tsms were 1n-
cluded in the hist of items the import
of which 18 canalised through the Pub-

lic Seclor Agencie ,

(u) The STC and MMT(C were
to orgami<e bulk import of cerlain raw
materials for sale to actual users and
registered exporters The Indusimal
Raw Materials Asmstance  Centre
(IRMAC) was also further streng-
thened to act as an indenting house
and to undertake bulk mmports,

(ui) The public sector agencieg were
geared to work 1n close co-operalion
with the trade and industry in order
to ensure that adequate raw mater-
1als are made available off-the-ghelf,

(iv) The STC/MMTC further ex-
panded thewr developmental role to
strengthen the export effort by pro-
viding assistance in finance marketing
and general services o exporters

(b) A statement 1s laid on the Table
of the House [Pluced m Labrary.
See No LT-3797/172]
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Review of Export Houses

1793. SHRI C. CHITTIBABU: Will
the Minister of PFOREIGN TRADE be
pleased to state:

(a) the outcome of the review under-
taken by his Ministry of the Export
Houses, whose recognition under the
scheme of Export Houses became due
for review 1n 1971; and

(b) the measures taken to eliminate
delay in the payment of cash assist-
ance and in the refund of draw-bachs
to exporters during the ourtent year?

THE DEPUTY MINISTER IN THE
MINISTRY OQF FOREBIGN TRADE
(SHRI A. C. GEORGE): (a) The out-
come of the review of Exportt Houses,
whose recoghition under the Scheme
of Export Housegs becams due for
review in 1871, 13 as under:—

(1) Number of Export Houses
whase recognition was renew-
ed a8

(il) Number of Export FHoyses
whose recognition was with-
drawn

(iii) Number of Export Houses
whose cases are still wunder
songlderation ']

Total a0

(b) A simplified procedure for pay-
ment of cash apsistance wap introduced
ag an experimental] measure In June
1972 and would be in force upto Maréh,
1973. Under thig procedure, 75 per cent
of admissible cash gssistance is pald
within a wesk of the receipt of apph-
cations provided, on preliminary ex-
amination, the applieations, complele
in all vespeel, are found to bave
been submitiet in accepdance wita the
procedure. The balance 26 per cent
paymeats are made within 90 days of
the payment of the first instalment
provided no defiolency is found a3 u
result of detalled exsininadion.

Ag regards casey involving refund of
‘drawbdtk duties, in which the amount
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or rate of drawback has been determin-
ed by Government, these are generally
settled within a period of 6 to 8 weeks
provided the experters have furhished
the necessary doouments required for
ne settlemrenst of elaims. The progress
of such claims is also watched by Gov-
ernment ang where abnormal delays
are noticed, urgent stepg are taken for
their settlement.

In prespect of other claims, where
drawback rateg are still to be deter-
mined but the exporters have exported
the goods under provisional <laim for
drawback, the exporters have general-
ly taken unduly long time in furnish-
ing the requisite initial data for deter-
mination of rateg thereby resulting in
delay in veriflcation, With a view to
eliminating delay in verification, a
scheme of statutory auditor’s certi-
ficate in lien of prior wverification,
1n respect of companies which are 1e-
quired to have statutory auditor, has
bean introduced on An experimenial
bagis. A team of offieers from the
Minustry of Finance and the Office of
Comptroller and Auditor General wae
also sent to Bombay for on-lhe-spot
fixation of rateg of amount of draw-
back. Periodical meelings between
the officials of the Customs and the
Export Promotion Councils are also
arranged at major porty to resolve
difficulties with regard to the pending
claims.

Commercia}l Disputes referred to Indian
Cannedl of Arbitration

1794. SHRI C. CHITTIBABU. Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) thg number any natufe of eom-
mercial disputes referred 9o the Imifan
Counell of Arbitration duving the pask
three yeary by the trwlerf emgaged in
Interhationdl thade: and

(b) the number of disputes setted
20 far?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GPORGE): (a) Trade
complaintg from foreign traders apa.nst
Indan traders and wice versa for non-
performance of trade coniracts or non-
complhance with Arbilrationp awargs
are referred to the Indian Connceil ot
Arbitration for settlement. Number of
such complaints referred to the ( nun-
cil during the lasy 3 yearg are given
below year-wise:—

Nu. of disputes referred dunrg

1969=70 ., . N I3
w71, ., 13
1971 72 . . 18
1972-73 . . 6

(Upto October, 1972)

Apart from these conciliation cases,
during 1872-73 two Arbitration cases
have also beep referreq to the Council.

(b) Since ity inception in 1945, the
Council has settled 125 complaints sut
of the total of 130 complaints received
by it. At present 5 complaints are
pending a various stageg ol settlement.

Insurance against Fluctuations in
Exchange Rates to Exporters

1795. SHRI C. CHITTIBABU: Wil
the Minister of FOREIGN TRADE be
pleased to siate the arrangements that
have been made for providing .nsur-
ance agawnst fluctuationg in the ex-
change rates to the exporters seliing
on a long-termy delivery basis and
against deferred payments?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): Reserve Bank
is presently providing forward pur-
chage cover in pound sterling for &
total period of 12 months including
one or more extensgions. Forward pur-
chases of U.8. Dollars are being
madp by the Reserve Baok from
authorised dealers for delivery up-
o § months.

Changes in method of Compliatiun of
Expert Statistics

1796. SHRI C. CHITTIBABU: Wwill"
the Minister of FOREIGN TRADE he
pleased to siate the change effected in
the method of compilation of gtatistics
ol exports ir November, 1870, which
made the figures of exporis for 1871
incomparable with the figures for 1470
ag slated on page 11 of 1971-72 Annual
Report of the Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): The change
introduced in November, 1970 was that
exports which were previously being
recorded when the ship left on the
basis of actual shipments made, are
now being vecorded as apd when the
shipping bills are approved for ship-
ment by the Customs with adjustments
for short and shutoui shipments, de-
tail; of which are receiveq during the
month of reporting.

Mint Uncovered in Gulabi Bagh, Pielhi
1797. SHRI SAT PAL KAPUR:
SHRI MUHAMMED SHERIFF:

Wul the Minister of FINANCE be
pleased to state:

(2) whether a mint wasd uncovered
i1 Gulah; Bagh grea in Delhi on the
27th October, 1972; and

(b) if so, the nameg and numher of
persons arrested 1n this  conmection,
the material sewzod and the action
taken aganst the persons arrested?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). On 28th Oc-
tober, 1872, Delhi Police raided the
jbuggi of a person named Khubi Rem
in P. § Subzimand: and detecled a
miniature procesg of munting fake
coins of the 10 paise denomination, 3
eoins of 10 paise denomination and
another 4 pleces of the same lenomi-
nation in the processa of making, were
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immediately. recovereq by Police.. Be- .

sides, the apparatus used for counter-
feiting the coin, namely, one chimta.
two axes, two rod rollers, one iron
seal and some crude materials like
wire, powder, pleces of aluminiumn,
sand etc. were also seized and taken
into possession. The person concern-
-ed was arresteq and a criminal case
No. F.LR. 860 dated 23-10-1972 u/s
'232/235 LP.C. of P.S. Subzimandi has
been instituted sgainst him. The in-
vestigation of the case is in progress.
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Dummy Employees in the Nationalised
Insurance Companies

1800. SHRI MUKHTIAR SINGY
MAILIK: Wil] the Minister of FINANCE
be pleased to state

(a) whether Government havy re-
ceived complaints that Higher Officers
of the Nationalised General Insurunce
Companies are showing dummy em-
ployeeg and inflated salaries;

(b) if so, the names of such com-
panies against whom complaints have
been received; ang

(¢) whether any action has been
taken or 1g proposed to be taken by
Government to remedy the situation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). In the General Insurance
Companies the practice of Dummy ApP-
pointments did exist on the Develap-
ment side. However, soon after Natio-
nalisation the Custodians werp advised
to terminite such appointments, and
to reduce the salaries in other cases
where they were on exaggerated scales,
As a result of this the Custodians ter-
minated 1037 appointments and reduc-
ed salaries of 80 Development Officers/
Inspectors.

/CORREC'I‘ION OF ANSWERS TO

USQ NO. 1954 DATED 11-8-1872 RE.

MISAPPROPRIATION OF MONEY

IN BRANCHES OF DENA BANK
OF GUJARAT

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
While replying to Unstarred Question
No. 1954 on 11th August, 1972 by Shri
Khemchandbhai Chavdg regarding mis-
appropriation of money in the branches
of Dena Bank in Gujarat, I had
part (b) of the reply, infer-alia men-
tioned, that the bank has not been
able to serve the suspension order
againgt the Manager of the Mehsana
Branch of the Dena Bank as hig where-
abouts are not known. On the matler
being taken up further with the bank
it has come to light that the suspen-
sion order bad actually been served on

the Manager. Mehsana Branch on 15th
June, 1972 ijtself, I am, therefore,
making statement today to correct
the record. I regret the discrepancy
which has crept in the earlier reply.

By the time the correct version was
obtained, the monsoon session of the
Parliament was over and hence this
statement could be made only during
the current session.

MR. SPEAKER: Now, Calling Atten-
tion....

SOME HON. MEMBERS—ruse (In-
terruptions).

WOAW NEIT : WG H A7 G
frams fe @ifew sdwa & o
1 AT G wwl ?

SHRI MALLIKARJUN (Medak): I
demand a judicial probe into the inci-
dent of firing in Hyderabad city where
firing has occurred and two lives have
been taken away. Law and order has
not gone out of control, but yet, the
army has been called. What for, we

are not able to understand. (Interrup-
tions).

MR. SPEAKER: Please sit down;

You are spesking without my permis-
sion. (Interruptions).

SHRI MALLIKARJUN: Why was
the army called in? (Interruptions) It
is very surprising to note that bullets

have been useq against peaceful de-
monstrators.

MR. SPEAKER: What are you doing?
(Interruptions) What are you doing?
Please git down. May I request you
to sit down?

SHRI MALLIKARJUN: No cuestion
of city arises; people will fight with
conviction. If the implementation of
mulki rules results in division of the
State, by all meahs, bifurcats, divide

the State into two separate States
{Interruptions).
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MR. SPEAKER: Order, order, Please
sit .down.

SHRI M. SATYANARAYAN RAO
(Karimnagar) There is indiscrimi-
nate police firing and mercilesg killing
of people; how can he keep quiet?

SHRI P. VENKATASUBBATIAH
(Nandyal): My dear friend is not
worried akout the lives lost in Andhra
Region. 7 lives were lost in Andhra
region. I would have appreciatedq my
friend’s sentiments if he hag expres-
sed concean. for those unfortunate

people.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CAPTURE OF RALLWAY STA-

TIONS AND DAMAGE To RAILWAY PRO-

PERTY BY ANTI-MULKI RULES AGITATORS
IN ANDHRA .Pwsﬁ.&

SHRI BISWANARAYAN .SHASTEI
(Lakhimpur): Mr. Speaker, Sir, 1
call the attention of the Minister of
Railways fo the following matter of
urgent 11:»111:)!.1(.‘. importance a,n.d reguest
‘that he miay make a statement there-
on:

“The reported capture of railway
stations in certain parts of Andhra
Pradesh by the agitators and damage
caused to the Railway properties.”

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI); Sir, The anti-
Mulk:. Rules agitation commenced in
the Andhra area of Andhra” Pradesh
on 2510.72. In the initial stage, the
_ agitation took the shape of mobs of
students detaining trains at stations
and writing slogans on carriages. The
main area where the agitation was
ceneentrated was the Vijayawada Di-
wision of South Central RaﬂWay " The
agitation ‘nlso existed “tp a"lesser ex-
tent on ' the - Guntakal ‘and Madras
Divisions of Southern . Railway and

. & - ;
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tral Railway. Later -on, it spread

to some extent also .on the Waltair
Tivision of South Easltern Railway.
From 25.10.1972 till 16.31.1¢72 1lere
were #s many as 953 instances ol
detention of mail express, passenger
¢ernd goods trains, The  ideterit.ons
ranged from 5 minutes te 345 m‘iuutes.

As the agitation gaineq 'nomentum
and lawlessness 1nten31ﬁed the initial
pulling of alarm chains and stooruges
of trains at stations ‘gave way to stop-
p.lges of trains in mia-seclions again
by a.la.rm Qham pulling, disconnection
of hose pipes and -also squatling on
the track, pelting stones at trains and
damaging -internal fittings of coacres.
disabling trains im the middle of the
sgetion by draining put water Jfromy
the engine, cutting off of tele commni-
cations at railway stations and je-
venting staff manning cakbips aad
stations from deing their duties.
agitatiors also jeopardised safety by
placing the boulders, i~’l piecss and
tree m.mk; on the ;ra"x; eutting signal
wires, damaging signalling eguipment.
remoying gate-keys from level cross-
mgs, indulging in acsin . includiog
Lurning of wooden slespars .n.a bridge
«:.d attempt at setting £re to the coa-
ches of an Express train.

From 17.11.1972 onwards the trouble
1ﬁt—&n31ﬁed and spreaj to more and
more stations on- the %ou!b Central
Railway, it being mainly con(‘entrated
on the Vijayawada Division, The
dttacks on Railway proverfy were of
tne same type as mentionel above out

to trains and
cdamage to railway property mc:'eased
from’ day to day. ¢ -

On 21.[1.197_2, the agitation reached
a climax when there were serious
'ttacks'by-mobs on Ter+li and nngoie
Stations of South Cevm-a; anw Ay aad
Adoni station on Southern Rauway
Arson sind mdesp'l'ead damage was
caused at these three ctationg and he

Pulice were forced to open firs result-
ing in a numbgr of deaths The
trouble has further spread on 2J11..

Secunderabad Division of South Cen- 1972 particularly in Vijayawada- Divi-

the. -
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gion ¢f South Central Ralway and a
numbed of Station and Cabws have
been burnt Heavy damages has
been reported to railway property.
both to rolling stock as well as fixed
assets A Switchman of the Railway
at Niduhrolu Station has lost his hfe
as a result of a mob pouring petrol on
him and burming him severely He
later succumber to his mjuries A
number of railway staff have also
been injured at various places

Train services have be=n ter.ouxld
affected on South Central Railway
smnce the trouble started In the im-
tial stages the Railway did tneir Lest
n spite of extensive miscreant activity
and threats to railway staff to keep
the trains moving However as the
trouble intensified trains had to be
cancelled progressively in the affect.d
sections From 22111972 onwards,
practically sll train movement on
South Ceniral Railway within Andhra
Pradesh Limits have b2er suspended
As many as 26 Mal Express trans
8> Passenger framng and 20 1ailar
services have been fully or partially
cancelled on the South Ceniral Rail
wa

'rom the time the trouble starten
on 25101972 the adminisirali n of the
South Central Railway has Leen in
close touch with the Anrhra Fia’esh
State Government The manienance
cf law ang order 1s essentiaily a matter
to be looked after by S it Gove.id-
ment As mentioned n the C(alling
Altention Notices given by the Mem-
be, & of Parhament, no railway staticas
hdave been captured as suth by ugl.a-
tors This term eapture’ perthaps bas
beenn described to glomfy an act of
vandalism and describe 1t ~s an act of
heroism However, stuations have
aricen m the last few days wheran
mobg caused complete disruptton and
suspension of rallway working aé cer-
tain stations, bringing sb.out extensive
duthages There have Mo besn cases
ol bb entertng into statien offews
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and cabins and asking tne staff io sus-
pended their work and stop passing
trains Station records tickets and
cquipment were burnt and otherwise
cdamaged

The extent of logs directly, by way
of damage to raillway ;rope y nd to
g9ods and parcels 1n transit has been
substantial Even greater has been
the loss caused due tr cupping of
movement pot only .n the atfected
aftas but also between the North ard
the South There have been 22 cases
of sabotages of railway track, .0 cases
of arson including one of a desel
locomotive beang burnt 36 cases of
stoning of trains, 8 cases of looting of
goods traing ang the burning ~r Jes-
troying of the contents of 39 wagens
17 ralway stations, namely Nidubrolu,
Ammanabrolu, Bapatla, Kaval:
Churala Kolvakulur, Duggirala, Mana-
bolu, Karavadl, Adoni, Onggle, Tenali,
Ml\'llhpudl, Tmm| w’mr
Valiveru and Pericharla have either
been damaged or burnt The approxi-
mate cost of damage to rmiiway pro-
perty including rolung stock roughly
assessed #o far 18 Rs 43 lakhs and to
goods and parcels in tranmt Rs 10
lakhs Besides the estimated loss gn
South Central Railway alone by way
of goods revenue has been Rs 1 crore
angd passenger revenue Rs 25 lakhs

Whale this 15 a rough estimate upto
yesterday (2311 72), to this should be
1dded the continuing loss on the South
Central Railway until conditions e
turn to normal whi h will tak= a few
days

Apart from the South Central Rail
way, the lifting movement of {rafilc
has suftered on other raiways also
owwng to the disturbances, restrictions
have had to be imposed 1n  booking
both passenger and goods iraffic to and
across dhe South Centra] Railwgy The
egitations have had & devasialing
effect on myovethent and lamge mumber
of wagens gre heid Wp sl over the
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<country It has not been possible to

move even the essential traffic such
as food grains, steel plant traffic, coal
and cement, leave alone other mis-
<cellaneous traffic which normally offers
from South to North and wvice versa
The overall loss on this account will
be assessed on a realistic basis afier
iraffi. and movement conditions return
t0 normal The loss 18 bound to be

substantial

It wall take atleast a week to 10
days for the passenger service to come
back to normal and a fortrught to 20
days for the goods movement to return
to normalcy The loss which will be
sustained by the other Railways not
having been able to Lft the traffic,
which would otherwise have been
cleared, would be of the order of about
8 million tonnes, equvalent in terms
of revenud to about 3 crores of rupees
in addition to the direct loss suffered
by the South Central Railway referred
to above The magmtude of the loss
by way of these disturbances 1s, there-
fore, enormous, apart from the serious
inconveniencs caused to the travelling
public and the inhdustry and trade,
affecting adversely the normal econo-
mic life of the country.

SHRI BISWANARAYAN SHASTRI
In hus lengthy statement, the hon
Minster has given, a detalled account
of the situation there I would hke
to make it clear that I have no inten-
tion to ask any question cohcerning
the main issue in the agitation My
questions will be regarding damage 1o,
or losa of, railway property alone

We have seen that whenever there
is an agitation, the railway becomes
the main target of attack, as if the
railway stands in the way of the ful-
filment of the objectives of the agita-
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compensation To make up all these
logses, the Raslway Mimister increases
the fares and freight mdding to the
suffering of the already suffering
traveling public Therefore, I would
ask the Minister if he is contemplating
any punitive measures, educative
measures or preventive measures {0
protect railway property from such
vandalism

The other day I heard the Railway
Mimster enumerate cerlain measures
taken for protecting railway property
But those measures are not effective,
as they are expected to be Therefore,
I would like to ask him to state cate-
gorically, since law and order 18 a
State subject as he has mentioned 1t
n his statement whether he will take
all the Chief Ministers into confidence,
thrash out the matter thoroughly
and find out wayy and means of pro-
tecting this national property

Coming to the particular situation,
I would like to ask him to enlighten
ut whether therd 15 any complicity,
directly or indirectly of railwaymen
in cerlain sections, secondly, what
steps have been taken to save the lives
of rallwaymen who are in certain
danger

SHRI T A PAI. The other day
answering a question, 1 had said that
I propose to come before ihe House
with some amendments to the Railways
Act making inlerference with ralway
property g very serious offence punish-
able with death in some cases. I do
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which cannot afford to incur losses of
this kind, this kind of vandalism
agamst public property is permitted. 1
understand that i1n China every wvillage
through which the railway lines pass
is held responsible for maintaining the
inlegrity of that line. Are we prepared
to take up this responsibili'y? I have
seen that whenever any development
takes place in this country, a new
railway line is irtroduced the property
of a lol of people gets appieciated but
you cannot collect even a small amount
as part of the compensation for this
development But whenever public
property 15 damaged, 1f we impose a
collective fine there are protests say-
ing that it is unreasonable. 1 should
like this question to be squarely
thrashed out. On the one hand it
seems to be the privilege of those who
have railway lines and ralway sta-
tions. On the other hand there are
those who do not have these lines,
those who have been coming to us day
in and day out sayving: let us have
new railway lines so that i1t may
remove the backwardness. Perhaps
they are -laiming the additional pm-
vilege of setting fire to the railway
stations or removing the raillway lines
when they gel angry on account of
some reason or ihe other. Let us
decide whether public property, what-
ever be the political reason or dis
agreements, should be the target ot
attack. I do not know why railway-
men who are working as servanis of
this country shoulg be penalised, how
you can be cruel to pour petrol on
him and sel fire to him mercly because
he is doing his duty. I do not know
how we can from this end give every
one profection because even our rail-
way police are subject to the same
kind of treatment. Ultimately it is a
serious responsibility for the whole
nation. Of course I can certainly
appeal to you to permil me t» say that
the railway stations that are burnt in
events like this are not constructed so
that they become standing monumerts
of community’'s irresponsibility. If
you want me to reconstruct it, I am
afraid the contraclors in this country
will encourage such movements to go
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on because they will be the direct
beneficiaries of reconstruction. Let
us now decide whether there should
be some kind of punitive measures
imposed on those people who flagrantly
allow thede things to happen.

So far as the person is concerned,
after the event I can only say: lot us
help them as much as we can, while
we try to safeguard their interests. In
this particular case our people tred
to pontact his young widow to sce
whether she could be provided with a
job; she is not educated herself. We
have now asked her whether any de-
pendant of hers can be provided with
a job so that the family could be main-
tained.

She has minor children and we are
tuking up the responsibility of edu-
cating them upto Matriculation. The
General Manager had sanctioned a
thousand rtupees to her and I asked
him to double it; from the Railway
Minister’s relief fund I am sanction-
ing Rs. 5,000 to his family. But 1 am
sure all that we are going to do is not
a substitute for the innocenti life lust,
and I think we have to bear the guilt
of such crimes being committed in
this country.

SHRI PILOO MODY (Godbra):
Now, you may ask him to answer the
question.

MR SPEAKER: The question was
put before you cntered,

SHRI PILOO MODY: I am aware
of the question; he wanted to know
whether any railwaymen were In-
volved.



215 Damage to

NOVEMEBEER 24, 1872 Railway property by 216
anti-M:

i apitators
in A P. (CA)

st ariorie e (W) wter v Rl @ ¥ A W I E

? faed feY ot g gwi § S wW
NN e rgsd ok
% % faq faar &1 faeg-& | way
AT  wyd IATH Wt wwar §
fr I 71y 7 wofe § o SAw
wfa qgaid & fad ot Wt fredare &
AR ¥TT § w9 wor faw  oAT
¥w fadgs ag a@ w faww
FTTY § | TOF AT WY TEA FS A
faarx Wt wwe fpg 97 R AT qaw &
FA ATAT 9T IAFT AT HY 74T § WK
gad g & gaer q@r wWTd g
& gg w0 wgar qv fR faw @R
war® & woly arer & gre v qu,
0 ¥ foq WE X v FaeRardy gt
T ARk g mrrrwdfear g,
Fore & frq ¥ ST ST ARARE@ATE

faevy wavrar ag =t § 6 aar
¥ flrems wiar iy il aer v g
T g8 & Aifwg, o ¥ wramdr wrk
¥, oo ¥ g Wiy € wvery we¥ WX A
R & 1 W ar oW T T rAY Pt
® gify ggavar, ag wdwerds wir
oy & faard® & o §  qreq-wrews
F o anad O gt &) X R
qqd af dav, vy and, Haan ¥

lecader who  has

T o & gF o ey gl o ww
FAaT R TR Fag A &3 wE Y

I have not come across a single
condemned 1t

e w1§ 9 frfadz a7 oy & AV
ar-ar7  gEer qragia @it &

I hold the ruling party responmble

Yo g7 THA &1 92 WA §
fs A7 AR wETTE F W ¥ W
o ¥ T ¥ A WE R ¥
Zwrarevds nidga R
Y 1 f5AY 9919 %1 g9 FT IZ §F
ar a@wr ¥ ? We have pul a
premium on violence.

wre s o ww § wew
T w0, A FRT wAr w -
s WmANge R far §, 7y
i wE Al det &1 e
wre fr Y & e ow aw W -
avam sl g 1953 H wre
¥ frdfer ff wrrde At i ¥
afonvrere &% grewTy ardw & gur
v wr Forafor w arog ot g, fong org
M 1058 ¥ Rza Quitndnd
efer # foid ¥ s o
wx QRN W guT | aw S & fegr
¥ ag ara &s wk s wrrite oy oot
oy fray §, ¥ firc w oy aradfe o2
wrcwET wpwieslt 8y shogs
avwe ¥ o § 4B B g
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oft wrbal wr (dhrart) ey o
#¥ gear o 7R F Taekey ow ¥y
F 4, o & wfty Avar § otar 7y wwe
Fear s T gy g fr e
Frarag 1l nfr 7 (vweeer)

Arws e Wit R e QA
famr & 1+ Phe law Of the land is
the e t0 take ®s own course.
¥ oAz v gezzafemr g Xaag
Wt atrar g fs dge faura afves &
HeTH TR TAT !iiﬁ.i? T B

T F yzq A sf frar Sy o 5 a2

AATT ET wEA ® AaqIT TE

We cannot encourage people to
take the Maw into their own hands

g ¥ TIAAA g, A wrg e a4y |
qara ¥ away gE, O vona K g
it Rzg o 4 1 ot 7@ AR A
andda X qx Ay €t 2z aw 0§

mEEER AWM AT ARG L 1
e TR v, 1970 X
*gr o 08 wgtra=r g wrd ey ¥
e IR N Fendmx ol W wf
wree oy fes, 39 & fag o W
T IF 9% waw ¥ | wfqw qrdf
® wrodft fi¥ -4 wrelen, #t wog
& T ol o o frar o wr
2 158 % farg & shor et Yy g
g duttddr R 1ok e v wilt fis
Ptz W g, &
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TERT R HTY BT T 7o) O a7
oY A% g7 541 35 @ ?

I waAT A FFTR

“It will take at least a week to
10 days for the passenger services
to come back to normal”

SHRI P VENKATASUBBAIAH
(Nandyal) He 1s wrongly quoting
the Prime Minister

SHRI JAGANNATHRAO JOSHI
The hon member there quoted it
heie and 1t was not demed

SHRI PILOO MODY If it s
wrongly quoted, it 1s for the Prime
Minaster to deny 1t

SHRI M SATYANARAYAN RAO:
(Karimnagar) In the presence of
the Prime Mimster, 1t was quoted

W gAY WAt s
frmgmeofeT S aF ST @aEREA 7
T 1
We are mre prisoners of indeeimion.

W ogr i wm &
We are still prisoriers of indeeision.
o fodft ot Polg T g T @
AT FY FEER TEY § | Ty, WY
qrfY, TR AR wifE qw wEA
€ g TIHTT TAA § | A FAPTT AT HET
@ ®r @ zz aEr g 9w
T ZE A &, A I AL AR AT
sagrywmar

st o€ & a7 wr feemar § fe qeg
feet ¥ Anted o oA | & wgAv
T § 6 oo @ ¥ ardy waeg s
oo g€ & | 0 et wret oy et AT
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[ e o nfr ]
fs s gt e g AfT we T
@ w7 ¥ I ¥y wfafwar dzeae w
we gt &) 9@ W o 9 wrae AT Ay
g e amgaw @), fewr @Y, aw wwT gw
fada &, &t g gt o Y Femr wv &
fau Srearfgs &< 81 2= fao wrsr Y
& srdr w<a g 5 A o w0
A g, Wrw-auw &, fafrae fagrar &
g 9T fvig fom s sifew

TEN TAT-HETTIT ¥ WEgd ¥
T® TG FH FLAT 97 | FF AT AT
T B W W 97, &7 & Favme ¥
WL W9 Rg WA #7970 F4 gar
¢ fe foFrn ¥ 0% €Y Fow A 0w
afoer @ &, fow Rae-mresw
Y ard aAdt @ @ % R, arfy W

JT THRTIHE qE WX 97 WIZHT AT I
o7 IR KT WA ®7 ) afz FTER
aq 9 @g favm 78T AT §, oY s
qM F AFAT DY WIAT WG AT W
T %7, qHa forg Wt 39 T ¥e yaw
AT TR | QT &Y WIHT S AT 9T
foir &, av ¥ € werfey WY mfw

gt

& ggorer wAET g fE oWl
T A | A T ograw &
fau w1 waww firaT 81 39513 w9d awsg
Fwgr fr o Ruw doacadr fen
war § 7 war famaaver-AaTelt dvw I
faTrey &2uw %1 dea 7 fegraar § 7
my I &F § miegw T WX«
g awet ¥ K og v wgan g fe
woRTe A miyal, arfadt o aterd
whwifat & gorr & @ ¥ Wy
way e g ?
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SHRI T. A. PAI: S8ir, they have
not been captured in the sense they
have been imprisoned. This great
act of vandalism has been described
by the people as an act of heroism.
They have described 1t as capture
because it looks so romantic, I think
they have been rescued when they
have been surrounded by all this kind
of people who indulge in goondaism.
My hon. friend, Shri Jagannathrao
Joshi, said that he did not like all that
15 happening I hope what he has
gald would not be construed as a
justification for what 18 happening
now, because ultimately he said that
when people get angry they have a
right to attack public property

SHRI JAGANNATHRAO JOSHI'
I have never said it. I have never
justified it and I will never justdy it.
I am the last man to justify it any-
where, 1n any sphere, at any level.
It 1s the ruling party which creates
such situations by not taking decisions
in time and encouraging people to do
these thungs. I have never justified
it.

SHRI T. A. PAI: May I say that
this 1s not the only instance? Durmng
the last two months, September and
October, whether it is the students’
anger against the government be-
cause they do not like some exam-
nation, or a paper in some examina-
tion, or they do not get cinema tickets
in some other States, or because

:
£
g
:

:
s
¢
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support the measures that we would
like to take ag best as we could, Un-
less there is strong condemnation by
all political parties of this kind ol
behaviour, il will continue. Let wus
learn to settle our problems in other
ways, Expowung the railways to this
kind of danger and dislocating thous-
ands of passengers who are absolute-
lv innorent to the hazards of travel
should be condemned by all in the
strongest terms, In the course of the
last few days we had to refund inany
tickets and many passengers have
been stranded at scveral places. |
tried to divert a train which was
going to the south through Raichus.
But, unfortunately, we have tn pas-
through Adoni, one of the stations
which was atiacked by 10,000 people
where firing had to be resorted io

1 have not given you any guarantec
that this will be restored in ten daye.
From the day of normalcy, it might
take 10 days. I only appeal to the
House and the hon, Members who
expressed themselves today ~0
strongly about it with the hupe that
the people at large will feel that
their representatives  thorcusl.'y
disapprove of what is happening.

MR. SPEAKER- Shri Dinen Bhat-
tacharya—absent; Shri Hari Kisheie
Singh absent; Shri Samar Mukher-
jec—absent,

—

MR. SPEAKER:
laid.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbouur): Sir, I had written
to you day before yesterday about
the alarming issuc of the Shaw Wal-
lace Company. the biggest ever
foreign exchange scandal. Two news
items have come out in the Economic
Times as well as in the Statesmar It
gays:

“Shri Kalyan Kumar Busu was
arrested this mornung by the officers
of the Enforcemenlt Directorate,
Government of India. Caleutts, for
allegedly contravening the provi-
sions of the Foreign Exchange Re-

2547 LS—8

The papers to be
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gulation Act 1947 involving in all
Rs. 3,24,00,000.”

This Shaw Wallace Company iy a
Brilish company. They are scnding
out money contravening the Forcign
Exchange Regulation Act The Eu-
iotcement  Dircctorate officors had
gone and gol that man brought down

from the wreraft and his  passpor.
was 1mpounded. Later on, about £9
Enforcement Department officer s

raided the office of the Shaw Wallacc
Coumpany and seized lots of docu-
ments, Would you be so kind enough
as to ask the Governmeni to make a
staleinent on this issue? Tt is very
vital for us to know. It involves
Rs. 3,24,00.000. Would you kindly tell
the Finance Minister to make a
sialement on that® Thank vou very
much,
SHRI SHYAMNANDAN

(Begusara1). Sir, I have
your kKind permission....

WO A REIW : i FR I@IE
At fuf —z=ar 314 et wiyweR
AR Tioqld Ay ET 3w adwa
Tévea & vl
it smArwA fra ciafd Hran
T 7g 78T ¢ fF 0w 3@ o7 me
qa 39 iTdfrd ov feam g A
faazal e sm7 @t fafy o &
T & ...,

MISHRA
sought

I have come wilh all the resources
of the Government of India to support
a particular candidate; I have come
with all the Consolidated Fund of
India. Even then you would ask us io
g6 to the court or seek the protection
from the Election Commission

W W 3§ AET WE
fe sqiatma 91 AT a@ W A Ffr 8
T ar fo wF ov agEdm @E
fao fafarz A oo o 9T S
FgA 4 fF snam &Y, o7 A7 o -
T H e
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SHRI SHYAMNANDAN MISHRA:
The Finance Minister of the Govern-
ment of India says during sn elec-
tion campaign that we are going to
back in full strength Mrs. Nandini
Satpathy. This is nothing but pcliut-
ing the slections . . (Interruptions)

"o KT ;A9 I & o v
fFar o171 7 =mw newwy sfawmT 7
a1 wHaT |

oY wiwesn fawr. gw Far s
BB FCH IO fE @A@Y TN
g & ngFw A difew 7

WWW WEWW : W {@ Sang
fie w1 A & 9 ¥ fagars 7

Are they debarred? They have been
doing it since the very beginning

SHRI SHYAMNANDAN MISHRA:
If they have been dong 1t, that
does'nt Justity it.

s WERd ¥ ggr geene
Fiavae At AgT dSTgATE | R 7
ST T ATE H AT AT § I B oA
FireT Tom &)

SHRI SHYAMNANDAN NMISHRA:
I ask you whether the Ministers of
the Government of India are
accountable to us for all their utter-
ences and their conduct. This is the
basic issue Does it not amount 1o
mass bribery of the electorate,
throwing all the resources of the
Government of India on the side of
a partienlar candidate? (Interrup-
tions) We were in fact thinking of
bringing forward an adjeurnment
molipn. There can be notaing inore
objittionable.

, MR. SPEAKER: I am sorry. This

is not the proper forum to raise the
question,
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SHRI SHYAMNANDAN MISHRA:
On a point of order, Sir, arising from
what has fallen from your lips. If
certain things have been going on
for a long time, 15 # your pleasure to
say that those things should be con-
sidered to be rcgularised? Are not the
Ministers of the Government of India
accountable to this House for all
their actions and utterences? If they
arg nct, then you have got a very
poor conception of the House of ihe
People. (Interruptions)

weow witew - v ¥ @ § A
qEAT AE | T TEW & AT A waowA
WTT &7 ¥T ¥ AT [T . W HT /A
A4 & ) wAwH &7 A qE g

I am not there to decide any mattcr
which can be decided by the Election
Commussioner, There 13 no question
of conception, rich or poor. Your
conception 15 welcome to me.

SHRI SHYAMNANDAN MISHRA.
Even if a party 1s in governm 'nt,
it cannot wuse the government fur

parly purposes.

weaw wgew o fafre & faes
Gar ®xf ae A & ) 9% Qe H
ST W oY AT s Y, v R
% farams W1 aw s § T
A

SHRI H, N, MUKERJEE (Calcutta-
North-East): When the House is 1in
gession, a statement made by a
Minister. . .. (Interruption)

MR, SPEAKER:
policy.

SHRI H. N. MURKERJEE: Not
merely that. When the House is in
session, it can take possession of any
report regrading & Minister having
made a statement—apprently, he has
made a statement—whicth goes
against the Constitution.

If he declares a



e

MR. SPEAKER: Not day-to-day
admnistration; only if he lays down
a new policy, (Inferruption)

Ui WEYT W o ¥ 9ge Sdr

a8 8t q&r ®¢ angh fF g T@r 98

Rehe 3y ar @ E Y. ... (wawm)

SHRI H. N. MUKERJEE: Why
should an impression be given that

the people are being sheltered?
(Interruption)

W TRAW ¢ W WRE e
T}, A W

‘What has the Speaker to do with it?

SHRI H N MUKERJEE: Ask the
Minister.

MR. SPEAKER: If you are dis-
satisfied with the conduct of a Minis-
ter, there are remedies available in
the procedure, You can come with a
censure motion against him.

SHRI H N MUKHERJEE: That 18
a different matter Let him come
and cxplain here.

MR SPEAKER Mimisters have
got the right to paiticapate in  clec-
tions ag any other party-man,

SHRI H N MUKERJEE: But not
to say that the government will be
¢xploited for clection purposes.

SHR1 SHYAMNANDAN MISHRA"

Although the governmeni 15 a
party governmeni. 1 canno! use
the pgovernment (o achiove the
party’s ends and purposes Thut 18
the basic 1enent so far as democracy
is concerned

wenw wtag ¢ fafaeec mEaE
¥ @ ¢ TaeNe W R § TaMAe
N wEE BAT 2 WOX oMENR ¥ )
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T A N | 9T Ay W OFA
¢ 3% faeme W7 SWIC HC %
e agama wea &1 (FEE).
afea grar oREA WD WY SOV &Y
wa wife fe & &t &= (& 77 @
qeT A= | )
SHRI JYOTIRMOY BOSU 1t
amounts to misconduct on the part of
the Minister,

MR. SPEAKER: If it is a was> ot

misconduct, come out with a censurc
motion.

SHRI JYOTIRMOY BOSU.
rising on a point of order 1
written {o you earlicr

MR. SPEAKER: There 1s 10 potnt
of order here. If you think that it is
a misconduct, you come with a cen-
sure molion against him Follovw the
procedure.

SHRI JYOTIRMOY BOSU.
wiitten to you, Sir....

MR. SPEAKER: If you think
Miruster’'s conduct is not right,
come with a motion in this House

SHRI JYOTIRMOY BOSU Wul
yvou admt that?

MR. SPEAKER: I will admut that
and you will have to give teasans
which are adequate to bring n with-
in the censure motion provided 1n
the Rules.

st i wawr (o fammY ) as s
wgrzw, a1 fafaser &1 fAA © oW
fear ar aFar & °

SHRI JYOTIRMOY  BOSYU 1
have written to you eailict ami 1
want to be heard

MR. SPEAKER: Not off-hand You
just get up and move a motion”

SHRI JYOTIRMOY BOSU
written to you earlier, .

MR. SPEAKER: No motwon
be moved just by writing to me

I am
nave

I have

the
you

I have

can
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[MR SPEAKER] T AR, AR K ¥ Ay
Without any motion you are not ¥ SWTaT whfeI g . o Fred ameR.
entitled for anything. afe o # f ﬁ; i‘ﬁ"
PROF MADHU DANDAVATE qT )
(Rajapur): Why not you permit us :
to make a submission here, Sir? PROF, MADHU DANDAVATE:

MR SPEAKER: I am not permit-
ting anybedy.
SHRI PILOO MODY (Godhra):

Kindly listen to me for a minute.
Sir. Is it proper for any Minister to
go and promise somethmng in a cons-
tituency? It happened thres years
ago and it was raised in this House
and it was possible for us tn make
a statement here because the then
Railway Minister had gone tn a
constituency and promised some new
railway lmes or some over bridge
and expansion of the railway linc
and all that, in a bye-election.

ot wir wYw : 78 WA w7 E 8,
¥ % TI€ T SAGqF |

SHRI JYOTIRMOY BOSU: I want
to be heard . .

MR SPEAKER: I am not allow-
ng (Interruptions) You wuani 1o
raige sumething without my permis-
sion and then you way that I have

allowed you If you are standing like
that, you cannot say that I have
allowed you.

SHRI JYOTIRMOQY BOSU: It was
a misconduct commutted by  the
Frnance Minister It 15 a serious
matter oW

MR. SPEAKER: If there is a mis-
conduct, you musi come under the
procedure and not get up like this,
without any motion.

SHRI SHYAMNANDAN MISHRA:
If 1 table an adjournment motion, will
you allow that, Sir* If that 13 your
wish, then we shall have to invari-
ably
motions on such subjects,

Will you hear us on a procedural
pont? I want to raise a procedural
point. ...

IR SPEAKER: If it ig a proce~
dural thing, then the book 1s there,
consult it.

PROF MADHU DANDAVATE: In
this House, whenever we raise cer-
tain 1ssues, just mow you have sad
that there 1s a provision by which we
can bring a censure motion, Every
time don’t provoke us to bring a
censure motion

MR SPEAKER. What else should
1 do® Can ] condemn a Minister
without any motion”

PROF. MADHU DANDAVATE: 1
want io bring to your notire one
thing It is not the Congress Party
that is concerned Many of us arc in-
terested 1n the democratic forms of
functioning. To-day it may be a Con-~
gress Minister, tomorrow it may be
a Commumst Mimmster. (Interrup-
tions)

MR. SPEAKER:
ed you ...

I have not allow-

PPROF. MADHU DANDAVATE:
He has promised developmental acti-
vities so that the position of Mrs.
Nandim Satpathy becomes strong.
Sir, I think it is g wviolation of the
democratic form of government and
that is why we want to raise this
1issue. We want your ruling over it
To-day, 1t may be onc particular
Partly, tomorrow 1t may be a Com~
munist Party and the third day, 1t
may be the Jana Sangh....

come up with ad}ournmnt*“ MR SPEAKER: I have not allow-

ed you, You go on speaking.
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SHRI M. SATYANARAYAN RAO
{Karimnagar): 1 have sought your
permission, Sir....(Interruptions) I
want to be heard....

MR. SPEAKER:
to anybody.

1 am not listening

SHIRI S§. M. BANERJEE (Kanpur):
Mr Spcaker, developmental activi-
ties should not stop on account of a
bye-election.

SHRI M. SATYANARAYAN RAO:
Sir. the Prinne Mimster assured us
that she is going to tuke a decision on
the Mulki Rules issue within a shorl
time but no decision has so far been
announced, Unfortunately, they aie
adopting the methods adopied by
Yahya Khan. They are sending the
military to Hyderabad city. ...

MR. SPEAKER: Please sit
I have not allowed you.

SHRI M SATYANARAYAN RAO-
How many people you want to be
killed before you want to announce
your decision? I want to know that.
Always they are saying jus! like re-
citing Mantras that a solulion wnll
be found within the framework of the
integrated State....(Irterruntions)

down.

MR. SPEAKER: It will 10t go on
record I have not allowed him,

SHRI JYOTIRMOY BOSU:
in writing, Sir. I wrole to you
MR. SPEAKFR: Vru have written

[ gave

SHRI JYOTIRMOY BOSU: [ have

written to you under Rule 377
MR. SPEAKER: You have written;

1 am not bound te accept it (Inter-
ruptions)
SHRI JYOTIRMOY BOSLI. I

wrote ta you. Do you want to hear
me or not, Sir?

MR. SPEAKER: If you are dis-
satisfled with the Minister's conduct,
enme under the procedure, bring a
motion.. .,
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SHRI JYOTIRMOY BOSU: This 13
a particular matter. ...

MR. SPEAKER:
you,

I am not allowing

SHRI JYOTIRMOY BOSU: How
cun one accept this sort of discrin.dna-
tion? I feel, I am discriminated
against. I am very sorry fo way this

You allowed Mr, Shyamnandan
Mishra. You allowed Mr. Hiren
Mukerjce,

MR. SPEAKER: I do nol =ccept
what you say.

&t oft waw - wsww W,
agr 9¢ wew fafree 1 fvawe
frar ot ver 2. 97 @ve @t owe I
#ro Yo Sﬁoifl'iﬁﬂﬂ'ﬁa‘“"f’I

MR SPEAKER: Nothing will eo
on record unless I allow it. I¢ is notl
an all-comprehensive thing; you can-
nol brng everything under Nule 377

SHRI JYOTIRMOY BOSU- 1
have writlien to you.

SHRI SHYAMNANDAN MISHDA.
Will you reconsider your decision
heecause it constitutes a serious menate
1w democracy?

MR. SPEAKER: If you ure dis-
satisfied with the conduct of any
Minister, bring up a motion agamnst

him.

SHRI SHYAMNANDAN MISHRA:
1 am pleading with you, Sir. Here the
Finance Minister has placed the re-
sources of the Centre to influence the
clection

MR SPEAKER: If you want to
condemn any action, you can bring

up a motion in the House, We can
discuss it. We can pass a resolution.
There 15 a procedure,

SHRI JYOTIRMOY BOSU: Do you
allow = 1t under Rule 377 or not, Sir?
Why i¢ there this< nrovision undel
Rule 377. Sir?
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MR. SPEAKER: May I tell you,
you are under a wrong impregsion?
if you think that by interrupting
anything will come out, don't think
so, nothing will come out. You make
it & daily practice. It is deliberate. I
request you to please sit down. If the
Speaker thinks something is not
necessary, he does not allow. But

this is the particular way you have
developed to force him I don't accepl

1t.

SHR1 PILOO MODY: May I move
a motion, Sir?

MR SPEAKER- Any time, under
the rules.. . -
SHRI PILOO MOLY: I beg to
move

MR SPEAKER: Not now, you
have to give notice.

SHRI PILOO MODY: 1 beg to

move that the unconstitutional and
undemocratic  behaviour of  the
Finance Minister be censured right

here and DOW....

MR. SPEAKER: That is not the
way. There is a procedure which we
nave to follow. If no notice is given
it will not be coming up in the re-
gular shape,

SHRI PILOO MODY: Last time
when Shri Raj Bahadur had moved a
motion, I said that it had to come w0
you in writing but you said that it
was Dot mnecessary. Does it mean
that one rule would be applied to him
but another rule would be applied

to me?

MR. SPEAKER:
rule about it

SHRL SHASHI BHUSHAN'T Hs
verhal motion is a political stunrt

SHRI JYOTIRMOY BOSU: I have

ajyeady given a motion in writing
You may send for the motion. T had

gived it halt an hour ago. ...

There is a specific
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MR SPEAKER: Let him follow
the rules,

SHRI JYOTIRMOY BOSU.
already sent the motion,

I have

MR. SPEAKER* 1 shall sec.

SHRI JYOTIRMOY BOSU: Under
rule 184, I have given a motion that
the House should consider the utter-
ances of Shr1 Yeshwantrao Chavan
which are unbecoming of a Munster
of the Central Government, I have
given the motion, and let the House
take 1t up.

MR SPEAKER- Now, Papers to be
laid on the Table.

SHRI JYOTIRMOY BOSU: What
about the motion that I have given?

MR. SPEAKER- 1 shall examine it

15.52 hrs.
PAPERS LAID ON THE TADLE

Report of CAG of India, 1970-71,
Audited Accounts and Annual Report
of LIC., Central Sales Tax (Regis-
iration and Turn over) (Amdt) Rules,
1972 and Notifications under Customs
Act and Finance (No. 2) Act.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BHRI
K R. GANESH): I beg to lay on the
Table—

(1) A copy of the Report of the
Comptroller and Audifor General of
India for the year 1970-71—Union
Government (Commercial) Part I—
Introduction, under article 151(1) of
the Congtitution., [Placed in Library.
See No, LT-3777/172].

(2) A copy of the Annual Report
‘Hindi and English versions) of the
Tafe Insurance Corporation of India
for the year ended the 31st March,
1772 along with the Audited Accounts,
‘ader section 29 of the Lifc Insur-
ance Corporation Act, 1056, [Placed
m Library. See No. LT-3775/72].
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(3) A copy of the Central Sales
Tax (Registration and Turnover)
(Amendment) Rules, 1972 (Hinda
and English versions) published in
Notification No. G.S.R. 1239 in
Gazette of India daled the 30th Sep-
tember, 1972, under sub-section (2)
of section 13 of the Central Saleg
Tax Act. 1956, [Placed in Library.
See No. LT-3782/721.

t4) A cupy euch of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
tons Act, 1962:—

(1) GSSR 1133 published in
Gazette o1 India dated the 16th
Septembe;. 1972 together with an
explanator~ memorandum.

(uy GSR  453(E) and 454(E)
published 1n Gazette of India dated
the 28th October, 1972 together
with an ecxplanatory memorandum.

(iii) S.O. 3739 published in
Gazette of India dated the 4th Nov-
ember, 1972 together with an ex-
planatory memorandum.

(iv) GS.R. 457(E) published in
Gazette of India dated the 2nd
Novembe:, 1872 together with an
e¢rplanatory memorandum.

(v GSR 1371 published 1Im
Gazetle of India dated the 4th Nov-
ember, 1872 together with an ex-
planntory  memorandum  [Piuced
i Library See No, LT-3781/72]

(5) A copy cach of the fol'owing
Notifications. (Hindi and Enyi h ver-
sions) under section 51 of th~ Finanre
{No. 2) Act, 1971:—

(i) GSR. 1014 publi~v«l in
Gazette of India dated ‘h~ 2fth
August, 1072,

(ii) G.S.R. 406(E) publi-hod in
CGazette of India dated 1.+ 1lth

September, 1972,

(ii1) The Inland Air Travel Tax
(Amendment) Rules, 1872, pub-
lished in Notification No. G.S.R. 442
(E) in Gazette of India dated the
13th  October, 1972. [Placed mn
Library. See No. LT-3783,72.]

(6) A copy each of the foilowing

Notifications (Hindi and Englisn ver-
sions) issued under the Central Ex=
cise Rules, 1944: —

(i) GSR 418(E) publisned in
Gazette of India dated the 28th
Scptember, 1972 toether with
an explanatory memorandum.

(i) GSR. 4I9(E) pubhished in
Gaztte of India dated the 28th Sep-
tember, 1872 together with an ex-
planatory memorandum.

(ili) G.SR. 429(E) published in
Gazette of India dated the 6th Octo-
ber, 1972 together with an explana-
tory memorandum.

(iv) GSR. 1284 published in
Gazette of India dated the 7th Octo-

ber, 172 together with an explana-
tory memorandum

(v) GSR. 1321 publhished n
Gazette of India dated the 14th
October, 1972 together with an
explanatory memorandum.

(vi) GS.R. 1373 published in
Gazette of India dated the 4th Nov-
ember, 1972. [Placed in Library.
See No. LT-3780/72].

NOTIFICATIONS UNDER MONO-
POLIES AND RESTRICTIVE TRADE

PRACTICES ACT
THE DEPUTY MINISTER IN THE

DEPARTMENT OoF COMPANY

AFFAIRS (SHRI BEDARRATA
BARUA): I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 67 of the Monopolies and Res=
trictive Trade Practices Act, 1960:—
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{1) The Monopolies and lestiic-
tive Trade Practices (Classifica~
tion of goods) Amendment Rules,
1972, published in Notification No
GSR 1008 in Gazette of India
dated the 19th August, 1972

(u) GSR. 1009 published .n
Guzette of India dated the 19th
August, 1972 contaiming corviigen-
dum to Notification No GSI 741
daced the 17th June, 1972. [Plreed

Tibrary Sce No LT-3779/721

A copv of Notificatinn No
r R 443(E) (Hindi and Eupglhsh
ve1slon.) published in Gazette ot
India dated the 18th Odtober, 1872,
under sub-section (3) of section 637
of the Compames Act 1956  [Placed
i Library See No LT-3778/72;

ArnnuarL Reporr oF JUir CORPORATION
or Inpia, LTp, 1071-72

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(SHRI A C GEORGE) I beg to
lay on the Table a copy of the Annual
Report of the Jute Corporution of
India Lymted Calentla, for the
year 1971-72 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon, under suh-section (1) of tec
tion 619A of the Companmeg Act, 1956.
|Placed i Idbrary See No 1.T-3770/
T2}

STATEMENTS SHOWING ACTION TAKEN BY
GOVT ON ASSURANCFS FIC, GIVEN BY
MINISTERS DURING LOK SABHA SLSSIONS

THE DEPUTY MINISTER IN TRE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI B SHAN-
KARANAND): I beg to lay cn the
Table the following statements snow-=
ing the‘action taken by Government
on various assurances, promises and
undertakings given by the Mini«trre
during the various sessions of Lok
Sabha

Fourth Lok Sabha
(1) Statement No. XXVI—Sixth
Session, 1068.
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Rajya Sabha

(2) Statement No. XXV-—Seventh
Session 1069,

() Statement No., XXIV—Eigh'h
Session , 1969,

(4) Statement No  XXII—Nineth
Session, 1069,

(5 Statement No. XXV—Tenth
Session 1970

(6) Statemeni No  XVI—Eleventh

Sesswon, 1970.

Nn XV—Twelfth

1970

(7 Stalement
Seswion,

Fifth Lok Subha

(8) Stalement No VIII-A—First
Session, 1971,

(9) Statement  No XVI- Second
Session, 1971,

(1M Statement Nu VIII ~Thirl
Session 1971

11y Statement No VI—Fourth
Secssion, 1972,
Session, 1972

(12) Stateinent No VII—Fourth
Session, 1872,

(13) Statement No. I- Fufth Session,

1872.

Paced 1n Lobrary Sce No LT-3784/
12].

1255 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY 8ur I have to report
the following messages received from
the Secretary of Rajya Sabha: —

(1) "In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in  the Rajya Sabha, I am
directed to inform fthe Lok Sabha
that the Rajya Sabha, at its sitting
held on the 22nd November, 1972,
apgreed without any amendment to
the Limestqne and Dolomite Mines
Labour Welfare Fund Bill, 1072,
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to S.Q.S.

which was passed by the Lok__Sabha
at its sitting held on the 15th Nov-
-ember, 1972.”

(ii) “In accordance with the pro-
-visions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
All-India Services Regulations
(Indemnity) Bill, 1972, which has
been passed by the Rajya Sabha
at its sitting held on the 21st Nov-
ember, 1972

e

ALL-INDIA SERVICES REGULA-
TIONS_ (INDEMNITY) BILL
As passeEDp BY RaJvA SasHA

SECRETARY: Sir,
Table of the House the All-India Ser-
wvices Regulations (Indemnity) Bill,
1972, as passed by Rajya Sabha.

e,

12. 57 hrs.

STATEMENTS CORRECTING ANS-

WER TO S.Q. NOS. 83 AND 90 RE.

STRIKE IN' RESERVE BANK OF
INDIA, BOMBAY

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): While
replymg the Starred Question Nos. 83
and 90 for 4-8- 1972 regardnig strike
in Reserve Bank of India, I had
stated that 750 Class III employees
had gone on strike in Reserve Bank
of India and its associates at Byculla
and Fort Offices. The number of
‘Class III employees should have been
4750, instead of 750. The error had
crept in the transmission of telex
message from the Reserve Bank ot
India to Department of Banking
while furnishing the information for
the Questmn I am_ therefore, making
a statement to correct the recerd. I
Tegret the discrepancy which had
crept in the earlier reply

The error in the ﬁgur_e relating to
the number of Class III = employees
who went on strike in Reserve Bank
of JIndia and its associates at Byculla

1 .lay on the

>

——
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and Fort Offices, had crept in the
transmission of telex message by the
Reserve Bank of India to Department
of Banking. By the time ithe error
was detected and the correct figure
confirmed from the Reserve Bank of
India, the Monsoon Session of Par-
liament had adjourned. The error is,
therefore, being. corrected in the cur-
rent Session.

12.58 hrs.
BUSINESS OF THE HOUSE
THE MINISTER OF PAEBLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAJ BAHADUR): * With your per-
mission, Sir, I rise to announce that

Government Business in this House
during the week commencing from
27th November, 1972, Wlll consist
of: — -

(1) Consideration of any item of
Government Business carried over
from today’s Order-Paper.

(2) Consideration and pasging of

the following Bills, as passed by
Rajya Sabha:— =

(a) The All-India Services
Regulations  (Indeminity) Bill,
1972,

(b) . The Apprentices (Amend-
ment) Bill, 1972,

(3) Discussion on the Ahnﬁal

Report of the University = Grants

Commission for the year 1970-71. cn

a motion to be moved by the Minis-

ter of Education and Social Wel-
" fare.

(4) Discussion on the Statutory
Resolution seeking disapproval of
the Payment of Bonus - (Amend-
ment) Ordinance, 1972 and con-
sideration and passing of the Pay-
ment of Bonus (Amendment) Rill,
1972.

(5) Discussion on the continuous
power shortage in the counrty on a
motion to the moved by Shri Pra-
bhai Mehta and ofhers at™3 p.m.
on. Monday, the 27th November,
1972. "
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(8) Discussion on the damage
caused by floods and cyclones in
the country during the monsoon ot
1972 on a motion to he moved by
Shri Jyotirmoy Bosu and others at
3.00 pm on Tuesday, the 28th
November, 1972

(7) Inscussion on the food situ-
ation in the country on a motion 1o
be moved by Shiy Fatchsinghrao
Gaekwad and others at 300 p.m. on
Thursday. the 30th November, 1972.

SHRI JYOTIRMOQY BOSU (Dia-
mond Harbour? ] have wriiten to
you already Fust of all, we want to
know

MR. SPEAKER I shall cail the
hon. Members 1n the order in which
their request: have come. First, Shri
S. M. Baner)ee,

SHRI S. M. BANERJEE (Kanpun):
I only want to raise two poimnts with
your permission.. .

MR. SPEAKER: If at all he cares

for that permission at other times
also.
SHRI S. M. BANERJEE: 1 always

care for it 1 have become vely sub-
dued. . .

SHRI JYOTIRMOY BOSU: It 1
part of the game, Sir So, you should
not take it like that,

MR. SPEAKER' I do not take it
that. Only required a big head to
hsten 1o #o many Members

SHRI JYOTIRMOY BOSU: You
have practised 1n a court of law, and
you would have fought like this even
against your friend.. .

MR. SPEAKER: Look at the gentle-
man and the advice he is giving to
me, -

SHR1 JYOTIRMOY BOSU: 1 dare
not give you advice, Sir....

SHRI 8 M. BANERJEE: May I
request you to ask the hon. Minister
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of parliamentary Affdirs to request
the hon. Minister of Labour to make
a statement on iwo very important
issues?

He did promuse, when we members
approached him and ramsed the ques-
tion regarding the labour dispute in
the UNI which covers your naws and
my news to make a statement. That
statcment has not yet come.

In Jullundur all the working jour-
nalists are on strike If the Labour
Ministe:r 18 busy, I would request the
Deputy Labour Mimster to make o
stats ment

Then I would hihe to ask whether
1t 15 a fact that the <ame Inclustnal
Relations Bill, which has beea ox-
posed in the Rajya Sabha—we got

-a copy of 1t and our hon. membes
theie have exposed it there is "ikely
to be introduced here without consul-
ting the Central trade union organi-
sations This 15 & very black Bill and
1 would request the hon. Minister not
to iniroduce it in the name «f indus-
trial relations because it is going to be
a Black Act. It should be discussed
m the tripartite meeting before it is
introduced so that there is no contro-
versy about it,

'.asily, there should be a thorough
inquiry by a central agency in the
case of assault in connection with the
bye-election campaign in Orissa on
Dr Z. A. Ahmed, a member of the
other House, because Shri Biju Pat-
naik and his allies have started
goondaism there which is very bad.
Let them do what they like afier the
election. but why spoil the election
at ail?

SHRI SAMAR GUHA (Contai): 1
want to draw the attention of the
Minister of Parliamentary Affairs
through you to one thing, Already
there has been some controversv just
before this over the alleged statement
of the Finance Minister in connection
with the bye-clection campaign in
Cuttack, in which he is alleged to have
stated that the Governmment of Shri-
mat! Nandinl Satpathy would get all
the backing, finaneial and other, from
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the Central Governn’fent‘ Press developments after the Simia pact
reporls are sometimes exaggerated Mr. Bhutto is making erratic state-

and sometimes untrue also. But if
this report 15 correct, it 1nay seriously
afiect the course and “rend of the
byc-election and 1 will he tanta-
mount t0 a corrupt practice in elec-
{ion.

MR. SPEAKER. Let him confine
himself o the statement of the Mini-
ster concerning the business of the
House and nol go outside it.

SHRI SAMAR GUIIA: The Fin-
ance Muusier may be requested to
make a stalement on the floor of the
House clarifving the position as  {o
what exactly he stated,

Ihe secund pont s about the situa-
tion in the Delhi University camipus
A sirike has been going on there. 1
said in the course of the call atten-
tion motion on this subject the othel
day that the Vice-Chancellor is be-
having like a Police Superintendent.
It is reported that 4 students have
been rusticated and 60 students have
been arrested. When this situation hag
heen conlinuing in the University, the
Minister of Educalion should suo motn
have come to the House with a state-
ment and informed us about the latest
position. There is no negotiation bet-
ween the siudents, the teachers and
the university authoritics I would
again make an appeal that therc
should be negotiation between thesc
parties to settle this matter. I make
this request through you io the Mini-
ster of Parliamentary Affairs so that
the Education Miniser may be asked
io make a statement on the floor of
the House clarifying the latest deve-
lopments in the campus and also in
regard to the students’ agitation there

The third point....

MR SPEAKER: How can o manv
things vome in one week? Resero
something for the week after that.

13 hrs.

SHRI SAMAR GUHA' It is
that Government have acceptoed

gond
lor

discussion some motions under rule

193. Another matier of concern is the

ments; he says one thing here, and
another thing there. It was the duty
of the Minister suo motu 1o come and
tell us about the correct positiorn Th:
Primi Minister 1s making one statv-
ment here; the President of Pakistan
ir making just the contrary statemeut
there. T ask the Minister of Parlu-
mentary Affairs through you t» huve
a discussion on the Simla pact

SHRT JYOTIRMOY BOSU: About
the Cuitack incideni, there should b.
a clanfication because we have read
two sets of news, one saying the policv
and goondas are used freely against
the opposition, The other news is that
a4 man like Ahmed has beeu bheaten
We condemn both the things; it 1=
verv had. Elections should be peace-
ful,

Secondly, we have got a cvclostylcd
statement here.

MR. SPEAKER: That 1s about the
business for next week.... (Interrup-
tions) Please show mercy te proce-
dure.

SHRI JYOTIRMOY BOSU- I am
drawing your attention to hon, Mini-
sier Raj Bahadur's statement, It is
an unsigned statement; I do not know
under whose authorily we have recei-
verl this in Lok Sabha. It does not
come from Mr., Shakdher. These
motions have been admitted without
taking them up in the Business Advi-
sory Committee, even the no-day-yet-
named-motions. I am rather surprised
that this paper has been circulated

MR. SPEAKER: It was rcad 1n the
House. . .. (Interruptions).

SHRI JYOTIRMOY BOSU: There
is no signature. I collected it from
the Notice Office. I want to know

MR. SPEAKER: There is a limit t»
everything; if you go on like
this

SHRI JYOTIRMOY BOSU: Has it
been done under your authority®
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MR SPEAKER There 18 @ proce-
dure for placing it in the Notice office

SHRI JYOTIRMOY BOSU* It ha:
not been brought before the Business
Advisory Commttee, we should be
consulted

MR SPEAKER Don't woiry about
these things (Interruptions)

SHRI JYOTIRMOY BOSU I was
never consulted

MR SPEAKER He will expton 1t
to you

SHRI JYOTIRMOY BOSU Kindly
hear me We usually get communi-
cations 1n the House signed by Mr
Shakdher on your behalf or under
your authomty This one bears no
signature and I am told i1t 1 Shn
Raj Bahadurs machinery which has
distributed 1t

MR SPEAKER He 1» not 1esponsi-
ble for it

SHRI JYOTIRMOY BOSU In my
S1X years experience in Lok Subha I
have not seen anything litke this it
1. without signature (Interrup-
tons) I received so many things
This was not referred to the Buu
ness Advisory Committee

"MR SPFAKER Ii{ may be a party
matter

SHRI JYOTIRMOY BOSU 1
1eading 1t out, 1t says

am

‘With your permussion, I rise to
announce that Government Business
in this House during the woek com-
mencing from 27th November 1972
will consist of ' (the following
1tems)

SHRI RAJ BAHADUR This state-
ment was made by me in the House

MR SPEAKER What
about it?

SHRI JYOTIRMOY BOSU It 1
wrong, 1t has never ~ome to the Bus-
ness Advisory Commuitee or the no-
dav-yet-1amed-motions comm.ttee

18 wrong
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Under whose authority has it been
given?
SHRI S M BANERJEE I wanted
(Interruptions)

MR SPEAKER Please sit down
when I am on my legs I am ihe
Chairman ot the Commtiee 3 bu
were not present
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SHRI JYOTIRMOY BOSU Wc have
to be consulted 1 have given 20
motions and I have the hberty to
choose It 15 not Mi Raj Bahudur
who 15 10 choose it It 15 my motio}
This 18 th proceture v have been
{ollowmg o long

MR SPEAKER I think theie 1s
wome confusion about 1t Who c¢veclo
sty led this paper”

SHRI RAJ BAHADUR We are
asked to provide a number of coples
whenever a statement 18 made I
only complied with those instruc-
tions

MR SPEAKER About certamn gub-
jects which were not discussed 1n the
BAC and which are found here, what
is the position?
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SHRI INDRAJIT GUPTA (Alipur):
A motion is put down in the name
of a particular member and that mem-
her says he knows nothing about it.
He 1s supposed to move it in the
following week. There is an item put
down for discussion—shortage of
puwelr Thal 1s o very serious matter
no doubt and 1 do not wam 1o be
misunderstood; my State is also badly
affected But the House will recall
that in the last monsoon session, we
had a rull dress discussion on this and
this session alse 1t has been diccuvsed
in the forms ol various guestions,
etc 1 do not think amthing new is
guing {o be gained hy a discussion on
it now We have got limited time
and we should see how 11 can be
put to better use,

SHRI SHYAMNANDAN MISHRA
(Degusarar): It raises an issue which
45 of a very serious nature: whe-
ther 1t would be the diseretion of the
muinister {0 select an item  without
reference 1o the Business Advisory
Commuttee and also to you. When we
are required o give prior nolice to
vou for bringing up any matter hufore
the House is not lhe mimstr by
the same token required to give notiee
to you" He has smuggled i some-
thing without reference to you m ihe
Business Advisory Commitiec This
I~ . very serious matier.

SHRI P. M. MEHTA (Bhavuagat)®
Power shortage discussion 15 1. rav
name. But I have other motions alsn
in mv name. Preference should be
given to my choice. T would hke the
motion about student unrest to be
token up. It has also been rdmitted
under Rule 193,

SHRI SAMAR GUHA: Sir, as rou
have rightly pointed out and as
correctlv stated by my hon. fricnd.
Sir Indraiit Gupta, there is the gues-
iion of priorily. During the lasi ses-
sion we have discussed the power
crisis and drought threadbare for five
to ax hoirs During this session the
members will have to consider and
decide which subiects should he miven
priority For that there should be
prior consuliation.  Unfortunately.
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without prior consultation, without
1eference to the members, something
has been included in the list in which
many members are not interested. For
instance, there are a number of mo-
tions in my name.

SHRI RAJT BAHADUR: May I luke
the items membher by member or,
shall I take up the lasi point first?

MR SPEAKER: We are now deal-
ing with the procedure. When gove-
rnment want to come up with a pro-
posal of their own, or 1t they want Lo
inclutle a resoution in the official
hst. there 15 a separate  procedure
tor that. So iar as molion. of {his
ivpe are concerned, we always con-
sider them in the BAC. what prionity
is given to them Ilow has thus hap-
pened?

SHRI INDRAJIT
gling.

GUPTA: Smug-

SHRI RAJ BAHADUR: I may assurc

you that there is no guestion of
smugghng

SHRI JYOTIRMOY BOSU S.ul-
tling.

SHRI RAJ BAUADUR: Pleasc give
me a patieni hearmpg There is no
altempt ot smugghng Motions are

received under rule 184 and rule 193,
The bulletin 1ssucd by the Lok Sabha
contamns all the motions admitied by
you. Bulleun Part II List No. 1 of
November 10th and Bulletin Part II
of November 18th contamn the No-
Day-Yet-Named Motions admitted by
the Speaker. These motions have
been admitted as and when they were
received. Sir, you will appreciaie
that I have to find out the convenient
time when the individual  Mimnisters
will be able to deal with the motion
with which they wme concerned
resgectively, because they are busy n
this House as well as the other House,
Therefore, T have to consult them as
{o whivh motions can be taken up the
noxt week  Here I may say that 1
am not withoul a precedent. This has
been dune not only on the present
occasion but at least twice in the past,
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[SHRI RAJ BAHADUR]

on the basis of the bulletin which
had already been iesued relevant to
those occasions, and is in the hands
of the members. One was on the 22nd
May, 1972. It was a No-Day-Yet-
Named motion admitted by you and
it wag included in the list of business
for the following week. It was again
done in August, 1872, Both of them
were discussed. They were mentioned
in the Bulletin as motions admitted
by you.

MR. SPEAKER: Perhaps, they were
not detected.

SHRI RAJ BAHADUR: The rele-
vant rule says:

“The Speaker may, after con-
sidering the state of business in the
House and in consultation with the
Leader of the House, allot a day or
days or part of a day for the dis-
cussion of any such motion.”

After you have admitted a No-Day-
Yet-Named motion, it is really for
me to tell you when it should be taken
up.... (interruptions) Hon. Members
may stand in & group and they may
say anything they like..... (Inter-
ruptions). There is no question of by
passing you. If they do not want it,
they can....(interruptions) Even
when it is considered in the BAC,
I will tell you what the position of the
Government is.

SHRI INDRAJIT GUPTA: The pro-
cedure all along has boen that in the
BAC we always discuss which are the
motions to be taken up and then
decide it in the Committee, It is not
for the Minigter to decide it.

SHRI RAJ BAHADUR: The rule is
clear and it has been done in the
past. There is no intention on my
part to by-pass you. Sir, you may
take it up in the BAC. I have been
over-zealous, if T may say so, in try-
ing to accommodate motions which
are standing in the names of mem-
bers, Shri Jyotirmoy Bosu and other
members. They have been admitted
by you under Rule 189, Maybe, per-
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haps I wanted to
them. ....(Interruptions)

SHRI SEZHIVAN (Kumbakonam):
This is an extra-ordinary procedure
that has been followed by the Minister
of Parliamentary Affairs. These
Motions have been admitted by you.
But they are not automatically tuken
up in the House. Hundreds of
Motions are bemng given and admitted,
I do not think that you allotied the
time for these things. He has suo
motu allotted the time., Now, he is
putting the blame on you
(Interruptions)

SHRI RAJ BAHADUR. You have
admitted certain Motions. It 18 for
me to find time ... (Interruptions)

SHRI SEZHIYAN: To admit a
Motion is one thing but to allot the
time for it is another thing. This 15
to be done by the Business Advisory
Committee or by the Speuker

accommuoiate

SHRI P. M. MEHTA' About the
Bulletin referred o by the hon,
Minister, in that Bulletin, four
Motions are in my name, He has
selected the power-shortage onc,

SHRI RAJ BAHADUR: Under the
Rules, the discretion is with the
Government, My Secretaiiat has
followed the previous precedents. It
is for me to communicate with the
Minister; it is for me 1o find time and
allot the time... (Iuterruptions)

SHRI SHYAMNANDAN MISHRA:
Sir, it is for you fo decide whether
you would like us to function with
certain amount of respect on the
Business Advisory Committee or you
would like the Business Advisory
Committee to be reduced to & cipher.
Although the Minister might do that
to himself....

MR, SPEAKER: The normal pro-
cedure we follow is that whatever No-
Day-Yet-Named Motions are given or
demand is made by the Members
sometimes in the House, ! normally
ask the Minister to note it down for &
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statement or they can be brought
before the Business Advisory Com-
mittee. 4 He notes il down; we note it
down—our Secretariat notes it down.
They are put before the Business
Advisory Committee. Then, the posi-
tion always is that no Motion can
come before the House—come on the
agenda, come on anything—unless it
is allowed or admiited by the
Speaker. But I admit so many things
which cannot, all of them, come in
the House. Of course, judging by the
procedure laid down by the House,
they are admissible. The Speaker
cannot say, no, They are admitted
Motions. Suppose I admit hundred
Motions. They cannot be discussed
in the House. The procedure that we
follow is that we put all the hundred
Motions before the Business Advisory
Committee. They select—they szay,
we will discuss 5 or 10 or 15 of them.
This has been the normal practice.
Also, it applies to those which are
suggested by individual Members
when he makes a statement about the
business of the House for the next
week.

Now, in the case of Skt P. M
Mehta, as I see, there are six Motions
in his name. The Minister was good
enough to select one of them. If you
wanted to oblige the Member, it
would have been much better if you
had consulted him also as 1o what he
wanted; and after that, you should
have consulted us also, the Business
Advisory Commitiee. of which 1 um
the Chairman. When I admit any-
thing, I always admii on the advice
of the Business Advisory Committee,
not as Speaker but as Chairman of
the Business Advisory Committee.
Kindly do not throw the blame on this
aside or that side.

SHRI INDRAJIT GUPTA: he
should be named.

MR. SPEAKER: He is a good man,
but is sometimes led astray. Somec-
how, he missed the Business Advisory
Committee, The Micister has now
very kindly agreed that the whale
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list ol his own choice will go back to
the Business Advisory Commitlee.

Due credit for this is given to you,
but do not make it a daily practice.

SHRI JYOTIRMOY BOSU: 1 am
here to assist you, Sir.

MR SPEAKER' 1 must apologise
that, in the beginning, 1 did not
follow I thought he was just crying
“wolf”. That 1s the bad thing in ery-

ing “wolf” every day. I was thinking
that he wag erying “wolf" cven when
he was pointing out something.

If you like, we can call a meeting
of the Business Adwvisory Commitice
today at 4 O’ Cleck.

SHRI JYOTIRMOY BOSU: 4.30 p.m

MR. SPEAKER:
other appointments This is the
week-end. If you want to have it a
little earlier. I can agree to that. 1T
think, 4.00 pm 1s all right.

We have sonww

SOME lON. MEMBERS Yes.

MR. SPEAKER: So, do not c¢ry
“wolf” every day. Sometimnes there
may be some nistake that you are
domng 1t as a matter of habil.

SHRI JYOTIRMOY BOSU: I ul-
ways by Lo assist vou, Sir.

SHRI P M. MEHTA: I
clarifiration .

want &

MR. SPEAKER: Yuu can come to
the Busincss Advisory Commuttie
meeting.

SHRI P. M. MEHTA: I have re-
quested my partv wnip who attends
the Business Advisorv Commitiee
meeting to give my preforence either
to students’ unrest or working ot
STC. . ..

MR. SPEAKER: Whatever you
want, hc will be there to tell us. . I
think, Mr. Mishra will be there or
some one from his side will be there.
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SHRI SHYAMNANDAN MISHRA: 1
want to seek your protection, so far
as my name is concerned. My name
has been mentioned as one of the
MPs who went to see Shn
Balyogeshwar. My name is being con-
fused with the other 8. N. Misra. I
should get some protection in  the
mattier

MR SPEAKER There wag -ume
confusion abouil npames You belonged
to this side at one time So, they
have substituted vou by unother S N
Mishia

SHRI JYOTIRMOY BOSU: We mav
call him Mr. Sambu Narain Mishra

MR SPEAKER: No.

DR KAILAS (Bombay South):
Some other Mahajan went there, but
not the Mahajan mentioned in the
raper

MR SPEAKER: It 1s a great irony
about names. There is a gentleman;
he has the same name and surname
as mine...

SHRI INDRAJIT GUPTA: Yester-
day when the matter was raised, it
wa: decided by the Deputy-Speaker
that Government would find out and
mahc a statement about the obstrue-
11on which wasg created in the interro-
gatior. by the revenue intelligence of
Balyogeshwar by certain Members of
paihiament and others

MR SPEAKER' The other Member
of Pailiament hag given me notice; he
wants {o come out with a personal
explanation.

SHRI INDRAJIT GUPTA: WMr,
Grnesh <mid that he would find out
an;l let us know

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI K. R.
GANESH) T said that 1his matter
has come to our notice and we will
look into o

MR SPEAKER: Whatever you look
into. shuw i 1o othérs also
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SHRI K. R. GANESH: There is no
difficulty about showing, but the hon.
Member wanted to be shown im-
mediately, I cannot do that becsuse
the inquiry 1s still on.

SHRI JYOTIRMOY BOSU: I want
your permission to say something be-
cause the hon. Minister said some-
thing which is incomplete. The hon.
Deputy Speaker who was in the Chair
said, ‘No doubt. when he gets the in-
{formation, he will make it known to
ithe House.! Sir, we arc anxiously
waiting to know it I have given you
two notices which are pending for the
last four or five days. I want to draw
your kind attention to this.

MR SPEAKER. When they are in
a position to get some information,
certainly they will give it.

SHRI JYOTIRMOY BOSU: We are
reading daily from the newspapers,
column after column Can't the Gov-
ernment do it?

MR. SPEAKER After all, it will
take some time,

SHRI JYOTIRMOY BOSU: Your
office is 8o powerful, it can always
direct the Government.

MR. SPEAKER: These powers do
not belong to me. If I exercise them,
you will come out with another
motion against me.

SHRI JYOTIRMOY BOSU: Have 1
ever come out with a motion, Sir?

MR. SPEAKER: Why do you give
me powers that do not belong to me?
So, we now adjourn for lunch to meet
at half past two. When we resume
after lunch, we will take up the dis-
cussion on item Neo. 10.

1327 hrs.

The Lok Sabha adjourned for Lunch
till thirty munutes past Fourteen of
the Clock.
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The Lok Sabha reassembled after
Lunch at thirty-four minutes past
Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: The
House will now resume discussion on
the Supplementary Demands for
Grants (General)....

SHRI SAMAR GUHA: (Contai):
Mr. Deputy-Speaker, Sir, I want to
say something about what happened
with regard to the circulation of the
Ananda Bazar Patrika and the Hindu-
stan Standard. In Gauhati, this is
what had happened. The Government
had prevented the circulation of the
copies of the Ananda Bazar Patrika
and the Hindustan Standard as also
Jugantar and Amrita Bazar Patrika.

MR. DEPUTY-SPEAKER: Order
please. How are we concerned?

SHRI SAMAR GUHA: It ig a ques-
tion of breach of the fundamental
right enshrined in our Constitution.
Copies of the Ananda Bazar Patrika,
Hindustan Standard, Amrit Bazar
Patrika and Jugantar have been taken
out by the Government and sold out
Tike waste paper. Day in and day out
we find that Assam Tribune has
belcheq out communal venoms.
Through you, I want to draw the
attention of the Government concern-
ed and our Government here to the
fact that some explanation must be
made why Ananda Bazar Patrika, the
Hindustan Standard, Jugantar and
Amrita Bazar Patrika have been
seized and sold out by Government
and why their circulation has been
preventcd. It is a serious breach of
ithe fundamental rights of news-
papers, What kind of Staie are we
living in? Are we living in India or
some other sovereign BState?....

MR. DEPUTY-SPEAKER: Order,
please, The hon. Member has men-
fioned his point. Now, he should sit
dovn.
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SHRI SAMAR GUHA: Can a part
of the country behave like a sovereign
State? It is a fundamental right
which has been infringed....

MR. DEPUTY-SPEAKER: Will the
hon, Member kindly sit down now?

SHRI SOMNATH CHATTERJEE
(Burdwan): May I submit that free-
dom of speech....

MR. DEPUTY-SPEAKER: Shri
Somnath Chatterjee may please sit
down.

Shri Samar Guha hag already men-
tioned it, and I have allowed it and
it has gone on record. It is for the
Government to take note of it, since
I have allowed it, although I have my
doubts about this. Let us now pro-
ceed with the discussion.

SHRI SAMAR GUHA: May I know
whether the Minister of Parliamen-
tary Affairs has taken note of this?
Freedom of the press is involved.
These things cannot go in this way..

MR. DEPUTY-SPEAKER: Order,
please. Now, the hon. Member should
git down.

SHRI SAMAR GUHA: Even the
papers in circulation have been
seized...

MR. DEPUTY-SPEAKER: The hom
Member has had his say already.
Now, he should sit down. Now, Shri
Siddheshwar Prasad.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-T3—
Contd.
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SHRI BIRENDER SINGH RAO
(Mahendragarh): ¥r. Deputy-Speaker

Sir, I Wave ghihcell through these
Suppletrieritiry Démands for Grants.

1 sball confine myself $o just one or

two Detaiidy.

The first Demand, ag you must have
siotived, "Sir, pélaitg to the Munistry
df 'Ditfence, T wag Hiocked to see the
laxity in Oovernment adminisization
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which is so obvious from what I have
read. There was some irregularity in
the Canteen Stores Department of the
Army. The TBI Yook it up for in-
vestigation., Some shortage of about
Rs. 37,000 was found in stores, and a
civilian officer was dismissed. Action
was taken against him. But the real
cuiprit responsible for sigming all the
false vouchers, an army officer, was
allowed ty retire while the investiga-
tion was in progress. Nobody
thought of keeping him from retire-
ment. For six months after his re-
tirement, he could not be apprehended
in a serioug case like this. With mll
the army and polite in this country,—
and the CBI carrying on investiga-
tions, a man of the officer rank, who
must have been a prominent man—
could not have es¢aped out of Indila—
was not apprehended, I suspect, pur-
posefully. The army ruleg Jay down
that six months after retirement ro
officer of the army can be tried under
the Army Act. The result was that
the man got away scot-free. Wheh
the Army authorities decided to levy
a cut in his pension, he went to court
and the court decreed fhat no cut
could be imposed on his pension, I
ask the Government: if he could not
be tried under the Army Act, why
could he not be proceeded against
under the Prevention of Corruption
Act which is also applicable to every-
body? This could very well have
been done. It ig g serious matter and
it happens in a department like the
army.

Next I comé to the demand for Rs.
250 crores for a crash agricultural pro-
gramme for grants and loans to State
Governmients for drought relief, for
purchase of fertilisers and for carry-
Ing out inor irrigation works. I
question the working of the Govern-
meht on this o for. Only a few
midnths Back, Shri Shinde was shout-
g in this Holse that there was a
freen revolutidh in the country.

SHR1 M. RAM GOPAL REDDY
(Wizamabad): He never shouts,

as8
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SHRI BIRENDER SINGH RAO: 1
always heir him with great attemtion.
Last year also he was saying this. I
had protested and said there was no
green revolution in the country and
Government's policies were killing
agriculture, The same thing has come
before ug now., With all the money,
thousands of crores of rupees that
they have spent during the four plans,
does he really hope to give a boost to
agriculture with a supplementary de-
mangd of Rs. 250 crores? I am sure all
thiy money will be wasted.

MR. DEPUTY-SPEAKER: Is there
any demand of the Ministry of Agri-
culture?

SHRI BIRENDER BINGH RAO:
Yes, the e¢ragh programme, g Very
important demand.

MR. DEPUTY-SPEAKER: 1 nave
my doubts. Anyway he could go on.

SHRI BIRENDER SINGH RAO: I
can see the booklet and point it out.

MR. DEPUTY-SPEAKER: Does not
matter, since I am not quite sure my-
self,

SHRI BIRENDER SINGH RAO: At
this time when we were thinking that

amnounced that they are going to
pmport 2 million tonnes of foodgrains
in the current year. This is our pro-
claimed self-sufficiency. I doubt if 2
million tonnes would be sufficient; if
these policies continue, they may have
to import in the ¢oming year 3 millfon
tonnes and I0 mildon tonnes—every
Year.

Becautie agriculture has been ruined,
these crash programmes will not give
any benefit umleds they give up the
crush-agriculture programines, I Yy
Weir packeie will come
fo naught i¥ they 46 not give up their
Wwreckage programmes for  agricul-
tare,

MR. DEPUTY-SPEAKER: I have
tried to check from this booklet men-
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tioning the demands for grants; I do
not find anywhere there is a demand
for agriculture,

SHRI BIRENDER SINGH RAO:
There ig a demand for loans and ad-
vances to States; let your Secretariat
kindly help you to find it.

MR. DEPUTY-SPEAKER: I am not
shutting you out. I am only trying to
help you to be relevant: the debate
on the supplementary grants shall be
confined to the items constituting the
same and no discussion will be raised
on the original grant nor policy under-
lying them, save in so far as it may
be necessary to explain or illustrate
particular items under discussion.
That is what it says here, In this
booklet I have tried to check up; there
is no such thing as demand under the
agriculture ministry.

SHRI BIRENDER SINGH RAO:
There is a demand for loans and
advances to States. An entirely new
demand has been raised under De-
mand No. 113,

MR. DEPUTY-SPEAKER: That is
overstretching the point.

SHRI BIRENDER SINGH RAO: I
am not overstretchmg. A big, lump-
sum is being demanded and it is for
the purpose I am mentioning. Kindly
read it; I am perfectly relevant.
Moreover, this demand did not figure
in the Budget.

I only wish the Government will be

bupgled all along
agriculture. I know Mr. Shinde is a
very gentle and intelligent person; he

personally and if I did not know that
he is such a nice man, I would have
sald that he should resign for the
failure of the policies of his minis-
try. I cannot say this; I know he is a
very well-intentioned man. I wonder
how they can still hope that farmers
would utilise this money for sinking
tubewells, for putting up minor irri-
gation projects, when the Government
knows very well that it is punishing
farmers for their initiative in sinking
their own tubewells and for having
their own irrigation works, when they
impose the ceiling and are not exemp-
ting people who have turned barren
land by their private efforts into green
fields. Is this the reward they are
given for producing more food?

I know very few people who take
up the cause of farmers. Everybody
is an expert on agriculture except the
farmer. I know you are also not a
farmer; you are a teacher; but
teachers have always given lead to the
society.

MR. DEPUTY-SPEAKER: That is
my misfortune,

SHRI BIRENDER SINGH RAO:
Through you they all give calls for
labour to unite, I want to give a call
through you: farmers of India; unite.
It the Government does not change
its policies the farmers, as a protest
ghould not produce & single grain of
food in this country; if the Govern-
ment does not change its policies, the
farmers should refuse to utilise the
loans that are given..(Interruptions)
I feel like crying when 1 see farmers
sitting from morning till evening in
their felds walting for power: Dr. K.
L. Rao is sitting here and he knows
the position about electricity. People
have installed thelr tubewells; they
have got electric tonnections; hardly
for an hour a day they gat electricity
to run their mofors, The lines are
shut down but.they are to pay accord-
ing to the minimum consumption
guarantée. When the Government
does not give electricity why showd
the farmer be charged aecording to the
minimtim  consumptitm  gusrentse?
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There are no metres on the tubewells.
The loans given to farmer: are at a
very exorbitant, usurious rate of
interest—9 per cent, wherecs from
industrialists they charge 11 to 21 per
cent only, These loans should not be
utilised by the farmers unless tihe
rate of interest is reduced. Most of
the money is meant for sinking wells
and other minor irrigation works.
These will not be utilised by the
farmers unless proper facilities are
given to them and a shabash is given
to them through incentives for turn-
ing their lands fertile; they should not
be penalised for it.

A word about drought affected
areas, my constituency—Mahendra-
garh—is the worst affected. There is
a scheme to give 25 per cert subsidy
on fodder, but contiactors have been
found among big Delh1 businersmen
for supplying fodder to Haryana,
This is the state 10 which tle farmers
of Haryana are reduced. Haryana
was the granary of India and tne best
cattle-breeding State. Now there ig no
fodder for the cattle, The subaidy
will be eaten away by the contractors
in league with the ministers I would
suggest to Mr Shinde that any money
that is to be given by Government as
subsidy should be given directly to
the farmer, because the contractors
know how to increase the weight, how
to mix sand with it, how to under-
weigh it and prepare false bills and
so on, including how to bribe the
officers. Therefore, unless you give
the subsidy directly to the farmer,
there will be no benefit acrruing out
of it. If you mean to help the farmer
give him power during tke day and
run the factories at night; run water
in the canals,

SHRI SAMAR GUHA (Contai): Sir,
just two or three days before, I had
sent & long telegram to our Irrigation
Minister. §00 men and women were
participating in a 36 hour token strike
in which I also participated. It was
preceded by & big procession of
thousands of people coming from 50
to 60 miles from the Contai ares,
which is my constituency, The Bare-
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chauka basin drainage scheme has
been approved by the State Govern-
mer.t and also by the Central Gov-
ernment. This Barachauka area is
perpetually affected every year due to
waterlogging or floods. It is very
fertile land and I am told you can get
3 lakhs maunds of paddy every year
from that area. For the last 5 or 6
years, they have spent for test relief
more than Rs. 56 lakhs—this figure was
given by Government in reply to my
questions. They are also spending Rs.
3 lakhs every year on the four canal
heads that are there. What is the
logic that a Rs. 34 lakh scheme is not
going to be executed by the Govern-
ment? Due to breaches in the kacha
embankment, a large area gets flooded
every year. Contai sub-division is the
granary of southern part of Bengal. If
the Contai sub-division 1s free from
the threat of flood, 1t can produce that
much amount of foodgrains which will
meet the deficit of our State. I made
an appeal to Dr. Rao, I sent him tele-
grams, I sent him letters after letters,
requesting him to take up this small
irrigation scheme which will cost only
Rs. 34 lakhs. Now in a year when we
are spending so much for carsh pro-
gramme for increased production, I
am surprised this project is not taken
up. We have got fertile land there.
If that area can be saved from water-
logging and floods at a cost of Ra. 34
lakhs, you will be able to produce
three lakhs maunds of paddy every
year. You have already spent Ra. 635
lakhg during the last five or six years
for relief and test relief and
for improvised canal heads in that
area. What is the logic behind that?
What kind of understanding or assess-
ment is this? You are not spending
Rs, 84 lakhs which will save that area
from floods, water-logging and also
larger areas from the threat of floods
and, at the same time, help you to
produce a substantial quantity of
paddy every year.

Here I want to submit tbat the
people of that area are exagperated
More than 500 people have come on
foot from 60 miles away. A few
thousand people were on 36-hour
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hunger strike. - They have become so
much desperate that unless sornething
is done they will start some kind of
agitation which our government may
not like. I also do not ltke that. But
I will be one of them in the agitation,
not in the name of my party but in
the name of the people. I have fomn-
ed the people’s Committee there. So.
1 would again appeal to Dr. Rao that
during this year, when there is the
crash programme for production of
food for which government is spend-
ing so much money, you should
urdertake the execution of this small
drainage scheme, which will save
people from floods and will give you
additional food production.
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MR. DEPUTY SPEAKER: He may
continye his speech on Monday.
1459 hrs

COMMITTEE ON PBIVATE MEM-
BER® BILLS AND RESOLUTIONS
NINETEENTH REPORT

SHRI J. MEHTA GOWDER (Nil-
gris): 1 beg to move:

“That this House do agree with
the Nineteenth Report of Committee
on Private Members' Bills and
Resolutions presented to the House
on the 22nd November, 1972

MR. DEPUTY-SPEAKER: The ques-
tion ig:

“That this House do agree with
the Nineteenth Report of Committee
on Private Members' Bills and
Resolutions presented to the House
on the 22nd November, 1972

The motion was adopted.
15 hrs,

RESOLUTION RE: PROBLEM OF
UWW-CWi '

MR. DERUTY-SPEAKER: We rmow
take up further consideration of the,
Resolution mboved by Shrimati Maya.
Ray:on the 25th Augusi, 1972 Shri-

" mati Maya Ray to continue her speech.

SHRIMATI MAYA. MY (Balﬂni)
Mz. Deputy-Speaker, Siz, on the last
occasion, when I was ‘moving the
Resolution, I had spoken of urban un-_ .

o,vment and rural unmploment I
also about the fact ‘that the whole

- concept of employment would have to

| #Wﬂmﬁfmﬁtmm "/ underge a change involving

gy % Lo W "{ ¥ 'ﬁ‘ﬁt

c'hangu,
in our adumwnnl,smm as m‘n u
innurwmlaﬁm T Ge
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The last point that I wished to
make, while moving this Resolution,
was that in the field of industry,
there must be more imagination. With
regard to industries, the industrial
growth in our country is approxi-
mately 18 per cent—I stand open to
correction—this must be increased to
8 per cent. How? Why not con-
centrate on our export trade so that
we too may launch out in a big way
in the international world market?

The 1dea iz to have three major free
poris on the Eastern coast, in West
Bengal, on the Western Coast in
Maharashtra and on the Southern
coast in Tamil Nadu and set up indus-
trieg there earmarked for export goods
only. Nothing for the home market
at all should be produced by these
centres.

The investors can be approached,
beth national and otherwise. If you
look around, you will find that, gradu-
ally, free ports in the East will peter
out and investors from there will look
elsewhere and those of us who keep
ourselves informed could investigate
the possibilities of asking them to in-
vest here. At such free ports, there
will be no import or export duty.
Strict control may be exercised for
the purpose of engaging a hundred
per cent Indian employment with
Indian technical know-how, as far as
possible. The investors may be allow-
ed a reasonable return of the profit
to be fixed by Government. The
balance of their carnings has to be
retained in India and these indusiries
will earn forelgn exchange only for
India.

The same idea can be stretched to
embrace free z2ones in and around
major airports preferably coastal ones.
This idea may seem unworkable but
it has possibilities, for it will open the
doors to massive employment. We
have labour and will be able to com-
pete in the world market salary-wise,
‘The only thing is that the idea has to
be worked out keeping strictly in our
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mind our social philosophy with no
erosion in this sphere whatsoever.

We could build up a world market
for various Indian goods which will
project our workmanship and skill
and will provide opportunities for
absorbing our labour force.

We have so much talent in our
country invention-wise and in all
ways; so much poteniial wealth in
the way of man-power. So much
enthusiasm 1n our young men and
women to take our righiful place In
the economic world. And what better
time to stiive for this economic free-
dom but now. The sky is the limit,
We want new ideas and fresh energy.
We have a dynamic leader, a dynamic
leadership. We can do 1t. We shall
do it. I thank you, Sir.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“This House, while appreciating
the efforts of the Central Govern-
ment to eradicate unemployment, is
of the opinion that the Central
Government in coordination wigth
the State Governments should work
out a time bound, phased pro-
gramme to solve the massive un-
employment problem facing the
country and take immediate posi-
tive and concrete steps to tackle
the same.”

SHRI SOMNATH CHATTERJEE
(Buidwan): Mr. Deputy-Speaker, Sir,
the Resolution as it comes from one
of the hon. Members of the ruling
party acknowledges that the problem
of unemployment in this country 1s a
massive one. But it starts with a
wrong premise in so far as it pur-
ports to mention that real steps have
been taken by the Government to
eradicate unemployment 1n the
country

Undoubtedly, the situation was
reached gganttc  proportion and
dimensions and what ig mosi{ pathetic
is that except vague promises and
platitudeg and declarations of policies,
nothing has been done by the Gov-
ernment to meei the problem squarely
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and properly. The failure on the part
of the Government to tackle this pro-
blem ig proved by the fact that no
real effort has so far been meade to
ascertain the number of unemployed
in the country.

Sir, even yesterday the Minister
for Employment was saying that
statistics were not available as to the
unemployed persons in thig country.
But, from what little statistics we can
get from different sources and also
from some of the government publi-
cations, the problem appears to be
something like this. The number of
unemployed persong on the live re-
glisters of different Employment
Exchanges in this country by the end
of September, 1972 was 6457 lakhs
which is an increase of about 25 lakhs
from the position that was there at
the end of 1870 which showed that
the number on the live registers was
4069 lakhs. At the end of 1871, it
was 51 lakhs,

It is well known that all the un-
employed people do not go to the
Employment Exchanges to have their
names registered. The number of
only those who took the trouble of
going to the Employment Exchanges
was 84.57 lakhs by the end of Septem-
ber. 1972, an increase of about 25
lakhs in iwo years. This is the result
of the dynamic leadership that has
been shown in this country in the last
several years that we ere reminded
of so many times.

Out of these unemployed persors in
the live registers of Employment Ex-
changes, the number of educated
applicants was 22,96 lakhs at the end
of December 1071, which is an increase
of about five lakhs from the position
that was there in December 1870. As
on 31st December, 1971—I am quoting
from the Ministry’s figures—the num-
ber of graduates, which include the
engineering graduates, medical gradu-
atee, science graduates and commerce
graduates, was 8,54460. The pumber
of unemployed persons with post-
graduste degrees was 39,081,
will be surprised to know thaf,
throughont the year 1971, only 43,000
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graduates got employment out of
those who had got their names regis-
tered; and 5,205—this is again the
Government's flgure—out of the
persons with post-graduate degrees
who had got their names registered
with Employment Exchanges could
get some jobs.

Sometimes the figures of ‘employed
persons’ are also misleading because,
m the absence of a proper deflnition
of what is ‘unemployment’ and who
15 an ‘unemployed person’, even per-
sons who have jobs for two or three
months in a year or seasonal jobs or
part-time jobs, have been shown to
be ‘employed persons’ for the purpose
of inflating the figure of ‘employed
persons’ or reducing the figure of ‘un-
employed persons’.

According to the Government's
statistics again, more than half a
million people with First Class
degrees 1n science, engineering, medi-
cine and technology are unemployed
in this couniry at the end of the year
1871.

‘We have been hearing of dynamism
and dynamic leadership! The rates of
growth of employment in' this country
mn the publie sector in 1070-71 was
3.2 per cent, and in the pampered
private sector, the growth of employ-
ment potential in 1970-71 was 0.7 per
cent; this is the position in this
country; the growth rate in the private
sector has come down to 0.7 per cent
from 24 per cent which was the
position In 1069.

Only this morning, we saw in the
newspaper, the Director of Statistics
or some such officer of West Bengal
has issued a statement that 2.8 million
people are umemployed in my own
State, in the State of West Bengal
alone. Out of these, hundreds and
thousands are educated. Persons who
want employment who are eager to
work, who are willing to work and
who are capable of working, they wre
not given jobs. They cennot get jobs
We are fold of the Haldia Complex.
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We are told that by the end of this
year there will be jobs for one million
people. QOur Chief Minister has
provetl to be a Chief Minister of Pro-
mises only, very nice promises on
paper. From one million he has come
down to 17,000. For 17,000 jobs what
is the number of applicants? 12}
lakhs of young people of this country,
of my State alone, competing for
17,000 jobs! The only employment
which has been given to the young
men of my State ig that 100 young
people have been engaged as sorters
to sort out these applications. This
is the result of the emiployment policy
and the economic policy of this coun-
try. For the last 8- months our new
Government has come in, in the State
of West Bengal, and whatever method
they have adopted, this is the position.
Out of these promises, tall promises,
this is the result which we have got.
For 17,000 jobs— it is interesting to
know that out of these 17,000 jobs,
10,000 are of Class III and 7000 are of
Class IV posts—12} lakhs of people
have filed their applications. We find
photographs coming out in the papers
of Ministers supervising the sorting
out of these applications. Thig is the
type of policy this country is adopt-
ing. In this House the Finance Minis-
ter of this country said that for fifty
vacancies 22,000 applications were
made. These are clerks' vacancies.
Sir, in that respect, my State is much
better.

The wonderful economic policy that
ig followed in this country is resulting
in completely crippling this nation.
We are producing more degree-
holders every year than we are pro-
ducing jobs. By the end of 1871
there will be one million degree-
holders in this country. Is it not a
scheme on this Government which
calls itself a civilised Government
when 40,000 young people live on sel-
ling blood in the large cities of this
country, when an engineer is given
2 job a petrol pump dealer or atten-
dant, when a Graduate iz to sit
on the pavements of Caleutia as
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a shoe-shine boy? This is the
state of economy in this country.
In front of the West Bengal Assembly
mn Calcutta we saw that placard, a
poster of a young graduate sitting
there ‘Graduate Shoe-Shine Boy'. We
admire him that at least he was mak-
ing his own effort. But what was this
Government doing and what was this
country doing for this young man?

So far as the population growth in
this country is concerned, it is at the
rate of 2.5 per cent. But, according
to the Government’s own statistics,
about the correctness of which we
have our own doubis, the employ-
ment rate is growing at barely 2 per
cent. Therefore, always we have a
backlog. The population increase is
already outstripping whatever little
rate of economic growth there is in
the country and whatever little em-
ployment opportunitieg that are there.
The population of the major cities of
this country is growing at the rate of
5 per cent, but the employment is less
than half of that. 50 per cent people
of this country are below the poverty
line, and what is happening? Because
of mal-nutrition, because of this grind-
ing poverty, there is mental re-
tardation and physical incapacity
and this country is being converted
into g country of cripples and half-
cripples, This is the position in this
country.

So far as the real problem is con-
cerned, it is an abject failure on the
part of the Government to tackle the
problem with any sincere or honest
and Integrated base It has to be
treated on a war footing. No question
of giving such promises during the
election year and then forget all ghout
it. We would like to know in the
last Budget proposals, out of the
special provision that wag supposed
to have been made, how much has
been spent and resulted in what
employment  opportunities  being
created. We would like to know from
the Government how many jobs were
expected to be created during the last
Fourth Five Year Plan, how many
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-were actually created and how far the
targets have heen reached.

Sir, so far as the popliciea of this
Government are concerned, we have
found that they are all only plece-
meal measures. Government provides
relief only when there is some natural
calamity, when there is some flood or
drought, ete. Certain ad hoc measures
arc taken., Certain ad hoc jobs are
doled out. This country 1s suffering,
ang suffering for long, under these ad
hoe measures. The Planning Com-
mission and the Government are
suffering from thms ad hocism, if I
may say so Ths ig the position in
the country today

There 1s no integrated approach to
the varioug problems facing the coun-
try. We do not even know the
real employment figure. We have not
got any rational policy to give jobs
to young people, to engineering
graduates, to mediecal graduates etc.
They do not find jobs, We have not
offered them cmployment opportuni-
ties. We are just giving them some
pittance of a sum. This is que to the
wrong policy adopted by the Govern-
ment. This is the direct result of the
policy of drift which rules the country
today.

T want to categorical assurance from
the Government on the various points.
What steps have been taken in the
recent past? What ig it that is pro-
posed to be done, and what action is
proposed to be taken in the near
future? What is to be done on the
basis of long-term measure? What
has been attempted so far? What is
expected to be achjeved? How far is
the problem expected to be accentu-
ated in the near future? On all
these questions, I would like them to
give proper replies.

thiz.is the burnmg topic of the day
in this country; But, we find hardly
any enthusiesm on the part of

ent here to deal
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important problem. Kvew the hon,
Minister in charge of employment
(Shri R, K. Khadilkar) is not present
in the House to listen tp the debate.

We have been told of crash em-
ployment programme. This is also
something which is said just to catch
the imagination of young people of
the country. But you find that here
also this thing is never implemented.
One of the well-known econonusts
of the country said something ago
that the crash employment pro-
gramme has really ‘crashed’.

We would like to know from the
Government as to how far their crash
employment programmeg have really
succeeded. This is my first point.
Secondly, I would like to know as to
how many jobs have really been
created Thuirdly, I would like to
know, how they have been distributed
and whether they are long-term jobs
or short-term jobs. Just for the pur-
poses of statistics, they are giving 3
maonths' jobs, just to show that the
crash programme hes succeeded.
There is hardly any awareness on the
part of the Government to utilise the
greatest resource which thus country
has got, namsely, to utilise the young
educated people. They are the best
resources of the country. I would like
to ask the Government: How are you
going to utilise these resources? Wehat
we find is that not only are these
resources lost to the country, but those
who are able to work,—those who are
willing to work, who are sble to
serve the country, who are willing to
serve the country, to the best of their
ability,~have not been given the
opportunity = Therefore, the young
people are all lpsing faith. They are
becoming restive.

The hon. Mover of the Resolution,
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There is a demand throughout the
country and only yesterday this point
came up before the House, These
young people want to work for their
living; they do not want doles, We
find that the Government are talking
all the time of the youth of the coun-
try aligning itself with the ruling
party. What are Government going
to do for these people? If they are
not going to give them jobs, then
immediately a policy should be
formulated to give them unemploy-
ment insurance benefit or some mort
of unemployment allowance, We
want Government to state their posi-
tion categorically on this. We demand
this, and the young people of this
country, the educated unemployed or
the other unemployed people of this
country are entitled to have this.

We are being told of welfare socia-
lism. 1 had recently had occasion to

go to some countries in Europe,
I found that 1n most of the
countries, even in the capitalistic
countries, there was provision
for unemployment mnsurance,
Let us not {alk, therefore,

about socialistic countries there 15
night to work in shrined in our consti-
tution. We have got this right
shrine@ 1n the Directive Principles,
but unfortunately, it has remained
only on paper. In fact, we have lost
thought of that principle. It has been
used as a political gimmick occasion-
ally when it suits the ruling party.
Not only have the unemployed youth
the right to work, but let them have
some sort of sustenance allowance
also. But what are Government do-
ing for them?

Let us not hear of the argument
that they have np money. What are
they doing with their policies? We
would like to know why the emp-
loyment opportunities are falling
short of the targets and the poten-
tials. During the coming week, there
has been a call given in West Bengal
by most of the youth organisations
for having a rally asking for unemp-
loyment insurance or unemployment
allowence to the unemployed youth.
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Our contention is that unless the
basic structure of society, the basic
approach to the problem and the
basic foundation of the present social
order are altered and unless the
means of production are taken away
from private hands amd unless the
hunt for private profit is removed,
there cannot be any lasting or radical
solution of the problem. This cannot
be denied. They cannot pamper the
private industry which is showing a
declined rate of growth; they cannot
g0 to the private sector and ask for
their help and assistance and think
of evolving a joint sector and thereby
increase the employment potential in
this country. That is impossible, It
hag never happened. In the socialist
countries, it 15 a fact that now there
13 full employment. The means of
production there are controlled by
the state and by the people for the
people But here we have got the
wonderful spectacle of Rs. 438 crores
tfaxes remaiming as arrears from the
private industrialists in this country
and they are being given all the faci-
Lities, and we heay that there are no
jobs for the voung and educate
people. This country is getting sick
of this aititude on the part of the
present Government

Our submission is that mnot only
have they to take radical and funda-
mental steps but they have to alter
their entire approach to the problem.
There may be a liftle long-term pro-
ject, but we want a short-term pro-
ject alsa, and we want immediate re-
turns on this, because the young
people of this country will not stand
the situation any longer. I find this
apprehension, which is a genwne
apprehengion, in the mind of the hon.
Mover of thus resolution.

So far as unemployment is concern-
ed, it is crippling both the rural and
the urban sector The rural popula-
tion m this country 18 suffering from
a heavy toll of unemployment. For
this, it is essential that certan imme-
diate steps should be taken like the
introduction of multiple ¢rops and the
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{Shr1 Som Nath Chatterjee]
distiibution of surplus land. We have
been hearing of the introduction of a
ceiling on urban property. But what
about the prrpcr implementation of
the lar.d retmims legislation in the
varous rural areas? That is not be-
ing done. Suiplus landg are not being
distributed to the persons who want
to cultivate the land or till the land
and produce more. That will imme-
diately result in the greater utilisa-
tion of the labour force that is avail-
able in this country.

So far as the urban sector is con-
cerried, since I have got very little
time at my disposal, I shall not be
going into the details,. But I would
like to place before the House some
of the ways in which we think that
the problem can be tackled go that
the House may take them into consi-
deration. We want that construction
activities for laying the infrastruc-
ture of roads, canals, schools and
health centres should beg faker up
not as a relief operation but as a
basis of long-term investment. As
1 was saying, thig has become a relief
operation. When there is a drought,
they engage some people, give them
GR and some sort of work; a road
is begun but leit incomplete and when
the next rain falls, 1s reverts to the
same position. So such works should
rot be treated as a relief work but
as long-term investment.

Then development of cottage and
small-scale industries. This is a
fundamental problem which has to
be tackled in the way I have suggest-
ed. Then growth of ancillary towns
where small and medium scale indus-
tries can be developed, giving en-
couragement to employment-oriented
cottage industries, In this country,
small industries employ only B0 per
cent of the labour force while in
Japan, which Is an advanced small-
scale industrial country, the corres-
ponding percentage is 70 of the total
number of workers. Therefore, it is
essential that small scale indusiry
should be encouraged because they
have a greater potential for jobe to
unemployed persons. Expansion of
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industry through labour saving devi-
ces will only result in the unemploy-
ment problem assuming gigantic pro-
portions, We have to evolve such
policies which will not only main-
tain the tempo of industrial produc-
tion—we warM better industrial pro-
duction—but at the same time will
not ignore the rural sector, the small
-scale industrial sector. Thus we
can provide better job opportunities
for the people,

" SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): At the very
outset, T would like to express my
gratitude to Shrimat: Maya Ray for
brining forward this Resolution which
has given us an opportumty to dis-
cuss this most imrportant problem.
1 view this problem—I hope every
Member will agree with me—as one
of greater magnitude than even the
external aggressions this country has
faced from time io time. In the case
of external aggression, this country
has shown a grim determiration. All
countries of the world have come to
know that India is a country which
can stand external aggression, but so
far as tackling this basic problem is
concerned, whether we have display-
ed the same determination is a matter
of doubt, and on which there will
ur.doubtedly be differences of opinion.

I do not like to quote statistics,
They have been quoted earlier pro-
fusely by Shri Somnath Chatterjee
while discussing the magnitude of the
problem. I feel this problem cannot
be judged on the basis of statistics as
these may not reveal the real magni-
tude of it, because one unemployed
man brings with him many problems
which society has to tackle. One un-
employed young man means corres-
ponding lack of imitiative and zeal.
Because of the enorucity of the prob-
lem, the youth of today have com~
pletely surrendered their zeal, enthy-
stasm and spirit. Talk to any
mar' coming out of a callege or
institution. You will be able to sense
it that they feel that their fyture
not too rosy. Because
initiative and semse

:
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there is today s sense of restlessness
throughout the country. Right from
my State to Andhra Pradesh, there
are disturbances of different nature
and consequent insecurity. These and
other disturbances arise from various
issues, some of which are basic. But
the one basic issue wunderlying all
these disturbances is the issue of un-
employment. If we can have a solu-
tion to this problem, most of the
problems forcing the country will
themselves disappear.

Therefore, it is very essential that
this House should ponder serlously—
all of us—and make an effort to mini-
mise this problem as far as practi-
cable. From time to time, it has been
said that these disturbances are the
result of external forces, political
forces and so on, but we should not
forget that the boys taking in these
disturbances are the product of Inde-
pendent India. If as products of are
independent India, they think on
these lines, it does not speak very
well of us, This is a fact which we
shall have to admit. Unfortunately in
fighting this issue we have not shown
grim determination. I was listening
to the speech of Mr. Chatterjee; I was
disillusioned because he tried to
make this problem a political prob-
lem. He has analysed the ertire
issue from a negative aspect only to
show as if the Government hag failed.
How can we solve or fight the prob-
lem of unemployment with this atti-
tude? Let us have a positive attitude
to this problem. Unless we have a
positive attitude democracy and other
values for which we stand "will be
endangered. I entirely agree that
there must be long-term and short-
term mesgures to fight out this issue.
In the plans that we had there have
mistakes, and they

]
:
P
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problems by imtating the plang of
other countries because the problem
of this country is comgpletely diffe-
rent in its content and character, I
am not an expert economist I am not
capable of going into details but as
a persor. who has studied some eco-
nomices, I feel there is some subs-
tance in this point. I ghall ask the
House to ponder over this guestion.

SHRI NAWAL KISHORE SINHA
(Muzaffarpur): What the basic mis-
takes?

SHRI DINESH CHANDRA GO-
SWAMI: The First Plan emphasised
industry. Emphasis should be on
agriculture.

SHRI NAWAL KISHORE SINHA:
Without industries how can agricul-
ture prosper?

SHRI DINESH CHANDRA GO-
SWAMI: I am stressing this point;
there might be disagreement, I may
be wrong. I am placing this point
before the House for its consideration.

There should be selective education.
Mr, Chatteriee said something about
this and said that he felt miserable
when the hon. Minister said yester-
day that he did not know how many
unemployed persons are there, If you
do not know the numbsr of unemployed
people as on date or an assessment
of the position for a';out ten years to
come, how are you going o take
steps?. ... (Interruptions).

What 1s mmportant today 1s that
instead of asking boys to go to generai
education, we should have restrictive
education. After all education has a
purpose: earn the livelihood. The
entire educational system in the coun-
try is built upon that purpose and no
other purpose. Our educational system
is a legacy of the British rule. Un-
fortunately insoite of our serious
efforts we have not been able to make
basic changes. If we fail to earn a
living after getting into the colleges,
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[Shri Dinesh Chandra Goswami]
it is time that we thought about selec-
tive education. We must tell them;
you may ®o to the colleges and have
general education but the prospects
are bleak. There are avenues in which
we can employ people H we give them
gelective training in technical institu-
tions. Have we made & beginning in
that direction? We may not have
solved the problem but my basic ques-
tion is: have we made a beginning?
My own feeling is that we have not
made a real beginning.

Today, what is necessary is maxi-
mum utihsatton of industry. To a
great extent the ills of this country
are that the industries in the public
sector—nationa'ised sector have not
been able to give the benefit that they
should give to the couniry. It has
become a dumping ground of pets on
the one hand and a forum for bar-
gaining on the other between different
unions I ask Mr. Chatterjee and his
party this basic question: Could he
say, with his hani on hig heart, that
fhey have co-operated with the Gov-
ernment in getting the maximum utili-
sation of the industries? During all
these years by creating political
turmoils they bave not allowed the
nationalised industries to give to this
country what they could give.
Definitely we have not got maximum
utflisation from industries. On the
whole it has a grave deterrent effect,
The people in the street say, socialism
does not deliver the goods and all
fhe investment is wasted. This is a
very dangerous phychology. I beg of
Marxist friends like M:. Chatterjee
who want to nationalise everything,
at least for the scke of afvancement
of your own pdlitical philosophy,
creaté an stmosphete in which hation-
alised Mnduwtries can givé thelr best
1o fhis country.

I feel tiére shoudd be development
of agriculfure and there should be
speedier and effective programmae of
settng up smal and thadi-
tries. Spetisl emphotizs showld bBe
given fo beckward yeftons. I come 1o
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a certmin extent from a backward
region. My own feeling is, except
that this area hag been described as
a backward region probably to give
us gome psychological satisfaction,
nothing has been done. If we ask for
certalth industries—which is of basic
charactey we are told there is ho
infra-structure for setting up an
indusiry. If we say, give us infra-
structure, we are told, you do not have
industries; vou cannbt have infra-
structure. When 1 ask for railways,
I am told, you do not have any indus-
try: the railway line will not be
economic. When I ask for indusiry, I
am told, you do not have any means
of communieation; you cannot get
industry. Will the Deputy Minister
explain how to get away from this
circle? My state has not been able to
get away from this, and it has caused
serious restlessness throughout the
Btate.

Let me give some statistics about
my own State of Assam. Investment
in the centrhl secior projeécts between
1931 to 1969 in Assam comes to Rs. 40.2
crores, f.e. 1.6 per cent of the cor-
responding all-India total of Rs. 2430
crores. So, if the youths in my State
‘become restive, don’t blame us; blame

§

;:
A
is

|

H

§
b

:
|
&
g?,



281

8l] parte of the country to follow this.
The head office of all the important
“entral Government underfakings in
Assam are outside my State. People
are employer from outside my State
#hd on the next day they ar= trans-
ferred to my State. This denies the
right of employment to the local peo-
ple. This creates complications. I do
nol say it from a parochial point of
view. I would request the House to
ponder over it. I do not want to cite
instances ingide the House, I will
supply instances of various cases to
ihe minister: I have with me more
than 4 imstances as to how the Cen-
tral Research Laboratory in Jorhat,
the genuine aspirations of the local
youths were frustrated. I am passing
them to the Hon’ble Minister. I hope
he would look to it and iry to remedy
the situation.

I will conclude by quoting a Hindi
couplet*

AT WA § ARRAT Afw,
BIY 939 g §F AWAAT G

From time to time we give great
assurances to the youth of the country.
It is very easy to give such an assur-
ance. But to those who are to accept
these assurances how-are they reacting
to these. We are only reading. But
are the angry young people under-
standing? Unless something tangible is
done, even on this side of the House,
we feel we are not heading for very
hright days.

SHRI P. VENKATASUBBAIAH
(Nandyal): How long will this go on?

MR. DEPUTY-SPEAKER: Il is up
fo the House to decide it. But the
scheduled time is 5 O'Clock. We shall
conider that when we reach the
deadline.

SHRI INDRAJIT GUPTA (Alipore):
Before you reach the deadline give
e halt a minute so that I cin move
my resolution. I am saying this be-
¥ange 8hri Piloo Mody wants this to
o on for weeks.

1
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MR. DEPUTY-SPEAKER: Let us
reach that stage.

= avieae fpad (weeht mEe) ¢
AN UMW AERA, IwTT WY
quen 72 dew v ¥t w ¥ orf
gt 1 fufmal ot whafadt
# 7z =A% w7 § ok §)
afem frfma Fwrd Y awern
a% wwifer Fv arma §ar fise gu
g g 7 ga a0eTd wr frerd
¥ foag v | W) S 6 T
W FTH S & A qITT A Hifonw
A 21 Afew I wia) #
F A foad @ ST R FTWAY
AT gt § R sada dwTd ¥ wer
T W Hedr agelr wHr om
t 1 ww Qe ke ogw ww A
st g M e S g &
st 9g g du gRh or @ @
feami A srfr dmr T ot @1 e
XA v avE Y g § A Y
@ § W 37 W awg ¥ wifeen, oK
wATATT & ot &av @ A feafer wr vk
Y@ fammg e 2w
& yfrardy aiT 9T aF 7@ Swww AN
o, ¥ 1@ w9 waEr w, e
frara wmrwmwar €, gfae sTow
¥ oot wf 1 I WY wrwAw WIS
qr 1 I & forg Y€ ar A | AfwT
&0 W aes P a0 wifgg
o1 g s g fer wan faw &
Torg & aefy ¥ wit gy g v feama
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[sf wrteas fgd€Y]
AT, 0 T ¥ g2 Wi A ey
N aow ¥ wg o awE afy W ¥
wrg ¢ ofcorw ag gwr fv @ W
fawre ¥wT, &N w7 FW o )
FHY o wemr JerdeT qwd wf
o, for S gre hfeer &
T & W Porr % are ) 9, @7
Y T syareat & swqar< frarendy
A AT HT A g gur 1 fesreray
# ot w< & faw aw@ & fowr wafa
o I AT WA IwEf g A
ot I A wrow A Agr Wy
forer & or off ff v WY g€ A
& e afgwrer firar oy & o o &
g Haw g aAy & fog & o o
2, oY g ¥ oy o Fnfirar Y v oy
Raar @ ¥ ®W FA AAF A X
INT g& ATATAFT G | F Faw
qAEE 4 | ¥W @7 X ww ¥ Faewr
ar Al & aew ¥ o W W] qy
o Yt & or W At wrwr g
AR W7 FTOT F47 § 1 W wrer Ay
o ag & 7k % o ¥y ¥ emaw
T frrerdy § & ot of o1 w7 A
FTQAYE AwTany § oy AW Ry
@ wotw ¥ oy &) hfefor o
F@ @ s FrE et sy oy
oo w X ot W ety & aff wd £
# A @ werw F R g
€@ 1 # Yk g Qur wnar § e g
¥ off satret fiwatr ot oy Fafirer wirry
¥ forty i o Pt oo ot 4 wrrer
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o e wrar iy e W o s
o sfr 3w ot 2w o feafr
W v v ay o fimar o oy fiw
Forayr worel o e &Y vy o ot
F IT ICE N oA, weT AT AT Ey
wfe o farwrr & so¥r ag Tt forer &
ard fir & ¥fe w7 qoxr ¥F AEQ
v frat o grew § ST A W
forr vy oY wiitfirs foretr & g @
W WA AATAT TR T, TN 6
AT TER WY, ARY TN R
T % | g 5w foer &1 § wEC R
aw gw aTe Aw ¥ frarg Trerd E oY gAY
g ot § dora AT a3 g /Y
% oo frerr €t o, ogr & A
o ¥ drar, e Ay g 3 wiw
I F AR A AW KT @R
T FAE | BT HIET 3T FET TR
s At A R ge §1 Afew
FaT  waw, qdf AT Mw
g wRw stz fage & @w
wgr fufar & deor sorr &, wew
w8 favafraraq agr wAw aw, Hfww
& s Atwd g T & B o
W FEIIET W @ & oY
MO Ned ), W wrsAd idrogo
are T drdt & fag Aty § @ qo
TH SR oW W ubnwe # Al
¥ forg wrenfar ot § 197 & qwdy
T & oY o v A aff v Wy
£ 1w ddir dur £ Sfwr -
W Tg o & wy woikt o
wfaw ¥ § 1 §5 1@ ¢ B Do
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gy @ o & oaw @ W
SO WA | FAT HAH TAT FT WA
FR AT EY ¢ | AW A a@
aary v § W 3g A fd @ @Y
wuifa & 1+ v 1@ a7 A wrewEr
g fir Y wy @y o oY e &

A ag  wed awg ¥ A WQ
o1 o o & & 9 & et

¢ I w1 9w ¥ Ay W ) @@ A

e ara e S frqag aw &
art | frg aeg & I AT I FAT

g § o M W gy wEd
frstt & g a1 T dox § o A
totfrafer & v ¥ oz i § 97 WY
§r 37 A * fray & 97 v dod §,
¥ g ¥ vf ¥ wfw 3% T B
€ 3a 9 fer & forg Ao 1 Y s
IO o} 4T FAT AFA 9T B IN
T W frar ¥ g 1 gmaw
AT wg qE & Qv oK AW A
FOFardr # g g g awat § 1
urx 7 oft § i el ol e &
w§ sz Traare ¥ o Pt Y
& arq arved 1Y 71 W 3@ & q A
T AR ¥ 1 Fga * A wmdbw
AR w7 AEA K, oA Foaa AT X
™ & ¥y fF A Ay 9y 2, W
e wite Firdr o o 9w ¥ g9 afory
o, ¥ I WY ek § o
el o Ik AR § & o ) o
gee ¥ go N o @f i wx
Ml ft v & T o o @

¢, werare W ek § shtx ya W Q@
37 L.8.~10
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I fmsomge i wmir g o
W g ¥ ft g 3o frlw wow
g ooy wx ¥ @Y qaw o Steh
¥ §, ot oY A s & aww
ot v §, 7 ¥fag gz &t af § A
& ¥ & 9 W med fAwd g
qraT § 1 TF Ay & arp gy faady sgrear
o<t ¥feT g7 wiadt ¥ fag o 7 A
TN AT @), X T S g Wiy
o7 oF ToaT 79 & faw g wfge
uT wrasy ofesw wTAT wwar &
Y wH damgar & | Je WA g
% | Afer 3@ & qra wE Sfawr w
aqT AE ¥ 1 ATET EE A
a8 & Awd, #E qar v af W
2 wgr ¥g uz ¥z A% f5 v qrEd
oar A WY FHRAT W AR I 7
ArgaT 3 A BAT FAE HTA AT EAT §
AET AT HT IT WY AHAT § | QAT ey
9 9 A 2 g ¢ A A w7 ot
¢ T g | T qE @ gwiagt § o
oF ACH g9 FEY & N gwrw oF 2}
Afpr oox 3w w1 ) FE 9 @A ¥
fir ATt Y WX Y AT B, @ W
#r§ wrw gegy Ay faw @ @, A aw
it 5 @ wd FA & foar Ao @
wrar & 1 qufaa fr 4 AT W
Tl are &, 7w 3w fao Awre A
wrar ¢ 1 A OA T EN W oS A
At @R ® ’
wror e femmy & farg forr e
qv dare TP WA go §, Afew
g TR TR T T WSt AR
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[ arieae fy Y]

) agt g7 @ Qar § fr wa ok
wrzdr wyar fgare werfayr dar §
gt 3w &7 w8 fra oy & 1 Ffwew
g afr et 6 Ay & AWEQ WY wE
t W @ Y §T waAT A faand
bomwmam fam ff @ war &y
T A Qe g fyer qrar @ 0 o
HIT a37 &2 & IT WY ¢F AT &Y faw
i ¢ f& A ® ' Ry, far w0
WA O UEW § X ATATC AFRT
amx @y § afer 97 ¥ 91 g3 AN
ISR L EC R 02 |
®w w3 =gy ® qgme @I
w2y f3r TR ¥ g W w
eI as arar wfgT)  wfE Idend
Frd wat o Mgy AN §, wN F
ot T W wd T N g
QT v & 1 far & qeQrnh
g AqaqgyafrdT o wsm
w Y § AT5T 0T war ¥ gy
at §3 WY ¥ 1 9w 977 qr 9wy A
@fr qv wfaw fade @, ozt afr &
G797 fadl, 92 9@ gur ol ¥
aX @ dI wer ¥ g faege
®iaw ) war, AFET WwIAT & WA
ot €7 9T 9@ty surr Wy faar v g
QT ®{l SR A7 FHETETT qW
wrer & @ wgr featwr o wrar &,
¥er fsak 2% 92 W wdiv oW
ey gy & o & faq @7 vy
arara WY wfiEr wff wxax § 1w
wnaowwigw gl
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& o7 g T —AWLR T
7 adAt f wrvaen el @, T
g & ohv @ §, e I oA
& Ty & frg W B g 4w,
gar 7 far & 1 s wvdur dwTe
§ X E, iy A (o wol wwe
& e gl ff § wH s
¥ WG &R B wTATy g v §,
w WA F = FAA FT wTCET
qT W §, 99 w1 fairq v o @
T WA ¥ e ¥ qar A
afr ag §f @ ¢ v fe-afa-fam
AMAFTENT M@ E | I F W
@ ¥ fag a1 Sl gy @
T qW AT %7 A7 §, Afew Fead
&Y it wre faw qarr

wfMararoamrsTa @
&7 gf aft w7 ®ry 7 < 1 g
Rarr gom fr g 2w & S o v
weard wr & 3@ 9 ofF & fa¥
B WAT W4T WA AATAT WIEY, WA
v e wrer ot o wwar § 1w
g9 %7 970 W) qg e ¥ W A
AT Fd f qAET §F §7 o g,
o awd &

% ¢ W W™ —pm
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SHR1 C K CHANDRAPPAN (Telll
cherry). 1 am thankful to Shrimat
Maya Ray for bringing this resolution
so that we could get an opportunity
to speak on this subject But I do
not agree with Shrimati Maya Ray .
view that there was a lot of effort on
the part of the Government but due
to some reason or the other, they could
not solve the problem of unemploy
ment 1 do not agree with that view
1 do not also agree with ceriain very
dangerous views expressed by some
of my hon, [riends from the side of
the ruling Party

There are various ways in which
many people are approaching the
problem of unemployment Firstly
certain people, the people belonging
to Shiva Sena whose views were ex-
pressed by some friends from the othe:
side... (Interruptions) In a way
said that, that preference should be
given to the local people in the matte:
of employment That was a dangerous
slogan raised by the Shiva Sena And
more or less, same 15 the case with
the Mulki Rules and we are faced
with a very peculiar wtuation in
Andhra Pradesh But these are the
people who are trymg to tell the
country and particularly. the young
people that there is a set number of
employment opportumties and that
they should fight for getting a better
share in such a way that they should
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ger we maxumum, I do not think that
taat will by itsef bring any solution

the proclem of unemployment, It 1s
much more de2per, and to solve the
pro:lem of unemployment, the Gov-
crnment must change its basic ecgno-
mic policy so that we will bring about
structural cianges in our economy.

When we speak of unemployment, 1
would like to remund the hon. Minister
who was complaiming that lack of
flgures was the difficulty for hum to
so ve the problem of unemployment.
That he has staled yesterday. There
0 e ceriain flgures. Here 15 a small
pamphlzt ‘Fight Unemployment for a
new Social Order’ in which the figures
are taken from the Government
sources. I do not claim that it 1s the
complete or the last figure. We began
our plannming 1 our country in 1951,
21 years ago, when we had an un-
employment of 3.3 mullion people.
That was the final figure and to-day
we are planning in a situation where
the Central Employment Directorate
{s saying that the Fourth Five Year
Pan will end with 60 million un-
cmployed and 800 milhon under-
employed. This is the figure given
by your own Directorate

15.57 hrs,

.Burt R. D. BHANDARE in the Chair],

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGO-
VIND VERMA): What I said was..

BHRI C. K. CHANDRAPPAN: You
will et an oppo:tunity to reply . .
(Interruptions) I am not one who be=
lieves that you are going to solve the
prozxlem tomorrow by a magic wand.
1 dont believe, The question {5
whether yoa are going to change your
palicies, the policies which strengthen
capitalism in our country....

SHRI JAGANNATHRAO JOSHI
(Shajapur); Monopoly capita’ism.

BHRI C. K CHANDRAPPAN: Yes,
Mmonopo'y capitalism. I am not quot-
ing a1y ome. The question in our
country to-day Is that we have enough
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natural resources, we have enough
man-por 'r, but we have no policy to
tap these 1n such a way that we
achieve social progress. I do not deny
the fact that we have produced wealth
during the last 25 years, but the entire
wealth has gone into the pockets of a
few people. That is the problem, And
the problem to-day is that to solve
the problem of unemp.oyment, even if
you produce more wealth, you cannot
solve 1t, That 1s the gort of experience
we have got from many countries. I
shall tell you of one fact, although
this is known to you. 1 shall remind
you about that. In that great para-
dise of the free world, United States
of America, where affluence 13 so
much, what is the position? The pom-~
tion is that there are 5.3 milhon un-
employed people in that country, in
that paradise of capitalism!
16 hrs, !

AN HON. MEMBER What about
Russia and China?

SHRI C. K CHANDRAPPAN: There
15 no unemp oyment in Russia and
China. You ask your Prime Minister.
She knows more than me. There are
certaln show-pieces of capitalism like
West Germany, Japan and the mother
of the free world, England. In all
these countries we find that there is
unemployment and we find that this
unzmployment figure 1s increasing also
day by day. This is the present
position.

From this what {s it that we con-
clude? Sir, I conclude from this that
unemployment is the Inevitable off-
spring of the capitalist social ordsr
and éconemic development. What is
it that happened in our own country
during the last 25 vears, Sir? You
have p anned; you have spent enorm-
ous wealth, but what has happéned?
The path which you have adopted for
economic development for this coun-
try is the path of capitalist economic
development and the path of capitalist
economic order, as a result of which
we find that 75 monopoly capitalist
houses have swallowed all the wealth
produced by the common man 4y _his
sweat and blood. They are having
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the motive of attaining more and mors
profit. Profit motive is the only
motive force of capitalism. Therefore,
so long as you fo'low the path of
capitalism, you are only golng to
develop a society here in this country
where unemployment will be felt more
and more.

I now come to another aspect of the
problem., Mrs, Maya Ray pointed out
one thing. She asked whether un-
employment is due to population
growth. I would not agree with any-
body who would argue that unemploy-
ment would be due to population
growth. There is no race as between
employment opportunities and popu'a-
tion growth The race is between the
rate of economlc growth and un-
employment This is the only race
and in our country we have fixed the
figure of 5.5 per cent rate of economic
growth during this plan period. My
hon. friend Shri Somnath Chatterjee
rightly asked about the rate of econo-
mic growth You are swinging between
one per cent of economic growth to
three per cent of economic growth, I
want to stress one very Impo-tant
point here and that 1s, 1f you want to
arrest the growth of unemployment in
this country, you must achieve at least
a rate of economic growth {o the tune
of eight per cent or a little more
That is what economists like Dr
V.K RV Rao are saying.

AN HON. MEMBER: Is he an econo-
mist?

SHRI C. K. CHANDRAFPAN- He
Is an economist.

SHRI~ SOMNATH CHATTERJEE,
He is in a wrong place.

SHRI C. K. CHANDRAPPAN: How
to attain this rate of economic growth?

We find, Sir, that even the approach
papers for the Plan do not glve us
any real hope of achieving this parti-
cular rate of economic growth during
the nedt plan. Thersfore, how are we
going to solve this unemployment
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prob'em? The Government has failed
in the past. The Government will fail
again micerably even {o arrest the
growth of unemployment in our coun-
try In the coming Plan period.
This is the type of economic policy
that they are pursuing. If that is the
case, then how are we to achieve
the rate of economic growth? It is
very much related to finding new
resources for investment. When we
speak of resources for investment, I
think the hon, Minister will differ very
sharply with me. Government are
trying to tax the people. They are
trying 1o pursue a policy of deficit
financing and landing themselves in a
miserable mess. They are pursuing
the capitalist policy of economic de-
ve'opment, as a result of which the
brutal law of pauperisation of the
common people is in operation,

We have almost half the population
living below the poverty line, Be-
sidzs, we have appalling figures of un-
employment. You know, 8ir, what our
hon President of the country sajs
about unemployment. In a recent
speech, he has expressed concern
about unemployment, and he says that
when this Plan wi ] end, we shall have
unemployment and underemploy-
ment of 1000 milhon people in our
country. These are the figur:s given
by their own people....

MR, CHAIRMAN: The President is
the President of India.

SHRI C. K. CHANDRAPPAN: Ho
is my President also. Let us not
quarrel over that. We have o quarrsl
only as to the sources from which we
are going to find new resources for
investment.

I would like to ask Government
whether they can adopt a toid pol cy
of demonctisation and get Rs, 7000
crores? To that unknown empire of
the pa-allel economy every year,
Rs. 1200 crores are bsing added. Cuan
they break that empire of the block
money? Can they break the monojoly
houses? Can they breek the forelgn
monopoly economic interests ig the
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country? Can they stop the drain on
our economy by way of repatriation?

I submit that they must have a new
policy. & policy basically different
from the one that they are pursuing.
Only then will they find new resources
for investment. Otherwise, what will
happen is this,

In my own State of Kerala where
the Congress and the Communist Par-
ties are ruling, we have put forward
a programme before the country, a
Rs. 186 crore programme to fight un-
employment in that State. It is not
my programme, but it is a programme
approved by the Kerala Assembly un-
animously. The Marxists voted for it.
the CPI voted for it, and the Congress
and everyone else voted for it. It is
not a programme to solve unemploy-
ment, but it is a programme to check
the growth of unemployment there.
We asked the Centre whether the
Centre was ready to give us Rs. 30
crores, because we were ready to im-
plement that Rs. 188 crore programme
to check the growth of unemployment
there. The Centre gracefully told us
that they did not have money.

SHRI VIKRAM MAHAJAN (Kun-
gra): Why did the State not raise it
itgelf?

SHRI C, K. CHANDRAPPAN: We
are raising it. The Central Govern-
ment could very easily find Rs. 5

- crores to be given to the kings and the
- old maharaja as a relief measure.
That ia the way they find money. What
I am urging -is that they must have a
different approach to the problem as a
whole, ‘Otherwise, it is no use shed-
ding tears that the post Independence
' generation of young people are getting
worried, they have lost their aim, they
have lost their direction and they are

-. ‘oblem of

frustrated. No such crocodile tears .

are going to solve the problem, If
they want to solve the problem they

have to implement and bring forward

- the problems of the economy. They
" have to implement and bring forward
radical: land reforms. I lmow
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diffculties. Tbay have to implemert
it on a war footing, and they have. to
distribute ‘the arable tallaw land to
the landless people.

These are certain measures by which

“you can partially solve the problem of

unemployment.  Otherwise, ahat
happened the other day in Bombay
might be repeated on a large scale.
We read a few days ago in the-papers
that a few gentlemen led by Bal -
Thackeray went to the Air India office
and beat the official there dealing with
personnel matters thinking that by
such beating all the non-Maharashtri-
ans would go off and their problem
of unemployment will be solved. I
hear now this theory that the sons of
the soll should be given preference
in employment. This has now receiv-
ed official patronage from persons
like Shri Kedar Nath Pandey, Chief
Minister of Bihar, and people of
Mysore. They are all shouting that
the sons of the soil should be given
preference.

What will happen if this theory is
put into practice in Bengal? I know
that the Bengalis are in a minority in
the City of Calcutta where there are
Biharis, Malayalees, people from all
parts of the country. Thank God the
people of Bengal do mot consider
Calcutta as their private property.

But .I want the hon. Minister . at
least to make a positive statement,
what their approach is to this sons of
the soil theery. Atre they golng to
patronise it? This kind of idea will
only bring about the dmntegrauon of .

the country.

Unemployment is rot merely ‘a
problem. of economic crisis. _It‘is a
pmblemwhtchmuhnveitamactpn
the social fabrit of our soclety, which
will have its political overtones which
may even take the future of our coun-
try to darkness.. You should realise
this situation. The youth of the coun-
try will not sit idle seelng that the
unemployment. ' ig . growing, - On. 17
mmmmmmm
ation ‘sponsored: 8 movement all - gver

the country; 180,000 young people came
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out into the streets and courted arrest.
We are bringing the young people of
this country to this Parliament, not
inside Parliament, but near Parliament
during the next budget session. Tens
of thousands of them will come here
not merely to shout slogans but to
force the Government to change the
policies they are pursuing today. They
are ready to fight for a new change
to be brought about in the policies of
Government. On'y by such active
steps will the problem be solved; it
cannot be solved by merely shedding
crocodile tears.

DR. V. K. R. VARADARAJA RAO
(Bellary): Mr. Chairman, before I
make my observations, I want to say
this. I normally never criticise Gov-
ernment, but I would say that when
a very important subject like this is
under discugsion, it would have been
a good thing.. .

SHRI M. RAM GOPAL REDDY
(Nizamabad): Do not be led away by
those members.

DR. V. K. R. VARADARAJA RAO:
I am not led away by anybody, not
even by my own party (Interrup-
tions).

On such an occasion, it 18 matter of
regret that Government s so poorly
represented. I would like to say this
mncidentally that when Parliament
sets aside some time for non-official
Resolutions and when they are dis-
cussed, one expects there will be a
little more importance attached to the
discussion of such Resolutions by the
spokesmen of Government., I am very
sorry to say this, I have never said
this kind of thing before, but I deeply
regret the fact that when I look at
the Treagury Benches, I find these
completely empty when a subject like
this is being discussed, :

I know that unemployment at the
moment is still largely, a matter for
academic discussion (Interruptions).
I hardly every come to the House and
make a speech once in a pession; 1
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would beg of my hon. friends to kindly
permit me to proceed without friendly
or unfriendly interruptions.

1 want to say that unemployment
has not yet become a matter of what
one might cail crisis importance, crisis
being denoted by morchas, hartals,
bundhs, lathi charges, shootings, etc.

MR, CHATRMAN: We have hsard
the threat now.

DR. V, K. R. VARADARAJA RAO:
I want to say that unemployment is
not merely a matter of statistics of
the people who are listed as seeking
employment on the employment ex-
changes., The hon. Deputy Ministsr
knows that these fizures have been
jumping up consistently and continu-
ously for the last ten years; one need
not go into it, whether they represent
the full figure of unemployed or not.
The fact 1s that the trend is sharply
upwards over the last ten years. I have
a fee'ing that instead of waiting for
the unemployment problem to burst
itself in the form which could not
but command the attention of the
Government in this matter we should
take up this problem in a much more
urgent manner than perhaps we have
been doing so far. I know we have
appointed committees; { fis a good
committee working under ,my friend
Mr. Bhagwatl,. But committees by
themselves do not solve problems. I
know it cannot be solved in a day; it
is a big problem.

I regret the fact that Mr. Khadilkar
1s not present; he is all the time
worried about bonmus and industrial
disputes. He i{s the Minister of
Labour and Employment, This is a
very important matter. Before we let
this problem become a crisis problem,
at least let there be a clear conspicu-
ous identifiable indication of the fact
that not only Members of the ruling
party and Members of the Opposition
but also the Government ns such, s
really, continuously and urgently wor-
ried about this problem. My fear {s if
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1t also becomes a crisis problem on
the top of Mnguistic, racial and com-
munal prob ems, 1t is gomng to be very
difficult for us to tackle it Incidentally
what are these movements, sons of the
soil movement and so on” I deeply
appreciate the point made by my hon
friend from Kerala But if you go
behind that it is not because they are
parachial, but unemployment irks
them and people will resort to any
cloak which they think legitumate fox
the puipose of pressing their claims
to employment This 18 a cardinal
urgent and national problem and 1
think the House should be grateful to
our new colleague, Shrimati Maya Ray
for having brought this resolution and
given this House an opporiumty to
discuss 1t

I do not want to go into statistics

1 am sorry my friend mentioned some
figure of 40 or 50 or 60 milbon un-
employed If there are sixty million
unemployed 1n thig country today not
only my friends of the CP(I) but
CP(M) also hoth of them wil be
sitting on the Treasury Benches and
we shall be sitting in the Opposition
(Interruptions) Mr Banerjee 18

a student of revolutions and so on
sixty milhon unemployed and a society
which has got a reasonable amount of
stability in its working are inconsis-
tent propositions My friends I would
think strength their case by not
quoting this kind of statistics We
know It is very difficult to estimate
the total amount of unemployment in
the country The only figures that
we have got are the figures listed in
the employment exchanges, that is bad
enough 1 think ft has crossed the five
million mark We do not know what
18 the extent of rural unemployment
and some indication might come from
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that we do not help the case by giving
figures which we a1l know are not
tenable I think it is enough to say
that there 18 a problem of unemploy-
ment, very urgent and serious prohiem
and we should do something about it

What can we do? The clasgical
remedy Is, we must raise the rate of
economic growth 1 do not think un-
employment can be solved merely by
having special programmes for deal-
ing with unemployment I say this
as 4 member of the Congress Party
and as an economist Employment is
largely a by-product of development
It is possible to have a choice of
techniques and a policy which can
increase the employment potentlal of
a given volume of investment You
can invest Rs 100 lakhs and employ
20 people or you can invest Rs 100
lakhs and employ 2000 people So, it
15 possible by having a proper policy
of building in the employment aspect
into the development aspect to in
crease the employment potential But
to thmk of special employment pro-
grammes is one of the most paradoxi-
ca' things ‘we have in this country—
employing 1 man in a famly or 1000
people 1n a district, etc I would sug-
gest with great respeci and humility
to the Planning Commission and
members of our Government that we
are not presenting a very good picture
of ourselves when we say that we are
going to solve the unemployment
problem by having special programmes
of employment It is far better for us
to say, we will deal with the problem
of unemployment by looking at the
entire investment policy, and the in-
vestment and production policy would
be such that the quantum of employ-
ment that results from a given volume
of invesiment will be the maximum
possible We cannot get away from
the fact that ultimately the most im-
portant determinant for increasing
employment is devélopment Develop-
ment means higher rate of economic
growth T do not want to enter inte
a confroversy about capitalism and
soclallsm We are a"l socialisty now
Evens jhy friend, Mr Piloo Mody has
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got some kind of socialism of his own.
It we want to increase employment,
we must increase the rate of economic
growth., I am glad the Planning Com-
mission in the new approach they are
supposed to be presenting—we have
not seen it yet; we only get informa-
tion from the newspapers—they are
emphasising the fact that if we want
to solve the problem of unemployment,
we have to place the main emphasis
on increasing the rate of sconomic
growth,

If I talk on how to increase the rate
of economic growth, perhaps you will
ring the bell several times, which I
do not want. Economic growth de-
pends on savings and investment—
elementary facts, what my friend
calls resources. We have to increase
the savings and have a proper policy
of ' investment. Increased resources
and proper utilisation of them by a
proper investment policy will bring
about the desired increase in the rate
of economic growth. Our rate of
savings is very low compared not
only to the  socialist  countries
but even to such a profound
paradise of capitalism Hke Japan.
Capitalist and socialist countries have
one thing in common {.e. the emphasis
they place on the rate of savings. In
India the rate of savings hovers bet-
ween 8 and 11. At this rate, you can-
not have more than 3, 4 or 5 per cent
of rate of growth, If you want 7,
8 or 9 per cent growth rate, we have
to think of achieving a rate of savings
of 16, 17 or 20 per cent. This cannot
we done unless we do either of two
things. One is we go the communist
way the whole hog with a!l the threat
it involves to our civil liberties and
the way of life we have been accustom-
ed 1o for so many years, for which
our founding fathers fought and got
independence. I do not think the
country is prepared to do that. If that
is so, there is no getting away from
some kind of a variant of the Gandhian
allernative as far as consumgption,
austerity and other things are con-
cerned. I was- delighted to hear the
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other day the Railway Minister mak-
ing a speech somewhere saying that
we should have not only a ceiling on
urban property but nobody should be
allowed to build a house on more than
750 sq. ft. I was a little startied
because I thought 750 sq. ft. was a bit
too small, but il is not a question of
750 sq ft. 1000 or 2,000 sq. ff. What
is the lead the elite of this country is
giving to the people in this regard? I
am not talking of the Ministers or the
Members of Parliament; I am talking
of the Vice-Chancellors, professors,
economists, doctors, lawyers, business
executives, the elite in this country
whose income per month is more than
1.000 rupees. What are we doing in
this country to give a lead in the
maiter of austerity and avoidance of
conspicuous consumption? The Gov-
ernment is one of the biggest con-
sumers in this country. In their way
of Life, in their building programme,
in their furnishing programme and
other programmes, in what way are
they giving attention to the avoid-
ance of conspicuous consumption? I
would. therefore, suggest that it
within the democratic set up we want
to incresse our rate of savings sub-
stantially, there is no other way of
doing it except by the elite going in
for, what I could call, conspicous aus-
terity in the government, in the pri-
vate sector. not only in polities but
also in all sections and classes of
society.

Coming to investment, there are two
or three principles which I would sug-
gest. Instead of talking of specially
employment-oriented programmes, let
us take the problem as a choice of
techniques. There are different ways
in which we can produce the same
thing. One thing can be produced
in 20 different ways, depending upon
the labour involved. Perhaps in the
case of steel and a few other items
there may be only one cholce and there
is no escape. But there are many
flelds nf economic activity where there
is a choice of techniques. We can have
20 different methods of producing the
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same commodity, which will have
different employment content for an
investment of Re 1 lakh. If you lock
at the statistics published by the
Ministry of Industrial Development
and see the amount invested per per-
son employed and also the valued
added by production for sma’l scale
and large-scale industry you will find
that the ratio iz about 1°10 to 1:30
Therefore, I would suggest that in the
new revised industrial poliecy which
they are going to formulate, which we
are told would b= coming very soon,
they should definitely have a clause
saying that because of the enormous
population problem and the large num-
ber of unemployed and the additions
that are going to be made to the
labour force, they will definitely go
in for a wolicy of choice of techniques
where they will try to maximum
the employment potentia)l for each
rupse invested. I cannot go into the
details of this because I am not a
technical man

Secondly let us have a policy of
quiclr.i turnover of capital I know we
must have 20 million tonnes of steel
and we want so many other things
But the economic wisdom lies not in
saying what we want but in saying
what we want today, what we want
tomorrow or the day atter. The time-
phasing of the salisfaction of one's
demands is the essence of economic
planning. Our capiial, which is not
much, should have quick turnover It
should give back more quickly That
means that we want less capital inten-
sive industries Let us not sink our
money in ventures which will give
dividends after 15 vears, however,
desirable those ventures may be. be-
cause in the meanwhils {inflation
would grow, money income and ex-
penditure would increase and that will
not solve the problem of unemploy-
ment,

Therefore one of my suggestions is
cholee of techniques; and sy far as
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investmeni iz concerned, let us have
less capital intensive projects and
acceptance of the principle of quick
turnover of the capital. For the next
two or three years let us concentrate
on production of mass. cons

goods, on smal' industries, less capital
intensive projects and full utilisation
of capacity Let us postpone for the
time being putting in a large amount
of money on projects which will yleld
results after 10 or 15 years. We can
tike them up once we have got con-
trol over the economic situation After
two or three years we can have a
Mid-Term Appraisal, say, in 1975 or
1976 before our next elections.

Then, when we talk of unemploy-
ment, there 1s rural unemployment and
there 1s urban unemployment, It i»
my very humble opinion, I say with a
great amount of diffidence, that there
1s a big difference between the problem
of rural unemployment and the pro-
blem of urban unemployment. Rural
unemployment, in my opinion, is
eswentially a matter of rural low pro-
ductivily while urban unemployment,
m my opinion, is essentially a matter
of peop'e nol getting jobs. Therefore,
the kind of policy that we have for
dealing with rural unemploymeni and
the policy that we have for dealing
with urban unemployment should not
oe the same I have no time to ela-
borate {t. I will be writing on this.
In fact, I have written on it. I want
lo say this that, essentially in the
rural areas, if we are able to sink a
ronsiderable amount of money by way
of infra-structure, by way of water,
by way of irrigation, by way of in-
puis., the problem of unamployment
comes down We can see what the
position in Punjab is. Even in dry
areas, when there is some irrigation,
some water, some new agricultural
strategy and so on, we find it is
diffieult to get labour rather than
there is unémployment. 'We have to
recognise this fact. Don't say that we
are doing minor {rrigation because it
will produce employment, It ix because
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we want to see that agricullural pro-
duttivity goes up. When the agricul-
fyral productivity goes up, automati-
cally, it wil have the effect of increas-
ing employment,

‘Without elaborating further, I would
say that for rural unemployment, a
massive programme of investment in
the rural areas is required. This in-
vestment should not be cluttered with
ideas of giving one job to one man
in each village, of giving one job to
one adult in each family and all that.
Al! such—I do mot want to use any
harsh expression. I will not say, in-
fantile ...

AN HON. MEMBER Whyv nol say
“n?

DR V. K. R. VARADARAJA RAO.
I will not like it. But I would say,
without bothering about all that, and I
would tell you that results would be
achieved if vou invest a lot of money
in rural areas by way of inputs and
all that By doing so, the resuli that
we want will be achieved

Secondly, about rural unemploy
ment, I want to say something of a
land reforms I find that mostly when
people discuss land reforms, it 18 in
terms of merely distribution of sur-
plus land. That surplus is becom-
ing like a grin of the Cheshire cat;
it is disappearing everyday and one
day, only the grin will be left on the
mirror. 1 think, it is an important
fact that agro-economic surveys con-
ducted by agro-economic centres in
different parts of the country have
shown that there is no connection in
agriculture between the size of the
holding and the productivity per acre.
On the contrary, it has also been
shown that small holdings give more
productivity per acre and employment
per acre than large holdings. There-
fore, I would suggest, small holdings
are an essential part of the phi‘osophy
of maximising employment in the
country. The land refarms should be
such that they will result jn g large
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mwultiphication of small holdings. Other-
wise, we are mot going fo solve the
problem of rural unemployment.

Third thing that I wou.d like to
suggest 1s about credil. The other
day, I was discussing it with a know-
ledgeable friend of mine I must tell
you that the cooperative movement
does not serve the gmall holder. The
major beneficiaries of the cooperative
movement are the medium holders and
big holders. There might have been
justification for it 10 yaars ago.
Today, with nationalised banking, with
the directive given to the nationalised
banks to serve the rural sector, and
the nationalised banks showing a great
deal of initiative in trying to lend
their money to rural areas, I would
suggest for the consideration of the
Minister that our cooperative finance
should be reserved only for small
holders All these big fellows can get
money from nationalised banks. It is
not that they will not get money. They
will get money from nationalised
banks Lel us conflne cooperative
finance essentially fo small holders.
Let us not allow big holders to come
in here

MR CHAIRMAN: He may try to
conclude now.

DR. V. K. R. VARADARAJA RAO:
I am concluding. I do not think I can
tulk much about educated unemploy-
ment, educational system, this and
that. I do not think a magic wand
will change the educational system
and do away with unemployment
problem. Many things are required
for it. There is no time at my disposal
to discuss it But I would like to
suggest one thing. Take for example,
the Fifth Plan. Rs. 50,000 crores are
going to be invested. I have made a
rough  calculation. Let us say.
Rs. 5,000 are required for employing
one person. Actually an amount of
Rs. 5,000 is much more than what is
required for a small industry and
much less than what is required for
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a blg industry. A big industry re-
quires about Rs, 12,000 to Rs. 13,000
per person, and a small industry re-
quires about Rs, 1500 to Rs. 1800 per
person. So, I take the medium figure
of Rs, 5,000, If an amount of Rs. 5,000
{s required for employing one person,
then with an investment of Rs 50,000
crores, which is what {8 being talked
about in the newspapers, we should
be able to give employment to 10
crores of people during the course of
the Fifth Five-Year Plan Ten crores
divided by flve comes to two crores
In other words, two crores of people
or 20 million people should be given
employment every year during the
Fifth Five-Year Plan I would like
to know whether, when the paper on
Fifth Five-Year Plan I comes before
this House for discussion, 1t will eon-
tain the'figures of only some specially
employment oriented schemes or 1t
will contain a more comprehensive
scheme and discuss all Plan orojects
and the entire volume of investment
from the point of view of employment
aspect, and whether they will he able
to tell us whether the investment of
Rs 50,000 crores will result in creat-
ing emoloyments for 20 million people
every vear during the Fifth Five-Vear
Plan or more or less

Finally, T would llke to make a sug-
gestion which, I think, {s construc-
tive. I think, the subject is so impor-
tant that I do not think we will really
be able to finish discussing it in the
course of three or four hours: this fe
something that requires continuous
attention. T would like to make a sug-
gestion through the Deputy Minister
for the consideration of the Minister
of Parliamentary Affairs and, if neces-
sary, of the Leader of the Parly that
we might have one more Consultative
Committee in Parliament which should
only be concerned with employment
Let us have a Consultative Commitiee
on'y on employment where each Minis.
try should be able to tall us how far
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their entire outlook, their orientation,
investment programme, their policy, is
dominated by the employment aspect,
where we can cross-examine and find
out from the Government what 1Is
being done to employment, whether it
is Increasing or decreasing, etc. I fug-
gest that a Consultative Committee be
appointed for the purpose of employ-
ment

SHRI S. M. BANERJEE (Kanpur).
At least the Members will be employed

DR V K R. VARADARAJA RAQ,
I am sure, Mr. Banerfee will be a
member of that Committee, I may not
he but he 1s bound to be there

I suggest that thus Consu tative Com-
mittee on Employment might take up
where we leave One occasional dis-
cussion—because Mrs Maya Ray was
lucky enough in the ballot and we get
this opportunity for discussion—is not
gomng to solve the problem. There
should be a continuous dehate, con-
tinuous discussion. And I would like
fo appeal to my friends who are sitting
on my righi—probably that is the way
they really are—that whatever may be
theiy views on other matters, far God's
sake, they may not make a party issue
out of unemployment, This is a dyna-
mite This is one thing on which you
require a national outlook, a national
approach. Otherwise, I do not think,
we will be able to solve it. I think,
the Consultative Committee on Em-
ployment will provide ug the forum
where we can discuss with Govemn-
ment and other people; there can be a
continuous dialogue and programme
for maximising employmsent.

*FHR! J. MATHA GOWDER (Nil-
giris): Mr, Chairman, 8ir, I am grats-
ful to you for giving me an oppor-
tunity of speaking on the Reso'ution
of Shrimati Maya Ray regarding the
massive unemployment probiem pre-
valent in the colmtry, Shei V. K. R, V.
Rao, who preceded me, appealed to

*The original speech was delivered in Tamil,
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the House that this problem should
be treated as a national problem and
there should not be partisan approach
of political parties in trying to tackle
this gigantic problem. I woulil hke to
ask him whether he can contradict the
fact that the Congress Party has been
continugusly in power during these
two decades and that the Congross
Party has ushered the era ol planning
in our country. If the result of all
the Four Five Year Plans formulated
by the ruling party is this massive un-
employment problem. which has en-
veloped the entire country, 1 have no
alternative but to charge the ruling
party with the failure of 1ts planned
efforts. If the ruling parly, while
drafting the First Five Year Plan, had
tried to assess in realistic terms the
emp.oyment opportunities that would
be created at the end of the First Five
Year Plan, if the ruling parly had
tried to ensure that employment oppor-
tunities were created to meet the
growing population, though the Go-
vernment might not have been able
to eliminate the problem of un-
employment at the end of the Fourth
Five Year Plan, yet this problem
would not have assumed such mean-
ing proportions. But the ruling
party had other ideas about planning.
Planning became an insirument of
electioneering for the ruling party.
You will agree with me if I say that
the Five Year Plan has always coin-
cided with the General Election. I
would un“esitatingly say that the
plan document became the election
manifesto of the ruling party. That
is why the Five Year Plans have not
yielding the desired results,

The rea’ problem is not that 6 crores
of people are unemployed. I want to
know how the Government are going
to tackle the protlem of educated un-
employed. The educated unemployed
are not going to lie low like the un-
educated unemployed. During 1971,
63816 Engineering Graduates and
Diplomsn Holders were on the live Re-
gisters aof Employment Exchanges,
awalting jol opportunities, It s
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estimated that at the end of tke Fourth
Five Year Plan 4,60,000 Engineering
Graduates would be comung out of the
Colleges. According to a research
paper, “Employment Outlook for
Engineers, 1985—1979, 1f the pace of
the development in the country is
kept up, at the ‘end of the IV Plan
employment opporiunities for 3,84,000
engineers would be available That
means, 76,000 Engineering Graduates
would be unemployed at the end of the
Fourlh Plan If this is going to be
the sifuation for the Engineering
Graduates, I cannol 1mmamne for a
momenti the 1ol of rural unemployed.
This clearly <hows that sufficient atten-
tion has not been piven to the ques-
fion of creating emp'oyment opporiuni-
ties while tormulating the Five Year
Plan The Government knew pretty
well the output of {he Engineering
Colleges in the country I wonder why
this had not been kept in mind when
the Fourth Five Year Plan wag for-
mulated I am not giving these statis-
tice from my imagination. These are
the statistics given in Mid-term Ap-
praisal of the Fourth Five Year Plan.

Let us take the case of Agricultural
Graduates. In 1970, 7133 agricultural
graduates were on the live Registers
of Employment Exchanges awailing
the call. It has been estimated that
14,200 agricultural graduates would _
remain unemployed at the end of the
Fourth Plan. The number of agricul-
tural graduates coming out of the
Colleges at the end of the Fourth
Plan is estimated to be 35,000 and the
State and the Central Governments
would be able to provide jobs for only
20,800 agricultural graduates. You
know, Sir, that we are an agricultural
country and after Four Plans this is
going to be lot of agricultural gradu-
ates. I do not know how the Govern-
ment are golng to tackle this problem.
I do mot think that the Government
will be able to find a solution to this
problem by providing a paltry sum of
Rs, 50 lakhs for creating employment
opportunities for thousands of
cultural gradustes. I fes! that fhe
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Government may be faced during the
Fiith Plan period with the question of
closing down the agticultural colleges
in the eountry in view of the growing
number of unemployed agricultural
graduates.

Coming now to the question of Doc-
tors, I need not say that there was a
time when Doctors were not available
in ‘sufficient numbers to attend to the
problem of public health in our coun-
try. But, what is the position now?
It is estimated that at the end of IV
Plan 36,000 Doctors wou.d be out of
ithe Medical Colleges and the job
opportunities available would be only
26,000, This means that at the end
of IV Plan 10,000 Doctors would be
out of employment, I want to know
whether we have reached the satura-
tion point in providing Doctors for
attending to the problem of public
health in our country.

In every sector of life, there is un-
employment and the ruling party can-
not escape from the responsibility of
creating this kind of chaotic situation
in the country. Sir, in every State in
the country there is widespread agita-
tion, gsometimes taking violent . turn.
The basic cause  for such an un-
pleasant situation is unemployment
among educated youth. If this situa-
tion 1s allowed to continue, the Gov-
ernment may not have the opportunity
to brag about the Green.Revolution:
instead, they may be confronted with
& Red  Revolution throughout the
country. - It is mainly due to defi-
ciencies and drawbacks.in the planuing
oi the Government.. It is also due to

faulty implementation of the plan pro-

grammes that has led to the sorry
-state of affairs in the cou.ntry How
canwebepumtedm.mhhmmthe
ruling party for creating this mess? I
would” auuest that the Gwernment.
taking cue from the past mistakes and
taking Gt:ck of the prevailing situa-
tion in country should not hesitate
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to take into their confidence the State
Governments ‘as also the Opposition
Parties here in formulating the Fifth
Plan programmes, Not only pragmatic
approach should be taken in dratting
the Fifth Plan, but also the machinery
for implementing the programmes
should - be geared up. Then only the
country can be saved from the disaster
controntmg it,

.Shri V. K. R. V. lhoreterradwthe
efiorts of the Punjab Government in
glowing terms and I also wish to pay
my humble tribute to the Government
of Punjab for making fruitful planning
efforts. If you take the question of
setling up of industries, you find that
most of the industrial estates have
besn .ocated in wurban centres. The
rural areas have been completely neg-
lected. How can you ever think of
improving the standard of living of
the people living in rural areas with-
out frying to establish industrial
astates in and around rural centres?
I need not take special pains to refer
to the so-called Big Houses of Mono-
polists, about whom frequent reference
is made on the floor of this House. It
cannot be denied that more and more
industrial licences are being given to
these big houses, when ail the while
the Government are- talking about
curbing the strangle-hold of these
monopelists on the economy ef our
country. The Government and the
ruling party day in and day out as-
sure from all platforms in the conntry
that they are determiined to usher in
an era ol economic eguality in the
counfry. But, since these monopolists
and the big industrial houses are the
main source of resources for the ruling
party, they are being given all indus-
Atrial lcences even though they are not
exploiting in .full the installed' capa-

ccity. I would urge upon the Govern-

ment that without.any: compurction
they. should bting the celling “om . in-
come and then only the queﬁinn ‘of
‘economic equality will = have some
‘meaning. The Government shoyld take:
dmtomﬂmthenmblsm .

-houses are not.allowed fo
: the national wnl!h. MWWMM
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. tomplete ban on 1ssuing indusirial
wences to these bLig industrial houses
Then only the Government will be
in a position to create a climate a con-
fidence among the people of the
country

I am surry to state thal the Gov
ernment have not stopped with this

16.45 hrs.

|Mr. Derory SprLAKER in the Chair]

1 puinted out 1n my speech on the Bull
nationalising the coking coal mines
that the mune-owners should not be
given any compensation, as they have
already exploited the nationsl wealth
for aecades, but 1t fell on deal ears
If these nmune-owners are given crores
of rupees as compensation lrom the
public excneguer, how can you have
enough resources for creating job op
portunities 1n the country’ When Lhe
foreign companies are nationalised, the
Goveinment come torward with the
proposal of giving compensation to the
owners, knowing full well that Ior de-
cades they have been repatriating huge
profits out of the country I do not
understand the munificence of the Gov-
ernment 1n this regard During the
recent elections, the poor people of the
country gave all their votes to the
rubing party, because the ruling party
pledged the abolhition of Privy Purses
ol the Princes and Maharajas What
has happened after the eleclions? The
Government sought the approval of
this House for giving Rs 10 crores
as compensation to the Princes and
Maharajas How do you expect the
economy of the country to improve
if such bounties from the public ex-
chequer are given to the Princes and
Maharajas, to the mine-owners to the
foreign investors etc*

The Government may put forth the
argument of population exp osion for
all the ills of the country. Were the
Governmeni unaware of this problem
when the first two Five Year Plans
were formulated and implemented”
During the past five years, we see
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10 ensive implementation of the famuly
planning programmes? Could not the
Govuinment have started this even in
ihe Fust Five Year Plan itsell’ Even
now there 1» no umtorm policy for
fannly planning and population con-
trol lhere 1s discrimination between
religion and rebgion Even the reh-
glous susceptibihities of the people are
being eaploiled for political ends That
15 how the planned efforts of the Gov-
ernmeni have founded on the rock of
mefficiency and tardy implementation

1 am compelled to say that the Gov-
einment could nol achieve of the ob-
jectives of planned etioris because the
plan programmes have been e action-
oriented lhe Dbenefits of planmng
thai should accrue to the people 1n
ptneral aud the economic aevelopment
of the countiy have not been the
criteria 1n formulating and 1mplement-
ing the plan progiammes ©On  the
other hand, Lae guestion of ruling party
making political gains and continu-
ance 1n power has been the foremost
consideration of planming efforts. I
would refei here that the Government,
mnstead ot encouraging more admis-
sions m the Colleges and crealing more
Jjub opportumities for the tuture gener-
ation, some years back reduced the
number of admissions to the Engineer-
ing Col eges to arrest the growth of
unemployment among the Engineers
There will be no other country in the
world, which would have adopted such
a retrograde measure In all other
countries of the world, the Govern-
ments while iormulating the economic
policy, keep 1n forefront the needs of
the coming generation It can only
happen 1in our country that admissions
to the Engineering College are res-
tricted to tide over the crisis of um-
employment among the Engineers It
may also happen that even the
Technical Colleges will be closed dur-
mg the Fifth Plan period to solve the
problem of unemployment among the
educated youth

Before I conclude, I would plead
with the Government that they should
learn from past experience, thev shotld
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not go on perpetuating the past mus-
takes The planning efforts shoud be
for the prosperity of the country and
not for the political expediencies of
the ruling party

With these words I conclude

MR DEPUTY-SPEAKER We have
exhausted the time fixed for this dis
cusston Still I have a good number
of namés before me, nine from the
Congress Party and three irom the
Opposition Then, the Mimster 15 to
reply and the Mover of the Resolution

also is to reply

SHRI SATI PAL KAPUR (Patiala)
Time can be extended

MR DEPUTY-SPEAKER I would
Iike to have the sense of the House as
to what we should do n a situation
ke this

SHRI R. V BADE (Khargone) Time
may be extended

SHRI J MATHA GOWDER Time
may be extended

SBHRI N K P SALVE (Betul) This
is a very important issue and a very
burning topic We must extend time
and we must have adequate debate on
this subject

MR DEPUTY-SPEAKER Then, we
proceed with the discussion

off crrwre Trewt  (9eAr)
FTeer WEYEE, M gEY year™ ot
ot Jear w1 wiaarAr 4, aw o)
T v § )

MR DEPUTY-SPEAKER I am tak-
ing the sense of the House, because I
know that there ;s another resolution
which is to come affer this

ft vrwrwere Wl - Brfew @y o
g wedtd 1 v oy ¥ TN onew
ook o e oY oft &, Trew AT WY
fwet wew wo g £
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MR. DEPUTY-SPEAKER 1 want
{. scutte it* Not I, sitting here

SHRI RAMAVATAR BHASTRI 1
am not complaining against you. I
would submit that the next resoluflon
may at least be allowed to be moved
You may find out ways to see that 1t
15 at least moved

MR DEPUTY-SPEAKER That 1s
the hon Member's submussion I want
the gense of the House and the plea-
sure of the House The hon Member
has his point of view Other hon
Members have their points of view I
shall be guided by what the House
says m thig matter So, I want the
House to guide me I cannot just
overrule the House

SHRI RAMAVATAR SHASTRI
The next resolution is not less impor-
tant

MR DEPUTY-SPEAKER 1 quite
agree Buit the hon Member ought
to help me, and the House has to nelp
me

SHRI RAMAVATAR BHASTRI [t
is for you, Sir, to find out other ways
to allow it to he moved

MR DEPPUTY-SPEAKER There
15 no other way for me except to take
the sense of the House What other
course is open fo me?

SOME HON MEMBERS Time may
be extended.

as to what we should do. If the House
decides to close this discussion, I ghall
call the hon. Minister now to reply,
and then I shall call the Hon Mover
of the resolution to reply to the de-
bate. But I would be guided by the
sense of the House,
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on the list is permitted to be moved.
But it on this occasion the majarity in
this House decides to push out a cer-
tain Resolution with a very definite
political connotation, it would be a re-
flection on {he majority in the House,
on the entire House, which is very
undesirable, I would wish the Chair
also helps us in this regard. It is very
important that the Opposition, parti-
cularly in regard to matters of princi-
ple, are enabled during the non-offi-
clal members day to put forward their
voint of view. If by the majority
roller they are going to do damage
to thiz convention, it would be very
wrong. Therefore, I would beseech
you also tp exercise gome discretion
in the matter and not leave 1t to the
majority which is ready-made.

SHRI N. K. P. SALVE: I think this
is a most miserable manner of putting
up a case. We are equally interested
in the next Resolutlon and we do not
want to scutile it. But they are iIn-
terested only polilically,. We are in-
terested in this debate. This 1s an
important topte, an mmportnt mailer,
We want adequate debate on this we
also want to discuss the next Resolu-
tion. It is farthest from our intent to
scuttle the next Resolution.

st wrerrq ow W | 38 Taeg-

gA BT {T & fear @y dAT 9gS
Wt gar &

SHRI R. D. BHANDARE (Bombay-

Central): May I make a suggestion?

The half hour discussion may be post-

poned to another day so that we can
have sufficient time today itself.

MR. DEPUTY-SPEAKER: With the
consent of the member concerned
Unless he agrees, it cannot be done

SHRI R. D. BHANDARE: He may
be consulted when available.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): That is also very
Important.

" MR DEPUTY-SBEAKER: That can
only be deécided when the time for it

2M7\L8-—11
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Prof. Mukerjee wants me to exercise
discretion. In what way? 1 cannet
overrule the desire of the House,

BHRI JAGANNATHRAO JOSHI:
There is a distinct precedent, The
mover of the next Resolution was per-
mtted to move it.

MR. DEPUTY-SPEAKER: No, no.
There is no precedent. If such a
thing was done, i1t was in violation of
the rules. The rules are very clear
on the point; the next Resolution can-
not be taken up before the previous
one has been disposed of.

SHRI PILOO MODY (Godhra): It
has been done.

SHRI BALGOVIND VERMA: This
is a very imporiant Resolution. This
problem iz being raised every now
and then on the floor of the House 1n
some form or the other. Therefore, I
think members should have enough
time, I also should have adequate
time ‘o reply, to put forward views of
the Government. Otherwise, members
will not be satisfied.

SHIIRI PIL70 MODY. In any case,
the wind has been taken out of Shri
Indrajit Gupta’s Resolution.

MR DEPUTY-SPEAKER. I think
the sense of the House is that we
should proceed with this.

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER:
Darbara Singh.

@ v feg (frarT)
fecdt eftwt argm, g wTAT I agw
W A §, fordy Tt o e o §
Wsr e A Wt e grag
oy Ay wawd fie gET TN gEd
&7 wevier §, Rfen v Toiregewr 1
fr fedux fremmy Ot Wiy ¢

8hri
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RFTTE BE YR ATIIE R OF orE, ¢
57 37 Y 1 AW A AF T A Tlw A
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SHRI VIRENDRA AGARWAL
(Moradabad), Mr. Deputy-Speaker,
Sir, it is good on the part of Mrs.
Maya Ray to move this Resolution and
io streamline the problem of un-
employment. She has praised the
national leadership for ita dynamism.
But unforiunately, it 15 not being used
for publip goed. There 1s an 1mpres-
sion growing in the country that this
Parliament has developed inlo a
debatmg society or some sort of a
urcus, Any debate, which 18 conduct-
ed 1n this House, has litlle meaning
to the Govermment, The Government
hardly takes any interest in Parha-
ment. Itg Ministers are found a%sent
for all major debates and, therefore,
it iz all a debate which will have little
bearing so far as the common mam in
ihe coumtry is concerned.
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We as a nation are committed to
banish poverly. The Prnme Minster
has given an assurance that all such
steps would be taken that would pro-
duce definite results 1n a period of
ihree years Paverty 1s known to be
ihe bigges! curse of the modern era.
Al the momeni, we all know that more
than 225 million people are living be~
low the poverty lme. It was not long
ago ‘when Dr. Ram Manohar Lohia
presented his tthree-anna theory 1
this House. The per capita income in
this country 1s so low thal a larger
percentage of the population can hard-
ly survive We also know that more
than 40 per cent of rural population
in the country do not have more than
Rs. 20 as income per head per month.
This 1s the situation

Under-utiisation of India's sur-
plus labour force 15 known to be the
ggest problem and the massiv2 un-
employment that we see today re-
flects a major fadure of Indian plan-
ning. After every Plan, we have
found that the figures o: unemployed
are doubled. Though there 15 a differ-
ence of opinion about the figures of
unemployed, a very reasonable esti-
mate has been made that at the
moment, we have 20 mnullion un-
cmployed m the country and the
figure is hkely to mse to 24 millions
by 1974.

We also talk about growth of popu-
lation. The population iz growing at
the rate, of 2.5 per cent. We are now
reaching 550 million mark The
famiy planning programme has proved
to be a force. During 1855-60, we
have produced 170 mullion children
Out of that, 90 mullion children will
jom the labour foice in seventeens
Now you can very well visualse the
magnilude of the problem,

Coming to the unemployed en-
gineers, the current figure is about
56,700 in the country, and their
number will surely go to 100,000 hy
the end of the Fourth Plan.
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[Shri Virendra Agarwal]

We have also talked about the live
registers in Employment Exchanges.
This figure has gone up from 2.5
million in 1866 to 6.3 million in 1871.

Now we come to what we have
done during the last ten years. Since
1961 in both public and private sec-
tors, the total in~~ease of jobs has
amounted only to =.5 millions. 'You
also know, Sir, that both the sectors
cannot provide jobs for more than
300,000 people in a year. This is the
total situation of the economy.

It is true that unemployment in the
country is a country-wide phenome-
non, but it is more acute in certain
regions like West Bengal. Govern-
ment figures differ from those pre-
sent by the others; the government
figure of unemployed 1n Wesi Bengal
is 2.5 million whereas the others
have presented that it is not less than
36 millions. Joblessness is increas-
ing at an annual rate of 100,000 a
year in West Bengal alone. The West
Bengal Government has recently
sponsored a plan, but I really do not
know whether it will ever be worked
out, In West Bengal today, I feel,
the Government is merely paying lip
sympathy to the problem of unemploy-
ment because we know that it is very
much linked up with the problem of
law and order in West Bengal,

There is the impression today in
the couniry that Government be-
lieveg that mere glogans will create
jobs, Employment cannot be created
in a vacuum, Jobs are essentially a
by-product of a vigorous economy.
It is time that it is realised that
growth, by itself, does not produce
social justice . Monopoly, whether
it is in privete or public, cannot cre-
ate large jobs. But, 8ir, we have
been talking of deecentralised econo-
my and development of small scale
and cottage industrieg in this coun-
try since we attained political free-
#6m. Thet was the message of
Mahatma Gandhi. But we really
do not mow what exactly has hap-
pened during the last 25 years for
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development of small scale industries
in this country which alone is the
lasting solution for the problem ol
unemployment. The intermediate,
technology which has heen developed
in a large number of countries ana
which has solved the problem shoula
be applied in our country. Ludhiane
15 an example; Ludhiana is a pointer
where intermediate technology has
been employed; and 1t has provided
large jobs, In Japan the growth
rate is very high; they have applied
the intermediate technology; techno

logy is in every house, wnh the
result that they have made every one
employed. In this country, I feel
that we should learn to employ in-
termediate technology at a mass level,
so thal 1in every house, in rural areas,
we have a machine and the rural
man can employ the knowhow and
finance for developing some sort of
small scale industry. Decentralised
economic structure 1s vital for social
justice anqd what we have done during
the Past 256 years is an indicator that
we have forgotten the message of
Mahatma Gandhi though we are very
keen to pay lip sympathy to what he
preached, we are not prepared to
practise.

I will go a little further and say
that rtecently the new FPlanning
Minister has been talking of a new
slogan, that is ‘Back to Nehru'.
Jawaharlal Nehru is emotionally
identified with the whole nation;
Jawaharlal Nehru is a national here;
he commands tremendous respect.
Jawaharlal Nehru is often assoclated
with the concept of planning. But I
am sure that if Jawaharlal Nehru
had been alive today, he would not
have allowed the Government to go
back; he would have asked them to
go forward rather tham go back.
To-day, I will say that the entire
Plan should lay a total emphasis on
creating jobg and also for meeting
the consumption needs of the large
growing population,

The problem of unemployment is
really very serious to~day in .rural
areas, That is the real problem and
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for the rural areas, it has been re-
peatedly recommended that the Gov-
ernment should sponsor a large rural
works programme costing Rs. 11,000
crores which should create jobg for
meeting minimum public consump-
tion needs of 24 million families or
about 130 million people during the
Fifth Plan which should imply the
construction of roads, construction ot
hospitals, schools and housing also
and furthermore, utmost import-
ance be given to providing drinking
water in rural areas.

A great deal has been talked about
the crash programme and 1 do not
have time to dwell on it now. 1 would
like to say that there is no govern-
ment in the world which has ever
provided jobs to all. Whatever you
may do, you may extend the public
sector, you may nationalise all the
industries, but, even then this Gov-
ernment cannot provide jobs to all.
Therefore, the solution lies in pro-
ducing a scheme of self-employment
and that is the only solution. At the
moment, I know a large number of
unemployed go on looking to the
Government for providing them jobs.
This sort of attitude on their part is
not very helpful....

MR. DEPUTY-SPEAKER: We are
approaching 5.30. We shall have to
take up another item.

SHRI VIRENDRA AGARWAL: 1
know there are certain difficulties
and, the Government knows it, which
do not encourage our youth to engage
in self-employment. So, 1 suggest
that the Government should direct
all its energies to such avenues so0
that the Indian youth can engage
themselves in such projects which
can provide self-employment.

There is a widespread unrest going
on. At the moment, there is an im-
pression in this country that ihere is
only one employment exchange and
that is the biggest one and that is
the Prime Minister of India. The
Prime Minister of India to-day is not
interested in providing jobs to the
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people or unemployed either in the.
rural or in the urban areas. She is
interested in providing jobs to the
defeated politicians, That is the trend.
that is the outlook of our GGovernment
while they have got no policy or
scheme for prmridmg jobs either to
the rural or the urban unemployed.

With these words, I would request
the Government to have an integrated
scheme so that we can really develop
something specitic and concrete in
every district where the rural un-

employed can get gainful employ-
ment,

SHRI R. D. BHANDARE (Bombay
Central): The problem of uncmploy -
ment is a problem which has created
not only head-ache to the Govern-
ment but the Government has to pass
through and the country has to pass
through critical times. The intensive
ness and the extensiveness of this
problem can be understiood properly
if we see as to what extent this prob-
lem is assuming disproportionate
dimensions, If I am to quote some
figures, in 1950 we had on the live
registers of the employment ex-
changes 3,30,743 job-seekers. Then,
from year to year the figure has in-
creased. Now, I am coming to the
figure of 1966. The Committee on Un-
employment has given its interim re-
port on short-term measures for
employment and that committee has
given certain figures from 1966. But,
so far as the register of the employ-
ment exchanges is concerned....

MR, DEPUTY-SPEAKER: Mr.
Bhandare, you can continue on the
next occasion.

I Y
17.30 hrs.

HALF-AN-HOUR DISCUSSICN

NATIONALISATION OF SUGAR INDUSTRY

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu, in your absence
there was a suggestion that, in order
to give more time to the discussion of
this resolution, if you agree, your
half-an-hour discussion may be shift-
ed to some other day.

-
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SHRI JYOTIRMOY BOSU (Dia-
mond' Harbour): On. Motiday, Sit?

MR. DBPUTY-SPEAKER 1t you
.agree, they would fix. .

SHRI S, M. BANERJ'EE (Kanpur) :
Why?

MR. DEPUTY-SPEAKER: Some-
body has suggested. So, I am putting
it to you. If you do not agree, that is

all right.

SHRI S. M. BANERJEE: Let us
finish this to-day, S.lr

SHRI JYOTIRMOY BOSU: I would
like this to be taken up to-day.

MR. DEPUTY-SPEAKER: All
right, we will now take up the Half-
an-hour discussion.

SHRI JYOTIRMOY BOSU: The
_sugar industq ‘affairs and sugar pro-
duction are the’ lubje::ts which have
hecume one of the worst rackqts in
.recent htstory in our country. The
remedy that was suggested by the
Prime Minister was this. She smﬂ
go without ' sugar, don’t consume
sugar, consume léss sugar, etc, Slr
the other day when you were in the
Chair 1 raised this point .about the
.cloure of textile mills. If there are
shor:a(es of dhoh,es and sarees, lmw
can people get on? 1Is it the remedr
to the problem? I wish to quote from
‘the Decdan He'rald which says

. “The _sl_.l(m_tj- mills have not worked
in the national interests and their
activities have in the last one year -
earned them, accordivg to a con-
servative computation, -over Rs. 200
crores by what is enphqnmlcallv
called

this . is considered . expleitation: of
the pegple. in. digtress none

would doiibf, Bmt is shocking .
I_;hinac’tivi,ty ‘of _the.  Government.:.

_have " been mpented apmls

‘themﬂiemdah‘:mumthq
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market sale of sugar. . That

o!'.l’uﬁh
. sugafcane }

' .fmr'._lmmu 336
(HAH Disc.)

' cane growers on the other by de-
pressing recovery rates of the
cane, Mbm than a mere susplenun
exists " in pub"Iic mind that such
activities upenly conducted and
acqmescad in by the administration
‘could not have happened unless
there i offitial connivance. at
higher levels. . .. ' '

....In effect, all the metheds
adopted by the Government to dis-
tribute sugar to the peop.e at fair
prices have only helped the -ugar
magnates to reap high profits on
the 30 per cent share they are
entitled to sell in the open market
in days of scarcity.”

17.32 hrs.

[Surr R. D. BAANDARE in the Chair’

That is the mcture of the sugar indus-
try and the Government today. The
sugar industry is fleecing the ex-
chequer on the one hand and the
cane-grower and the consumer on
the other. Cané prices have remained
static,  The cane prices in 1967-63 re-
mained at Rs. 275; the recovery rate
was 9.4 per cent. In 1968-69 the figure
was Rs. 2:73 against the same re-
covery. In 1989-70 it is the same re.

covery and same price. In 1970-71
algo, it is the same recovery and the
same price. The recovery manipu-
lation is dene by.the suger industry
in collaboration with the execjse ins-
pectors. Excise inspectors are paid at
the rate of Hs. 2,000'a month and" th¢

recovery rates. are under-stated. It
is brought down. in order to deceive
people all .around. Recovery is de-
clining; - It was 10.4 per cent at = one
time, then it has come fo 9.4 per- cent.
Why is it that recovery i not de-
cljnins in gur snd khnnﬂsm' '

Ixugges}that a telu; of. M.Pl-
should go and & the work of physical
verfication and ' check ‘to find out the
actual rmveryot m‘r- n'mn> su'(ul;‘-'

Thﬂ ;tatiﬁiﬁl of ‘the. w Bnnk
.Tevaals hwr thu qut
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I will quote from the Report on Cur-
rency and Finance of the Reserve
Bank of India. It says:

“The fall in sugarcane produc-
tion is attributed mainly to un-
favourable weather conditions and
partly to diversion of area under
sugarcane to alternative crops in
view of the rising cost of sugarcane
production.”,

Then, what is the position in re-
gard to the canegrowers' arrears?
Here is a news item from *he Times
of India which gays:

“Arrears of payment to cane-
growers by sugar mills in the coun~
try total over Rs. 40 crores, For UP
alone, the millowners have been in
default to the extent of Rs. 16
crores.”

Increase in sugarcane price and mak-
ing it unremunerative for the culti-
vators is the final outcome cf the
whole thing.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): To which
vear is he refering?

SHRI JYOTIRMOY BOSU: The

date of this clipping is 25th July,
1971,
PROF. SHER SINGH: 1t is old.

SHRI JYOTIRMOY BOSU: Since
then, the position has worsened. They
are fleecing the people’s exchequer.
The sugar industry has grown at
the cost of the State exchequer. Let
me givé you some figures to show the
export subsidy that they have got.
In 1961, it was Rs. 5.50 crores, in
1962 it was Ra. 14.20 crores, in 1063
it was Rs, 3.42 crores, in 1964, it was
Rs. 210 crores, in 1965 it was
Rs. 17.50 crores, in 1968, it was Rs. 20
crores and in 1067, it was Rs 746
crores, making a total of Rs. T0.18
crores by 1967, This is the report that
T have got, and the source is the reply
given on the floor of the House,
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As regards borrowings in 1965-66.
the borrowing was Rs. 62.64 crores
and in five years’ time, that is, bv
1870-71, it has jumped to Rs. 152.61
crores. From the nationalised banks
alone, Rs, 47.48 crores was the debt
m 1965-66 when it was in the private
sector, but today in 1870-71. the
Istest figure for which I have got In
my hand, it is Rs. 128.12 crores.

The balance of the money was
taken from term financing institu-
tions. There are other imeresting
figures to show that the total asscts
roe from Rs, 160.14 crores to
Ks. 29044 crores in 1870-71 in fve
years' time, Net fixed assels rose by
about 50 per cent. Net sales and re-
bate and discount rose by about 30
per cent in five years’ time. The tota.
income rosc from Rs. 104,74 crores :n
1965-868 to about Rs. 15412 crores.
Managing directors’ and nanagers’
remuneration was Rs. 30 lakhs, and
that has increased considerabty.
Selling commission itsel? has gone up
from Rs. 75 lakhs to Rs. 99 lakhs
and so on. They are making hay
while the sun is shining

Actually, the shortage as made out
by the industry is untrue, and the
consumption has been magnified.
Here is a clipping from the Nationai
Herald of January, 1972, It says:

“There is no shortage of sugar as
the industry is trying to make ouf,
although the season’s output is ex-
pected to be 34 lakhs tonnes against
Rs, 37.50 lakhse tonnes last season.
The total available supplies will
be 4850 lakhs tonnes including
last season’s carry-over, and this
quantity is sufficient to meet the
requirements of the country during
the current season. The latest price
hike is not the resull of just market
forces but of manoeuvring the in-
dustry. The Government, there-
fore, should act immediately to
check the industry. 'The monetary
measures which the Government
have tsken have not yielded the
desired reésults during the last five
months, Thé minirhum margin on
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bank advances against sugar has
been changed thrice to reach as
high a level as 65 per cent.”,

I shall now show how powerful these
magnates are and how the whole
thing is concentrated 1 shall give
some figures to show the investment
of some big business-houses, In the
case of Birlas, it is Rs, 1606 lakhs, in
the case of Dalmias, 1t 13 Rs. 367
lakhs, in the case of J & K, it is
Rs. 209 lakhs, in the case of Kanodias,
1t 1s Rs 288 lakhs, in the case of
Parrys, it is Rs. 755 lakhs, in the case
of Ruias, it is Rs 446 lakhs, and in
the case of Burajmal Nagarmal, it 1«
Rs. 342 lakhs and in the case of V.
Ramakrishnan, it ig Rs 484 lakhs
These are to be found in the Monopoly
Inquiry Commssion’s report.

The licensed capacity of the sugar
industry is 53 million tonnes, but
the installed capacity is 3.9 milljon
tonnes. So, they are not deliberately
producing the quantity which they
ought to have produced, This is in the
hands of monopolists, as I have ex-
plained just now.

A Congress MP, Shri Suryanara-
yana, once gaid in the Congress Par-
liamentary Party meeting that in
Andhra Pradesh, the value of as-
sets of sugar companies iz Ra. 1448
crores while profits in white money—
forget about the black—is about
Rs, 10.75 crores. Dr. Rangnekar has
in a very recent article said:

“A large number of lcensees of
sugar mills have not taken any steps
to instal the capacity sanctioned to
them. Ageinst a capacity of 587
million tonnes licensed, so far, the
installed capacity was only 8.9
million tomnes in 1971-72. There
is thus a gap of 1.4 million tonnes
which if not covered in the next
two years might lead to a serious
shortage of sugar in the country”.
Thenhu'nvu Commission which

was supposed to have submitted its
report before this session hsx not
done so. We are told an interim
repért has heen sybmitted. We want
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Shrn  Bher Smgh to tell us here and
now why the interim report has not
been lmid on the Table and circulated
t0 members,

We have been reading about the
UP Chief Minister's statements
about nationalising the sugar indus-
try 1 UP, We want {0 know what
has happened to that. Or are these
Just vote-catching gimmucks?

I will conclude by saymng why the
industry should be nationalised.
Sugar 1s an essential and sensitive
commodity Secondly, during the
last two decudes the mll owners
have taken no steps to modernise or
enlarge their activities Money pro-
vided by the exchequer and other
finaneing  institutions have  beer
swallowed for wrong purposes
During the last 20 years, the mili-
owners clamoured for subsidy from
Government and at the same time
fleeced the consumers and the cane
growers. The sugar millowners have
not done eny research to improve
the quality of cane; nor have they
paid the arrears to the growers. Gov-
ernment have already through advan-
ces given nearly Rs, 200 crores and
have thus become a sharcholder.
That being so, there is no reason why
the industry should not be nation-
alised,

As regardg the question of pay-
ment of compensation, it should not
deter Government from taking a
decision. Parliament has assumed
powers in this regard and it can #fix
the rate of compensation. There
should be no difficulty about it

What pains me most is that all
these misdeeds of the gugar industry
have been possible because of the
lavish and liberal political donations
a particular Minister in this Govern-
ment**

I am told the total exceeds. ms.u
crores. That iz why. .,

MR. CHAIRMAN: mumw b
vuuauﬂmm.

s*Expunged as ordered by the Chair.
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SHRI JYOTIRMOY BOSU:
want me to name him?

MR. CHAIRMAN: No, do not men-
tion name. .

SHRI JYOTIRMOY BOSU- 1 say
** Rs, B.64 crores were collected.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): On a point of
order.

Do you

SHRI JYOTIRMOY BOSU: This
is why the sugar millowners have
been allowed to plunder the ex-
chequer, a fleece the cane growers
and the consumers. There is an
editorial in the Deccan Herald which
says that the fleecing by the sugar
tycoons had been possible because of
the Congress bemng hand-in-glove
with them. They have collected
money from these tycoons at the
cost of the consumers and the cane
growers.

MR. CHAIRMAN: The name he
mentioned will be deleted.

SHRI JYOTIRMOY BOSU- What
about the others?

MR. CHAIRMAN: Both,

SHRI PILOO MODY (Godhra):
You are the only one that mentioned
the name. Therefore, you will have
to expunge your own remarks be-
cause Mr. Jyotirmoy Bosu did not
name him.

MR. CHAIRMAN: Do not accuse
the Chair.

SHR] JYOTIRMOY BOSU: What
is expunged?

MR. CHAIRMAN: The name is
expunged,

SHRI JYOTIRMOY BOSU:; **
MR, CHAIRMAN:® Yes,
SHRI JYOTIRMQY BOSU:

are a legelly educated person, Sir.
Hawal_nmthuunﬁrahrﬂu?
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MR. CHAIRMAN: You shouia
have given notice.

SHRI JYOTIRMOY BOSU: I have
not mentioned names; [ have said%¥
I did not mention the name.

MR. CHAIRMAN: Whatever you
have mentioned later on must be de-
leted.

SHRI JYOTIRMOY BOSU: You are
exceeding your jurisdiction, You
cannot do that,

SHRI PILOO MODY: This is
going to lead to a very serious situ-
ation ¥ 1n this Parhament. I have
very strong views on this subject
and therefore I plead with you to let
me say something. He has nol men-
tioned the name. If he has mentioned
the name you may delete the name.
You may not delete any allegation ne
might have made against the Gov-
ernment. We are here to make those
allegations.

MR. CHAIRMAN: Names may be
deleted,

SHRI S M BANERJEE: Names
have been mentioned in this House
and it 1s open to the Minister to con-
tradict it. Why should not names be
mentioned here?

MR. CHAIRMAN: As your name
is here, you ask your question.

SHRI S. M. BANERJEE: Suppose
I mention some names. What will
happen? N

MR, CHAIRMAN: They will be

deleted.
SHRI 8. M. BANERJEE: I bhave
great regard for * * Charges were

made against him; he can contradict
them. He is a Minister of the Govern-
ment; his name can be mentioned and
he can contradict it....

SHRI P. M. MEHTA (Bbavnagar): *
MR. CHAIRMAN: Nothing will go

on record, since names have been
deleted.

NGOt rycorded
SBepunged 43 ordered by the Chair.,
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SHRI JYQTIRMOY BOSU: On a
pomf. of order, You.will preciate
that I am not 'mentioning name

of a person who cannot come to the
House. I am mentioning the name of
a person who should remain present
here throughout the proceedings,
throughout the day... (Interruptions)
I said that * * had. collected Rs. 8.04
crores from sugar mills....

MR. CHATRMAN: Tt cannol go om
record; I rule it out..,,

SHRI JYOTIRMOY BOSU: This s
parliamentary democracy, this is kill-
ing parliamentary democracy, *

SHRI P. M. MEHTA: *

MR. CHAIRMAN: Nothing will go
on record....(Interruptions) You
are making an allegation against a
Minister without writing to the
Minister, If you are to make such an
allegation, you have io give notice.

SHRI PILOO MODY: If somebody
wants to praise a Minister, does he
also give notice in advance?

MR. CHATRMAN: The rule is very
clear. Convention and usages are also
clear. If any allegation is to be made
against any Minister in any - discus-
sion, notice must be given to that
Minister to enable him to come here
and . explain his position. In the
absence of that procedure, that 3ro-
cedure not being followed, the names
menli.oned are dele_hd. -

SHRI S. M. BANERJEE: 1 rise on
a point of arder..

HR CHAIRMAN .. D npz :m-
lenge - the. ruling;.,..(Interruptions)
There. are other methods ni chal}enl-
ing the rulin; 3

m;mm 't"’i&ve
nothing, agaiost him. My point;;of
order I8 this... Based 0N’ DSWSRAPSE.
Teports some proceedings took - plage.

_ NOVEMBER 24, 1972 -

Sugar Industry 344

(HAH Disc.)
in, the other House and I raised .it in
this House, Imqvedpuu qttention
notice stating that two Ministers of
the Central Government were in the
pay rolls of the Birlas. This was men-
tioned here. When somebody pro-
voked me, I mentioned two names,
A privilege motion was moved
against .me by Mr, Atal Bihari Vaj-
payee and ultimately one minister
made a statement that he was . in
Birla's employment but after becom-
ing minister, he has given wup the
job. I have all regard for * *

MR. CHAIRMAN: That does not
entitle you to make allegations with-
out giving notice, (Interruptions).

SHRI NIMBALKAR (Kothapur):
Last year after the 25th March, some
hon. members of this House who
were not ministers any more made
some radical statements and I had
criticised them for making radical
stalements when they were no longer
ministers, whereas when they were
ministers, they behaved sensibly. At
that time, the entire opposition, in-
cluding Mr. Banerjee, got up and
said “You should not criticise pecple
unless they are in the House.” Now
they are doing it.

SHRI' JYOTIRMOY BOSU: On a
point of order, under Rule 353 Blr It
Bays:

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person..”

Howdoyouducrihe” Anyperson.
or an hon, member of this House? As
8 member of this House, * *  is . ex-
pected to Temain present _hare
throughout the day. If I said - some-
thing . which, ie thought was not.right,
hegetsaehmoetoxalupmdrepu-—
diate it. 'I{. e choasep not to ire-
main puunt ithnotwrupoml'

«* Not recorded.

ﬂwnmwwamﬁ
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and jurisdiction. That is-how parlia-
mentary democracy is being but-
chered. T will keep on saying here
and outside that * * collected Rs. 8.64
crores from the sugar industry. You
cannot shut me out.

MR. CHAIRMAN: Do not challenge
my ruling. :

SHRI JYOTIRMOY BOSU: %You
are going outside your authority,

MR. CHAIRMAN: If I am going

beyond ymy jurisdietion, follow the
procedure. So long as I am here, do
not challenge my ruling. If I am

not functioning within the framework
of the procedural rules, you can chal-
lenge ‘it.

SHRI JYOTIRMOY BOSU: That
is what I am doing,

MR. CHAIRMAN:. This is not _the
method.

SHRI JYOTIRMOY - BOSU: When
and how do I challenge it?

MR. CHAIRMAN: Read the rules.

SHRI JYOTIRMOY BOSU: I have
read it. I read it once a week. (Inter-
ruptions).

SHRI' S/ 'M: "BANERJEE! ' Let
them collect the money also within
the framework. :

are more
Kindly ask the.quéstion.

MR. CHAIRMAN: You
mischievous.

SHRI S. M. BANARJEE: I wish to
know from the hon. Minister whether
it is a fact that a tenfative decision
was taken by the Centre on the basis
of a Congress resolution, or various re-
solutions in Bombay and other places
where the AICC _met, demandmg the
nationalisation of the sugar industry.
The Government  of Uttar Pradesh,
headed by Shri Kamalapath; Tripathi,
who is also a Congressman’and who

(HAH Disc.)

has an eye on the Céntre, has also re-
commended that the sugar industry in
U.P. should be nationalised. That was
the view point expressed by the Bihar
Government also. Up to this tlme it
was mentioned by the hon. Minister
that a particular committee is sitting:
and until that committee submits its
report it would be difficult - for the
Centre to take a decision. I am told

that that committee has submitted
its report. In the meanwhile
the sugar prices have ‘gone up.
The sugar mill magnates are

behaving in a very shabby manner
and they are making profits even out.
of molasses and bagasse. Sugar in-
dustry is an industry where nothing
is wasted. I know this because I have
worked in the sugar industry for five
yvears. I want to know why the sugar
prices have been increased again,
Secondly, why has no decision been
taken yet to nationalise . the sugar
industry in the whole country? Is it
due to the fact that there is territle
pressure on the Central Government
by the sugar magnates not to ' nation-
alise this industry? May -I. know
when a final decision is likely to be-
taken on this issue, after this gov-
ernment has got a massive majority,
especially when even the Congress
members  have = recommended the
nationalisation of the sugar industry?”

o TR et (T2AT) [ awTfE
ﬁﬁ%wmﬁ%ﬁﬁ%ﬂ%
T=T TEA AT g1 T WA
ST F1 faarer agEa aR-a---foa
i wlm ¥ f aga A @ it
&— 7 AT & e A
ﬁm‘rﬁﬂé\‘aﬂwg’ma‘rﬁqlé‘&k
g@ra’ﬁvwmfmﬁﬁrﬁuﬁ
SE aﬁ‘é LU zwr&mg_fl R ¥
Ww@%nﬁﬁ:énmw-
gifn %ﬂ?& ﬁﬁﬁ;%ﬁ%ﬁaﬁmﬁ’“

**Expunged as ordeted by the Chair.
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[ oW wre]
% fa? ot wieafefe st 6, foo
# awt dafgy s AW Y, sw ol
#r o fawrfoi o off ?

(=) oT sBw 7 qoere & €W
foret & Trsdraeror & anR ¥ ot famrfolt
RN TE fawfw w@ & wmEw
w1 § W 99 WET Y @ w1
¥ gonEi @ y?

(v) *r 7z arw o= & fo aga
i WA met ® ow 9w T
W wrd ¥ Wy gy W @w § fw
i el & e W W v
foet &t afrem wOmRr & 7 oW d
Mgmwmaraad’?

(w) % 7 ara A9 § s avwe
vy foael wr osiawor w3 ¥ €@
forlr wwercr Y & i s i Y qoR-
ardy sgaear ¥ faame WOy o W
afeat §, o awm T N @ AR
faat ¥ e e & 7

18 hours,
(7) wavaved O w1 SR
e T AT w7 gerATEeTS weraa fear
{7 afeg, @ ag frw afcom ot G
ot e ot e wr 7 ww
TORTT AT FRA-AIEwY 9T Id dagrer
TE #Y R gy o foly ey
wrfewrcoafr g7 uf ol o wit ?
(%) war =g wrer o ot § s fiormmi
-t et ey wyewr o1 firwriy ¥ wrewr
o O 3 Fodfor v ot & 7 ot
o, S § Oy ¥ PR ORI war e

Wy
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wr # & ag wgw v e
framt e firer stree a3 o e
wT frr S awar fggear ¥ quv
goT § o fewmt #Y 9w awE oW
frwnd ® fowr & wowe ¥ ¥
W 930 § a1 IIW &7 farere et
t?

o weht ATCTTE qte (sREtT) :
awrafr o, aufy S Aifs & o &
TTHTT A ATT T I8 AT HT Hgome
#T &, ¥ 40 wfawE &7 @Y AW, wY
30 SfEawer #Y w7 §7, W qrEw
W A W FEW | @ & IR
afx feedt Y wa & samar wifw g€ & e
ag & JOMIEAT WX AT TATEE o
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AT Serew 1 Sfww g @ fe
g & 1 Tafy SYwTC AT W T
fie gv frady & wfawa & wrET 9
TH ¥ [eW 79 v § ¥few 7 Fear
* fog e T & s qE A
T o wwar | §f Al oft ¥ agh 9%
14 7T § 0N yw= fear Sew
whrTT fiwar & fie wreaw 3 THT STewY
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o g fowr oo § e e ¥
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349 Nationalisation of AGRAHAYANA 3, 184 (SAKA) Sugar Industry 350

T FTF & far a9 § A gAT W #
™ F1 &y wfew W afr e 7
TEq FF AT AT NN F qF W WX
fag & qmu wfwr—saer e SO0
¥ sy frag sadn f& A
¥ gz o A @ fs A w5 g
T A &, o o wfq feer qew
TR A Ik AR AT AT &
T A AT TAET AT wCO B 7
g ol A7 gafery i & wmeee a@
20 dar wfy foet T @@ @ R,
o 7 oY 2T q7TT AT AST £ | a7
AR G WIX 99 I 97 58 ¢ %
R & @ & wor wft e & sfuw
AEY AT ST W A IH AE § TR
T S 7 s Ay are fafae
Tt A A & qew A A v AT
FEEET B A FHG & AN AT F
Ia w=w &1 fHaw & fo ¥ Avwr
T FA qAT R 7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): Mor. Chair-
man, Sir, Shr Jyotirmoy Bosu has
raised several points. The first point
is about profits made by the sugar
mills, I agree with him—I do not
know the figure exactly, whether it
is Rs. 200 crores or less—that there
have heen profits.

SHRI JYOTIRMOY BOSU: Wind-
fall money.

PROF. SHER SINGH: Some mills
have made profits. As was stated by
the Minister of Food and Agricul-
ture the other day in this House, we
are going into this question, how to
mop up the extra profits earned by
some mills; we are thinking whether
we can impose some special tax to
2547 LS—12

(HAH Disc.)

take that money, if it is not paid to
the cane-growers.

About the rise in the cost of pro-
duction of sugar, as he has said—he
quoted from the Reserve Bank re-
port—there is rise in the cost of pro-
duction of sugar....

SHRI JYOTIRMOY BOSU: Sugar-
cane,

PROF. SHER SINGH: Sugarcane
and sugar also, If the price ot sugar-
cane 1ncreases,. (Interruption) the
cost of production of sugar goes up.

We announced here the new policy
on 29th Augusi; the hon, Member
must remember that we increased
the statutory mimmum price of
sugarcane from 7.37 to 8; previously
it was linked to 94 per cent recovery;
now 1L will be hnked to 85 per cent
recovery, there 1> a dilference of 20
per cent,

About the recovery rale, we are
now thinking of ways and means
how, m addition to the machinery
thal we have got now, the exeise ins-
pectors, to know how much produc-
uon  has beer done and what is the
recovery, we can have some other
machinery also which wouid be
more cffective, so that we can know
every time what is the real recovery.

About the arrears in respect of
sugarcane, I may inform the hon.
Member—he was quoting the old
figure of July 19871—of the latest
figures as on the 30th September
1972; the total cane _ price was
Rs. 280.98,00,000 and the price actually
paid ‘was Rs. 277,22,00,000; therefore,
the arrears are only Rs. 3,75,00.000; it
is about 12 per cent...

SHRI JYOTIRMOY BOSU: I do
not believe it.

PROF. SHER SINGH: These are
the correct figures. We have verified.
In 19871 the arrears amounted to
Rs, 49 crores. Mr. Jyotirmoy Bosu
said that in 1971 the arrears were
Rs. 40 crores. The arrears wers even
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Rs. 49 crores, but then they were
brought down. We took some
measures. ] have informed the House
more than once that the Reserv2 Bank
now, while giving loans to the mill-
owners, have opened a separate
account for the price of sugarcane to
be paid and that is adhered tc, and
as a result of that, the total orrears
have come down considerabl; and
now it is only 1.2 per cent,

SHRI JYOTIRMOY BOSU:
in letter and never in spirit.
ruption)

Only
(Inter-

PROF., SHER SINGH: He quoted
from National Herald., He said that
the estimated production of suger n
1871-72 was 34 lakh tonnes and that
the total, adding to that the carry-
over of the last year, was 48 lakh
tonnes. It is not so. The tolal pro-
duction was only 31.12 lakh tonmnes
and so, the total availability of sugar
was about 45 lakh tonnes.

SHRI JYOTIRMOY BOSU: The
Natwnal Herald 1s your Party paper.

PROF. SHER SINGH: The con-
sumption was a little more than 3%
lakhs tonnes. So, there was carry-
over of about 5.8 lakhs tonnes on the
30th September -when the present
sugar year began.

The hon. Member made . remark
about the licensed and installed capa-
city. The licensed capacity is 5.3
million tonnes and the installed
capacify is 3.9 million tonnes. .

SHRI JYOTIRMOY BOSU: Why
is it so?

PROF. SHER SINGH: All the new
licences which are issued are in the
co-operative sector....

SHRI JYOTIRMOY BOSU: I am
enly wanling to know if there is a

parallel of such a thing in any other
industry.

NOVEMBER 24, 1072
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MR. CHAIRMAN: You have ex-
ceeded your right to ask questions.

SHRI JYOTIRMOY BOSU: Under
what Rule? R

Ly

PROF. SHER SINGH: 1 am giving
reasons. All these new licences have
been given in the co-operative sector,
to the co-operative societies. Now,
sometimes, 1t is difficult for them to
collect all the money that is needed
from the share-holders. Then, there
was some difficulty due to shortage
of steel. We are now not importing
any machinery, We are manutactur-
ing all the machinery in the country
and because of shortage of steel
now. ...

SHRI JYOTIRMOY BOSU' Wo
want a specific reply to the arguments
that are placed. Why should not the
industry be nationalised?

PROF SHER SINGH: The Reserve
Hank 1s making more money aveilable
so that the co-opcrative societies can
put up these factories, And the
machinery manufacturers also have
been asked to manufacture at least
12 machineries a year. Now they
are doing four or five. We hawe
taken it up with the Steel Ministry to
make more steel available,

SHRI JYOTIRMOY BOSU: What
about nationalisation?

PROF. SHER SINGH: As per the
1nterim report of the Bhargava Com-
mission that was received, I have
categorically stated in reply to a ques-
tion.... (Interruptions) There is no
question of evasive or partial reply.
I have stated that they have not given
the report about nationalisation,

SHRI JYOTIRMOY BOSU: Why
not circulate the interim report?

SHRI 8. M. BANERJEE: The UP
Government has said that it should
be nationalised, The Bihar Govern-
ment has gaid that it should be
nationalised.. .. (Interruptions)
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PROF. SHER SINGH: I am saying
that they have not given their report
about nationalisation of sugar indus-
wry.

SHRI NARSINGH NARAIN PAN-
DEY; But about profit-sharing they
have given the report.

PROF. SHER SINGH: Yes, about
profit-sharing, about stability, about
sugar cane prices they have given
We are examining all these things.
As I said, as soon as we have exa-
mined it, we will place the report on
the Table of the House.

About nationalisation by ihe States,
legal view was given by the Atlorney-
General and the Solicitor Genersl
that the States are competent to
nationalise it.

SHRI S. M. BANERJEE: I rise on
a point of order. It is the Stalc Gov-
ernment of UP that has said that if it
is the question of compensation, the
UP Government is not in a position
to pay thc compensation. He 15 try-
ing 1{o shove; tihe responsibility on
the State Government, Will they
allow the Stute Government 101
nationalise the sugar industry with-
out compensation?

SHRI NARSINGH NARAIN PAN-
DEY: This is the report of tho
Attorney-General. This is the report
of the Advocate-General, Thit ¢
the report of the Law Secretary. I
wanted to know categorically {rom
the Minister as to what he is doing
about nationalisation. This 13 the
report submitted by the Government
of India. Why is he not doing?

=t aeaTe w93 (afearar) cae @
woerd i g ff e ¥ R &
fadr 100 w0 v 7T ¥

MR. CHAIRMAN: Kindly take your
seat. This is not the way you can
raise questions.

#%Expunged as ordered by the Chair.

Sugar Industry 354
(HAH Disc.)

SHRI S. M. BANERJEE: The UP
Government's explanation is clear.
This Government is colluding with
the mill-owners. So, they are not
willing to nationalise the sugar indus-
try. What is the use of hearing all
this? We walk out. We are not going
to hear what they are going to say.
We know their reply. They are hand-
in-glove with the rmull-owners. Shame
on you.

Shri 8. M., Banerjee, Shri Ram-
avatar Shastri and Shri C. K. Chan-
drappan then left the Housc,

SHRI JYOTIRMOY BOSU. Are
you going to nationalise or not?
PROF SHER SINGH: By 28th

February 1973 we will get the report
of the Commussion. After thar, this
question will be decided. It 15 only 3
months from now on, The Commis-
swon 15 also mecting the hon. Members
of hoth the Houses, of all the parties,
and they will take evidencs on  this
putnt about nationalisation. They are
domng this.

SHRI JYOTIRMOY BOSU: I gave
you certain points, Most of the
finances of the sugar industry has
come from the public financial insti-
futions and nationalised Dbanks; in
actual fact, Government has contri-
buted most of the money for the
sugar industry, Why arce you evad-
g this? There is this amount of
Rs 8.64 crores which is what is play-
ing havoe. (Interruptions) I cannot
hear ihese cock-and-bull ¥% They are
all hogus stories,

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu, that word is unparliamentary.
It will be expunged,

SHRI JYOTIRMOY BOSU: We
walk out in protest against this Gov-
ernment’s attitude of complete sur-
render to the monopolists and the
sugar magnates from whom they
have taken heavy donations; on be-
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[
|Shr1 Jyotirmoy Basu)

half of the party ** has taken an
amount of Rs 864 crores of the
poor country’s money A kilo of
sugar which costs one rupee 18 being
sold to the consumer at Rs 4 Shame
on you It 1s a consumer item You
are plundering You are joining
hands with monopolists You talk
about socialism Shame on you I
hate all these*#* (Interruptions)

THE MINISTER OF PAR'IA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORI (SHRI
RAJ BAHADUR) Kindly order its
eapunction

MR CHAIRMAN
punged

This will be cx-

Shrt Jyotirmoy Bosu then left the
House

st gw W qi (&)

gumfy wgww, wEAW wEE e
STOT AT HRT AT @R | AW A
& frdzr s wmar g R o WA
T g¥ | qF fvesm gt @ g
fastt @ f =0t wiferdar @ T farer-
M F T A R ey ™ 9
WP ST AEI A A A g A faar
YR €@ qvg & AT 9 7T Sy
" # Hifow wT @

WMo WA V¥ AIER K
WY geaedy Nfy faegw guwsr @
g1 ¥ o s @Y W
gerERT AT oY S e ot et v
s W o ®E 1 IR W
wfew awt o¢ wwe frwr v &
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TORTC WA AT w3 w ¥ wa-
T T Y | G HTCTH AHI A qAE
¥ e R @ i ® =i
M IATERNGA Y AW A

L 4]
Dr Larminarain Pandeya then left
the House
ot frwr Ra@ (mar)

MR CHAIRMAN This will not go
on record

Shrr Ishwar Chaudhry then lcft the
Houge

o six fag ©F I At w0 %

o FEHATITA TR A fAT 1 IEW
F77 fir dfr oY o 5 solwaT Y
& A€ gu, e w1 AT A2 g
A MAfT g svg @7 am
T oW AT | gt A a7 fF
feem 1 W dar fam @ ) o
Five ¥ o duT AT 30 qTEC WY AW
® 39 ¥ ¥ fewT & G slv ag
fre g i gav @w ¥ 12 25
To fawr wr ¥, qerw wie  ghamm
¥ 12 50 To farer 7qr @, $eeAt godfio
¥ i1 25 fawr gy )

Wt wmmrer e (&)
e a7 ug § fr fewrr #Y frr @
twygmwral  ( ¥few ST
F N AT MY G § IHA AR
A oTy w7 T YA § | SRR ¥ W
w0 v %) Qeoek oy @7 §¥ ?

**Expunged as ordered by the Chair
$Not recorded
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MR CHAIRMAN This is not a re-
gular discussion This 15 only Half-
an-hour discussion You cannol ask
a question unless your name 1s there

LR e
qET TRE

% T T4

e AT fg  #7 Fq71ar f& o
T A gr | oF A g arfAEr F

warfasw feamn &1 sam G faa <ar
£, AT I &1 WY 4 GO0 AT

q&ar 70 wlaaa F 74

=

qw RAAg wIEq  fage F @ ¥
FTATEY |

sito 57 fag fazw & ¥t fermn
w111 25% faa@rd ) d%8 ver
qr fs sodiET & w9 AT qEAr
AT OFLAA ®EZ TG NTEA T IA
¥ w7 337 927 #4H gA 8 To &
feam ¥ w2 WG WEAMA  FIEAR
wie frer amr 11 25 %o & femw &
WA | FRE WTH  WrewwE @ ogw
oA v ¥ g o7 AN ww
frg oot e 2 208 wreft
tiqgfe v frarge 7 37% s
%o g fm Y ww fed fafw
ez amw WY 39 W qaE § O
& oy | framd T W WIT 11 25
§o, 12 % WIT 12 25 Fo T 7§ }
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I4F FROT AN FT AT L 20 X 7
aidY e g, ag & wmAr g AfEA
A IIAEAT ¥ AR T AN A X @
& wav sfama | 9 A e & o
Mad gt fanfidazfer £ o
STIET 947 7 ¥ F A7 I wAg
asar P 1 aEAEr § fe fage qive
AT A, §9 wamr § oA fasmaa
WAl F f& agr O ¥ faavw 41 Sy
frafamr 2 ae AF @1 21 fa1 o2
7 are w1 fasfaar, faaor 41 fae-
foem, 3 7, JeT ANAA wedt £ A
L fewwa 78 21 F9 dw qme,
F7, AEFTE W, A WA AT ey

aF FAAT B, A7 AMAN F AIALT
FTY 71 Ffww F7 ¥

N srmAa AN W TF FE Q@
¢ & soqtsam #1 i Fwa 9T S
fam @& # ag faegm a7 2

Sto AT fag Ao awaw ¢ fF
AN M ot 7@ R 1 e
wer ot fRar @ 9 ¥ o 3dfex Ro
q § A IAFI AAA W W@ YE &
qRE AAFAL TF TH AN qTE ATG A
* w09 N A G gk R wafe
fore® A oF wrw arvg gwre gh oy,
ITRFN Y FA W AT T3,
feqmy =t sy 4 fw|d, G
A, a7 A o B W g

———
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. s O B The Lok Babha then adjeurned till
MENTARY AFFAIRS AND SHIp. -ven of the Clock on Monday, Nov-
PING AND TRANSPORT (SMRI ember 27, 1972/Agrahayena 6, 1894
RAJ BAHADUR): I beg t0 present (Saka)
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